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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 8, 1978/Phalguna
17, 1899 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MRr SPEAKER in the Chair]
OBITUARY REFERENCE

MR SPEAKER I have to inform the
Hoyse of the sad demuse of Shri John
N Wiuson who passed away on 1S5th
February 1978 at Mirzapur a{ the age
of 82

Shn Wilson was a Member of the
First and Second Lok Sabha during the
vears 14952 {o 1962 representing Mirza-
pur constituency of Uttar Pradesh
Farller he was a member of the Uttar
Piadesh Legislative Counci] during the
years 1048 to 1052

He took part in the itreedom struigle
and wag !mprisoned several tmes. An
educationist he was wussociated with
several educational institutions «nd
was also 4 member of the Allahabad
University Court for some years

We deeply mourn the loss of s
friend and 1 am sure the House waill
j01n me 1n conveying our condolences
to the bereaved famuly

The House may gtand 1n silence for
a short while as a mark of respect 10
the departed soul

The Members then stood in silence
for a short while.

—_—

3803 LS—1,

2
ORAL ANSWERS TO QUESTIONS

Jobs Cremieq by K. & V. L
Commission

*205 SHRI T A PAI: Wil the
Minster of INDUSTRY be pleased to
lay a statement showing:

(a) whether there 15 a proposal to
shift the headquarters of the Khadi
and Vilage Industries Commission to
a rural area,

(b) how many additional jobs were
created by the Khady and Village
Industries Commussion during the
year av a result of the R» 36 crores
provided for them in the Budget,

(¢) what are the stocks of Khadi in
the country for 1 yea 2 yearg and
3 ycars,

(d) what 15 the production every
Yeal and sale every year, and

(e) number of people employed in
Khad) production in 1974, 1975, 1978
and 1977

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) (a)
No, Sir

(b) Employment to about 5 lakh more
persons has been provided during the
current year.

(¢) to (e) A statement is placed on
the Table of the House
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Statement
Mock Position of Khadi Employmant in Khadi Production and Figures of Produclion and Salc dwing 1974-55,
1975-76 and 1976-77-
(1) [Stocks value in crores of rupecs.,
(2) Production and sale—value injcrores of rupees.
(3) Employment—Number 1n lakh persons.
Item 1974-75 1975-76  1976-77
(1) Production . . . 43268 46 73 56- 03
(2) Sales . . B . . 42 o1 50 30 51°97
A(3) Closmgstocksof Khads . . 3401 3578 45 82
(4) Enploym:nt . 9 o1 824 8.53

Nors: N omal sta.gs (a4 wotk:d out by an expert committer) held at different
pralazton szatres, w 1l2sale depaty and retail bhan dars together are equr
mr s poodistisr O tms bans the stock position a

ints such as
ntiog to 10
to be normal. Itis not

paanls i heatz thr ag- of stock due to wide dispersal of activities.

SHRI T. A. PAIL: Sir, the Finance
Minister in his Budget speech had said
that in providing Rs, 30 crores tc the
Khadi and Village Industries Commus-
sion, it would provide 25 lakh more
jobs to the people. It only shows thal
5 lakh jobs have been provided.

Further, Sir, there is not even n pr-
posal to shift the headquarters of the
Khadi and Village Industrieg Commis-
sion, It reflects that the same old atfi-
tude continues when all talk of rural
development takeg place.

Then, Sir, the stocks carried forward
are as much as production every year.
As long as this state of affairs conti-
nues, Khadi as a means of providing
additional jobs will nol be meaningfu!.
What steps does the Government pro-
pose to take to remedy this state of
affairs?

SHRI GEORGE FERNANDES: Sir,
there is a study group that is currently
concerned with the entire functioning
of the Khadi and Village Industries
Commission and about the future pers-
pectives that we have before this Orga-
nisation. This Group is expected to
submit its report by 30th June. I

would like to assure the House that
the points that the hon'ble Member
has made will be taken intp account
while formulating the recommendalioty
and taking action thereon.

SHRI HITENDRA DESAI: What are
the daily earnings of those employed
in the production and sale activities
of Khadi?

SHRI GEORGE FERNANDES:
There is not any such standard. There
ure weavers, for instance, whose earn-
ings may be Rs. 2,58 per day. They
vary from Rs. 2.0 a day to ®s. 10.0
a day and so far as those employees
who are emploved at ‘bhandars’ and
‘Bhavans’ are concerned, they are
paid salaries which are on par with
Government emplovees’ salaries.

oft o qwTe @AY 2 AT AT
#Y 77 At § e =y wirmy Y A &,
AT A A W 7 9 FJ|rET F S
1 7w AW ¥ zfewm A Ay dee
gy ¢, u feaw amdt a1 §,
4 sl 8, ST & AR
o TN *Y W | W THT WS
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T T §, v q@@r ¥ A w|v
FTTT X SrE QT avirrdt wardY @ o ay
W fr faver  @graar 3§ W@
7w F K AR ag v @ W
¢ fwdr, wat arey ®1 a7 faqr amar
g o oadr, 97 a1 w1 §ww
faar wman & 1% 7 & W a1 TG
WA ¥ FA THIT ® AfEw A7 A
saqareq & f gy ? afy adn Araaqemm )

SHRI GEORGE I ERNANDES Thete
is 8 Khads and Village Indusines ¢ om
mission which looks after the overdl
policies and also looks after some ol he
anstitutiong at the national level Ulli-
mately, the work of the Khadi und Vil-
lage Industmes Secior 15 carried on
through the Khadi and Village Ind: t-
ries Boards which help at the Suwate
level which are set_up by the Slate
Governments There are 23 such Sate
Boards at the moment There are In
addition 700 institulions plus about
24,000 co-operative socleties and outle!s
It 1s not possible for the Khad: and V !
lage Industries Commussion operating
from the Centre {o look after the fure-
tioning of earh of thece institutions
If there are <pecific complaints 1 am
willing to take up those compaints and
1 would expect the State Boards operat-
mg at the State level under the sverall
junsdiction of the State Governments
to look into this matters wherever tiey
arise

o WY Tag : FAT WET oY
Ferddt for o s TeT 2 fr At ute
fadw ge=itsr welorT #1 qur At
Tt ¥ A7 7ATaT WA A4 frm
Freor & 7 ofy mrd ot vofe 5t e
¥ TR WY AY WrgE IAE AN ¥ fr
#aq TRy AR w7 3o MR @ e
# 1 w7 AwE 9w 97 VAT oTg a1 aet
ar faeelt & var g Earrw o &
¥gr g A TR ¥ vy arfed
Frrd ¥ U RN @A ¥ a7 T rar
ot gwr 2, wifd =@ otmww
® fr ardt =t war & oqE wER
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vty wrgtea ¥ frfrer w9 & w=wy
wrg st fr gart oré wigw ¥ ¥amr
g

st o wATAfew : A% a7 Ty
#gr fF aw! @ gTrAr Argm 1 AT
ug w91 f X6 &99 guT? WrAw gEr
*r§ AT A@r & g4 v | Afew
IZ WATH FAAT WTHTT AT AT E 1 QF
TG 97 WIT YR §, A UREAfANAE
2, TrrodAfegy 8, sl @, 71 99 TR
Y 37 g ¥ aui gAT 1 41 &G
A& oaAr @ AT % wwEw
EATY GTHA \T WA | 39 A9 9 8
AT W FO AR A 7T A7 fATA o

SHRI K LAKKAPPA Sir, the matn
activities of Khadr and Village Indust-
ries Boards and ity Commussion which
hag been functioning at Bomba) ar=
completely urbamsed It 15 a means
of giving jobs to the jobless people and
the entire functiorung of the Comnmis-
sion 1s completely urbanised The
Khad: and Village Industries Boads
working 1n vaiious State, aie not pro-
viding jobs to the willage vpeople ot
catering to the needs of the nllize
people They are not functioming heep-
ing 1n view the mamn object of provid-
ing employment to the village people
and for the development of the coltage
industnes in the rural areas I would
like to know what are the gudehres
that arc being followed Whether the
Ministry 1s going {o consider the entire
question of the activities and funcfion-
ing of the Khadi ind Village Indu-tries
Commussion so that it may operite 11
the jural areas rather than in the u -
han areas?

SHRI GEORGE FERNANDFS* sir 1
think the hon Member 1s not well 31-
formed about the functioning of the
Khadi institutions and various other
organisations which are under the
overal] gunidance and jurisdiction of the
Khadi and Willage Tndustres Commis-
sfon or the State Boards Just now
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25 lakhg of people are employed in
the Khadi and Village industries. As
T said in reply to a question by Shri
T. A. Pai, in the current year we esti-
mate that due to additional moneys
that were ploughed and the additional
efforts that were put in we have

been able io generate half a million
asdditional jobs m the Khadi and
village industries sector and it is
Bow increased from about 25 lakhs to
about 30 Jakhs. None of thege jobs are
in the urban areas, these are in the
rural areas. You cannot have village
industries operating in the town us Mr
Lakkappa would like to believe.

SHRI K. LAKKAPPA: It is happen-
ing.

SHRI GEORGE FERNANDES: Hig
concept of town ang village may
be some whut different from my .on-

cept. Village industrieg are invariably
in the villages [ should like to nssure
the hon Member that the entire work
of khadi and village industries com-
mission would be geared to rutal
development in villages.

ot grgu swrw Wi A wR
g ofrirg ¥ 77 SAAT wEm fw
AR & Z1q F FA LT AT AGF AT
g wud ¥ qeaem B, Ffe wrore AT
a7t WE Tt W & P s e
# oY fer ¥ g w1 wwwr A 9f e
f fom & g Atv o ¥ 97 7 fafam
wrer fremr @ wT T wYE Wiw
qeTe FY 4E § A G 3T e
qrir Frai 8ar ° F7 A% W7 A
TEAR ATy W ATdr 91w

s Gat A gET 8 A FE
et F1 AT 1 AT & H FAT
qrar qean & f g da EER A
fraugragiad ! wWWE AT
st w2 frar wram e fas &
o Y g & g 1 o ey o ?

=it ww waiafew @ o aw g
Y firraa wgr wré €1 | ww feraa
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ATE & o T TR AT HAET | W

a7 WY 9T mar @Y S e
frweTeT ST

SHRI JAGANNATH RAO. Some
years ago 8 new type of ambar charkhy
wag designed at Coimbatore and then
Dhebar Bhai, Chairman of KVIC and
myself as minister here, we had visitad
that place and we found that wevaral
women were employed on this umbar
charkha. May I know whether that :s
flourishing and what is the number of
womenfolk employed in this?

SHRI GEORGE FERNANDES: I will
have to look into this matter.

Modernisation of Eastern Subsidiary of
N.T,C.

4
»206 SHRI PRADYUMNA BAL:
SHRI A. BALA PAJANOR:

Will the Minister of INDUSTRY
be pleased to lay & statement show-
Ing:

(a) the number of mills being run
by the easiern subsidiary of the
National Textile Corporation;

(h) the logs being suffered by the
eastern subsidiary of the NTC  per
month and since when and the total
accumulated loss thus suffered;

(v) the tota]l amount granted to the
eastern subsidiary of NTC for moder=
mcation so far;

(d) the amount actually spent on
modermsation; and

{e) the stepg taken or proposed tc
be taken to improve the situation and
save the public undertaking?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a) 1o
(e) A statement is laid on the Table
of the House.

Statement

(a) There are 18 nationalised textile
mills which are run by the Nalioral
Textile Corporation (West Bengsl
Assam, Bihar and Orissa) Ltd., Calcut-
ta—a Subsidiary of the National Textile
Corporation, New Delhi.



9 Oral Answers

(b) Losseg suffered by the NTC (West
Bengal, Asgam, Bihar and Orissa)
since 1-4-1974 are ag under:—

(Rx. in lakhs)
Monthly
Year Netloss average
197475 . fg7-25 53'94
1975-76 96164 8o 14
1976-77 - 47673 39 72
1977-78(April 77 to January '78)
April, 1977 . 50 36
May, 1977 5 56-22
June, 1977 . 69 41
Julv, 1977 . 58 8t
August 1977 . 59 28
September, 1977 . bg-11
October, 1977 . B4- 21
Novembe 1977 . 89 bs
December, 1977 78 8O
January, 1978 71 68 68 56

Total accumulated loss of this SuBsi-
<iar: 1s *Rs. 2773.21 lakhs upto Ja-
nuary, 1978.

(c) An amount of Rs. 1054.64 lakhs
has been granted by the NTC for
modernisation of the umt under NTC
(West Bengal, Assam, Bihar and
Onssu) Lid., upto 28-2-1978.

(d) Modernisation schemes to the
extent of Rs. 480 lakhs have been im-
plemented. Further orders to the ex-
ten{ of Rs. 525 lakhs have been placed
and are cxpected 1o be executed
shortly.

(e) The {following steps have boen
taken/are being taken io ymprove the
working and better functioning of this
SBubsidiary'—

(1) request to {he State Govern-
ment of West Bengal for supply of
uninterrupted power;

(i) seeking co-operation of the
State Government of West Bengal in
the implemeniation of voluntaty
labour rationalisation programme;

(ili) Strengthening of the Manage-
ment of the Subsidiary; and
#This does not include an amount of

Rs, 69 lakhg pald towards bonus for the
year 1976-77 in 1077-78.

PHALGUNA 17, 1809 (SAKA)
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(iv) implementation of the moder-
nisation programme,

SHRI PRADYUMNA BAL: The
National Textile Corporation 1s now
come to be known gs National Textlle
Corruption; corruption is so ramphant
in this Corporation. The Minister and
the Government must have a deeo lock
into the matter. When a textile mill
becomes absolete, when the industria-
list has taken out everything by way
of profit and thrown away everything
from the mulls, only then Government
is taking the mill, when it has become
a gick mill. When the monopoly cap’
talist or the industrialists come {o that
stage, it becomes sick and Government
takes it over. That 1~ how Nafional
Textile ‘Corruption' is now function-
ing Those mills are not manufactur-
ing the standard cloth for the poo
people at controlled price I should
like to know from the hon, Mimster
what steps do the ministry propose to
take to check this corruption and whe-
ther thev would consider {hat those
mills should specialise only in the pro-
duction of cheaper rloth for millions of
people who go without cloth.

SHRI GEORGE FERNANDES: We
have inherited the National Textile
Corporation and it is true thal .03
textile mills came to be nationalised
when they got closed down. Sull a
large number of mills are closed and
it is insisted that government should
iake over those mills, we have not
been able to iake them over. In the
circumstances, when we have taken
over a mill which is in a very had
shape economically, il is inevitable
that there will be certain losses. To-
day, we are trying to modernise thege
mills; a lot of money hus been put in
on modernising, obsolete machinery is
being removed, There iz a scheme,
which I believe, in course of time
would give us good results. If there
are specific charges against any ofticial
of the National Textile Corporation—
and there have been charges against
some of the top Executives; these
charges are being investigated; they
have been investigated; action is being
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taken, has been taken—and action
will be taken, A policy for the NTC
mills is currently being discusseq at
the level of the Government and in
the course of three or four weeks, I
hope to present to the House the pers-
pectives that we have for the NTC
mills the arvas in which the NTC
mills should operate, the vind of cloth
the NTC mills should produce, the
ways and means by which we shall
see that NTC, from a loss-making
concern comes io be a profit-making
concern,

SHRI PRADYUMNA BAL: He did
not answer my quesfion.

MR, SPEAKER: He did answer. lle
stated that the areas will be discussed.

SHRI PRADYUMNA BAL: About
controlled cloths.

MR. SPEAKER: You have not fol-
lowed him, he hnas said that.

SHRI GEORGE FERNANDES: The
enfire guestion 1s being discussed and
in the course of the nexl three or four
weeks, I shall come with a policy an-
nouncement before this House.

SHRI PRADYUMNA BAL: There is
a mill in Choudwar called Orissa Tex-
tile Mills near Cuttack in Orissa. 1
have drawn the attention of the Gov-
ernment in the Consultative Commiites
when it wag under Commerce Minis-
iry; Now, it has been transferred to
Industry Ministry, This mill was est-
ablished in 1946 angd for more
than thirty years, this mill is
run by some private industrialists.
It js showwing a loss. My in-
formation ig that they are making huge
profits and that to defraud the share-
holders, these industrialists ure not
showing profit. When it becomes poso-
lete and runs into real loss, only then
the Government should think of taking
over this mill,

MR. SPEAKER: The question is
about NTC,

SHRI PRADYUMNA BAL: Will he
consider the taking-over of this mill,
when the going ig good?

MARCH 8, 1078

Oral Answers 12

SHRI CEORGE FERNANDES; Un-
fortunately, 1 am not in a position to
g0 on acquiring any mill, wherever it
is.

SHRI PRADYUMNA BAL: Wil] he
consider?

MR. SPEAKER; He cannot because
he does not know anything about it.

SHKRI M. RAMGOPAL REDDY:
Just now the Minister gaid that
he has inherited the mill which
was in a very bad shape, but
he should know that he has inherited
the Government also. I want to know,
what arrangement he hag made to
modernise these mills within the short-
est possible time. We had got suffici-
ent machinery during Mr. Pai’s regime.
He has made arrangements for the
textile mills machinery. I would like
to know whether that machinery is
taken by the mills, how many mills are
modernised and how much time he
will take to modernise the remaining
mills also. so that their efficiency may
g0 up.

SHR1 GEORGE FERNANDES: We
are presenily engaged in modernising
these mills. Money has been earmark-
ed, which is being used and schemes of
modernisation gre being implemented.
It will take some time before the
modernising schemes are completed.

o T wm w9T S AT
a aamar ¥ e wadie fow fasi &)
AreAtsd £7 1 7 & | wrwT A Afe
FTST TANT FY FHATATTSHT Fv7 71
A ot A% [ G A w98 5T
ey 2 IF qraTT &7 9T & an
¥\ FT wrErT Tm oA o7 faee
FH fE faa feet o7 Wit @w @
F7H & Fwe s fEowen v femy
STd HIT T AGEL B AT AT
o frem O saATdAT AT v F O
Jurr wt e fear amg ? &
g ot ST A  fin e dwweree
FTiwe a1 gréde arfent & 2eeree
fret & af@ o a9 frafe @ &,
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W T oy T 97 9T gfrafet
70 8§ wafud @ v d; afx gf, t wi?
W ¥ w7 sravEear & 7

ot wk gufrfem : g aw
fedemmesterT #1 @A &, B9 ¥ T5rE
¥ & gw qurw S9SN
& wagd ¥ ;Y FrAAry A7 FL RE
O 58 9577 gATTr ww g g fxosme
wga Y waw wazar ¥ wif fad & Ar
FAR T FIT FT WA H BB
T AT FAFT IF F I FA9GL A
# Srar Wt 7% 1 A faei o T
7 AT HogT T AE § EIR A qA H
ara & e durv 6T gAE AT § g
O Azt ww g W W 3% gw
oY A 3% qfaea F avT AT & 9A
FE S1F o AT w0k 9 A e
AfFT Trav qE ¥ AY § AT q4TH
9T & WY Iw K gH ATHATeT
*Y o o F )

stgt 7 faate 1 @t & aw w=
e fafames & qoar 3w | & 3
oz Ay feafr #oadt g0

N aewie g : AAT AR A
o a7 At 4% FEy & Fr Sy A e
& 97 %t weTAiET F7 § ATF AAFT
T A A E g AvE R
AT § TR T87 o AR wY weregiz
&7 ¥ fo qrdT 419 & F17 A7 TgTAT
WA | AT wTEAfgEeM Y9 &
AT QEETEHT 9 gR A1 JuT "Ry
YT F orr Y W w7 @ F a7 5 T
iferdra § #9 s e aqT w0 7

st Al ¢ e wERe,
qA TAH WS weafaory A€¥ femnd 2wy
218w 2 ¥ 3w e 8 WY AN
T FAET AT & | IAH (HAT F T
§ 400 77 W, fEAT T AN 2
. 200 FQT I HIT ARG T T7aT
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¥ 200 wqT = | W o ifew o
T § I § o A i w 5e
qETE G AT @A gEm W1 WA
R g 4Tl ¥ 98 &7 I
800 FTUT % & &g7 FT 1200 FOT
TS HF R WTAT § a1 & 99T fai i 4y
AT g A F wAr a3 | gEfag
z58 #r§ weafyiw S8 § 1 oww W
T AFT FTHA 4l g0 THTH & |

SHRI SAUGATA ROY: Sir, when
these sick mills were taken over by
NTC, they were not actually nationa-
lised. Their managcments were taken
over for a number of years and 1t hus
happened in a number of cases that
the mill managements have gons to
court against thig decision of take over
by the Government gnd in one case
that I know of, in Mahalakshmi Mill in
my constituency the management went
to court so that the Government's
taking over of the mill lapsed and this
has happened in a number of other
cases, S0, may I ask the hon. Minister
what steps the Government is taking
to see that this take over is permanent
and after all this spending of money
and investment of money by the NTC,
the mills do not in any way go back
to their previous managements,

SHRI GEORGE FERNANDES: There
is no question of any nationalised mill
under the NTC's jurisdiction today
being the subject matter of litigation.
They are mills which are owned by
the Government and there is no ques-
tion of any of these milly going back
to any private owners. Under the Na-
tional Textile Corporation we own all
the mills, we own everything within
those mills. There is no gquestion of
any private owner, any private share-
holder having anything to do with any
of these 103 mills.

st wAgT e ¢ WA g T,
TAH wrE 7Y Ty 74 & % v dpmeee
Fraree #r ot fod se @ §
IR AR A AT AT WK ETITH
&r avr e gAodTodte A aw W &
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fd wrar T W T § 4 owmw
wrAfa welr oft Famdd fF oA W2 &
WY ®TT0 & 9 & W & g oo ag g e
fraft wee A € et & Few
Hro dfaferw #few = CEmz
frg & fomay 29ecrew & ar & 1§
ATt T & ? g dfafes
Xfew 9T ¥ qariziie gu 8, 9 v
& A TIT TN § 1 gET wrewr ag § fE
A T g ¥ Aqv feadde ¥
& 7 fadt & A0 qa W 3 T R
wifs @1 fasii =1 wavw ¥ T
*F a0 g g sAtam sy A
=1 uw feaw g w1 T W
aTT & ) A F v e o 1w
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Ship Repairing Yard at Haldia

*208. SHRI SAMAR MUKHERJEE:
Will the Minister of SHIFPING
AND TRANSPORT be pleased to state
the progress so far made in the work
of construction of the ship repairing
yard at Haldia?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): Work on ship repair-
ing yard at Haldia has not been taken
up so far.

The requirement of a ship repair
yard at Haldia has been recommended
by the Study Group set up by the Gov-
ernment to examine the feasibility of
establishing g ship repair complex in
the Celcutia region. Government
would conslder the matler further sub-
ject to financial and other priorities

SHRI SAMAR MUKHERJEE: From
the reply, it appears that Government
hag not finally taken a decision. How
much time will Government take to
start work for thiz ship repairing
yard? When is it expected to be com-
pleted? This concrete gssurance must
be given,

SHRI CHAND RAM: The study
group set up by the Ministry in 1976
has made its recommendations; and we
have recelved the recommendations
only in February 1978. That repott is
being examined; and we will take a
decision very soon. In fact, we have
made an ad hoc provision for the
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construction of ship repairing complex
at Haldia in the Five Year Plan also;
and we will"take up the work very
soon.

SHRI SAMAR MUKHERJEE: When
will it be completed?

MR. SPEAKER: That he cannot say.

BHRI SAMAR MUKHERJEF: There
must be some plan,

MR. SPEAKER: He says the matier
is being examined. He will be able to
tell you only after i1t 15 completed.

SHR1 SAMAR MUKHERJEE: Aftes
its completion, do you have any ilea
how many people will get jobs?

SHRI CHHAND RAM-" A detaled pro-
ject report will be worked out y a
committee of consultants; and i will
be only thereafter that we will be able
to know how many people will get
work. About economic viability ete.
we will be getting a detailed report.
(Interruptions).

MR SPEAKER: Please, Mr. Saugata
Roy. This is Question Hour. Now.
Prof. Dilip Chakravarty.

PROF. DILIP CHAERAVARTY: Is
the Minister aware that so far, with
regard to Haldia development, Jeople
were fed only with a diet of promises?
As has been mentioned. only promises
were made. Secondly, is 'the Minister
aware of the need for developing and
building up the infra-structure in the
Haldia region, for the proper growth of
the Haldia project? Thirdly, is he
aware that excellent ship repairing ar-
rangements are avaflable in Calcutta
Port itself? What about having ship
building in Haldia?

SHRI CHAND RAM: I have already
stated in my written answer that there
is no scope for ship building yard over
there. But we have agreed....(In=-
terruptions).

SHRI SAUGATA ROY: What does
the Minister mean by saying that there
iz no scope? Two experf commiiises
have given the recommendation that
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there is soope He is saying that there
is no scope, for a ship building yard.
(Interruptions). He ghould not say
that there is no scope.

PROF. DILIP (CHAKRAVARTY:
There is scope for ship building in
Haldia,

MR. gPEAKER: Let the Mimster
answer the question,

SHRI CHAND RAM: I bave already
made the point clear that we are setting
up a ship repairing yard and not a ship
building yard.

THE PRIME MINISTER (SHRI
MORARJI DESAI): The question of
establishing a ship building yard in
Haldia was examined very fully by &
Commiltee The Committee did not
favour it at Haldia. It gave two otter
sites, Then, I had discussions with
the Chief Minister and I said that ins-
tead, we will consider a ship repairing
yard, and that is what we are serious-
1y considering., But it cannot be done
tomorrow. Then next time I will not
be able to say even this, if I am going
to be pursued like this

SHRI SAUGATA ROY: Sir, if we do
not use the forum of this Parliament,
we cannot pursue the matler....

MR. SPEAKER: The clearest possible
answer he has given.

SHRI SAUGATA ROY: He is saying
that in the future he will not say any-
thing. We want protection,

it waeoht wrk - Y waY mgET X
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Beonomy in expenditure on fours by
Ministers

+
*208. SHRI R. V. SWAMINATHAN:

SHRI PRASANNBHAIL
MEHTA:

Will the Minister of HOME
AFFAIRS be pleased lo lay a state-
ment showing:

(a) whether he has stressed on the
Union Ministers to effect utmost eco-
nomy in the expenditure on tours;

(b) whether he had issued guide-
lines that they should differentiate
between the official work and elec-
tioneering;

(c) if so, how many Ministers made
oMficial tours tg the States who were
undergoing election in the month of
February, 1978:

(d) the total expenditure incurred
on each of them; and

(e) the names of the Ministers and
how many times they toured the
States?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No fresh formal Instructions have
been issued on the subject. However
in accordance with the philosophy of
the Janata Party, the Union Ministsrs
are following a policy of avoiding un-
necessary expenditure and effecting the
utmost economy in the expenditure on
tours,

(b) A copy of the guidelines g ot-
tached. (statement),

(c) to (e). Information is beaing col-
lected and will be laid on the Table of
the House,

Statement

Instructions regarding the tours of
Minister for non-official purposes in-
cluding election tours, are contalned in
several communications issued and re-
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issued from time to time, These have
been gummarised below:—

General instructions

(1) Until g Minister demiis office he
is in charge of public affairs and sc-
cordingly even while on tours, whether
for official or private purpose, he must
continue to discharge the responsibili-
lles as Minister. Hence,

(a) he can take with him the mini.
mum personal staff needed for this
purpose and such staft is entitled to
draw travelling and daily allowance
under the rules; and

(b) when he visits any place, the
district officers must arrange for nor-
mal courlesies and gecurity.

(2) A Minister may claim travelling
and daily allowance only in respect of
tours undertaken for official purposes
le. tours, actually necessitated by
duties which he could not perform at
headquarters. If an official tour is
combined with private business of the
Minister, which includes party work,
and he has to undertake any additional
journey for this purpose, he is not
entifled to any travelling allowance for
the additional journey, If a Minister
while on official tour devotes any Jay
of hig halt exclusively for private b imi-
ness he is not entitled to daily allow-
ance for that day.

Special instructions regarding election
tours
(3) Whenever 5 Minister decides that
a meeting which is going to be addres-
sed by him is an election meeting he
should ask for arrangements to be
made on his bebalf non-officially and
not by Government gervants, During
the election tours Government .neet-
ings would be rare and normally public
meetings should be considered election
meetings and all expenses except those
relating to malntenance of law and
order, borne privately,

(4) The role of officials at election
Meetingg should be confined fo main-
talning law and order and affording
fNormal protection to Minisfers,
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(5) No travelling expenses or daily
allowance should be charged by Mins-
ters for journeys, which have, for their
main purpose, election campaign. It
would be presumed that for some wezks
prior to the poll, the activities of Minis-
ters on tour are much more concerned
with elections than with their offlcial
duties.

(6) A journey undertaken by a
Minister for fling nomination papers
and subsequent tours to his constitu-
ency should be regarded as being for
election purposes,

(7) If a Mimister who has proceeded
to his constituency for election pur-
poses at his own expense, has to pro-
ceed to some other place on dutly, he
may draw travelling allowance limited
to the amount admsmble from his
beadquarters to the other place and
back to headquarters. If he has to re-
furn to headquarters from his own
constituency in public interest by inter-
rupting his election work, he may onlv
claim the return air or rallway fare.
Public interest shall naturally include
attendance at all Cabinet and Cabinet
Sub-Committee meetings Other meet-
ings or conferences at headquarters
should be avoided az far as possible

(8) Where a Minister hag been pro-
vided with a car exclusively at the
expense of the State, the car should
not be used for election puposes Even
where a car is provided by the State
but the Minister 13 given an allowanre
for maintenance of the vehicle, it :s rot
desirable to use such vehicle for nlec=
tion purposes.

SHRI R V SWAMINATHAN: Ths
is a very important information that
has brey sought and in (c), (d) and
(e) it has been thwartrd by saving
that the information is being collect-
ed. But = y I at least ask the hon
Minister whether he will give a cate-
gorical unswer that all the Ministers
who undertook tour during the elec-
tions have sirictly followed the
guidelines or has any Minister vio-
lated them” Will he please answer
that now?
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SHRI DHANIK LAL MANDAL; In
answer to (d), (e) and (f) I have
stated that the information is being
collected. Now the hon. Member
wants to know whether I would be
able to assure him that the guidelines
have not been violated. 1 -an unly
assure the hon. Member that I lope
that there will be no violation of the
gudelines.

SHRI R. V. SWAMINATHAN:
Since there 15 a mention of philoso-
phy of the Janata Party, may I know
whether the Government isg consider-
ing the rewision of these guidelines
according to itg philosophy?

SHRI DHANIK LAL MANDAL:
There is no question of revising the
gwdelines I can assure the hon.
Member that the utomist effort will
be made to effect economy,

SHRI RAGHAVALU MOHANA-
RANGAM: It has been stated by the
hon. Minister that information in re-
gard to parts (e), (d) and (e) of the
question 1s being collected. I want to
know from the hon. Minister how
long he will take to give a reply to
a small question like this. Jt has
taken already 22 days. I do not know
how many years he will take ‘o give
the answer to this.

it afirw erer sowe © et wEh,
T ] F 979 30§ R 44 HquT
79 WY e A g nEE wwr § )
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TH AW T AR FTAT R

PROF P. G MAVALANKAR: The
hon Mimster has stated that he will
take some time to collect the infor-
mation with regard to the tours made
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by the Ministers concerned, specifical-
1y during the election months. I am
prepared to wait for the informationy
My supplementary is with regard to
part (a) of the question in reply
to which he has stated that guidelines
were there., May I know whether
the guidelines would also include at
an early date this particular instruc-
tion that as far as possible the loeal
official machinery and staff which
have to look after the Minister’s para-
phernalia and programmes is kept to
the minimum so that the local admi-
nistration does not suffer, as the ex-
perience so far has been thal a lot
of local work suffers because so many
officials have to hang around Minis-
ters, practically doing nothing?

= gfte ww  waw ;. W@,
rgEeTEw ¥ ag o § fin 9= wer 2R
AT @ A T wrfefaew w4 ¥
fodr ot @ fer 3% 9 TosE w
#Y qgfy a7 W= @

ot wuc e o & ag g W
% s & oY mmywemdw W & A
£ T =Y wrezemEn ¥ o fawe woET
¥ ue A ft oI 3o ofedw
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TR, W7 WOE qre Y e 2
fir freeft aropre & oamy ¥ oy Wl 23X
T ST LA q, IA% A9 IART qE
& ofred o arT w@ @ 7 w7 Ay
wra & fir ot dorg iy % &Y g7 wrE
T AR T &N Ay ? o
g s agw fear smom ?oafs W=y
foar aron @ W@ A amE e
s ?

st gfe ome Svww : OEgeT SV
TEEATEE & Wt &, @O T
arafrer &

SHRI B. RACHAIAH: May I know
the number of Ministers who have
toured during the February, 1878, elec-

tion in Andhra Pradesh and particu-
larly in Guntur constituency?
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HR. SPEAKER: He bas got of the
information. He has slready stated
that the information is being colirc-
ted.

St T AT ATAT ;WA TERT
WAYE WORX ITA W WORTL AT
F e &Y ooww et wi g,
ITAT HTH T=T §W qifwarae ¥ o g
Y ®lT ggt 9T AR O T 99T
faam o7 ¥ FFE ¥ gEE 9T A9
gl gl @ g, swwT s frr @
# s g § fe w0 oaw ow frowd
a7 g # fr aagd Avwr o smea
¥ IWFT FIAT wriga av g FFar Wi}
g %1 graarr fear 7 afe gi, o feeer
uq w1 g fwar ?osy St Af
A AT TF Y IR WM W
aw @] T & avfin Welt WRr sy
A * wEw w75 7

st afre Wi sew W@ aE Sg
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TH a9 G HE S | AfEw ogt O
@ fel w1 oAy @ R amn
argar § 5 1973-74 ¥ 44.27
AT FT @S geT 41, 1974-75 §
33. 29 W FOUT WH EAT .

MR, SPEAKER: It does not arise.
You are answering a question which
does not arise at all

SHRI SAUGATA ROY: Collecting
information is no information. He
has to give proper information or the
guoestion be postponed to some other
day.

W wgEw wrwd S TEw g
T a1 A% & ww v § ) T A
A FefereT ¥ o § 1 afer aga
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&1 % zg o e E i defred
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qr ?
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MR. SPEAKER: Question No 210
(interruptions)

SHRI SOUGATA ROY: He 1
avoiding the answer. We seek your
protection.  (Interruptions)*

MR. SPEAKER: Do not record.
(Interruptions)

I have already passed on tp the
next question....no point of order
during Question Hour. If anybody
wants half-an-hour discussion, he
must give notice, I will consider that.
Questron No. 210,

QUESTION OF PRIVILEGE RE. CER-

TAIN REMARKS BY SHRI MOHD.

SHAFI QURESHI ABOUT THE
' SPEAKER,

11.43 hrs.

SHRI MOHD. SHAFI QURESHI
(Anantnag): On a point of order.

MR SPEAKER: No point Jf ordel
during Question Hour,

SHRI MOHD SHAFI QURESHI:
My subnussion is.

MR SPEAKER Do not record.

SHRI MOHD SHAFI QURESHI:
Do not record! You are only threat-
cning us that you will not record it.
How will you run this House®* My
submission is....

MR SPEAKER® I am npt running
it with your assistance.

SHRI MOHD, SHAF!I QURESHI:
No, neg, You are not running jt at
all  You have ruined this Parlia-
men!, You are not fil to be in this
Chatr, I am sorry to say.

MR SPEAKER: Mr Qureshi, if
you speak that way, I will refer the
matier to the Privileges Committee,

SHRI MOHD. SHAFI QURESHI:
I will gpeak. You name me.

MR. SPEAKER: You are not to
dictate o me....You are repeating it.

SHR MOHD. SHAFI QURESHI:
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I will continue to speak. You can
name me into. I will repeat it 101
times. You are partial (Interrup-
tions)

MR. SPEAKER: Note down that.

MR. SPEAKER: Either you with-
draw the expression or I am going
to refer the matter to the Privileges
Committee. (Interruptions).

SHRI MOHD. SHAFI QURESHI:
You can refer the matter to the Pri-
vileges Committee, [ will not with-
draw.... (Interruptions) I have en-
ough proof against you., ... (Interrup-
tions)

MR. SPEAKER: Don't record any-
thing.

SHRI MOHD. SHAF] QURESHI:
** (Interruptions)

SHRI KANWAR LAL GUPTA
(Delhi Sadar): 1 wani to make a
foimal motion that the statement
made by Mr. Qureshi should be re-
ferred to the Privileges Commiitee
and you take the consensus of the
House. (Interruptions) My motion
15 that the statement made by Mr.
Quresh1 against the Speaker he te-

ferred to the Privileges Commuttee.
(Interruptions)

MR. SPEAKER. The motion made
by Mr Kanwar Lal Gupta is:

“That the remark made by Mr.
Qureshi be referred to the Privile-
ges Committee.”

Those who are n favour may say,
Aye.... (Interruptions)

SEVERAL HON. MEMBERS: Aye.
(Interruptions)

MR. SPEAKER: The Ayes have it;
the Ayes have it.

The motion was adopted.

SHRI MOHD SHAFI QURESHI:
Your remarks too should be referred
to the Privileges Committee. (Inter-
1 uptions)

*Not rvecorded.

**Not_recorded.
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MR. SPEAKER: Don't record any-
thing.

SHRI MOHD., SHAFI QURESHI:
¢ (Interruptions)

At this stage, Shri Mohd. Shaf
Qureshi and some other hon. Members
went to the dais.

THE PRIME MINISTER
(SHRI MORARJI DESAI): If wyou
are going to behave like this.... (In-
terruptions) This is not the way....
(Interruptions)

« May 1 appeal {o my hon. Members ..?
(Interruptions) If this is the way to
deal with this. ... (Interruptions) Sir,
I am sorry that passions ....(Inter-
ruptions) 1 am sorry that passions
should govern us jinstead of rea-
son. 1 do not know how anv ques-
tion can be sellled in this manner.
Whatever may be the grievance, can
pve setteld in a proper manner. But
if the Speaker is not able to sati<fy
somebody and he does not like il, T
can understand it. I can even under-
stand that Speaker also is human as
we are all human and the Speaker
may not have given his ruling accord-
ing to the satisfaction of the Mem-
bers. But if the Members then gay
that you are unfit to be a Speaker,
that you have ruined....

(Interruptions)

SEVERAL HON,
Shame, Sharme.

SHRI MORARJI DESAI: Do nol
do this:

Nt dpew e s : OX
WH WW %% 7  Shame on you.
¥y arer wdt § ww w7, ¥
awfat oz arfrariiz & 0% = o
awx § w0
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**Not re—cordedfu

MEMBERS:
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SHRI MORARI DESAI: May I say
that this is not the way....If this is

what is done, I do not know how the
transaction. ... (Interruptions)

SHRI MOHD. SHAF1I QURESHI:
Shame, shame. Is this proper when
the Leader is speaking, you pcople
are shouting?  (Interruptions)

SHRI K. LAKKAPPA (Tumkur):
Because we ure in a minority they are
shouting us down .

SHRI MORARJI DESAI: 1 don't
think that is the real reason.

SHRI MOHD. SHAFI QURESHI:
If you want to destroy demucracy in
this country, destroy....(Interrup-
tions).

SHRI MORARJI DESAI- Is i* right
that hon. Members should vome herc
near the Speaker and show all these
things? I do not know under wkat
rule that is justified, I cannot under-
stand it. I can understand shouting,
but I cannot understand this
(Interruptions)

Is that the right thing?
(Interruptions)

I do not know what will happen But
if that is what we want to -each. 1
do not know. God help us. Now take
the question on which this trouble
has arisen. The question was about
some helicopters used and J eould
not follow the answer myself because
1 was then, at that time not quite
attentive: I must say that, I wus
attending to something else. But as I
understand, it was said thal these
helicopters were hired and paid for
by the party members; and ihat was
done even by some of the npposition
leaders. It was not done on this
side. Then it was asked: what is
the expenditure incurred bv  the
parties? How can he reply to this
question. How is a Minister bound
to reply to it? It is for g marly to
reply to that question and let all par-
ties give their expenditure. We will




29 Oral Answers

also give our expenditure. But this
is not the way to demand it here. Let
all perties give their expenditure
properly and we will also give it, But
this is not the way of gelting that
information. But going to the Speak-
er for that purpose is not right. We
have pledged ourselves to see that the
Speaker i1s helped in seeing that the
work goes on smoothly. Even if we
have any dissatisfaction with the
Speaker, it would be wrong for us,
totally wrong for us, to show disres-
pect to the Speaker in any way by
words or by gestures, It will not be
a right thing to do. If Members are
dissatisficd, the proper thing would be
to bring in a motion of no-confidence
agoinst the Speaker. That can be done.
I would not say that 1t should not be
done. That is the right of the hon.

Members But 1o disrespect the
Speaker here, 1 consider, is preposte-
rous Lot us pnot do it, It is a crime
against democracy, if I may say so It
is not g right thing. That is why I
humbly plead with the hon Members!
I am saying this with pain. I am not
trying to censure anybody. I have no
business to do so; But can I not ap-
peal to them not to do this kind of
a thing® We can sit down and talk
about it I am prcpared to do it any
time they want and find out a remedy
for 1t. But this way, does it
give any dignity to the House?
Do we cnhance our reputation
mn the eve, of the public? Al
kinds of wisitor, come to this House,
visitors from {foreign countries visi-
tors from all walks of life, young
students for schools and colleges come
here and sec this What will be the
impression they will carry with them?
May I, thercfore, request my hon
friends not to do such things” I
would not justify retaliation of this
kind; if anylhing is done there and
something is done here; I would not
say that it is a right thing: similarly;
if anything is done here and some-
thing is done there, that is alsc not
right. Let us not retaliale. Let us
not do such things. If somebody luses
his temper, let others keep it. But if
One loses the temper and cverybody
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else begins to do that, I do not know
where it will all end. It is possible
for people to lose temper. It is a
human frality. But we must not suc-
cumb tp it. That is my appeal to my
hon. friends.

SHR] C. SUBRAMANIAM (Palani):
1 would like to give this assurance
that it will not be the intention or
the attempt of the Opposition to dis-
respect the Speaker in any way. If
any such thing has happened or it
any such impression has been creat-
ed, I would hike to tender an apology
on behalf of the Opposition. But cer-
tainly if a certain matter, in which
we are interested, is: bypassed, we
have to bring it to your notice in the
proper manner possible. If there has
been any improper manner adopted,
by rushing there. certainly it should
not have been done, but it was be-
cause of the pas-ions roused by the
other side. (Interruptions)., We are
prepared to cooperate fully 1p main-
tain the dignity of the Speaker and
1o see that proceedings are conducted
in an orderly manner.

MR. SPEAKER: On a point of
personal explanation. This Question
took more than 20 minutes, and most
of the question I have allowed to the
Opposition Members. The records
will bear me out. It was only afier
20 minutes that I pessed un to the
next Question, If that is ‘the only
charge against me, I have not given
more time, it is Question Hour and
the records will bear oat how much
time has been taken by this Question
and how many Members on either
side have been allowed. A small
Party has been allowed more than
50 per cent of the questions. Even
then the complaint is that sufticient
opportunity has not been given to
them. (Interruptions) I am not res-
ponsible for the answer.

SHRI K LAKKAPPA: T would like
to make it clear. Our intention is not
to disrespect the Chair We were
only asking the Minister through you
to give the correct information The
Minister said that he was collecting
information. . ..
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MR. SPEAKER: 1 am not respon-
sikble for that,

SHRI K. LAKKAPPA: This is not
the answer expected of the Minis-
ter. (Interruptions)

12.00 hrs.

SHRI C. M. STEPHEN (Idukki):
May I make an appeal to you? With
mespect to the sentiments expressed
by the Leader of the House, there
can be no difference of opinion, and
I broadly agree with him. Mr. Sub-
ramaniam has given cxpression to the
feelings on this side, as far as that is
concerned. Against 1his background,
I would just request you to have a
look-back on what happened, 1 am
not going to cover the whole thing.
But when tensions grise and ull these
things happen we will have to bear
within one another for some time.

Now, here there is a rule which we
have to proceed under. The first
thing I would appeal to the House
and the Speaker is, in the light of
what Mr. Subramaniam has stated, i«
it proper to presg for a refsrence of
this matter to the Privileges Com-
mittee? You may kindly reconsider
this matter. Secondly....

SHRI SHYAMNANDAN MISIIRA:
(Begusarai): Then let him withdraw
the remark. (Interruptions)

SHRI C. M. STEPHEN: Secondly,
if it ig to be a matter for Privileges
we are to be governed by the rules.
You mak kindly consider whether we
conform to the rules. If 3 Member has
mis-behaved, the provision is to name
him ang take action against him--not
to send it to the Privileges Commitice.
If it is to be sent o the Privileges
Commitiee—if you in your wisdom
think so, you certaunly can, But if
it is to be sent by a Motion, then,
Sir, the House has got a right to
discuss that Motion. It is enlirely
wrong, in a row, to take a voice vote
of the House and send it by a Motion.
You will have to consider whether it
is to go as on , Motion: jf that is o,
it is entirely wrong because this
House dig not have the time to consi-
der that aspect of it. You may kindly
consider that,
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Therefore, taking the totality of the
gituation, I would appeal to you, ap-
peal to the House, appeal to the Lea-
der of the Housg that in view of what
Mr. Subrameaniam has magnimosuly
stated—in view of that and in view
of the fact that the procedure we
adopted was not in conformity with
the Rules of Procedure prescribed—
which are tp govern all of us—in the
light of all this I would appeal that
the Motion for sending this matter to
the Privilegeg Committee may, in your
magnanimity and generosity, be drop-
ped and the matter may be closed on
a happy note.

SHRI MORARJI DESAI: May I
say that after what Mr. C. Subrama-
niam has said, there is no question of
any Privilege Motion being moved
just now? I cannot support it; it won't
be moved,

MR, SPEAKER: But he has mnot
withdrawn the remark. (Interrup-
tions).

SHRT K. LAKKAPPA: In the
light of all this discussion, you will
have to take a decisiony You will
have to treat it gs withdrawn.

MR. SPEAKER: He has to with-
draw it: on hiz behalf another can-
not withdraw. (Interruptions)

MR. SPEAKER: Mr, Subramaniam.
this is not the first time. Every day
Mr Qureshi has been making some
aspersion, whether right or wrong.

SHRI MORARJI DESAI: This is
not the first’time I am hearing this.
Let us not do that, I am: prepared to
say ‘forget it now'. But if it happens
again it will have to be referred to
Privileges Committee and [ will be
moving the motion: let me also say
this,

AN HON. MEMBER: You are say-
ing it on behalf of the Speaker?

SHRI MORARJI DESAI: T am gay-
ing it on behalf of the House. What
is the meaning of saying ‘on behalf
of the Speaker'? The Speaker repre-
sentg all of us. If this is what my
Hon. friend is going to say, Gold help.
us! It is not the way to do it.
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Then, when my Hon. friend Shri
Stephen spoke, he tried again fo jus-
tify it—which is npot right. You may
say that it is not being done in aec-
cordance with the procedure ang the
rules. But who is to decide? I? You?
It is the Speaker who has to decide.
Ang if there is a mistake we can ask
for it to be re-considered. There are
ways of doing it, but not in the man-
ner in which it is being done. (In-
terruptions).

SHRI VASANT SATHE) (Akola):
He has only brought it to the notice
of the Speaker. What is the mistake
he has committed.

SHRI MORARJI DESAI: Will vou
please hear me? The mistake is, it
should not have been repéated in this
context now. You can be of that
view. But when we say that it should
ke forgotten, we ought not to say
things which will raise it again; we
should not raise it again.

SHRI C. M. STEPHEN: Then you
would postpone that? (Interruptions).

SHRI VASANT SATHE: Sir I am
on a point of order. I most respect-
fully want to bring it to your notice
that whatever has happened.... (In-
terruptions) Some remark against the
Speaker has been made here, that the
Speaker is not fit to be in the chair, if
I understood correctly. That is what
you have taken exception to and the
House has taken exception to.

MR. SPEAKER: The remarks were:
‘You have ruined the House and you
are not fit to be in the Chair.’

SHRI VASANT SATHE: When in
this very House some remark was
made by that side against the ex-
Speaker, Shri Dhillon, what did you
do? You would remember that.
When we moved a privilege motion. .
(Interruptions). You cannot have
double standards. All that I am say-
ing is, when we moved a privilege
motion, yvou were pleased to say that
there is no question of privilege. To
make a remark against a Speaker is
no breach of privilege.... (Interrup-

3902 Ls—2.

PHALGUNA 17, 1899 (SAKA)

Oral Answers 34

tions) We cannot have two standards
. ... (Interruptions).

AN HON. MEMBER: What is the
point of order?

SHRI VASANT SATHE: The rele-
vant rules to deal with the guesticn
of privilege are 222 to 228. Rule 227
says:

“Notwithstanding anything <con-
tained in these rules, the Speaker
may refer any question of privilege
to the Committee of Privileges....”

Now, the question of privilege comes
only under rules 222 and 223 and not
on your own. Kindly see rule 222;
it says:

“A member may, with the con-
sent of the Speaker, raise a ques-
tion involving 5 breach of privilege
either of a member or of the House
or of a Committee thereof.”

(Interruptions)

MR. Prime Minister, kindly listen
Rule 223 says:

“A member wishing to raise a
question of privilege shall give
notice in writing to the Secretary-
General before the commencement
of the sitting on the day the ques-
tion is proposed to be raised....”

If tomorrow they were to give a
notice and raise this question, it would
be in order. Which is the rule under
which a question of privilege can be
raised just by standing up unless you
waive the rules under Rule 3887
(Interruptions) That also has to be
moved. Unless you wave these rules
and say. “I will alow g question of
privilege to be raised on the floor of
the House by any member and then
I will decide”, you canngt dg this.
First, there is no question because it
has not been raised. (Intérruptions)

MR, SPEAKER: I have understood
the point.

SHRI VASANT SATHE: Under
rule 223, unles the question is raised
by giving a notice, there is ng ques-
tiﬂn. ok
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MR. SPAKER: I have understood
the point.

SHR] VASANT SATHE: What can
you refer, Sir?

MR. SPEAKER: I am on Iry legs.
SHR1 VASANT SATIIE: Sir....

SHRI MORARJI DESAI- How can
vou ask the Speaker to sit down?
This not right....(Interruptions)

MR. SPEAKER: Do not record
anything, I am on my legs.

SHRI VASANT SATHE:**

MR. SPEAKER: The questicn has
already been referred to the Privi-
leges Committee.

SHRI VASANT SATHE: How?

MR. SPEAKER: Any objection
can be taken befomr the Privileges
Committee.

SHRI VASANT SATHE: Ko, no
This is the wav it is going on.....
(Interruptions)

SHRI C. M. STEPHEN: 1l is im-
possible 1o carry on like i

SHRI SAUGATA ROY (Barrack-
pore): It can be referred only on a
substantive motion. We demand o
debate.

SHRI VASANT SATHE: 1t has
not been said how it can be referredy
You are bound by the rules as much
as we are. Are you above the Rules?

«.- (Interruptions)

SHR] KRISHAN KANT (Chandi-
garh): The 1ssue at present is that
not been sald how it can be referred.
remarks and has passcd a resolution
on a »ubstiantive motion. Il scems as
the hon. Leader of the House, Mr.
Morarji Desai has said, members of
both sides—Mr. Stephen has said it,
Mr. Subramaniam:. has said it—have
said it that this House does not want
& bad precedent to be created. It
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wants a healthy parliamentary atmos-
phere to be created. I would appeal
to Mr. Qureshi in view of what the
T.eader of the House hag said, in view
of what g senior member of his Party,
Mr. Subramaniam has said and in
view of what Mr. Stephen has said, let
us not go into the rules, We want to
establish the best traditiong in this
House and the Speaker mugt be res-
pected by everybody whether he
gives a right ruling or a wrong ruling.
In the light of what the leader of
the House has said. M would appesal to
Mr. Qureshi that he may hear the
appeal made by both sides of the
House in order to set up the best tra-
ditions of parliamentary democracv
and he may say that he did not mean
it and that he withdraws those words
£#0 that nolhing  biiter remains I
would make thiz appenl to him.

SHRI MORARJI DESAl: May 1
say one thing, Sir? I understood from
what my friend Mr, C. Subramaniam
has «aid that thev have expressed reg-
rets for all that and that lhey have
withdrawn those remarks. There is no
reason why they should pot withdraw
the other remarks which are absolu-
fely wrong. T do not know what kind
of prestipe comes in the way. Bur il
they are not withdrawn, then I can-
not sav we will acquie«ce 1n this posi-
tion Those words have to be with-
drawn How can the; remain on the
record?

SHRI VAYALAR RAVI (Chirayin-

kil): It was not recorded, You please
look into the record.

MR SPEAKER: It ha®s gone on
record.

SHRI K. LAKKAPPA: Let us res-
pect the Leader of the House and
alsp our senior colleague, Mr, Subra-
maniam und I appeal to vou. You
kindly s#e the odd ireatment meted
out to our friend. There was no such
intention on the part of the Member
but because of that the member was
8o agitated to get elucidation and in-
formation. That ig what We are all

**not recorded
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seeking. Therefore you kindly drop
the proceeding angd close the matter.

SHRI MORARJI DESAI: Then
there is another thing that was
sald that these remarks have not been
recorded, If they were recorded then
thi smust be withdrawn.... (Interrup-
tions)

SHRI SAUGATA ROY: §ir, you
are above all this, You should not
take it personally. When Ministers
withhold the information the Mem=
bers get agitated. It is not personal.
(Interruptions)

SHRI C. SUBRAMANIAM: [Let us
know what has gone on record. If it
is unparliamentary and anything
against the Chair, I would requesr ihe
hon'ble Member to withdraw it.

SHRI C. M. STEPHEN: Sir, let us
1ake the lofality of the situation. It
is now very clear that the House does
not approve of the statement that was
made. What we wani is to uphold
the dignity of the House and that of
the Speaker. Once the House—tota-
lily of opinion expressed in the House
—has disapproved of a particular
position, what more can be there?
(Interruptions)

The second pomnt is that as  the
leader representing that party now—
Mr. Chavan 15 not there—Mr. Subra-
maniam has made a statement of apo-
logy. What more can be there? Are
you going to ignore ithe statement of
apology? Is it so inconsequential?

Sir, two things are cstablished.
First, the House does not approve of
the remark. Second, the partv to
which Mr. Quresi belongs. represent-
ing that party, Mr Subramaniam has
expressed an apology. (Interruptions)
Ig it to be the precedent in this House
or is it to be the method of our heha-
viour gnd understanding one another's
camaraderie that an expression of
apology by a leader of the standing
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of Mr. Subramaniam should be brush-
ed aside?

SHRI MORARJI DESAI: Mr. C.
Subramaniam has already appealed
to them to withdraw. Why do you
come in the way?

SHRI C. M. STEPHEN: I am not
standing in the way. I am concerned
with one thing, that is, how this
House is going to deal with an expres.
sion of apology by a party leader.
As regards upholding the prestige of
the Speaker, it is completely upheld.
1 would appeal to the House not to
press for technicalities and cloge the
chapter as far as this is concerned. If
that is not done, then other points of
order arise.

MR SPEAKER: Now, we take up
the next item on the agenda.

SHRI VASANT SATHE* How have
you sent this matter to the Privileges
Committee? If so, under what rule
in a matter in which you yourself are
involved? I want to know from the
ITouse how can vou throw these ru-
les pver-board.

MR. SPEAKER" 1 have not been
able {o accept your point of order.

SHRI VASANT SATHE: This
makes us angry If by majority you
are going to do this, we shall not
function 1n this House, How can we
function in this way. (Interruptions).

SHRI SAUGATA ROY: How can
you send it to the Privileges Com-
mittee? You canno! do it. We will
not allow it o be sent to the Privi-
leges Commuttec  (Interruptions),

PROF P G. MAVALANKAR
(Gandhinagar): Kindly listen to my
point of order.

‘MR. SPEAKER: The House stands
adjourned for ten minutes,
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12.22 hrs.

The Lok Sabha adjourned for ten
minutes

The Lok Sabha re-assembled at
Thirty-two Minutes past Twelve of
the Clock.

[MR. SPEAKER in the Chair]

QUESTION OF PRIVILEGE RE.

CERTAIN REMARKS BY SHRI

MOHD. SHAFI QURESHI ABOUT
THE SPEAKER—Contd,

SHRT VAYALAR RAVI (Chirayin-
kil): 8ir, what about your ruling?

MR. SPEAKER: All that can be
raised before the Committee,

SHRI VAYALAR RAVI: Sir. T rise
on a point of order. Shri Sathe
quoted Rule 222. You must refer to
the rules. If it is raised tomorrow,
then there is no problem. Let Shri
Konwar Lal Gupta give a formal
notice and then you may send it
How are vou referring this matter to
the Privilege Committee? Shri Sathe
raised the question and quoted Rules
227 and 228,

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Let me read the rule
with your permission. Rule 227
Bays:

“Notwithstanding anything con-
tained in the rules, the Speaker
may refer any question of privilege
to the Committee of Privileges for
examination, invesfigation or re-
port.”

So. in the case of privilege, it iz en-
tirely the sweet-will of the Speaker
to follow any procedure he likes.
(Interruptions).

SHRI VASANT SATHE (Akola):
No. There is no guestion of privilege
Under what rule does it become a
question of privilece? Please do not
mislead the Speaker,

SHRI KANWAR LAL GUPTA:
The question of privilege is clear.
Any procedure may be adopted by
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the Speaker in the case of a privilege
question.

SHRI VASANT SATHE: That is
not so. (Interruptions).

SHRI KANWAR LAL GUPTA: The
entire matter should be referred to
the Committee of Privileges.

SHRI VASANT SATHE: That can
be only under Rule 222

SHRI K. LAKKAPPA (Tumkur):
Where is the question of privilege?

SHRI VASANT SAHTE: Where
there is a question of privilege, it is
the Member alone who can raise the
question of privilege. (Interruptions).

SHRI SAUGATA ROY (Barrack-
pore): That is the point we are mak-
ing. They have not given any mnotice
under Rule 227. The question of
privilege hag not been raised and no
substantive motion has also becrr
moved, So, how can you refer the
question to the Privileges Commuittee?
(Interruption) . I can understand
your anxiety to uphold the dignity of
the House. But, we cannot go out-
side the rule book to make the House
more dignified It will only lower
the dignity of the House. (Interrup-
tions).

SHRI MOHD. SHAFI QURESHI
{Anantnag): Sir. I am oblized to the
Leader of the House and to my own
leader, Shri Subramaniam and other
colleagues—Shri Krishna Kant and
Shri Stephen—-who have made an
appeal and said that whatever re-
marks have been made should not
have bcen made. I am very sorry
for what has happened in this House.
I meant no disrespect to the Chair
and if any of my utterances have
given such an impression I have no
tesitation - withdraw-rg it.

SHRI MORARJI TESAI: Sir, in
view of all this, now let us ring the
curtain down on the whole episode
and not discuss it further. Let the
Privilege Motion be dropped and I
would request you to say that the
whole matter now ends.
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MR. SPEAKER: Under the circums.
tances the motion may be withdrawn.

SHRI KANWAR LAL GUPTA: I
withdraw my motion.

MR. SPEAKER: The motion is
‘withdrawn,

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, we are all very
glad that it has happily ended, We
would not like any discussion to
develop or much less a recrimination.
But the whole point is that it has to
be formalised 1n a proper way. (In-
derruptions).

We want to achieve the same result
but it has to be achieved in a proper
way and according to the rules, The
only course open to the House is to
suspend Rule 338 because a motion
bad been adopted and then wcek
rescission of the motion adopied, This
is the only way to go about it.

SHRI MORARJI DESAI: I' was
not a que-tion for adoption by ‘he
House. It is a question of the Speak-
er exercizing his powers. It was not
put to the votce either. When ‘the
Speaker withdraws it and finishes it,
it finishes

MR. SPEAKER' It may be locked
into in two ways One is the Speaker
Teferring it to the Privileges Com-
mittee, in which case it is withdrawn
by the Speaker. Secondly, there is a
formal motion in the House. The for-
mal motion moved is withdrawn and
the leave 15 granted by the House,

SHRI SHYAMNANDAN MISHRA:
That is right. Please go through
Rule 338. 1t must be according 1o
rule. (Interruptions)

SHRI SAUGATA ROY: Sir, the
Prime Minister says something and
the Deputy leader says something
else I do not understand the rele-
vance, (Interruptions).

SHRT MORARJI DESAI: I don't
say unnecessary in that sense; I can-
np say whit he has raised under the
rules is not legitimate but looking
to the whole atmosphere and now
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that the matter is finished, let it be
dropped. (Interruptions).

SHRI SHYAMNANDAN MISHRA:
Let the rule be suspended (Interrup-
tions),

MR. SPEAKER: When I permitted
him, it means suspended, if necessary.

SHRT SHYAMNANDAN MISHRA:
Unless the Motion is moved for sus-
pension of a particular rule... .. (In.
terruptions).

MR. SPEAKER: ) can swo moto
suspend it,

SHRI SHYAMNANDAN MISHRA:
Therefore. a formal Motion has to be
moved by an hon. Member that it be
suspended under Rule 338. I move
that the rule be suspended and then
another Motion T move that the earli-
«1 Motjon be rescinded.

MR SPEAKER‘ Yes, now the next
item,

WRITTEN ANSWERS TO QUESTIONS

Flan Outlay for 1Ist year or Rolling
Flan

*207 SHRI SOMNATH CHATTER-
JEE- Will the Minister of PLANN-
ING be pleased to state:

{a) whether the attention of Go-
vernment has been drawn to the gug-
gestion made by Dr. Arhok Mitra West
Bengal's Finance and Planning Minis-
ler at a Press Conference on the 23rd
January, 1978 that the size of the Plan
should be increased verv substantially
and the first year of the new Rolling
Plan should get an outlay 25 to 30
per cent higher than the cxpenditure
on the last year of the Fifth Plan; and

(b) if so. the reaction of Govern-
ment thereon?

THE PRIME MINISTER (SHRT
MORARJI DESAID: (a) Yes, Sir.
The Government has seen press re-
ports of the suggestion made by Dr.
Ashok Mitra, Finance and Planning
Minister of West Bengal.

(b) As the Hon'ble Member is
aware, the broad details of the
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Annual Plan for 1978-79 have al-
ready been announced by the Finance
Minister in his Budget speech on 28th
February, 1978. As indicated therein,
the Annual Plan for 1978-T9 has been
drawr: up pending the finalisation of
the new Five Year Plan for 1978—83
and reflects the Government's com-
mitment Lo a new  agriculture-ori-
ented and employment-intensive
strategy for development. The total
outlay on the Annual Plans of the
Centre, States and Union Territories
will be Rs. 11,649 crores as mgainst
Rs. 9,960 crores in 1877-78. This re-
presents an increase of 17 per cent.

High Powered Commission for the
Reorganisation of Ordnance Indusiry

*210. SHRI SHYAM SUNDAR
GUPTA:

SHRI SHANKERSINHJI
VAGHELA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether a High Powered Com-
mission headed by Mr. G. V. haja-
dhyaksha has been constituteq by
Government to submit its report into
the reorganisation of Ondnance In-
dustry in the country:

(b) if so, names and number of the
Members of the Commission;

(e) the terms of ieference of the
Commission; and

(d) the time by which, the Commis~
sion will submit its report to Govern-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) A Com-
mittee had been appointed in August,
1975 to look into the working of Ord-
nance Factories

(b) The names are —
(1) Shri V. G, Rajadhyaksha.
Member, Planning Commis-
sion, (Chairman).

(2) Shri V. Krishnamurthy, Sec-
retary, Deptt. of Heavy In-
dustry,
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(3) Shri S. Banerji, Becretary,
Department of Defence Pro-
duction.

(4) Dr. A. Ramachandran, Sec-
retary, Department of Science
ang Teckmology,

(5) Shri J. P. Kacker, Finaneial
Adviser (Defence Services)
Ministry of Finance.

(6) Dr. S. Bhattacharya, Director
General, Ordnance Factories.

(c) The terms of refercnce are:—

(i) To consider the slippages in
respect of major items of
productton;

(ii) To suggest remedial mea-
sures to prevent production
shippages in future;

(iii) To avoid delays in establish-
ing production of new items
and augmentation of capacity
where necessary;

(av) To examine the existing
working of the DGOF's Or-
ganisation and the Factories
and suggest suitable reorga-
nwisation ang restructuring;

(v) Any other item which the
Committec may like to con-
sider.

(d) The Committee proposes to
submit an interim report by April,
1978 and ils final report by October,
1978.
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Opening of the Farakka Nawvigaiion
Cana)

*2]12 SHRI SHYAMAPRASANNA
BHATTACHARYYA Will the M-
wter of SHIPPING AND TRANS-
PORT br pleased to state

(a) whether Government are consi-
dering to open up the Farakha Navi-
gallon Canal and Calcutta-Farakka-
Buxar commercial steamer service on
a regular basis as recommended by
Inland Water Transport Committes 1n
1970,

(b) 1f not the reasons thereof
(c) af so when, and

(d) the reasons of thi; del.v of
over 7 years into implementing 1t”

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY Or
SHIPPING AND TRANSPORT
(SHRI CHAND RAM) (a) to (d)
The navigation Canal along with the
ronnected locks at Farakka s st
under construction The queshor
of opening up of the Navigation Ca-
nal and operation of Calcutta-Fa-
rakka-Buxer commercial  steamer
Bervice nn a regular basis will arlse

only after the navigation canal and
the locks at Farakka are completed.

Rehabilitation of Workers of Dry
Dock Project

*213 SHRI DAYA RAM SHA-
KYA Will the Mimnister of DE-
FENCE be pleased to state

(a) whethcy Government have de=
cided 1in principle to 1chabihitate work.
cis of D1y Dock who have been work-
mng in the Dry Dotk Project under
MES foy the last few years,

(b) whether the instructions were
1ssued to Naval Dock Yard Visakha-
patnam to absorb wotkers,

(c) whether these have not yet
been 1mplemented,

(d) whether the Naval Dock Yard
have not been intimateq their defl-
ciencles {o the Adjutant General's
Branch Army Headquarters for fill-
ing up the vacancies and they are
resorting to local tecruitment on
cusual basis and

(e) 1if 3 the reasons th.refor and
immedidle efforts {g be made to reha-
bilitate these personnel 1n the Naval
Docky 1d o any such scheme?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) o
(e) 1055 unskilleq and 409 <killed
waorkers were engaged on contract
basis bv the MES for the Dry Dock
Pioject in Visakhapatnam  Although
there was no contiactual obligation
on the part of Government to pro-
vide continutd employment to these
workers wa-~ decided in July 1877
on humamtariwn giounds and as &
special cas¢ to absorb suitable sur-
plus pérsonnel in equivalent or low-
er posts 1n the Naval Dockyard an
Virakhdapatnam or other Defence
Eviablishments subject to certaun
conditions of elgibility As a result,
the Flag Officer Commanding-in-
Chief Eastein Naval Command, 3%
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the Zonal Commander for the ad-
justment of surpluses and deficien-
cies in his jurisdiction, has already
been able to absorb 96 surplus em-
ployees. The surpluses have been
brought to the notice of the Adjutant
General's Branch, Army Headquar-
ters, as a resull of which 653 persons
have already been adjusted in other
Defence Establishments, Further
efforis in this direction arp conlinu-
ing.

Development of Ports in
Andhra Pradesh

*214. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of SHIPPING
AND TRANSPORT be pleased 1o
state:

{a) the poris in Andhra Pradesh for
which the money is alloited for deve-
lopment thig year; angd

(b) the allotmcnt made therefor?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIFPING AND TRANSPORT
(SHRI CHAND RAM): (a) and (b).
There is only onc  major port in
Andhra Pradesh, namely Vigakha-
patnam Port For financine the deve-
lopment schemes of the port in
1977-78, there 1s a Central loan pro-
vision of Rs. 310 crores. Amount re-
leased so far is R< 210 crores.

Ports other than major ports figure
in the Concurrent Lict of Constitu-
tion and the responsibility for their
development vests in the State Gov-
ernment concerned.

Manufactare of Soap from Faity
Aclds

*215. SHRIMATI PARVATHI
KRISHNAN: Will the Minster of IN-
DUSTRY be pleased to state:

(a) whether the British multination-
al Hindustan Lever has a proposal
under consideration to set up a plant
based on Bombay High petroleum,
using a new technology, vhich is
claimed tn have been developed by
them, for soap manufacture using fatty
acids from wax waste;
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(b) whether it is a fact that this
new technology was developed by the
Indian Scientists at the Indian Insti-
tute of Petroleum, Dehradun;

(c) whether the said company has
sought to retain at least 51 per cent
foreign equity holdings claiming the
technology being high; and

(d) what are the dclails and Gov-
ernment’s reaction thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) and (b). The Indian Institute of
Petroleum, Dehradun, hag developed
the technology for manufacture of
fatty acids from wax  These fatty
acids can be used in the manufacture
of soaps The know-how has been
licensed to Mfs  Hindustan Levers
I.td. who had sponwored this project.
The firm has set up a plet plant and
may, in course of time, o on to
commereial production of fatty acids,
which they may wuse in their soap
manufactuie

(c) and (d). The firm has claimed
that 1ts turnover from Appendix T
activilies ang manufacturing activi-
tirs requiring sophisticated techmolo-
gy would, with the implementation
of certain Appendix-I projects in
1979, make jt climble to retain 51
per cent foreign equity under the
FERA guidelines. The representa-
tion is under examination.

fowram sim ¥ groiw gfeard
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Ernakulam-Cochin Shipyard

*217 SHRI R, K MHALGI Wil
the Minister of SHIPPING AND
TRANSPORT be pleaced to state:

(a) whether the ship-yard of Erma-
kulam-Cochin  (Kerala) have (om=
menced 1ts production work;

(b) 1f so, when;

(c) when the first steamer or vessel
of this national project is likely to be
completed and floated into the sea:

(d) what will be its cost;

(e) whether the production-work of
the said steamer or vessel is accord-
ing to the schedule; and

(f) if not, the reasons thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) Yes, Sir.

(b) From 1-1-1976.

ey It 15 anticipated to be floated
out by June, 1979 and completed and
delivered by June, 1980.

(dy Rs. 29 crores (Anticipated).
(e) No, Sir.

(f) Mamn reason 1s the non-deli-
very on time of 150 Ton Gantry Crane
vrdered indigenously This has ham-
pered erectlon and subsequent out-
filling activities.

Formulation of New Plan Proposals
by newly constituied Planning
Commission

*218 PROF P G MAVALANKAR-
Will the Minister of PLANNING be
pleased to state:

(a) whether the Planning Commis-
sion was partially or fully reconstitu-
ted last year, ang if 50, the names,
qualifications, experience etc, of the
new personnel,

(b) whether the sald newly consti-
tuted Commission hag deliberated on
any «pecific areas and targets while
formulating new plan oroposals and
if 8o, broad details thereof;

(¢) whether {he Planning Commis-
sion meets regularly for a penodic
1eview and 1f so, when and how; who
attendg such meetings, and

(d) the broad detsils of the lLaison
between the Commssion and the va-
rious Minustries at the Centre?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (d). The
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Planning Commission was fully re-
constituteq in May, 1877, The follow-
ing is the composition of the recons-
tituted Commission: —

Chairman
1. Prime Minister
Deputy Chairman
2. Dr. D. T. Lakdawala
minuteg
3. Minister of Home Affairs
4, Minister of Defence
5. Minister of Finance
6. Shri B. Sivaraman
7. Shri V. G. Rajadhyaksha
8. Prof, Raj Krishna

Dr. D. T. Lakdawala, who is the
Deputy Chairman of the Planning
Commission, is a8 noted economist
and specialist in international and
fiscal matters, He has been the Di-
rector of Department of Economics
at University of BomBay, and the
Sardar Patel Institute of Economic
and Social Research at Ahmedabad,
He was a Member of the Fifth Fin-
ance Commission and also the Chair-
man of the Taxation Enquiry Com-
mittee of Government of Uttar Pra-
desh. He has been the Chairman
and Member of severa] Committees
and Wage Boards appointed bv the
Cenire and State Governments.

Swri Sivaraman who was a Mem-
ber of the Indian Civil Service is an
ex-Cabinet Secretary He was also
Secretary, Munustry of Agriculture,
and Vice-Chairmap of the National
Commission on Agriculture,

Shri Rajadhyaksha who iz m Che-
mical Engineer, was Chief Consul-
tant in the Planning Commission and
is the Chairman of the Public Enter-
prises Selection Boafd. Previously
he was g member of the action com-
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mittee on Public Enterprises, Chair-
map of the DevelopmPhr (euncil on
Organic Chemical [Mcnstites, and
Member of the Board of Governors
of the Indian Inslitute of Manage-
ment, Ahmedabad and of Administra-
tive Staff College, Ahmedabad. Be-
fore joinfhg Government he was
Chairman of Hindustan Lever Ltd.

Profl. Raj Krishna is well known
Econumies in the Delhi School of
Economics in the Delhi School of
Economics and University of Rajas-
than, He has been a Member of the
Agricultural Prices Commission,
Committee on Bteel Control and Panel
of Economists of the Planning Com-
mission, Government of India. He
has also been Senior Economist in the
International Bank of Reconstruction
and Development.

The full Planning Commission, in-
cluding Cabinet Mini<ters and full-
time Members meet periodically to
review the work and indicate policy
guidelines. But the day to day work
iz carried on by the full time Mcm-
bers who meel @8 number of times
regularly during the weok to review
the work of the Planning Commis-
#on and glvé directions. The full
time Members have been allotted
specific subjects on which close touch
is maintained by them with the con-
cerned Ministries ut the Centre, The
Deputy Chairman, is invited to attend
all Cubinet meetings and when neces-
sary o'her Members of the Commis-
sion alio attend the meetins ot the
Cabinet or its Committees,

The newly constituteq Commission
has considered a number of issues
relating i fhe objectivegs and strategy
of the draft Five Year Plan—1978—83,
like removal of unemployment, agri-
culture ang rural dewvelopment, area
planning, Minimum Needs Pro-
gramme and generation of savings.
Targets and other detafls of the pro-
gramme would be made available
after they have been upproveq by the
National Development CBuncil, which
would be meeting on 18th and 19th
March, 1978,
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A National News Agency in every
Country

*219. SHRI G. M. BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK:
Will the Mimster of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government have seen
the press reports 1in the Hundustan
Trmes daled the 12th February, 1978,
wherein all the participants at the
seminar on Non-aligneq News Pool
have desired of having a national
news agency in every country;

(b) whether need for such a news
agency in every country had also been
stressed by the UNESCO and the UN
body had also given due recognition
to the desirability of every region de-
wveloping its own regional news agency;
and

(c) it so, what is Government's 1e-
action therelo?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIT
L. K ADVAND: (a) to (c). Govern-
ment have seen press reports con-
cerning a =eminar on the Press Agen-
cics Pool of Non-aligned countries
organised by the All India News-
paper Editors’ Conference on the 1ith
February, 1978 The establishment
of national news agencies wherever
they do not exist, and strengthening
of those that exist, was recommended
by the Inter-governmental Conference
on Communication PoNcies in Latin
America and the Caribbean region
helg 1n San Jose in July, 1976 in ac-
rordance with the resolution of the
18th Session of UNESCO's General
Corl=rence

The forthcoming second meeting of
the Coordingtion Committee of Press
Apencies Paol of Non-ligned Cuun-
tries of which India is the Chairman,
and which is to be held at Dijakarta
in the first week of April, 1978, is
expected to consider this matter fur-
ther.

Code of Conduct for Goverament
Servanis Re: Drinking

*220, DR. SUSHILA NAYAR: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the code of canduct for
Government servants prohibits them
from drinking; and

(b) if so, what steps are peing taken
or are proposed to be taken, to pre-
vent the breach of this rule?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) and (b). According to the Con-
duct Rules, a Government servant
shall strictly abide by any laws re-
lating to consumption of intoxicating
drinks, refrain from drinking in a
public place or appearing in m public
place in a state of intoxication and
ensure that the performance of his
duties is not affected by the influence
of intoxicating drinks. Instructions
have been issued requiring all disci-
plinary authorities to take the strict-
est view of any violation of these
provisions.

Jurisdiction of Ceniral Vigilance
Commission

*221 SHRT 8 D SOMASUNDA-
RAM- Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of public undertak-
ings which have not so far accepted
the jurisdiction of the Central Vigi-
lance Commission and the reasons
therefor; and

{b) the reasons why Ressrve Bank,
one of the important public sector
institution is still out of the pale of
the Commission?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) According to the information
available v (" the Cesiral Vigilance
Commission, there is no Ceniral Pub-
lic Undertaking which has not ac-

.—‘ d its iur' diction

(b) The Reserve Bank of Indla
feels that there are, Inter alia. some
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legal difficulties in its accepling the
jurisdiction of the Central Vigilance
Commussion. The legal issues are
being examined in consultation with
the Law Ministry; further action will
be considered in the light of the legal
opinion received.
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Industries in Rural Areas

*224 SHRI AGHAN SINGH THA-
KUR: Wiil the Minister of INDUS-
TRY be pleased 1o state:

(a) whether Government have for-
mulated any scheme for setting up
industries in the rural arcas of the
country;

(b) if so, the details thereof; and

(¢) whether Government will gelect
places for setting up these industries,

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) to (c). The thrust of the Indus-
trial Policy announced in Parliament
on 23rd December, 1877, will be un
effective promotion of Cottage and
Small Industries widely dispersed .n
rural areas and small towns. To
achieve this, the list of Industries re-
served for the Small Scale SBector has
been expanded substantially to cowver
over 500 items. This list will be con-
tinuously reviewed to provide wade-
quate support for the growth of the
Small Scale Scctor as new products
and new processes capable of being
manufactured in the small scale sec-
tor are ideniified.

In order to provide a focal point uf
development for small scale and cot-
tage indusiries, there will be one
ageney in cach District viz., the Dir=
trict Industries Centre to deal with
all requirements of small and Village
Industries. The District Industries
Centre will provide all the secrvices
ang support required by Small and
Village entrepreneurs under a single
roof. The Centre will e manneq by
responsihle officers of different nisci-
rlines #r v: to provide an effective
set up for economic investigation
sup.ly * machinery and equibment,
toovisicr of vaw  material, arrange-
ment of credit facilities, an effec-
tive set up for marketing and finan-
cial assistance and linkage with the
banks. This organisational set up
will be implemented from May, 1978
to initially cover the RIP districts and
progiessively entered Lo the other dis-
tric.s in the countrv,

The Sate industrial machinery 8
being efTectively involved in identifica-
tion of the districts for locating the
District Industries Centres and in mun-
ning these Centres with the requisite
skills and disciplines to ensure a cnm-
prehensive involvement of Central end
Sinte resources and &xpertise in Fene-
rating sustaineq and productive in-
dustrial growth in the rural areas.
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Chairman of the Hindustan Paper
Corporation

1837. SHR1 MAHI LAL: Will ‘be
Minister of INDUSTRY be pleased 10
state:

(a) whether it is a fact that the
Chairman of the FHindustan Paper
Corporation is staying in Calcutta
while the headquarters of the Cor-
poration are in Delhi;

(b) the number of visits made to
Delhi by the Chairnian every month
and the expenditure incurred on these
visits and his stay in Delhi; and

(c) whether Government propose to
take measures to stop this wasteful
expenditure; and if so, the details
thereof?

THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES):
(a) Although the Headquarters of the
Corporation are presentiy in Delhi, the
important divisions of the Corporation,
which are mainly concerned with the
implementation eof its projects, are lo-
cated in Calcutta. The Corporation is
also in the process of setting up inte-
graied pulp and paper mills in ~Naga-
land and Assam. In view of these rea-
sons. the Chairman’s Office is located
at Calcutta.

(b) and (c¢). The Chairman visits
- Delhi from time to time in connection
with the business of the Corporaticn
and for consultation with Government,
and is paid travelling allowance in ac-
cordance with the rules of the Corpora-
tion. During the year 1977, he visited
Delhi 21 times for stav of 61 days in
all, and an expenditure of Rs. %9.703
was incurred on these visits. The
Chairman undertakes these tours for
officia] purposes, and in accordance
with mormal guidelines applicable fo
Public Sector Enterprises, such *ours
are undertaken only when necessary.

Tered ® fawet w5t &

1888. = ®IST AN T : AT
I Gl aZ TATH FTFO TN f@

(%) =araga & At § A fawe
& ¥ qoEATd ST H 59 GHA fawelt
# aga wfgF FAT T ;

(@) afzzi, a1 ead FTFCR ;
0T

(W) FAT F7X AT UsA AGFL
TN TART AAQATHT F g9 F faw F2
faoig @gTaaT w317 T W@r & A afq
g a1 aoEadl sART AT g ?

ot w@=t (30 dto TWEERA) ¢
(F) STT 93W, AT, T AT
wfle, AU, WA H3A, FALH,
afy=a e, TN U] T4 A& AR
freelt @9 wfeq dat & Afagi=a
fazga w2ifqai/fafwa sFe Fafees
$1 39T S3W qAT FATed Al H
It ¥ aga wfas w41 § Fafs afrsw
FaTer A eTaH GHA FI THAT § FH!
21 = ot aro-fagga gfeet 7 s
g2 F FT0 IeAvEA A FAT g1 JAT
g @Y o T+ TsAl F qEATAT gfqa
AMT ST F |

(3) w7 fagge =t FH
weaq: wedrd gy faEgae ¥
FI 220 FEE F 7fqz HraE aqT
waean & fawaes feg @19 F F130
2| gz gfaz 3 TS 19778 TR 8
qaT @ 1978 F UqH FoATg § IR
G : FTE qE FT I F) FAEAT 2 |

() FEr dF2X § AIGL A19-
fagaa F= & s #1011 wAET
H9T T8 TRTaE I g AHTI @l |



63 Written Answers

Collapse of Bridge at Borim (Goa)

1889. SHRI EDUARDO FALERIO:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to gtate:

(a) whether Government are aware
that a bridge at Borim (Goa) col-
lapsed several years ago and has so
far not been repaired and thereby
great hazard is caused to the traffic
of passengers ang goods in that area;

(b) if sv, whether Government
have any proposal to reconstruct the
said bridge and when is the work
likely to start; and

(c) the tota! prowvision thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPFING AND TRANSPORT
(SHRI CIIAND RAM): (a) Yes, &ar.

(b) and (¢}, The Goa Government
want tuv consiruel an gliogelher new
bridge at about 250 m downstream of
the existing bridge and have also tech-
nically sanclioned an estimale for Rs
1,09,62,000/- for it, The work 1> e\~
pected to commence soon after the ten-
ders which have been alreadv receved,
and are under examination by the State
Government are finalived
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ments of Re. 2,001 and above in
Industries

1892. SHRI ROBIN SEN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government have ask-
ed all industrial and commercial con-
cerns to furnish information regard-
ing their employees drawing total
monthly emoluments of Rs. 2,001 and
above; Y

(b) if so, how many submutted
their information; and

(c) findings thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) to (c), A Public Notice was issued
on 8th February, 1978 calling for infor-
mation on employment of foreign na-
tionals in Indlan companies and for-
eigners as well gs Indians in foreign
companles with monthly emolument of
Rs, 2001/- and above, opersting In
India. This information is eollected on
a voluntary basis and companies have
been requested to gend returng by 30th
March, 1978 So far only g few refurnsg
have been received. Duta can be
analyseq only atfter a t num-
ber of feturng are recétved,

3908 LS—3

Agtpement with Csscheslovakia for
the Manatmture of lsrge Coment

1893, SHRI BUKHDEO PRASAD
VERMA: Will the Minister of INDUS-
TRY be pleased to gtate:

(a) whether Government have en-
tered into an agreement with Czec
hoslovak Socislist Republic for the
manufacture of large cement plants
in India;

(b) it so, the details thereof;

(c) the terms and conditions for
payment of fees; if any, to be given
to Czechoslovak technocrats for pro-
viding technical services ete.;

(d) whether the agreement also
envisages certain éxports from India;
and

(e) 1if go, the details thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) to (e). In order to promote utilisa-
tion of capacities of Heavy Engineenng
Corporation, Ranchi (HEC), it has been
agreed in recent discussions which took
place at Delhi with the Czechoslovak
Minister of Metallurgy and Heavy En-
gineering that Czechoslovakia will im.
port rolling mill and coke-oven equip~
ment from HEC and provide assist-
ance to HEC for the manufacture
of large capacity cement plants. The
detajled terms of the contracts are
under negotiations. The possibilities of
cooperation for third country projects
will aleo discussed and in this rega.d
the sectors of Cement Plants, Power
Plants, Metallurgical Equipment snd
Crude Oil Refineries were indentified.
The Indian lead agencies including
HEC were identified for further dis-
cussions with counterpart Crechoslo-
vaklan organisations, envisaging Indian
participation in respect of supply of
equipment, services etc,
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1895. SHRI VIJAY KUMAR MAL-~
HOTRA: Will the Minister of PLAN-

NING be pleased to state:

(a) what are the findings of the
nation-wise census of non.agricul-
tural occupations conducted by the
Central statistical organisation recent-
1y;

(b) what is the nature of the find-
ings released by Director of Central
Statistical Organisation (Statesman,
page 7 on 3rd February, 1978) Reveal-
ing data by Economic Census and
when the final conclusions will be
ready; and

(c¢) whether a copy of the first inl
tial report of this census will be
placed on the Table of the House?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b).
According to the provisional results
of the nation-wide census of non-
agricultural activigiee conducted re-
cently by the Centra] Statistical Or-
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ganisation in collaboration with’ the
State Governments, there are 2.85
milkon non-agricultural establish-
ments with one or more hired wox-
kers These have a “usual” employ-
ment of 25.18 million persons of
whom 2230 million are hired
workers, Nearly 55 per cent of
the establishments are from rural
areas and they account for 40
per cent of the total employment

These results are based on gquick
manual tabulation carried out as a
part of the census operation itself,
Detailed tabulation of the census re-
sults i now in progress, A report
incorporating tables giving the prin-
cipal characteristics of the establih-
ments pertamning to different economic
activities is scheduled to be prepared
by the end of the financial year
1978-79.

(e} A copy of the Note giving pro-
sional results has already been sup-
plied to the Library of the Lok Sabha.

Sanction of Freedom Fightpry Pension
to Ex-LN.A. Personnel

1896. SHRI PADAMACHARAN SA-
MANTASINHERA: Will the Minister of
HOME AFFAIRS be pleased to dtale
the numbers of applications from Ex-
INA personnel pending for ganction of
freedom fighers pension and when
these will be approved for ganction?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D PATIL): No application
from ex-INA personnel for the grant
of freedom fighters pension is pend-
ing initial serutiny. 3456 applications
have been fileg for want of acceptable
evidence.

Closure of Handloom Centres in U.P.

1807. SHRI K A. RAJAN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether it is & fact that the
prices of silk yarn have shot up re-
cently leading to closure of thou-
sands of handloom centregs in U.P.;
and
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(b) if so, what is the price posmc_\n
of gilk yarn during the last six
months and what measures are taker
by Government to ensure supply of
silk yarn at reasonable prices?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) and (b). No, Sir, The prices of
mulberry raw silk have actually de-
clined from Rs. 320/- per kg. 1n Janu-
ary, 1977 to Rs. 280/- per kg. at pre-
sent. Priceg have been fairly stead;
in the last few months, with marginal
fluctuations, It has been possible to
maintain the prices of raw silk at rea-
sonable levels mainly because of the
following measures taken by the Cen-
tral Silk Board in major silk produc-
Ing States:—

(1) Operation of Price Stabilisa-
tion Scheme for mulberry raw
silk; and

(2) Strengthening of Raw Material
Bank for tasar cocoons.

‘Mechanical and Technical Flaws in
the Construction of Tarapur Atomic
Power Plant

1898, SHRI C K CHANDRAPPAN:
Will the Minister of ATOMIC ENERGY
be pleased to state:

(a) whether Government’s attention
has been drawn to news item appear-
ed in Blitz dated 11th Februarv 1978
regarding Tarapore Atomic Power
Plant;

(b) whether the plant will become
a nuclear trap due to mechanical and
technical flaws in the construction of
‘the plant: ang

(c) f 80, the details thereof and
Government's opinion on it?

THE PRIME MINISTER (SHRI
MORARJT DESAI): (a) Yes, Sir.

(b) No, Sir. There are no such flaws
and therefore there is no reason to be-
lisve that the plant will become “a
nuclear trap.”

(¢) Does not arise,
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Wnitten Ansusers TR
Newsreel “1977 im Eetrospeot”

1902 BHRI S G MURUGAIYAN
Will the the Mimster of INFORMA
TION AND BROADCASTING be
pleased to state

(a) whether the Film Division's
latest newsreel “1977 in Retrospect”
has totally blacked out the events
asgociated with the previous Govern-
ment durmng the first three months of
the year, ang

(b) if so the detmis and reasons
therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L K ADVANI) (a) and (b) No Sir
The Films Division s special newsereel
entitled India 1977 covered many im-
portant events of the first three months
of 1977 ineluding the Lak Sabha Elec
tions However following some press
comments that the coverage of these
three month. gave the impression of
lopsidedness the special newsreel wns
withdrawn for revisign

Foreign Participstion by way of
Investment and Import of Technology

1903 SHRI D B CHANDRE
GOWDA Will the Minister of INDUS-
TRY be pleased to state

(a) whether Government have
clarthed 1its policy regarding areas
open to foreign participation by way
of mnvesiment and import of techno-
logy and whether list has been issued
permitting foreign participation in all
gectors, and

{(b) 1if so the detalls thereof”

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) (a)
and (b) Governments policy towards
permitiing foreign investment and
import of technology 1s set out 1 the
Statement of Industrial Policy laid
before the House on December 23
1877 A revised |{llustrative Lst
where no foreign collaboration is con-
sidred necessary is under considera—
tion of Government
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Sales Tak & Hanflmade Sstety
Matehss

1904. SHRI DURGA CHAND: Wil
the Minister of HOME AFFAIRS Le
pleased to state:

(a) whether Government have
taken a decision on the exemption of
sles tax on hand-made safety
matches in Deli and neighbouring
States;

(b) if s0o, what are the detalls
thereof;

(e) if the answer to part (a) above
be in the negstive, what are the rea-
sons, and when a decision is likely to
be taken; and

(d) whether Government have re-
<eived a representation from the
manufacturers of hand-made safety
matches in this regard?

THE MINISTER OF STATE IN ™HE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): (a) to (c). The
question of giving exemption of sales
tax on hand-made safety matches in
Union Territory of Delhi is engaging
the attention of the Government. So
far as the neighbouring States are
concerned, Sales Tax is a Stale sub-
ject unmder the Constitution and as
such the grant of exemption on any
commodity has to be considered by
the concerned Stale Governments.

(b) According tg information
Teceived from the Delhi Administra-
tion, they have received one such
representation.
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More Powers for Commissioner for
Scheduled Castes and Scheduled
Tribes

1908. SHRI RAM KANWAR
BERWA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government propose
to vest the Commissioner for Sche-
duled Castes ang Scheduled Tribes
with powers to deal with cases of
alienation of the tribals land, exploi-
tation by money lenders and false re-
cording of loans by cooperatives; and

(b) if mo, the steps Government
propose io take for effective functione
ing of the Commissioner for Sche-
duled Castes and Scheduled Tribes?
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THE MINISTER OF STATE IN T™®
MINISTRY OF HOME - AFFAIRS
(SHRI 8, D. ATIL): (a) No, Sir.

(b) Does not arise.

Central Industrial Securlty Force
Manual

1909. SHRI K. T. KOSALRAM: Will
the Minister of HOME AFFAIRS be
pleased to state;

(a) whether the Central Industrial
Security Force has proposed g manual
on Industrial Security; and

(b) if not, Government's propo-
sals for such a guide in 19787

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D. ATIL): (a) No, Sir.

" (b) Instructions regarding indus
trial Security are already being acted
on. There is at present no proposal
under Government's consideration fcv
their reformulation,

Participation in All India Sports by
C.IS/F.

1010, SHRI K. OBUL REDDY: Will
the Minister of HOME AFFAIRS te
pleased to state:

(a) whether the Central Industrial
Security Force participates in sports
and games at all India level; and

(b) if not, the Government’s pro-
posals for 1978 in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D JPATIL): (a) No, Sir.

(b) The matter is being taken wup
with All India Police Sports Contiol
Board.

Central Industrial Security Force

1911. SHRI NIHAR LASKAR: Wil
the Minister of HOME AFFAIRS be
pleased to state whether Government
propose to standardise the organisa-
tion and establishment of Central In-
dustrial Security Force for each
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category of Industry such as  Steel
Plants, Fertilizer Corporation, Port
Trust Units and Food Corporation of
India?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S D PATIL) There is no ‘ro-—
posal under consideration of the “ov-
ernment to standardise the orgamsa-
tion and establishment of the CISF
for each category of Industry becau<e
the strength of the CISF in each Pub-
Lic Sector Undertaking 18 worked out
on a need bascd pattern

Concept of Rolling Plan

1812 SHRI MADHAVRAO SCINDIA
Wil the Mimister of PLANNING be
pleased to state

(a) whether the concept of the
nolling plan has not been appreciated
by some of the States

(b) whether these States have ex
pressed that the changes in Planmng
were made without calling the meet
ing of the National Development
Council ang

(¢) i so
this matter?

THE PRIME MINISTER {SHR1
MORARJ[ DESAI) (a) and (b) Some
States have espressed difterent views
on the subyject and suggested that a
meeting of the National Development
Council may be called for discussing
the matler

(c) The States concerned were in
formed that it was better that the plan
ber first prepared by the Planning Com
mission and then discussed by the
National Development Council

Government s views on

Consideration of Desowalis as Adivasis
in Bagmara Block Dhanbad District

1913 SHRI A K ROY Will the
Minister of HOME AFFAIRS be
pleased to state

() whether he iz aware of the fact
that Desowalis in Bagmara Block,
Dhanbail district are being meted with

discrimination in the matter of consi-
dermng them as Adivasi whereas the
Desowalls in Chag and Chandanke-
yari block of the same district have
been considered as Adivasis, and

(b) 1f so, the action taken by Gov-
ernment to extend social justice to
these Desowalis of Bagmara block by
considering them as Adivasia?

THE MINISTER OF STATE IN THye
MINISTRY OF HOME AFFAIRS
(SHRI S D PATIL) (a) and (b).
The Desowal: community has not been
specified as a Scheduled Tribe for any
portion of the Bihar State under the
provisions of aricle 342 of the Con-
stitution The position as to  how
this communty 18 being treated as an
‘Adivasi1 in Chas and Chandankeyarl
block of Dhanbad District is belng as
certamned from the Government of
Bihar
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Aunto-Rikshaw ang Taxi Drivers of
Dalhi

1815. SHRI M. A. HANNAN ALHAJ:
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that in Delh}
Auto Rikshaw Dnvers and Taxi Dri-
vers refuse to go to destinations speci-
filed by passengerg and due to this a
great inconvenience is caused to pas-
sengers;

(b) number of such complaints re-
ceived during the last one year; and

(e) the steps proposed to be taken
in this regard?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir. Some
complaints to this effect are heing re-
ceived.

(b) 128 written complaints (93
against Autorickshaw drivers and 36
against Taxi drivers) were received
about refusal to go to destinations
specified by passengers during the
year 1877-78 (upto 28-2-1878). Besides
48 auto-rickshaw drivers were pro-
secuted for the same offence by the
enforcement staff of the Directorate
of Transport, Delhi during  special
drives launched by them from time to
time.

{c) Defaulting drivers are prosecu-
ted in Court. Special squads have

been posted at Inter-State Bus Ter-
minal, New Delhi Railway Station and
Delhi Junction to check such cases.
Special drives are also launched by the
Enforcement Staff, in concert with
Traffic Police, in different parts ot
the City, to minimise guch instances.

Transport Service betweem Calcuita
and Farakka

1916. SHRI SASANKASEKHAR
SANYAL: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased
to refer to the reply given to part (b)
of Unstarred Question No. 458 on
16th November, 1977 regarding trans-
port service between Calcutta and
Farakka and state the steps taken or
being taken for the operation of the
said traffie?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): The National
Council of Applied  Economic
Research in its report has econ-
cluded that river service between Alla-
habad and Calcutta will not be finan-
cially viable but profitable short
services may be possible in the
stretch between Farakka and Calcutta.
A provision of Re. 1 lakh has been
tentatively made for the scheme for
“Introduction of Inland Water Trans-
port between Farakka and Haldla”
during 1978-79, for geiting a Project
Repart prepared atter s comprehen-
sive study,
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1917, SHRI SHARAD YADAV:
SHRI P. K. KODIYAN:

Will the Minister of DEFENCE be
Ppleased to state:

(a) whether it is a fact that Go-
vernment have decided in principle
to entrust units in private sector to
take up production of defence nesds
instead of having them produced in
the Ordnance Factories;

(b) if so, the reasons therefor and
total cost of requirements to be
given to private sector for defence
needs on yearly basis;

(¢) whether such decision has
adversely affected the work-load of
Ordnance Factories which have al-
ready been having less such load;
and

(d) why such decision has been
taken and how best Government is
going to make good the losses to be
suffered in that event by the
Ordnance Factories?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH) (a) No, Sir.

(b) to (d) Do not arise.

Prosecution of ersiwhile Chief Minister
of Earnataka

1918. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Governor of Karna-
taka has recor ded pr tion of
the erstwhile Chief Minister Shrl Dev
Raj Urs;

(b) whether it is also a fact that the
Governor has raised besides the En-
quiry Commission’s representations
numerous complaints of corruption
againgt Skri Dev Raj Urs and some of
his Ministers and officers; and

(c) ¥ mo, what action Government
propose to take in this regard?

THE MINISTER OF HOME AFF-
AIRS (SHRI CHARAN SINGH): (a)
to (). After the First Re-
port submitted by the Grover Com-
misgion of Inquiry, which was remit-
ted to the Government of Kdirnataka
for considering the follow-up action
on the findings contained therein, the
State Government, having regard to
the legal opinions received by it, made
a request for investigation by the CBI
into one of the allegations covered
by the report which relates to the
grant of land to Dr. M. D. Nataraj. The
CBI has since registered a case for
investigation against Shri Dev Raj
Urs, Dr. M. D. Nataraj and others.

A complaint against another former
Minister of Karnataka was forwarded
by the State Government requesting
for an investigation by the CBI. This
request is under consideration.

Memorandum of Maharashira State
Government Employees

1919. SHRI DINEN BHATTA-
CHARYYA: Will the PRIME MINIS-
TER be pleased to state:

(a) whether the reported state-
ment of the Prime Minister from
Poona in which he stated that he
would not even look at the memo-
randum of the Maharashira State
Government Employees unless they
withdraw their strike unconditionally
is correct;

(b) If so, justification for making
such a statement; and

{c) whether the strike of the
Maharashtra State Government Em-
ployees was prolonged as a result?

THE PRIME MINISTER (SHRI
MORARJI DESAI)‘ (a) to (c). When
representatives of the Maharashtra
Government Employees, who
were on

1877, he told them that the could not
ask the Chief Minister to hold talks
with them 8o long as they were
on gtrike It was for the Maharashtra
Government to deal with the Strike by
its employees, and there is no ques-
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tlon of the prolongation of the strike
as a result of what the Prime Minis-
ter told the employees

Sopply of Coal for Industries for
Brick Kilns in Punjab

1820 DR BALDEV PRAKASH Wul
the Minuster of ENERGY be pleased
to state

(a) the quantity of coal suppled
to Punjab for industries and biick
kilns in the year 1976 and 1977 upto
December,

() whether Government have 1e-
cewved any representations fiom the
Industries—Brick Kiln  Association
that they were not recelving any sup-
plies of coal and the industries are
virtually at the verge of collapse, and

(c) the reasons for non-availin-
lity of coal and the action taken by
Government to  normalise  the
supply”

THE MINISTER OF ENTRGY
(SIIRI P RAMACHANDRAN) (a)
The gquantity of coal suppliei to the
brick kilns in Punjab during 1977 was
about 888 lakh tonnes as against
ahout 4 46 lakh tonneg supplied during
1976 About 646 lakh tonnes of steam
coal was supplied to the industries in
Punjab 1n 1977 as against 669 lakh
tonnes supphed in 1976

(b) There had been some represen
tations about shortage of coal faced
by the industries and the brick kilns
in Punjab

(c) The production of coal during
this year had suffered due to heavy
raing followed by the strike in  the
explosives factory at Gomia resulting
in 1nadequate availability of steam
coal for some time The produclion
has, however substantially improved
since December, 1977 and there is now
enough coal at the pitheads to meet 1n
full the requirements of the industries
and the brick kilns
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Return of Rebel Nagas from China

1922 SHRI S S SOMANI Will the
Minister of HOME AFFAIRS be
peased to state

(a) whether 1t 13 a fact that a
group of rebel Nagas which went to
Yunan province of China for train-
mmg in gureillla warfare and for
procuring arms has since returned
to Kachin area of Burma across
Nagaland, and

(b) 1f so, Governments reaction
thereto?

THE MINISTER OP STATE IN THE
MINISTRY OF  HOME AFFAIRS
(SHRI S D PATIL) (a) According
to information available two groups
of underground Nagas have returned
from China and are now reported to
be in Burma across our international
border
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(b) A stnct vigil by the security
forces is constantly maintained on
the border,

Strike by C.S1.0. Employees

1923, SHRI BHAGAT RAM: Wil
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the attention of Go-
vernment has been drawn to the
relay hunger strike and token strike
mass-Dharna conducted by the Cen-
tral  Scientific Instruments Or-
ganisation Employees Union on the
4th February, 1978 in Chandigarh in
protest against the large-scale vie-
timisations i C.S.1.0; and

(b) if so, the steps being taken to
reinstale them?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). There
was no relay hunger gtrike or token
strike or mass Dharna by the em-
ployees of the suid Organisation on
4th rebruary, 1978. However, about
45 employees took casual leave on
that date for various reasons and some
of them squaited outside the premuses
of the Orgamsation. There has how-
ever heen neo viclmisation and the
question of reinstatement does nol
arise.

Loss suffered by Eastern Coalflelds
Ltd,

1924. SHR1 PRASANNBHAI MEH-
TA: Will the Minister of ENERGY be
pleased to state:

(a) whether Eastern Coalfields
Limited suffered a loss in coal pro-
duction from April to November,
1977;

(b) if so, to what extent the loss
has been suffered;

(c) the main reasons for the loss;
and

(d) the steps being taken to re-
duce the loss?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) and (c). There has been'a loss
of production to the extent of 18.34
lakh tonnes from April to November,
1977 on account of (1) strike in explosi-
ves factory at Gomia, (li) absenteelsm,
(ili) unusually heavy monsoons, and
(iv) interruptions in power supplies to
the coalmines etc.

(d) As a result of certain steps taken
the loss in production has come down
to 116 lakh tonnes in the month of
January, 1878. -
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Assistance #p Salt Producing Units
in Contal Area of West Bengal

1928 SHRI SAUGATA ROY:
SHRI SAMAR
MUKHERJEE-

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government of India
have decided to finance wholly the
salt producing units in Midnapore
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coasts specially in Comtal area of
West Bengal;

(b) whether any report in this
regard has been submitted by the
Union Government’s representatives
who visited West Bengal recently
and if so, the details therein; and

{e) whether any proposal has been
made by the Government of West
Bengal in this regard?

THE MINISTER OF INDUSTRY
(8HRI GEORGE FERNANDES): (a)
No, Sir.

(b) and (c). A Team consisting of
the Salt Commissioner, Government of
India, Chairman-cum-Managing Direc-
tor, Hindustan Salts Ltd. and Director
of Industries, Government of West
Bengal, visited, inter-alia, the Contat
area In West Bengal to find out
whether production of salt can be
augmented by utilising vacant lands
in that area. They have located some
additional areas for salt production.
The matter would be pursued further
after the report of the Study Team
appointed by the West Bengal Govern-
ment for exploring the possibility of
salt exiraction i1n Contai area is re-
ceived.

Rise in the Prices of Sunlight and
Lifebuoy Soaps

1929. DR. MURLI MANOHAR JOSHI:
Will the Minuster of INDUSTRY be
pleased to state:

(a) whether it is a fact that the
prices of various soaps like ‘Bun-
light' and ‘Lifebucy’ manufactured
by Mindustan Lever and used by
commun men have gone up in the
month of January and February; if
sp, reasons thereof; and

(b) whether Government have re-
ceived complaints of artificial scarcity
regarding these soaps and reduction
of oil contents in these items; if so,
the steps taken to agsure that these
itemg are supplied according to IS
standards by the Hindustan Levers?

THE MINISTER OF INDUSTRY
(BHRI GEORGE FERNANDES): (a)

Yes, Sir. This is due to higher prices
of ojls used in the manutacture of.
soaps.

(b) No complaint of scarcity of soaps
has been recelved by the Government.
However, in regard to the reduction.
of oil content in soaps, a complaint
has been received by the Ministry of
Commerce, Civil Supplies and Co--
operation, who are examining it in
consultation with ISI.

Price of Jute

1930, SHRI MOHD. HAYAT ALI:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there has been sharp-
rise in the price of jute and jute
goods;

(b) whether it {s also a fact that the-
recent price hike in jute goods is
due to the fact that some owners of
jute mills in West Bengal are not
adhering to the directiona of Jute
Commissioner that ‘No jute mills
should keep in stock raw jute beyond
four weeks; and

(c) if so, names of such jute mills
and what action Government pro-
poses to take against them?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
The prices of both raw jute and jute
goods in the jute year 1077-T8 had
been rising steadily. In case of jute
goods, however, the prices are now
showing a downward trend. In Octo-
ber, 1977, when the raw jute prices
had touched Rs 240 per quintal, Jute
Comm d a celling of
Rs. 225 per qu.intll heyond which the
purchase and sale of raw jute was
disallowed.

(b) and (¢). No, Sir. Jute Commis-
sioner has jnstituted criminal prose-
cutions agamst the following four Jute
Mills under the Essential Commodities
Act, 1055, for keeping stocks above-
permissible limit;—

1. M/s. Bally Jute Company Lid.,
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2. M/s. Birla Jute Manufacturing
Co. Ltd.,

3 M/s. Anglo India Jute Mills Co.
Ltd., and

4. M/s. Champdany Jute Co. Ltd.
At present, mills are permutted to
stock raw jute only upto six weeks'
consumption,

Exemption of Cement from
Import Duty

1931, SHRI AGHAN SINGH THA-
KUR Will the Minister of INDUSTRY
be pleased to state,

(a) whether Government have
exempted cement from import duty;

(b) the total quantity likely to be
imported with particulars of the
medium of import;

(e) the cost and the sale price per
bag; and

(d) how far the supply position of
Cement will be eased as a result of
this measure and how this imported
cement is proposed to be distributed?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b) The State Trading Corporation
«0of India has so far contracted for the
import of 84 lakh tonneg of cement.
(plus/minus 10 per cent) from South
Korea, Poland and Rumania The
.cement 18 presently being imported
through the ports of Bombay, Cochin
Madras and Visakhapatnam.

(c) The landed cost of the imported
«cement per bag 1s about Rs. 30. Im-
ported cement is being sold generally
at the same price as for indigenous
«cement. The price per bag, however,
varies slightly from State to State and
from place to place in the same State
«depending on the incidence of Central
Sales Tax, State Sales Tax, road trans-
port charges and octrol etc. As the
landed cost of the imported cement
is higher than the cost of indigenous
<ement, Government have decided to
pool the prices and increase the F.O.R.
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destination price of cement by Rs. 17
per tonne wel 7th January, 1878 so
that, together with local levies, the
retail price did not increase by more
than Rs. 20 per tonne or Re. 1 per
bag.

(d) Ag a result of import of cement
supply position has considerably eas-
ed, especially in the Port towns and
nearby areas. Imported cement 1s
distributed 1n the same manner and
through the same channels as indigen-
ous cement,

Rural Industries in Tamil Nadu

1932. SHRI RAGAVALU
MOHANARANGAM:

DR. P. V., PERIASAMY"

Will the Mimster of INDUSTRY te
pleased to state:

(a) the particulars of the wide
embracing plan for setting up of
rural industries in Tami] Nadu; and

(b) the extent of Central assis-
tance sought in this regard and the
extent of such assistance sanctioned
or proposed to be sanctioned?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Under the Centrally sponsored scheme
of Rural Industries Project Pio-
gramme, 5 districts viz. Tirunelvell,
Salem, Chingleput, Ramanathapuram
and Dharmapur: have been covered go
far. Under this scheme Central assis-
tance is given to the State Govern-
ment for meeting full expenditure on
the establishment of the project and
for organising promotional schemes
like training programme, common
facility service centre etc. Assistance
by way of loan ig also provided to
State Government for re-advancing
the same at a very low rate of interest
to the entrepreneurs for starting in-
dustries in the project area.

(b) The funds are allotted by the
Central Government on the basis of
funds available for this programme.
From the year 1962-63 to 1876-77 an
amount of Rs. 216,18 lakhs comprising
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of Rs. 97.57 lakhs as grant and an
amount of Rs. 118.61 lakhs as loan has
been released to the State Government
for implementation of RIP scheme.
During the current financial year
1977.78, an amount of Rs. 21.50 lakhs
comprising Rs. .50 lakhs as grant and
Rs. 12.00 lakhg as loan has been alloc-
ated to Tamil Nadu Government for
the programme,
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Tuvestiment in Indis by Multinationals

1934. DR. V. A. SEYID MUHAMMAD:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the reported state-
ment (Statesman dated 4th February
1978) of the Prime Minister that the
Government +would be willing to
consider proposal for investment in
India by multinationals “within the
framework of the new Industrial
Policy and the Foreign Exchange
Regulation Act" represents the policy
of Government;

(b) whether the official study
group headed by Additional Secre-
tary in the Industry Ministry has
recommended certain amendments in
the Foreign Exchange Regulation
Act; and

(c) whether the statement in the
Patrwt dated 3rd February 1878
“these concessions immediately after
US, multinational bosses held in-
formal round-table with Janata
Ministers, high officials and private
businessmen are considered to be
significant’ is correct?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir. Pares 24 to 26 of the State-
ment on Industrial Policy laid before
the Parliament on 23-12-1977 have
clanfied Government's peolicy regard-
ing Foreign Invesiment.

(b) No, Sir
(c) Does not arise.
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Rise in Price of Paper

1946 SHRI MOHINDER SINGH
BAIYANWALA Will the Mimster of
INDUSTRY be pleased to state

(a) whether 1t 15 a fact that a
warning has been given to the paper
industry to behave itself regarding
price rise and wregulariies in pro-
ductron;

(b) whether some discussions with
the industry wene held in this ze-
gard; and
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(c) it so, the results thereof?

THE MINISTER OF INDUSYRY
(SHRI GEOGRGE FERNANDES): (a)
to (¢) Altheugh there is no statutory
control on prices of paper, Govern-
ment have been discouraging the in.
dustry from resorting to unilateral in-
crease 1n prices without adequate
justificatron CGevernment's unhappi-
ness at the price increase effected by
some mills without consulting Govern=
ment was conveyed to the paper indus.
try at a meeting held in January, 1978.
By and large the industry has abided
by Government's instructiong but cer-
tain mulls have tried to justify the
price  1ncrease Government has
stressed that the 1977 price level should
be restored before the question of any
revision 18 considered The reaction
of the industry 18 awailted before Gov
ernment takes suitable regulatory
measures to conirol the price situa-
tion
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Reunification of Nagas, Mo and

Manipuri People into States of their
own

1938 SHRI PURNA SINIIA Wil
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether there are demands
from Nagas, Mizos and Manipuris of
the Stale of Nagaland and Manipur as
also of Mizoram for unification or re-
unification nf Naga, Mizo and Manipuri
peoples into State of their own;

(b) whether Government propose
to accept the demands of the Nagas,

3803 L5—4

Mizos and Manipuris to put their res-
pective races and tribes within States
of their own on the basis of their dif-
ference as distinet ethnic groups; and

(c) if so, when"

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHHRI S D PATIL): (a) to
(c). Various such den inds have been
1eceived from fime to time. How-
ever, the Guvernment s at present
not seized of any proposal for the 1e-
o1fant Ahwa of States

Directive to Slates for Reservation in
Services

193% SIIRT G Y KRISHNAN:
Will the Minister of [IOME AF-
FAIRS be pleaved to state:

(a) whether some Siates have re-
served quots for Scheduled Castes
and Scheduleg Tribes m Government
services;

(b) if s0, the names of such States
and the percentage of quota so re-
served,

(c) whether any directive has also
been issued from the Central Govern-
ment to the States in this regard; and

(d) if so, thc details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S D PATIL): (a) and (b).
Reservalions 1in State services s a
matter within the competence and
jurisdiction of the respective State
Governmenis The Central Gowvern-
ment are aware that in sevara) State
Governments, reservations have been
provided 1n Slate serviceg for Sche-
duled Castes and Scheduled Tribes.
Complete and up-to-date information
in thug regard is, howewver, not readily
available.

(e¢) and (d). Reservationa Yor
Scheduled Castes and Scheduled Tri-
bes in the services under the State
Governments being the concern of
the respective State Governments, in
terms of Article 335 read with Article
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16(4) of the Constitution, there is no
question of the Central Government
issuing any directive in this regard
to the State Governments.

Shortage of Cement

1940. SHRI AHMED M. PATEL:
Will the Minister of INDUSTRY be
pleased to state:

(a) the number of cement factories
functioning in the country State-wise;

(b) the names of the States which
are facing acute shortage of cement:

(c) whether there is any proposal
to establish a new cement factory to
solve the cement problem: and

(d) if so, the site selected?

THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES)- (a)
A statement is laid on the Table of
the House. [Pluced in Library, See
No. LT-1740/78),

(b) Reports of scarcity of eement
are being received from ulmost all
the States.

(e) and (d). A number of schemes
for setting up of cement plants buth
in Public and Private Sectors have
been approved. Three statements
showing the particulars of these sche-
mes are attached.
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Decsntralisation of Economic and
Administrative Power

1942. SHR1I HARI VISHNU KA-
MATII: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether 1t is g fact that Gov-
crnment is committed by virtue of
one of its glection pledges to the de-
centralization of economic and ad-
ministrative power;

(b) if so, what steps have been
tvken in that direction so far;

(¢) whether a comprehensive plan
for such devolution of power from
the Centre down to the gram pancha-
vat is under consideration of Gov-
vrnment;

(d) if unct, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI S. D, PATIL): (a) to
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(d). In its efforts to improve the effi-
ciency of the administration, the Gov-
ernment has issued  instructions
from time to time to various minis-
tries/departments for maximum dele-
gation of powers and decentralisation
of functions to lower levels within
the organisations. The States have
also been advised of this policy of
the Central Government. The Gov-
ernment have also recently ippointed
in consultation with the State Gov-
ernments and Union Territories a
committee under the Chairmanship
of Shri Asoka Mehta to jnquire mnto
the working of the Panchayati Raj
Institutions and to suggest measures
to strengthen them o0 as to enable a
decentralised gystem of planning and
development to be effective.

Devolution of powers from the
States down to Panchayat level is
within the purview of the State admi-
nistration,

Crimes, in Metropolitan Cities

1943. SHRI VASANT SATHE- Will
the Minister of TIOME AFFAIRS be
pleased to siate:

(a) what is the number of crimes by
standard classification in Delhi and
other important metropolitan cities of
India during the current year upto
Decernber, 1977 and how does it com-
pare with the previous year;

(b) the effective steps taken or pro-
posed to be taken to check the crime
wave efTectively;

{c) the number of Police per 4,000
people in these cities and whether any
etrengthening is proposed; and

(d) whether it is a fact that the
rroposuls for strengthening and hetter
equipment of police force especially
for Delhi is pending clearance for @
Jong time ang if so, the action pro-
posed to be taken in the malter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI S D, PATIL): (a) to

(d) The requisite information is be-
ing collected and will be placed on
the Table of the House as soon as
possible.

Nudist Colony on Sea Beaches in
Goa

1944, SHRI SAMAR GUHA: wi'l
the Mimster of HOME AFFAIRS Le
pleased to state:

(a) whether it is a fact that some
ot the sea-beaches in Goa have been
converteq inle virtual nudist colony
Ly some hippies and foreigners and
they are also indulging in many kinds
of obscenilies, vulgarities and smugg-
ling of hashish and charas etc. as well;

(b) whether such type of erimes are
being committed by them  almost
openly without any inierfcience by
the Police;

(c) whether Government will iake
stern measures to stop such kind of
crimes, corrupt practices and vulga-
rities: and

(cd) if so, the broad outlines there-
of?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI 5. D. PATIL): (u)
and (b)Y Some nstances of farcign-
ers appearing nude in remote cornurs
were found 29 foreigners were pro-
secuted in this connection 1n 1977 and
3 during the current ycar. 30 cases
m 1977 and 21 cases in 1978 regard-
ing illegal possession of naicotic drugs
were registered by Excise ard Police
Depariments

(e) and (d). Punishment of natce-
tfie offences has been cenhanecd to 3
years with or withoul fine 1o ar! us
n deterrent.  Calangute ouipost haas
been upgraded 1o the status »f Police
Station to deal more efTectively with
crime  An outpost has< alsn Theen
established in December, 1977 at
Anjuna, a popular resort of hippies in
effectively patrol the area.
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Setting up of Industries in Jaunpur,
Asamgarh, Ghazipur and Deoria

1946, SHRI YADVENDRA DUTT:
Will the Minister of INDUSTRY be
pleased o slate:

(a) whether Government propose lo
get up any industry as has teen sug-
pested by the Patel Commussion in its
report in the four districts of Easlern
U.P., namely Jaunpur, Aramgarh,
Gharipur, Deoria; angd

(b) if =0, whatl industries are being
proposed 1o be set up in each distriel?

THE MMINISTER OF INDUSTRY
fSHRI GEORGE FERNANDES): (a)
end (b, Inlormation is being coilee-
ted from the U P, Governmert

Retrenchment of Workers in  Pong
Dam Project

1047. SHHRI RANJIT SINGI:
SHRI DURGA CHAND.

Will the Minister of ENERGY be
vleased to state

(a) the number of diilereni cale-
geries of workmen engagel on the
excculion of BSL, Pong Dam Projects
who have heen retrenched [rom sor-
iice up to daie;

(b) the steps taken by Governmeni
m providing them employment; and

(¢) whethcr Government contem=
*lute to form a National pool for such
trainett  personnel who execute the
project works in  diffetent  States
through which a permanent service
can be ensured for such wnrknien S0
that the feclings of job insecurity
created in them is permanently  re-
moved?

THE MINISTER OF ENERGY
‘SHRI P, RAMACHANDRAN): (2)
The Beas Froject is a joint venturc
of the Stale of Punjab, Haryana, Hima-
chal Praderh and Rajasthan. In exer-
¢ise of th. powers conferred by the
Punjab Reorganisation Act, 1966, the
Central Government took over the
control of the construction of the pro-
ject on behalf of the concerned States
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from 1st November, 1866, and later on
constituted a Board called, the Beas
Construction Board w.e.f. 1st Octo-
ber, 1967. The Governments of Pun-
jab, Haryana, Himachal Pradesh and
Rajasthan and also the Union Minis-
tries of Finance and Energy and Irri-
pation are represented on the Board
The Beas Project comprises the fo'-
lowing units;

Unit I--Beas Sulle) Link
Unit IT -Bear Dam at Pung
Beas Transmission Lincs

tiy No. of workmen enpgaged during
the peak consiruction period (cate-
porv-wisc),

Beas Toe s
Sutley Dam .
Fank Pong
Supen o : i, 1554
Skilled . ) 1727 Hoay
1 n-Skilledd o 1y Hish
Toiru Jiter toneh

(ii) No of workmen relreached du»
to completion of evil works on thes-
projects to the requirements o Lhe
Beas Project.

Supery ison . iy 78
Skilled . . 7025 4,57
Un-Shilledd . THis REZH

Towarn 2 :;.u', o i;ﬁ-:i:

Consequent on the completion of
the major civil works of the Beas
Project, lurge number of workers wera
rendered surplus {o the requirements
of the Beas Project. It, therefore, be-
came necessary to retrench these sur-
plus workers. The Beas Project Adm--
nistration hag no cadre of 1ts own as it
is purely a temporary construction or-
ganisation for this project and will
automatically cease to exist when the
work is completed.

(b) The problem of providing the
workers alternative employment om
completion of the Beas Project, has
been engaging attention of the Gov-
ernment of India since 1974 and the
following steps have been taken:—
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(I) In Septem:ber 1974, the for-
mer Minister of Energy had taken
up the matter with the Chief Minis-
ters of Punjab, Haryana, Himachal
Pradesh and Rajasthan rcquesiing
them 1o consider absorption in the
State Governments of such workers
us were likely to be retrenched on
completion of the components where
they were employed. As a result
thereof the State Governments of
Punjab and Haryana relaxed certain
conditions in favour of the Beas
Project retrenchees like age for
eniry inte service.

{11} The Beas Project also gt up
a4 ‘Plavement Cell' in September
1974 to locate alternate cmploy-
ment and help in absorption of the
~urplus workers of the Project. La-
ter on this Cell was strengthened
and placed under the charge of Dir-
velor (Ressettlement) of the Beas
Project

(111) The other State Govern-
ments weire also addressed to absorb
e surplus workers m thewr res-
pective o1 ganisations,

(TV) The Depwrtiment of Terson-
nel and  Adn mstartive Reforms
Surplus Colly was also approache:d
sl thev agreed to repister names
of smh workme of HBeas Progeud,
who have 1endered over tinve
vars' semvee in the Poojeet, lor
v-deployment  wnvwhers  in the
country,

(V) Tn Januay, 1976, the Unon
T'ower Secrclary  discussed ihis
problemy at a mecting of the Sec-
retaries of Punjab, Ilarvana  and
Rujasthan and requested 1o simpli-
fy procedures to cnlist the Beas
Project retrenchees in the various
Employment Exchanges in their
respective States and to give pre-
ference to these retrenchees  for
mmployment on new projects to be
undertaken by them.

(VI) The Ministry of Labour in
December, 19768 circulated the lists
of skilled and somiskilled workers
likely to be rendered surplus by
the Beas Project authoritics among

the Ministries of Railways, Works
and Housing/Shipping and Trans-
port/Steel and Mines and reques-
ted that the Establishments/Projects
under them may be advised to in-
dicate their requirements for this
manpower to the Directorate Gene-
ral, Employment and Training.

(VII) The Union of the work-
men functioning on the Beas Pro-
ject had raised certain demands in
connection with the proposed re-
trenchment. At the request of the
parties, the ¢emands were taken up
in conciliation and discussed at
length with the represcntatives of
the Union and the Beas Project
Management, After prolracted
thscussion the scttlement was ar-
rived at on the 28th June, 1977
(Copy of Agreement is laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-1741/76].

(VIII) In Julv, 1977 the Cenira’
Flectricity Authorly, Damadar Val-
ley Corporation, Rural Electrifica-
fion Corporation, NPCC, Bhakr:
Beus Management Doard, National
Thermal Power Corporation, Cen-
tral Water Commission, Chukbu
Hydel Project and National lydro
Eleetrie Power Corporation of Indie
were also requested to consider the
possibilily of absoibing them  in
their orgnanisation subject to (lei
passing throueh the required nro-
vedure.

(IX) The Central Governnernt
agnin took up the matter with The
Chief Ministers of Punjab, Haryana
and Rajasthap requesting them to
toke some special steps {p ensure
that the rceirenched workers are re-
habilitated in any of their Depart-
ments/Organisations.

(XY The Government of Punjab
has been regquested to nabsorb on
the Thein Dam Project such of the
retrenched workers of the Beas Pro~
ject, as are found suitable. The
Project authorities have also sent a
letter to the Government of Punjab
in this regard. On Salal Project, 353
retrenched workers of Beas Project
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have already been absorbed. Be-
sides, alternative employment has
been found at Loktak, Giri-Bata,
Chukha and other Projects.

(XI) The Beas Project Adminis-
tration has recently formed a
‘Beas Project Workers Cooperative
Sociely' to send retrenched Beas
Workers to Foreign Countries and
got itsel! registereq with the Minis-
try of Labour, Overseas Employ-
ment Cell. The Ministry of Lubour
have granted certificate of registra-
tion on the condition that the rcc-
ruitment work for overseas employ-
ment uunderiaken by the  Society
will be confined 1o surplus em.ploye-
es of Beas Project,

(¢} There are public seclor cons-
truction and engineering Corporations
in which trained personnel aie be-
mg employed. Retrenched workers
of the Beas Piojeet can contact these
Organisations, which may absorh
suitable persons to the extent requir-
ed. The retrenched workers can also
contact the Placement Cell funclion-
ing in the Project

Payment of dues by Large Industrial
Unils to Small Scale Sector

1848. SHRT GANGADHAR APPA
BURANDE: Will the Minister of TN-
DUSTRY be pleased tp state:

(a) whether the large industrial
units defaulting in timely payment cf
dues to the small_scale sector, will be
denied bank credit in fufure; and

(b) if s0, how will 1t be implement-
ed?

THE MINISTER OF INDUSTRY
({SHRI GEORGE FERNANDES): (a)
No, Sir; the Ministry of Finance
has requested the Reserve Bank of
India to cousider the problem, n all
:te respects, of delay in payment of
hills by the large units and evolve a
strategy to solve the difficulties of
small units,

(b) Does not arise.
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Speelal Cell for suitable environmend
for Prohibition

1849, SHRI SARAT KAR: Will the
Minister of INFORMATION  AND
BROADCASTING be pleased tq state:

(a) whether a special cell has been
createq in the Directorate of Infor-
mation and Publicity to create suit-
abla environment for prohibition; and

(b) if so, the proceaure adopted in
this regard and progress so far
achieved and the stepg taken by Gov-
errment to create mass awakening in
the people against the evil of drink-
ing?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND: ({(a) and (b). While
there 1s no special cell,~the Mumistry
of Information and Broadcasting have
adopted Prohibition as a major cam-
paign theme, and the media unitse
under it are carrying out sustained
motivational and educational publicity
on Prohibition in every possible man-
ner. The evil effects of drinking and
the necd for Prohibition are being
projected by All India Radio. Dooi-
darshan, Directorate of Field Iubli-
city, Song and Drama Division. Direc-
torate of Advertising and Visual Pub-
licity, Films Division, ete., through all
available formats of publicity such as
plays, falks, discussion, interviews
filrs, folk media etc.

fagre & ®T7 AT T Wt darer o
wY sfaw feafer w1 o

1950. st f@ = goT A=t :
T e G OF FA0 AT T R
fr :

() 7 fam ¥ aftrolr writ &
BT ARy Wi Aqr qoE ¥ q
famdfrrfrseva g €
& S Yo & ATy ¥ g w 6 w1 g
Ffiae vt femr ™ § m=fr o7 &=
afror, o &Y a9 damgat § Wi
¥ &t ¥ way whiw wE ¥ WX
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(@) v e wr-fawre,
frarfadt o7 wfey, srnfas dufrs
Fur wiffoer feaf w1 da@or &
* Wz g S T o A% w1 &7

sur st (o Wrerooht dwek) -
(%) ®¥< (@) . Srer anrgestc dar
o @ & g franfeat ¥ s |
% gy I WA ¥ wiwE IEH A )
€ % wEy Y g i dier & A
¥ wu S ® QuraaT SAfma v far
¢ g A ¥ fore faer giore dare
o % fau err argr Wi dgw
gt g fawe atfieror qmw
o fadg sifirweer s@mT @ €T
T WITFTST 1 IWAY a9 & See
& wifawor #1 wfewr @ gt
w1 g &1 7 e e w2 fawrer
& fafur &= 3§ g g & qfegar
& wiafm, fave $=g sgmar &
W8T ¥ % FANEE 99 g
Fraffaa Y o1 o & ferwr wie
112 §77 |1 2 | F9RIT AT 0
@l & iy fawe & @ & 9= &7
™ v & faite 339w & 7@ ST gee
Agre €7 1 § | Sy AR /T qurr
TaAT @ faEm g I ae
T fom 3 g & fmtor i smafrage
v T TN OFT AWAE AT TEEE AT §
A AR-ATwar, | @ Aamfas
wiqw 29T 99T TH S F¥ STHATHT
T T Y w0
itz & wraaml W ae Wi g
fe

1951. srRdY SATAY: T IERT
it 77 aw Y g w36 v

(%) 3w & die % wro@Er w7
TeAT T

(&) = 1966-67 ¥ aX #hiT
» T @ ¥ fge & Gt ofvmer Y

t ol ot 1966-67 ¥ YWY Wt ¥rww
dr;

(w) sz % fwer Fraffer wor
¥ wT

(%) ¥ 7z w9 & fr qow & ffy
& araz e & fwa 7 e ang
& W Awg Ay A S e ¥
Tt & fom o & dtde & S a
g W ,

() sar oz 7= & fe A &
afeat feew #7121 & aTew §9 2w
1973-74, 1975 %7 1976 ¥ @¥e
¥ 7Ry v fay 42

It At (st wm wAtfaw)
(%) 7o & #rz & 55 Frew™ §

(=) afw =i, 1966-67 7 dHiT
& /g w7 faavor g7 w1 ot wopE
fraaw #&r ur g 9w a0 wfg A&
§IT T F ATY W AMFTT IUeRs
T g

() # (=), wri®m AW
doq g A £t oAt & fAw
awafas o7 TwEias dWT Y afeeal
g wfmam fafnfizay fmifa Y o
¢ vy avg wfafras 1955 &
sty st Fran e few fradaor
oW, 1962 @ 7w ¢ 1 afzar few &
dhrz w1 7w s fer F o@me
forw fmaaw wraw & Suadr &
I8 AT FUTT WT oA+ Ay gue
AaT FCATE F7 57 qFAT 6 1 & H
Senfaa sthz a7 few % are 7 wfawmw
= ¥ w5 Gd fawad T8 fastt &0
iz IO A AR FIR AT AN &
T & dafu fafew  wod o &
fromr & wiumfes vy 1 dide s m
7T v g0 Ffea wroatr & we @6
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T e SEw s @ et ¥
W ¢ fafrea fwa s &1

(¥) a9 1973, 1974, 1873
w1 1976 %1 wafg ¥ €z a7 afem
fen ¥ wron W ZuT AT W, @
3% @ ) o @ &

Prodoction of Computers by LC.L,
in eNlaboration with Kirloskar

1952. SHR! M. KALYANASUNDA-
RAM: Will th® Mmnister of ELEC-
TRONICS be pleased to state:

(a) whether the Brntish multina
tional company Internationil Compu-
terg Lid. has a proposal under consi-
deration to manufacture computers n
collaboration with Kirloskar,

(b) if so, the details thercof and
Government’s decision thereon;

(¢) whether 1f 1s a fact that the
Chanman of the Atomic Eneigy Com-
mission has rased scme ohjections
against the grant of licence to Inter-
national Computers Ltd., and

(d) if so, the obiecuons ruisea by
him and o etnments  reachion
thereto?

THE PRIME ~INISTER (SHRI
MORARJI DESATY  (ar No Sir

th) Does net 11 ¢

(¢) and (ar  The Channan of the
Atomic Energy Commiscion, Shri
H, N, Sethna 1n his capacity as Chair-
man of the Bomd of Diicclors of the
public sector corporation, M/<. Electro-
nics Corporatiun of Tndjp  Lamited
(ECIL), had cxmessed concern nbout
the deleterious effects which the pro-
posed programime of M/s In‘ernation-
al Computers Indian Manufacture
(ICIM) Ltd. to make ICT, 2004 series
of compulers here, would have on the
eommelcial interesls of ECIL, and on
the country's efforts towards atiain-
ing self-reliance in the strategic field
of computers. To ensure that any such
possible deleterious effects on the pro-
gramme of ECIL are avoided, Gov-
ernment have, in the Letter of Intent
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issued recently to M/s. ICIM to ma-
nufacture ICL 2904 series of compu-
ters, imposed a condition that this
Letter of Intent could ve converted
into an industrial licence only affer
M/s. ICIM haq reduced its forelgn
equity to 40 per cenl as reguired in
the approval given to them under
the Foreign Exchange Regulation Aet.
The Letter of Intent issued to M/s
ICIM is for the production of a fixed
number of 100th 2904 computers and
for the manufacture of computer peri-
pherals that would be needed by
M/s, ICIM as well as by other agen-
cieg in India

WY HIM WIT TOrENTT % Troal o
Fatfaom &
1953, ¥ SEAT ATITAN TUOAT :

TT GEAT T WO WAL qF TAW
Y TaT T

(%) warag o= & fis ;oo wamw o
A H oWl aw Seffawd S
rofaa =81 fedr 1 & 1 o wfrom-
ARG ZF1EY T 07 IR Aman ¥
afam v omh & (9T ge fr fA &
T F W7 I gaTe faa s 2)
o

-

v (=) afz oz, =5t T g Ty
F1zdfaw o1 = 777 a% faeem ?

g ST AErew wAr (6 o
geor sreAt) . (%) 9R) (®). v9eE
difer grmiT s (AmEz) T e
fTr ST AT STW, WML SE N
T e & & ©: Tt i g
HAT NE F 4, 31 99T, 1976 §
7% 19 G | §HEF W T T arwey
9T A1 & 2T B: FET 9T -
v grasi ieTE Y T ar feee,
#TTAR AT §TH F AW 6TV Fel
TN AT T FT I AN F T
AT T T w1 v feran © 2 A
¥ 5T W A% 9T gireT e o



13 Written Answers PHALGUNA 17, 1890 (SAKA) Written Answers 114

o & o7 & qgen gimdre wAg
(dorear) ¥ 1-3-1977 ¥1 WX
O e Tagt (weq waw) ¥
10-5-1977 %1 ST &Y T¥71 & ) ¥
Aot & weaia @ o ghefed &

gaenege (fagre &) wiw avgege
(sfren §) wde, 1978 a% ST &Y oy

AN FEATET § | TAYY, TAFHGL W7
et # efedy a7 oY 85 sreama
wfer w1 feeeft & g ety
= g7 ey fasredw 80

Issue of Licences to Manufacture
Larpets

1854. SHRI SIVAJI PATNAIK-
SIIRI K. A. RAJAN:

Will the Minister of INDUSTRY
he pleased to state:

(a) whetiher the Planning Comms-
sion hag soughi a clarification regard-
1ag licences sanctioned to big bu-iness
heuses for making carpets,

(b) whether clanfication kas heen
“ven;

(e) 1l so, the nameg of fhr-¢ com-
rimes, and other detanle theroot

(d) whether the previous Congress
Covernment had sanclione 1 these -
tnees: and

(e} if so 1caction of Gu vinment
thereto?

THE MINISTER OF IXDUSTRY
(SHRI GEORGE FERNAXNDES): (a
fo ¢e). The Minlslry has not reveiv.
rd any communication from the Plan-
ning Commission seeking clarfication
regarding licences sanctioned o big
business houses for making curpets
An Official of the Planning Commis-
sion however, drew the attenfion of
the Development Commussioner for
Handicrafts to a news item on the
subject of grant of licences *o big in-
dustrial houses which appeared on
2nd Fet 'uary, 1878, Licences had

been issued during the former Gov-
ernment’'s time to (i) M/s, Bharat
Carpets, (ii) M/s. Modi Carpets and
(iif) M/s, Tufted Carpets and Wol-
len Industries Ltd, Keeping in view
the 1ationale for promoting hand-
made carpet production in view of its
higher employment potential, expan-
sion of mechanised production of cai-
pets in future would not be encou-
aped

Deputation about Vietimisation of
Women by In-Laws

1955. SHR1 C. K. JAFFER SHA-
RIEF- Will the Mnister of HOMZ
AFFAIRS be pleased to stale.

(a) whether a deputation about the
victimisation of womepn by their hus-
Pbands and in-lawsg met him recemil;,

{h) whelher the eputation high-
Lighted a large number of cases cf
women being barnt and noted that
the law did not give them cnougl
proteclion and

(c) 1if so, the details regarding thei:
demands and the renction of Govern-
me 1t thereto®

TIE MINISTER OF STATE 1
I'lIE  MINISTRY OF IIOME AF-
FAINS (SHRT & D PATIL) (u
and () A deputation of Women me
the Tlume Miuster on 20th  Januar
198 uang <pohe about the social evn
of dowiy and mall catment by in-law,
resulling at times mn the death nf or
suicide by young women.

(¢} The deputation was  assuicd
that cases of nurder or atltempt to
muider o1 cases ariang out of am
otheyr cognizable uffence rvelating tu
malireaiment of women, wh®n re-
gistered with the police, would _bn:
taken care of properly by the police
The deputation was also assured that
if, 1n this context, any specific instan-
ce of police neghgence were brought
to his notice, the same would be
looked into.
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(a) while glving the new policy

wreTer & eroenet ¥ O go e have the Government taken inte
feny o account the recommendations of

Khosla Commission on obscenity and

1956. ot wawae fag . w vulgarity; '
g WY s|eTe At 4g Fard 1 FT (b) will these norms also apply for
w4t fe : foreign films imported for exhibition

(+) mmm‘tmwﬁi—a L
T & TR AT FY qur zaf
fro A Arawarag g;

(=) w=a =af o9 a% fav v
HIT aeTedl =7 4T 7, |WIT

() ™ X ¥ aA W TIA o0
fr arot mfew= & e wiT
sewfa 1 ¥ @ &, T qIEC A awt
e %7 orfe & famn & Wi
I b @1 T FET AT Y

gt Wit gwrew @t (f wm
wew wreAOt) (%) AL AT

-

(@) arowrt & "@zEw I &t

9 qUiEde & § gaaT ¥ zfe T awt

77wy wfeat & fawior v w0 =

4 % AT wE FH F A F A

wZfedt & 1980 ¥ @A _a¥ nawm
2V A AT TR 2

(w) g afamam afer aeoed
7 gravw for &= safe 393 7
TR FT FALTA XA (1978-8 1)
T warz ¥ miaw F779 ® 777 7 fra
famr wr w2 1 aof, A AT T
sqTH GTAAT HER &1 7 AL e
&Y 3qAf Wi AT 41 F A ATl
ATYsT wEtHEA 97 747 T

Censorship Rules

1957. DR VASANT KUMAR PAN-
DIT: Will the Minister of INFOR.
MATION AND BROADCASTING be
pleased to refer to the reply given to
the U.S.Q. No, 3847 dated the 22nd
February, 1977 and state:

in India; and

(c) has the attention of the Gov-
ernment been drawn (o the com-
ments made by Mr. Subodh Muker-
ee of A.LF.P. Council regarding some
of the filmg exhibited in the Filmet-
osay 19787

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir.

(b) The Guidelines issued to the
Bouard of Film Censors will apply to
hoth Indian and foreign films,

(¢) Yes, Sir.

Funds for Welfare Schemes for 5.C,
S.T. and Weaker Sections

1958. SHRI B C. KAMBLE: Will
the Minister of HOME AFFAIRS be
pleased Lo state:

ta) the totul amount provided in
the last year's budget for various wel-
fare schemes for Scheduled Castes,
Scheduled Tribes and  ofher weaker
sections,

(h) total amount out of above as un-
spent, diverted to schemes other than
the welfare gchemes for S.C. & S.T. and
allowed to lapse; and

(¢) the rensons for the circumsisn-
ey oblained in (b)) above?

THE MINISTER OF STATE IN
THHE MINISTRY OF HOME AF-
FAIRS (SHRI s. D, PATIL): (a)
The tolal amount that was orovijed
in the last year's (1976-77) Budget for
welfare schemes for Scheduled Cas-
tes, Scheduled Tribes and  other
weaker scctions was Rs. 71,18.19,000/-
(Rupees seventy one crores, elghteen
lakhs and nineteen thousands only).

(b) and (¢). No funds were diver-
ted to any other scheme. An amount
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of Rs. 3.70 lakhs remained unspent
due to release of lesser grant to vo.
luntary organisations.

New Projects Sanctioned by RIE.C,
in Maharashtra

1859, SHRI YASHWANT BOROLE:
Will the Minister of ENERGY be
pleased to state:

(a) whether some new projects
have been sanctioned by the Rural
Electrification Corporation:

) (b) if so, what plans are to be
¢ xecuted in Maharashtra under the
scheme; and

(c1 the amount sanctioned for the
same?

THE MINISTER OF ENERGY
tSHRI P. RAMACHANDRAN): (a)
25 new rural electrification schemes
i 8 States were sanctioned by the
Rural Electrification Corporation on
Gith February 1978. The total number
of rural electrification schemes sanc-
tioned upto the eond or Febrvary,
1978, in 19 states is 263.

(b) Of the 25 schemes, 3 relate to
schen.es in Maharvashtra crvisaging
completion 1 5 years electrifying 123
new villages, energising 946 agricul-
iural pumpsets, 137 small industrics
and provision of electricity for 1540
Aamestic ‘commercial conneclions and
680 sireet lights in the villages. In
1, there will be 20 rural electrifica-
twn schemes in Maharashtro poised
for completion in five vears envisag-
ing electirification of 563 new wvillages,
cnergisation of 4,102 pumpsets and
364 small industries and provision for
clectricity to 5,866 domestic/commer-
cial connections and 4,400 street lights
in the villages,

(c) The amount sanclioned for the
3 schemes is Rs. 88,104 lakhs, During
1977-78, loan of Rs. 62245 lakhs in
respect of 20 schemes was sanctioned
by the Carporation.

Per Capita Income of Adivasiy and
Tribals

1960. SHRI KANWAR LAL GUP-
TA: Will the Minister of PLANNING
be pleased to state:

(a) what specific steps have been
suggested in the Plan to improve the
lot of the lowest category of 10 crores
of population in the country;

(b) what 13 their per capita in-
come;

(c) what specific steps have been
proposed to improve the conditions
of the Adivasis and tribal areas in
ihe next Plan; and

(d) what arve the targets for in-

creasing their per capita income in the
Plan?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) An integra-
ted rural development programme is
envisaged in the next Plan to improve
the lot of the population which is be-
low the poverty line,

(b) Per capital income is not clas-
sified on the basis of incomn groups.

(¢) and (d). The sub-plans cover-
ing 23 million tribal population will
continue in the next Plan. The Plan
is currently under consideration. The
programme within these sub-plans
will be re-oriented in consonance with
national objective of full employ-
ment within a specified period so as
to generate additional income to the
tribal families. The major thrusi will
be on improvement of agriculture,
horticulture, minor irrigation, fores-
try-oriented programme, programme
for landless, animal husbandry, credit-
cum-marketing and education.
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Transfer of Control of Badarpur
Power Plant to Delthi Municipal
Corporation

1861. SHRI NARENDRA SINGH:
Will the Minister of ENERGY  be
pleased to state:

(a) whether he has receiveg repre-
.sentation from the Delhi Administra-
tion for transfer of control of Badar-
pur Power Plant to the Delhi Muni-
cipal Corporation; and

(b) if so, his reaction 1 this re-
gard?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir,

(b) Badarpur Thermal Power sta-
tion is a regional station set up in the
central qector to meel the power re-
quirements of the Union Tecritmy of
Delhi as well ag other Siates of the
Northern Region. It has recently been
decided to transfer the power station
tp the National Thermal Powcr Cor-
poration

Loss in FLE.C.,, Ranchi

1962. SHRI S. R NDAMANL- Wil
the Minister of INDUSTRY be pleased
to state:

ta) whethey it . o fact thay HEC
is running with much less  ordels
than needed (o ulilize the manufac-
turing capacity developed there:

(b) the uctual po ilwn as on 1.178;

(c) whether the diversification pro-
gramme has bren completed and
production thercunder slarted and
how much demand has been created
for the new items; and

(d) to what ecxtent efforts made
for export have proved successful?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
For its production programme of
1978-79 the orders in Hand with HEC
and those expected {p be received in
near future are adequate. To fully
utilise the manufacturing capacity
already developed, HEC will require
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additional orders for the subsequent
years Suitable steps are being taken
to procure more orders both from the
domestic market as well as from
overseas markets,

(b) As on 1st Junuary, 1878, the
orders in hand with HEC were of the
value of approximatlely Rs. 26 crores,

(¢) In an engincering unit diversi-
fication is a conuinuous process sub-
ject to the market demand of equip-
ment. The mam areas in which HEC
has recently diversified are: n.anu-
facture of miming equipment: mate-
rial handling equipment; cement plant
cquipment; sugar plant equipment
and manufacture of equipment for
production of sponge 1ron. Whereas
orders for 14 mine winders and nate.
rial huandling equipment of the value
of Rs. 7.84 crores have been oblained
and are under implementation, HEC
cxpeets to secure orders for wlher
cquipment atter the relevant enlfp-

horation apreen.ent have boep finglis-
ed

fd) The valur o ordes  roooved
for cxpmt of cguipmont s appeox-

mately Rs 3 crores.

Recommendalions vf Expert Panel on
Construction of Thermal Plants

1963. SHRT X MAMAMIIRTIIY:
Will the Muouster of ENERGY  be
pleased 1o stals -

(o the recomna nelalionsg made I
the expert pancl appomted by the
sub-commtice n' the  Cabinet  on
specdier  eohstruclion of  Theimal
P].’ll‘lt:; ;;_Ild

by when they vl he mmplement -
[

THE MINISTER OF ENERGY
fSITRI P. RAMACITANDRAN): fa)
and (b). The Committee spl up by
Governmeni 1o i.ssess the adequacy
of the existing construction agencies
for executing the power develop-
ment programme and for suggesting
measures to expedite construction of
Thermal Power Prjecis, has not sub-
mitted its report us yet.
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Code of (‘onduct for Members of
Council of Mimsters

1865 SHRI IIITENDRA DESAI
Will the Mmmster of HOME AF-
FAIRS be pleased to state

(a) 1y theie a code of conduct for
the members of Council of Mimsters;
and

(b) it so, what are ilg salient fea-
tures?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI S. D. PATIL): (a)
and (b). There is a Code of Conduct
for Ministers. A copy of the Cnde
is laid on the Table of the House.
|Placed in Library. See No. LT-1742/
78].

fagre & ofcagey sort & gare

L1966, ST ATATAT THE qHEA :
7 Aragw W qferga wAT  Fare
#T FT 370 fF

(%) =ar fagr w7F 7 o0 H
1977-78 W17 1978-79 ¥ afrazw
oY ® QAT F7A F A0 F e
T F ATHAT TEAA 1 E AT I AT
& faa ubrs ganfo & @ 2 2
qiT

(=) =afz ar, A1 Av5F &1 37 97
w7 wfafemr & 7

Atwge =it afagy @A ¥
TaTet T wAY (s Wi TW) : (F)
= HATAG 1 OHY AT ATHAT ATA TGS
TEo

(=) F97 Adr 3590

Reservations for Schedulad Casies and
Scheduled Tribes in  Promotion to
Class 1 Posis

1967 SHRI SHIV NARAIN SAR.-
SONIA: Will the Minister of ITOME
AFFAIRS be pleased to state:

(a) the percentage of 1escrvalions
provided for, in favour of the Sche-
duled Castes and Scheduled Tribes
against the vacancies in the lowest rung
of Clas; I services in the Government
of Indiu filled hy promotlion;

(b) whether n separate »one of
consideration has: been provided for
the Scheduled Caste, and Scheduled
Tribes for promotion against the
rescrved vacancieg in the lowest rung
of Class [ service; as is the case in
promotion from class IV to Class IIL
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and from Class III {o Class II ger-
vices; and

(e) if not, the reasons therefor and
whether Government propose to issue
instructions providing for separate
zone of consideration in the case of
class I service also in conformity with
the policy followed against the re-
served vacancies in clas; IV, IIT and
II services?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL WAN-
DAL): (a) 15 per cent for Schedu-
led Castes and 7} for Scheduled Tri-
bes.

{b) and (c¢). There 15 np separate
zone of consideration for Scheduled
Castes und Scheduled Tribesg in pro-
motion made on the basis of selection
from Group C (Class III) t> (Grcup
B (Class II), within Group B (Class
II) and from Group B (Class II) to
the lowest rung of Group A (Class I).
Separale rone of consideration 18
prescribed only in respect of promo-
tion on the basis of selection in Group
D and Group C posts/services. Such
a separate ¥nne has not becn wreserib-
ed in favour or Scheduled Castes/
Scheduled Tribes in the casp of pro-
motion by gelection from Group C {o
Group B and to the lowest rung of
Group A hecause at these  higher
levels, need is felt to a greater de-
gree for maintaining a balance between
the rlaims of candidates helonging to
Scheduled Castes and Scheduled Tri-
bes on the one hand angd for preserva-
tion of morale of the senior people of
merit and of efficiency of administra.
tian on the other. There is ng proposal
to change this position.

In promotions macde on the Lasis of
seniority cum fitness, reservatwon at
15 per cent and 7] per cent for Sche-
duled Castes/Scheduled Tribes res-
pectively are available in all the ger-
vices/posts wviz. Group D, C, B and
A (Class IV, 111, 1T and I). There Is
no zone of consideration as such in
those promotions but irrespective of
their relative geniority, candidates be-
longing to Scheduled” Castes/Schedu-
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led Tribes will be promoteq to the re-
served vacancies provided they are
found eligible in terms of recruitment
rules prescribed fér the post and it
they are found fit.

Construction of Ramagandam Super
Thermal Power Plant

1968. SHRI G. S. REDDI: Will the
Minister of ENERGY be pleased 1o
state:

(a) when the construction of Rama-
gandam Super Thermal Power Plant
will begin;

(by what is the schedule of its
completion; and

{c) what portion of the vlectricity
generated by it will be given to
Andhra Pradesh?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): ‘a)
and (b). Government approval has
recently been accorded to the Rama-
gandam Super Thermal Power Plant
with the first stage installation of 1100
MW comprising 3 units of 200 MW and
ong unit of 500 MW, The first gencrat-
g unit of 200 MW js programmegd for
vommisisoning in 1982-83 and the sub-
sequent 200 MW units at an interval
of six months each thereafter. The
500 MW unit is scheduled for com-
missioning in 1984-85.

(c) Ramagundam Super Thermal
Power Station woulg be regional sta-
fion and benefits from it will be allo-
cated to the States and Union Terri-
tories in the Sourthern Region. The
allocation of power from it to Andhra
Pradesh and other States and Union
Territorics is vet to be decided,

Convertibility of MIG-21 into Pene-
tratiop Aireraft

1969. SHRI D. D DESAI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether any study has Leen
made on convertibility of MIG 21=
inlo deep penetration aircraft: and

(b} if so, results of these exercises?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) The MIG aircraft cannot be mo-
dified to perform the roles requirsd
of the Deep Penetration Airerait.

Accident at Launching of a Bulk
Carrier in Garden Reach Yard
Calcutia

1970, SHRI K. MALLANNA:
SHRI SURINDER BIKRAM:

Will the Minister of DEFENCE bLe
pleased to state:

(a) whether gne person an Assis-
tant Supervisor of the Garden Reaun
Shipbuilders and Engineers Limited,
was killed and threc other worke:s
were injured, ore ol them seriousiv
in an accidett after the launchi:.g
of a bulk currier in jts yard in Ga--
den Reach 1np South-West Calcutia
on 7.2.78;

(b) if so, the details thereof; and

{c) steps taken to compensate the
victims and to check the recurren~e
oi such mishaps?

THE MINISTER OF STATE 1N
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) and (b).
While the Bulk Carrier was being
manoeuvered oul of the building dock
after launching, an Assistant Supei-
visor and thrce workers straved into
the biting 7one of the mooring ropes
and sustained injury owing to run-
den whipping of the nylon rope. The
injured persons were immediately at-
tended to at the dispensary of the
Yard and sent 10 the hospital, The in-
Jured Assistant Supervisor expired on
way to the hospital, Two of the
workers were discharged after admi-
nistering first aid at the hospital on
the same day. The third worker
was hogpitt'iced and has sinee re-
sumed work.

(c) The company has taken steps
to commnenc<aie the victims in ar~rord-
ance with the provisions of the Emp-
loyees State Insurance Act. The fu-
neral and other expenses have been
borne by the company.
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The Directorate of Factories of the
State Government have conducled a
statutory investigation and will be
submitting  theil' report shortly.
Meanwhile, the comrpamy has decided
1p instal fencing with anti-climbing
device, by wuy of abundunt eauticn,
in prevent entry of unsuthorised per-
sons into the hiting zone of the moor-
iug ropes.

Demand and Supply of Coal in
States

1971, DR. SUBRAMAMNIAM SWA-
MY Wil the Mini ter of ENERGY
be pleased to gtale:

e

1a76-77

1077-78
{Emmntml}

107879
CAnt wipated
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(a) the figures regarding coal pro-
duction and coal demand for the years
1078, 1977 (contemplated) 1878, on
an all India basis; and

(b) the fipures regarding actual
coal supply., as against coal demand,
for the various States, for the same
years?

TIIE MINISTER OF ENERGY
(SHR! P. RAMACHANDRAN): (a)
angd (1 Actual demand, production
and supply of coul for the ycar 1976-
77 and estimated flgures for the years
1977-78 and 1878-79 are given below:

Demamd Procluction Supply

(Ill million tonnes)

w37 101 04 oft- 4
ron 00 101 00 *103 0

fr\nnmpnhed)
e oo 113 5 Hae

o Pl gap b tween the niodhaction and demand s expeocted o be met by {h'l\\lllﬂ upnn the stoch,

The above-mentioned figures take
into account the uactual and the esti-
ruated demands and suppiics pertain.
ing to all the States an the country

Quality Control and Cost Price
Relationship
1972. SIIRI SHAMBIIU NATII
CHATURVEDI* Will the Mimster of
INDUSTRY be pleased t- state:

(ay whether Government  have
taken note of the :upqe tion  made
by the Delhi High Court in one of its
jndgements of ntreducinge the insti-
tution of Ombudsman 1, Industiry to
proleel the interest ol (he consumer
in the matter of qual:ly control and
cost price relationship  and

(b) if »o0, Government's  veaelion

therelo?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir,

(b) Government do not consider
that the institution of Ombudsman in
Industry is a practical proposition for
protecting the interest of the consumer
in the matter of quality control and

cosl price relationship.  Machinery
(tg. Bureau of Industrial Costs &
Prices. Monopolies and Restrictlive
Tiade Practices Commission, Indian
Standards Institution, etc) already
exists for this purposc. Broadbased
consun.er movement in the country is
al>0 bewng encouraged so that  the
1nghts of consumers could b asserted
ane the existing legal provisious in
this regard are properly implemented
Electrification of Village, in U. P.
Hillg

1973. SHRI JAGANNATII SHAR-
MA: Will the Min:ster of ENERGY
he pleas<ed to state:

(1) what is the number of villages
in U. P, hills which are yet to be
clectrified;

(b) what are the reasons for delay
in the electrification of ithese villages:

(¢) whether any efforts have been
made to evolve a time bound prog-
ramme to electrify every village in
the near future; and

(d) if so, what are she
thereof?

details
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The total number of villages in the
hills of U.P. State is 15,010. Out of
these, 2,501 villages have already been
electrifi The number of villages In
the U.P. nills, which are vet to be
electrified is 12,609.

(b) Shortage of funds and the un-
remunerative nature of the rural elec-
trification schemes in the hill areas,
are the main reasons for the slow

in these areams. Load poten-
tial gnd load growth are also not suf-
ficient in these areas,

(c) and (d). Government iy com-
mitted to supplying electricity to the
backward areas. The rural rlectrifi-
cation programme for the next years
will be finalizeq shortly.

Secretaries, Additional/Joint Secre-
tarieg in Ministrieg

1974, SHRT MANORANJAN BHAK-
TA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) how many posts of Secreta-
ries, Additional Secretaries and Joint
Secretaries respectively are there in
the different Ministries of Govern-
ment of India in Delhi  excluding
sttached and subordinate offices and
Brards of Railways, P&T, Customs
and Income Tax:

Statement
ing to TAS and other services working in posts of

Stat=m=nt showing number of officert

(b) how many are filled by IAS
and how many by officers of other
services, giving percentage represen-
tation of these services;

(c) whether it Is now proposed to
increase the representation of other
services in higher posts in the Minis-
tries; if so, facts; and

(d) whether IAS Officers with less
service get preference over senior
officers of other services for appoint-
ments and if po, the steps contemplate
ed to remove these anomalies?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI S. D. PATIL): (a)
and (b). A statement giving the re-
quired information ig gttacherd.

(¢) and (d). Tenure posts of and
above the level of Deputy Secretary
at the Centre are not reserved for
officers of any particular service. Such
posts are filled trqm amongst avall-
able officers of the All India Services
and other Organised Central Group A
Services on the basis of suitablity
keeping in view the specific ,equire-
ments of each post and the qualifica-
tions and experience of the officers on
offer for Central deputation. A uni-
form length of service js adopted for
consideration for appointment to such
tenure posts,

Srerctaryy, Addinonal Secretary and Joint Secretary in the different Ministries/Departments of Go-
v nent of India in Delhi (excluding attached & Subordinate offices and Boards of Railways, P& T.

Cuvtoms & Income Tax).

= As on 9-3-1078.
o1, No, . No. of officers serving in Delhiin posts of
Secretary Addl.  Jt. X Total Represen-
(including =~ Secy. Jinr:l (Cols.gte tation
ex-officio (including ex-officio 5)
Secy.) ex-officio ]. 8)
Addl. Secy.)
1 2 3 4 5 6 7
I. Indian Administrative Service. . 2B 24 110 16a 570
If.  Other Services® . . . 20 17 81 118 421
_— ToTtaL . . ; 48 41 191 2Bo 100 ©

. *Tr-lad=s Castral Power Bngins~ring Service, Indian Economic Service, Indian Frontier Ad-
mimistrative Service, Industrial Mana ngm Pool, Indian Ordmmm;mm S-.mn'oe, Indian
Service, Czntral Legal Service/Central Comoiny Law Service, Central Secretarint Service, T
?U'ia_l: &g\*r_unl'v ?-rvirp:);ln Ilg:lr&“;ill\“mmt s::t'vn'm. Indian Defence Accounts Service, Indinn

wreign Sarvice, [n lian Police Ssrvice, T11i11 Postal S=rvics, [ , Indi
iy FIRAG TR, i ndian Revenue Service, Indian Rai-
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Grant of Bus Licences to 8.C. and 8T.

1875. DR. BHAGWAN DASS RA-
THOR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) how far the targets announced
by the Ministry and/or by the Admi-
mistration of the State wunder ghe
Lentral Government for granting bus
licences for plylng buses on the
rautes to the persons belonging to
Scheduled Castes and Scheduled
Tribes have been achieved so0o far
during the current financial year upto
the 31st January, 1878;

(b) whether even the Delhi Admi-
nistration has nef implemented this
decision to the full gydent; and

(c) if g0, the names of the persons
belonging to Seheduleq Castes and
Scheduled Tribes who were granted
bus licences?

THE MINISTER OF STATE IN

TRANSPQRT
(B8HRI QHAND RAM): (.) Reger-
wation jor: 'Seheduied i
Schedulad Tribes in. tho;nmer at
Srant of pexmits for transport vebi-
cles can be ,provided for gnly afier
the Motor Vehicles Act, 1088, is swit-
ably amended. A Bill tp smand .the
act for this and some other purposes
ip likely to be introguced during the
current session .of Ragliament. There
is not statutory quata .or .zeservatian
for Scheduled Castes and Scheduled
Tribes in this matter at present.

(b) and (c), Do not arise.

Single National Meeit -Examination
for LAS, LF.S, ana IPS.

1978 SHRT DHARMA VIR VASI-
SHT: Will the Minister of HOME
AFFAIRS be pleased to state:

(p) whether it is a fact that the

Chairman of the UPSC bas exhorted
R e
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(b) whether it is also a fact that
the , Chairman UPSC has asked for
authority to be vested in

UPSC to cettle service matters; and

(¢) the comsideration if any given
to thepe views hy Government to-
gether with decisions if any taken or
proposed to be taken on them?

THE MINISTER OF STATE IN
THE MINIETRY OF HOME AF-
FAIRS (SHRI S. D, PATIL): (a) The
Chairman, UPB.C. has suggested a
general scheme for Natiomal Merit
Examinstion for all posts under Gov-
eroment (including Quasi-Govern- ~
ment and Public Bector Orgenisa-
tions) for direct reeruitment at junior
GClass I and Class II levels (aow
Jhown as, Group ‘A’ ang ‘B’).

(b) Yes, Sir.

(c) The matter ia under examina-
tipn,

;ﬁnmwﬂminﬁtﬁ
SRIE X
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g shrrere ¥ rve sioft (st qwo o
wifewr): {w) Wi (W) Tt ome g
TN ¥ AN 29-30/1/78 Ffiw A
o AN 0045 Wi sfr e
Gy wTR Wi go wed oo
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wefrer wox & forg ot gady FTCH Wy
< 97 woaw W qT w  faet
ofere & g wgras Io-frdms & ot
wearea® ¥ qe feqar g oy @7
Yt g7, ST ST AT A F I
WX WG QI TAX WY wET | WTHAT
gen wfgwifa! & sa § smar my
o ggraw Io-frine ¥ faeg fremia
otw wizw & foar mr @ 1 W A
s wo-friws W qufew a<
Fear wrart w7 wqife srfews wre-TeaTer
& ST WX & 7o et fag g
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Crockery Units in India .

1979. DR. BAPU KALDATY: Wil
the Minister of INDUSTRY be pleased
to stated:

(a) the number of crockery units
in India, their names, location, pro-
duction capecity and quantum of ex-
port;

(b) detalls of new licences on re-
gittrations during 1975, 1076 and
1977; and

(c) whether there are any previous
permission necessary for export for
setting up of new units?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Crockery is manufactured in the large
scale/organised sector as well as in
the small scale sector, in the country.

Information regarding crockery
units in the lnrqe scale/organised sec-
tor is given below:—

Name of the Unit and its location

Annual Exports
production made by the
capacity unit
(in tonnes) (in value)
1 a 3
1. Government Ceramic Factory, Gudur (Andhra Pradesh) . 50 Nil
2. Parshueam Pottery Works Co. Ltd., Thangarh, Gujarat 1,440 Nil
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3. Daylight Ceramics, Rajkot, Gujarat . H
4. Hitkari Potteries (P) Ltd , Faridabad (Haryana)

5 Kashmur Ceramucs Litd., Kathua (J & K)

6 Stindaud Pottery Works Lid., Alwaye (Kerala)
7. Kerala Ceramics Ltd.,, Kundara, Kerala

8. Navbharat Potterics Ltd..Pemtbay . . .

9. Central Potteries Ltd., Nagpur . . .

10. U. P. Ceramics Ltd., Ghaziabad, U. P. .
11. Bengal Potteries Ltd | Calcutta . .
12. Allied Ceramics (P) Ltd. Calcutta ' .

13, Nalanda Ceramicsand Industries Ltd, Ranchi

ToTtaL

2 3
3,600 Nil
4,800 Rs. 42,000/~ 1n
1975-76
946 Nil
. . 150 Nil
450 Ni;‘
. 2,700 R:s ;{‘cl'}%oo n
. . f20 Nil
. M 3,600 Nl
. 11,840 Ra. 55,700 m
1975-76
. r oo Nil
. 3 000 Nl

310406

As per the census of the small scale
industries conducted during the year
1972, there were 148 small scale units
engaged in the manufacture of croc-

kery. Their production during the
year 1972, was valued at Rs. 2.9 crores,
There are no exports of crockery by
the small scale units

Name ofthe Unit Yearin which Location of the unit - Annual Capacity
unit was hicensed/ Licensed/
i in the Regutered
organised
sector

1. Dr. P. R. Gulati, Faridabad 1977 (licenswed) Alwar(Rajasthan) 200 tonnes

Haryana).

itkari i . ' Fandabad (Harvana) 2,400 tonnes
2. Hﬁhn Pn;fcfm (P) Ltd. Faridal od 1975 (Regd Ty

3. U.P. Ceramics Ltd. Ghaziabad 1976 (Regd.) Ghaniabad (U.F) 2,400 tonncs

(U.R)

(Additional)

4. Guijarat Ceramics Pvi. Lid. Bher- 1977 (Regd * Limbdi,Distt Suren-  Goo tonnes

nagar, Gujarat

dernagar (Guiarat)

5. Delta Potteries Ltd., Gurgaon (Hai- 1077 (Repd Gurgacn (Haryana) 1,800 tonnes

yana)

6. Shri C. Ramakrishna. New Delhi 1977 (Regd Y D'stt Khammam

16,50 tonnes
(A.P.)
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(c) No previous permission is re-
quired for export of crockery. Appro-
vals for the establishment of new
units are governed by industrial licens-
ing procedures wherever applicable.

Linking of National Highway No. 31
with Saharsa, Bihar

1880. SHRI B. P. MANDAL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government are aware
+that there is a long felt desire in Bihar
{c get the National Highway No. 31
linked with Saharsa the divisional
Headquarters of the Kosi Division;

(b) whether it iz not a fact that a
18 mile link between Pasraha (on
N. H. 31) and Sabarsa will save more
than 100 miles to reach Saharsa from
Patna and other places; and

(c) if so, whether he wanis to co-
cperate with the State Government of
Bihar to get the N. H. 31 linked with
the Divisional H, Qrs, in view of
strategic ang commercial importance
of the area?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (¢). The pro-
posed road would be as State road and
the State Govt. would therefore be
concerned in the matter. No require-
ment for this road has been projected
to Govt. of India either on strategic
grounds or economic importance of
the area.

Workers in Pottery Units in Khurja,
LI 2

1981. SHRI MOHAN LAL PIPIL.:
Will the Minister of INDUSTRY bhe
pleased to state:

(a) the total number of workers
employed in the wvarious pottery
units in Khurja in U. P. and the
nature of facilities provided for them
in respect of accommodation, schools
for the children, ete; and

(b) whether there is any proposal
under consideration of Government
to open g training centre for the

workers, if not the reasons there-
for?
THE MINISTER OF INDUSTRY

(SHRI GEORGE FERNANDES): (a)
According to information received from
the Government of Uttar Pradesh,
about 10,000 workers are employed in
various pottery units in Khurja. Since
the workers reside in nearby villages
of Khurja, no accommodation or
school for children has been provided.

(b) There is a proposal to impart
training to workers during the Sixth
Plan.

fage # o mfmdl v wogfaa wfead
# mfas s

1982. =t T AT FuA : FAT
Tg WAl g aq Fr FuT w4 fF

(%) 71 Sox fage & @@
(i) am v Sfa &1, S aEiEE
gfee & wog AT ST W 2 @
i, fafos, a9dfds zfe &
wa frest g 8, wagf=a sifa &t
a=t ¥ wfae 4% fom w2

(@) a foee i aF@™ gRT
g g F1 far @ sfqdzw &
goE, dqid, aaT, 919 ud I &
oF g afq &7 fafus o w7
g A fwz WY maT AR Jge A 37
ar wmamt #1 &Y gfeed an # mfaa
foFam man € 9w 37 glawmt ¥ 4fm 25

() #may 19687 fagreawwe
T oY 5 AqgiEd arfaEr a g |
mfrw F A fawfe =7 o4
LY

(=) afz g, a1 s &1 fa=re
W WA A T JF FOATR T FT
2?
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F1 qr7, TETHY wrfer & qafay
To-wrfaat & w=w ¥ fagre qoe ¥
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(7) dawa afafe & Shafaw
oo a3 37 wwa fa=me fm s
wx fir wre aoere mglar sfeai
T wgfaa sAenfasl & ogd@r &
IF ¥ ¥ HUia w0 & fae s
[ATGT
Repercussions of Winding of Coca Cola

and IBM Concerns on Economic
Activity

1983, SHRI C. N. VISVANATHAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) the repercussions on employment
and economic activity by winding up
of Coca Cola and TBM concerns;

MARCH 8, 1078
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(b) the steps taken to fill in the gap;
and

(c) the concrete measures proposed
or envisaged to assure a reasonably
stable position for encouragement of
such foreign investment as is sincerely
motivated for economic development of
this country?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No adverse economic or employment
impact is expected consequent to
Coca Cola and IBM concerns phasing
out their activities.

(b) As far as Coca Cola is concer-
ned, the Modern Bakeries India
Limited, a Public Sector Undertaking,
have started marketing of the beverage
named ‘77" as a substitute for Coca
Cola. As per the existing principles,
normaly franchise for ‘77" is given to
the units which were earlier bottling
Coca Cola and Fanta in the country.

As regards IBM, the Computer Main-
tenance Corporation (CMC) is expec-
ted to he able to effectively provide
maintenance services to all the nearly
1000 IBM Computers and Unit Record
Machines in the country, except those
where the users themselves wish to
maintain their own systems. Ag for
providing the growing computer capa-
city which the country needs. a good
part of it 18 already being met through
the production programme of the pub-
lic sector company M/s. Electronics
Corporation of India Lid. A further
part will be met by the mini-computer
industry to be launched during 1978-79
and the remainder will continue to be
met through selective imports of large
sized machines eflfected under the
global tender-based procurement pro-
gramme.

(¢) Foreign investment ig permitted
only in sophisticated and high priority
areas, export oriented ventureg and Iin
other areas where it is considered
necessary and is in national interest.
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Defence Manufacturing Units
1984. SHRI L. L. KAPOOR: Will

the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that defeace
manufacturing units are presently
working with less complement »f wor-
kers;

(b) whether there has been retrenth-
ment recently in Ordnance factories;
and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) and (b). No, Sir.

e) Does not arise.

Deterioration in Standard of Tele-
vision Programmes

1985. SHRI KANWAR LAL
GUPTA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state.

(a) whether Government are aware
of the fact that the standard of Tele-
vision programmes in Delhj is going
down very fast; and

(b) what specific steps Government
propose to take to improve Iits
standard?

TITE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L K. ADVANI): (a) and (b). Gov-
ernment is aware that there 1s scope
lur improvement in the standard of
programmes being telecast by Delhi
Doordarshan Kendra. Constant efforts
are being made not only to maintain
good standards in the programmes but
also to improve upon them. Some of
the programmes which were not upto
the required standard like ‘Khabrein
Bolti Hain’, and ‘Delhi Aur Aas Paas’
have been discontinued. New program-

mes  like Science Quiz and
Quiz for Rural Audiences
have been introduced. Pro-

fessional and amateur drama artists
are being involved in television pro-
grammes in a scheme of specially com-
missionedl plays and dramatic works.

Tax Concessloiis To# Slok Indusirial
Uhits

1986. SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of INDUSTRY be
pleased to state;

(a) whether Government have
constituted a Committee to scrutinise
the proposals for amalgamation and
grant of tax contessions for the sic't
industrial units in the country;

(b) the terms of reference of the
Committee;

(¢) the names and number of Mem-
bers of the Committee; and

(d) the time by which the Com-
mittee has been asked to submit its
report to the Government?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (b). In order to facilitate the amal.
gamation of sick industrial units with
sound ones, the Finance (No 2) Act,1877
had inserted a new section 72A of the
Income-tax Act, 1961 relaxing the pro-
visions contained In that Act relating
to carry forward and set off of
accumulated business loso and unab-
sorbed depreciation allowance in cer-
taiy casez of amalgamation. Sub-section
(1) of new section 72A provides that
where there has been an amalgama-
tion of a company owning an indus-
trial undertaking with another com-
pany and the Central Government, on
the recommendation of the gpecified
authority, is satisfled that certain con-
ditions speecified in this behalf are
fulflled, the Central Government may
make a declaration to that effect and
thereupon, notwithstanding anything
contained in any other provision of
the Income.tax Act, the accumulated
loss and unabsorbed depreciation of
the 1 ting pany shall be
deemed to be the loss or, as the case
may be depreciation allowance of the
amalgamated company for the previous
year in which the amalgamation was
effected and the other provisions of
the Income-tax Act relating to carry
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forward and set off of the loss and
depreciation allowance shall apply ac-
cordingly. The Central Government
have finalised guidelines on the condi-
tions to be fulfilled in regard to eligi-
bility for tax-concessions. With a
view to advise the Central Govern.
ment, a Committee consisting of the
following officers has been  notified
as the “specified authority” for the
purposes of section 72A of the Income-
tax Act, 1061:—

Chairman

1. Sccrelary Department of in-
dustrial Development, Ministry of
Industry, Government of India.

Members

2. Secretary, Department of Com=
pany Aflairs, Ministry of Law, Jus-
tice and Company Alfairs, Govern-
ment of India.

3. Secrelary, Ministry of Iabour,
Government of India.

4. Secrctary. Department of Eco-
nomic Affairs, Ministry of Finance,
Government of India.

4, Chairman, Central Board of
Direct Taxes, Department of Re-
venu, Ministry of Finance, Gov-

ernment of India.

The “specified authority” will seru-
tinise applications for mergers received
from the interested c¢ompanies and
adjudge whether the testof public in-
terest is met, with reference inter-
alia, to the guidelines referred to above
and make recommendations to  the
Central Government on case to case
basis. No specific report is required
to be submitted by the “specified
authority” to the Government, It
would be an endeavour of the “speci-
fied authority” to dispose off applica-
tions for mergers as expeditiously as
possible.
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ST 9gl 37 @7 3F #I WAl & A=wd
fafe =7 & z& 7 @R @
TTET | RTREATIT 2T #ifEe]
& AT §, Ffawd wat F wwera Aol
wfasy fafa & 1wt ¥ afafea a=
AT 3T S g )

Equipments at Rabindra Rangashala,
New Delhi

1988. SHRI BHAGAT RAM: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government are aware
that the imported foreign sound and
electric equipment in Rabindra Ran-
gashala, New Delhi, is getting rusted
and is not being properly used; and

(b) if so, the steps taken for proper
maintenance?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) The sound and
electrical equipment including the im-
ported equipment in Rabindra Rang-
shala is used as per requirement of
the various programmes held at the
Rangshala. However, due to infre-
quent use of the Rangshala, the opti-
mum utilisation of the equipment has
not been possible.

(b) With a view to effect economy
in the expenditure, the maintenance
of the equipment is being looked after
by the Civil Construction Wing of the
All India Radio.

TEAT AATHD F AZAT & AU G @
=@ # fag #33
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Rural am»d Urban Unemployed and
creation of Jobs

1990. SHRI S. R. DAMANI:
SHRI R. KOLANTHAIVELU:

Will the Minister of PLANNING be
pleased to state:

(a) whether Government have col-
lected up-to-date figures of rural and
urban unemployed in the country,
State-wise and if so, the details there-
of;

(b) what is the yearly target fixed
for creating new jobs and whether it
will take care to provide employment
to the new numbers being added to
the lists while clearing the backlog;

(c) how many new jobs have been
created in the current year and how
many have been provided, State-wise;
and
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(d) the details of employment orient-
ed strategy that Government have
worked out in this respect?

THE PRIME MINISTER (SHRIL
MORARJI DESAI): (a) The National
Sample Survey Organisation under-
took a detailed enquiry in their 2Tth
round (1972-73) with the object of
collecting data on employment, un-
employment and under-employment. A
statement showing State-wise figures
of unemployment (including under-em-
ployment) in urban and rural areas,
on the basis of this Survey, is enclosed.

(b) No yearly targets are fixed for
creating jobs. The objective 13 to
eliminate unemployment in the next
decade.

(c) and (d). The employment strae
tegy for the next Five Year Plan
is at present being formulated and
will be spelt out in the Plan Document.
The largest employment potential lies
in intensive agriculture, allied activi-
ties like animal husbandry, horticul-
ture, fishery and forestry, and in
cottage and small-scale industries. In-
vestments in  infrastructure, power
generation and social services can also
create substantial employment in the
services sector. Large plan outlays are
being proposed for all these employ-
ment generating sectors. The likely
employment impact of plan targets and
programmes for various sectors over
the next 5 years, will be indicated in
the Plan document,

Statement
Statement shownng perion-days eeking andlor
angilahls for employment in rural and urban areas
in diffeent Stales/Unron Tervitores
(Tigurs 1 "ooo)

State/Union Territory Raral  Urhan

—— e —

1 2 3

1. Andhra Pnﬂ::l: E 2087 431
a. Asam . a0 i3
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3. Bihar . . 19a6 177
4 Gujarat , |, 489 184
5. Haryana f . o3 45
6. Himachal Pradash 7 5
7. Jammu & Kashmir ., 127 15
8. Karnataka . . 1029 257
9 Kelala . ., . 1557 295
10. Madhya Pradesh 649 130
11. Maharashra , ., 1726 584
2. Manipur . P 16 3
13. Meghalara . . 8 1
14. Nagaland* . . - 1
15 Oriwa ., ., g95 61
16. Punjab . . . 175 65.
17. Rajasthan . . 379 o8
18, Tamil Nadu . . 18a4 531
19. Tripura . . 32 4
20. Utter Pradesh | : 1098 174
21. West Bengal . 1250 422
22, Chandigarh* . - F]
23. Dellu B . . 6 75
24. Goa, Daman & Diu by 10
25. Pondicherry | . 2 [}
All India 15759 3582

Pollution Problem
1991. SHRI LAXMI NARAIN

NAYAK: Will the Minuster of SCIENCE
AND TECHNOLOGY be pleased to
state,

(a) whether 1t is a fact that pollu-
tion 18 increasing in the oceans of the
world; and

(b) whether Government have ais-
cussed the measures to prevent pollu-
tion with the other countries; and

(e) 1f so, when and the action taken
by Government in this regard?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) and (c). India has associated it-
self with international studies and
conferences aimed at elimination, con-
trol and containment of pollution of

*The Survey was conducted in urban
Source:—National Sample  Survey

areas only.
Organisation-27 round (1872.73)
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seas by. ships. Pursuant to India's
ratification of the International Con-
vention on Prevention of Pollution of
the Sea by Oll, 1954, provisions have
been incorporated in the  Merchant
Shipping Act, 1858. These provisions.
ban all Indian ships from discharging
oil within prohibited zones of all coun-
tries and ban foreign flag ships from
discharging oil within the prohibited
zone around the Indian coastline. All
new tankers of 20,000 tonnes gross and
above are prohibited from discharg-
ing oil anywhere into the sea except
in an emergency. Following the trans-
actions at the Third United Nations
Conference on the Law of the Sea,
India has enacted the  Territorial
Waters, Continental Shelf. Exclusive
Economic Zone And Other Maritine
Zones Act of 1076 to preserve and pro-
tect the marine environment and to
prevent and conirol marine pollution
within the economic zone and within
the continental ghelf of India.

A contingency plan hasg also been
drawn up to combat marine pollution.
A directory of institutions in the
Indian ocean region with capability to
monitor marine pollution has been pre-
pared by India under a U.N. Project.
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Special Courts for Economic Offences

1984. SHRI PRASANNBHAI MEHTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it ig a fact that States
have been asked to earmark certain
special courts to deal exclusively with
economic offences attracting relevant
Central Acts;

(b) if so, whether it is a proposal
from the centre that the powers of
appointment of special judges and
their transfer etc, will remain with
the State Governments and High
Courts;

(c) if so, when are the oroposals
likely to take concrete shape;
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(d) whether State Governments
agreed to this proposal;

(e) whether many courts or judges
will have to be appointed for the
purpose; and

(1) whether this will result ic ac-
cumulation of cases in the lower and
high courts which are already hemg
increased?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 S. D. PATIL): (a) No, Sir.

(b) to (f). The question of establish-
ment of Special Courts is under con-
sideration.

Acquisition of Land by Central Mining
Research Station/Institute, Dhanbad

1995. SHRI S. C. MURUGAIYAN:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether 1t is a fact that the
Central Mining Research Station ‘Insii-
tute, Dhanbad (Bihar) purchased/
acquired 41.80 acre of land for Mining
Research Station (Rampur) Baikunth-
pur (Sarguja, M.P.) in February., 1963;

(b) if so, the details;

(¢) whether it is a fart that the Re-
search Station did not get the land
transferred in the records of Palwari
and Research Station has not been
started on this land,

(d) whether it is a fact that all
these years the land has been in pos-
session of the original owners;

(e) whether it is a fact that on
24-9-76 an officer of Central Mining
Research Station, Dhanbad (Bihar)
visited Baikunthpur and got the land
registered in the names of Subkash
Gupta and others;

() if so, the reasons and at what
level decision was taken to sell the
land even when the original owners
were in possession of the land; and

(g) other particulars?
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THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

{b) Details are furnished bLelow:—

Details of the Arcain Price
Seller's name acres
Ra.
iy Shri John Saay . g% 2575 00
{ii) Smt. Tarabai . ‘:2‘.-; } 3514°00

(iii) Shri Dalganjan ': (f;!il]; 649700

{iv) Shit Munnalal 413 1712 %0
(v) Shri Gjadhar 0 g5 173 00
(vi) Shri Akin lll‘;]l-; } 780 o0
fii) ShreiSho Mangal ? ;,':; } 87 oo
(viii) Shri Chaturi.
Hanseaj s un
Baldey | . j 22 12830

= w4 e———

it 1744 5o

(¢) and (d). The physicul pnssession
of land was taken over by the Cen-
tral Mining Research Station and the
sale deed was duly registeied with
the competent authority, The sub-
station could not be starle. Jue to
adrmun'strative reasons uml proposal
was later dropped.

(¢) to (g). Since the proposal to
establish Sub-station was laler drop-
ped, the Sub-Divisional Officer was
approached a number of times for dis-
posal of the land but no respanse was
received from him An Officer of Cen-
tral Mining Research Station was de-
puted for disposal of the laund with
the help of Coal India Limited, The
land was finally sold to Shri Sunil
Kumar and otherg on 24th September,
1976 at a cost of Rs. 20.000,
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Amalgamation of Sick Industrial Unit
with Healthy Ones

1897. SHRI K. LAKKAPPA: Wil
the Minister of INDUSTRY be pleased
to state industry-wise details of the
Bick umiis which were taken over or
which were amalgamated with others
during 19777

THE MINISTER OF INDUSTRY
(SHR] GEORGE FERNANDES): Dur-
ing the year 1977 the management of
the following industrial undertakings
was taken over under the provisions
of the Industnes (Development and
Regulation) Act, 1951u—

Textile Industry 1. Messrs, Western
India Spinning and Manufacturing Co.,
Dattaram Lad Path, Tank Road,
Bombay.

2. Messrs. Priyalaxmi Mills Baroda.

3. Messrs. Shree Subblaxmi Mills
Lt&. Cambay.

4. Messrs. Indore Textile Ltd., Ujjain
(M.P.).

6. Messrs. Somasundaram Super
Spinning Mills, Muthanendal, Rama-
nathapuram Distt. (Tamil Nadu).

Jute Industry 6. Messrs. Union Jute
Co. Ltd., Chartered Bank Building,
Caleutta.

7. Messrs. Khardah Co. Ltd., Welles-
ley Place, Calcutta.

B. Messrs. Alexandra Jute Mills,
Calcutta.

Drugs and Pharmaceutical Industry
9. Messrs, Bengal Chemical & Phar-
maceutical Works, Calcutta.

Rubber goods Industry 10. Messrs.
National Rubber Manufacturers Ltd.,
Caleutta.

No proposal for amal tion of a
sick unit with a healthy one for the
purpose of tax concessions under sec-
tion 72-A of the Income.Tax Act, 1961
has so far been approved by the Gov-
ernment.

Punalur Paper Mills Limited, Quilon:
Kerala

1998. SHRI K. LAKKAPPA: Wil
the Mimster of INDUSTRY be pleased
to state:

(a) whether it is a fact that tha Slats
of Kerala has been reiterating its -
quest to Central Government to tak.
over the Punalur Paper Mills Limited,
Quulon, Kerala due to its mismaneged
affairs and long closure and also for
non-payment of various Governmeat
dues including the statutory dues of
its workmen;

(b) whether any enquiry has been
ordered under the provisions of Indus-
tries Development and Regulation Act
by Government;

(c) if not, the reasong for aelay in
taking appropriate action; and

(d) when it is lLkely to be taken
over in the larger interest of both-
State and public and in the interest of
Industry and its workmen?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)-
and (b). The Central Government.
have not so far received any proposal!
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from the Government of Kerala re-
garding the take over of the manage-
ment of Punalur Paper Mills Limited,
Quilon, Kerala under the provisions of
the Industries (Development and Regu-
lation) Aect, 1951. The Central Gov-
emment have not ordered investiga-
tion into the working of Punalur
Paper Mills Limited, Quilon, Kerala,
under the provisions of the I(D&R)
Act, 1951.

(c) and (d). The questions do not
arise.

Mismanagement in Swadeshi Polytex
Limited, Ghaziabad

1999. SHRI K. LAKKAFPA: Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether any enquiry has been
made under LD.R. Act for taking over
the Swadeshi Polytex Limited, Ghavia-
bad; U.P,;

(b) if so, the results thereof; and

(c) the efforts being made 1o tuke
-over the same at the earliest before
the industry is made sick and un-
healthy by the present management
<©f the company?

THE MINISTER OF INDUSTRY
(BRI GEORGE FERMANDES): (a)
No, “Sir,

(b) and (e). Do not arise.
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Working of Inland Water Trau.port

2002 SHRI ROBIN SEN Will the
Mimster of SHIPPING AND TRANB-
PORT be pleased to state

(a) whether Government have re-
ceived a copy of review of the work-
ang of the Inland Water Trazaport
made by the Inland Water Transport
Directorate Employees' Union, Patna,

(b) if so whether Government are
goipg for a detailed probe into the
whole affmir,

(¢c) if net, the reasons thereof, and
(d) if so, when?

THE MINIETER OF STATE
IN CHARGE OF THE MINISTRY OF
SHIPPING \AND TRANSPORT BHRI
CHAND RAM): (a) Ves, Sir

(b) No probe is comsidered
SAIY.

neces-

(¢) The demands of the Union made
in the revlew bave been coasidered

and 1t has been found that these do not
call for any datailed probe.

(d) Does not arise,

Amount spent for the progress of In-
land Water Trangport

2004 SHRI ROBIN SEN Will the
Munister of SHIPPING AND TRANS-
PORT be pleased to state

(a) the total amount spent for the
progress of work for Inland Water
Transpori sisee 1081 when-the Oanga
Brahmaputra Water Transport Board
merged with the Inland Water Trans-
port Directorate and

(b) the works so far progressed dur
ing the last 3 years in brief?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The Ganga-
Brahmaputra Water Transport Board
was merged with Inland Water Trans-
port Directorate in 1967 From 1st
Apnl, 1987 fill date an amount of Rs
2035 crores has been spent for deve-
lopment of inland water transport
under Central and Centrally Sponso
red sectors

(b) The requisite information i
contained in the statement laid on the
Table of the House [Placed in
Library See.No LT-1743/78].

Appointment of Mechnical Officers In
Inland Water Traasport Divectorate

2005 SHRI ROBIN SEN Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state the reason
for not appointing technical officers in
Inland Water Transport Directorate
to deal with problems relating to
marine engineering and trafic matters?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIFPING AND TRANSPORT (SHRI
THAND RAM)' One podt of Assistant
Marine Engineer already exists in the
Tuland Water Transport Direstorite to
sdeal with problems velating to marine
enginesting amd 4 bedhnicil officer is
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working on the post. So far as the
trafic matters are concerned, there is
an organisation in this Ministry name-
ly Directorate of Transport Research,
one of whose normal functions, is to
undertake study of traffic matters n
all modeg of transport, including in-
land water transport.

Setting up of Electronic Public Sector
Undertaking in West Bengal

2006. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of ELEC-
TRONICS be pleased to state,

(a' whether Government have re-
ceived a memorandum of complaints
from the State of West Bengal stating
inter alia that no Central electronics
public sector undertaking has been set
u, and asking for the same;

(b) if so, the dctails thereof and re-
action of Government thereto,

(¢) whether the State's Industries
Development Corporation has been
given a letter of intent for manuf.ctur-
ing certain important electronic ilewvi-
ces (C-MOS) with some foreign col-
laboration/and the same is resting
with the Department of Electronles
for necessary clearance; and

(d) if so, the detalls thereof and
when the clearance is expected to he
given to the State along with its em-
ployment potentialities?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The Memorandum made a piea
for the setting up ol Central Sector
Project in electronics in the State and
also made a plea for Central Partici-
pation in the project referred to in
part (c).

(c) and (d) In 1975, the West Ben-
gal Electronics Industries Development
Corporation (WBEIDC) was given mn
industrial licence and approved foreign
collaboration for the manufacture of
C-MOS integrated circuits and elec-
tronic watch modules. However, the
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Corporation could not implement this
industrial licence, because the foreign
collaboration atrrangements made by
the Corporation fell through. The
WBEIDC  therefore, made a fresh
foreign collaboration proposal in
June 1977 involving an investment et
Rs. 65 lakhg on land and building; Rs.
B0 lakhs on indigenous capital equip-
ment; $ 16 lakhs on imported capital
equipment and $ 24 lakhs as know-how
payments to the foreign collaborator
over a 5 year period. The employ-
ment polential of the project is expec-
ted to be 345 persons. This proposal
has been analysed by the Department
of Electronics and discussions have
been held with the West Bengal Elec-
tronics Industries Development Cor-
poration. The proposal hag been re-
commended by the Department of
Electronics to the Ministry of Industry
for approval by the Project Approval
Board.

Night Duty Allowance for emplo-
yeeg of Ordnance Factories

2007. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether the guestion of pav-
ment of Night Duty Allowance to the
employess of Ordnance Factories and
allied establishments has been finally
dGecided;

(b) if not, the reasons for delay;
and

(c) when a final decision i3 expect-
ed to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) The question of
revision of rates of Night Duty Al-
lowance is under consideration.

(b) This is being examined in con-
sultation with other concerned Minis-
tries.

(¢) A final decision is
early.

expected
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Ship Beporting Complex at Haldia,
We:.t Bengal

2008. SHRI SUKHDEV  PRASAD
VERMA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state: =

e

(a) whether a ‘Study group’ was
sel up by Government to go into the
question of seiting up a ship repair-
ing complex at Haldia, West Bengal
sometime back;

(b) if so, the terms of reference of
such study group;

(c) whether a preliminary report
ka: since been submitted;

(d) if so, the details thereof; and

(e) when Government are going to
clear this long pending question of
setting up the complex at Haldia,
West Bengal?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a). Yes, Sir.

(b) The terms of reference of the
Study Group were:—

(i) To examine in detail on tec-
hno-economic considerations the
feasibility of establishing a dry
dock-cum-shiprepair complex in the
Calcutta region.

(ii) The feasibility of entrusting
the ownership and operation of the
shiprepair yard to a group of in-
terested shipping companies and ship
repairers. )

(iii) The possibility of construction
of the dry dock already proposed by
the Shipping Corporation of India
as first phase and integrating it
‘later in the shiprepair complex.

(c) The Study Group has since sub-
mitted its report.

(d) The Group has recommended
the setting up of a shipprepair complex
around a dry dock capable of taking in
45,000 DWT wvessels at Haldia and en-
trusting its management to a company
in the public sector or joint sector. The

3903 LS—6.

Group has not considered it necessary
to establish any additional dry dock in
Calcutta but has recommended various
measures to optimise the utilisation
of the existing dry docks and shipre-
pair facilities in Calcutta.

(e) After comprehensive project
proposals have been formulated and
examined by Government.

India's total export cargo

2009. SHRI VIJAY KUMAR
MALHOTRA: Will the Minister of
SHIPFING AND TRANSPORT be
pleased to state:

(a) the percentage of India’s total
export cargo transported from inland
centres to ports by road and what are
tlie problems faced in transporting
export cargo by roads to ports;

(b) the recommendations made by
the operations research group of
Baroda sometime back to Govern-
ment facilitating unhindered flow of
such transport by road from inland
centres to ports; and

(c) action taken by Government on
the suggestion of the operations re-
search group of Baroda that since
over 60 per cent of India’s exports
are transporied to ports by roads,
16,000 inter-state truck permits, may
be issueq to facilitate this road traffie?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): {a) According to the
findings of the Operations Research
Group, Baroda, on the Survey of the
Domestic Transport of India’s Export
Cargo, published in 1971, road trans-
port has a share of 66.5 per cent in
value and 51.1 per cent in ‘the tonnage
of export cargo moved to the ports,
excluding ores which forms the bulk
of export tonnage and whose move-
ment is done by Railways under
special programmes. According to the
same report, the major impendiments
to the free movement of goods by
road were as under.—

(i) Laden weight restrictions.
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(ii) Narrow roads and culverts.
(iii) Very poor surfaced roads.

(iv) Congested sections and busy
railway level crossings.

(v) Weak bridges and culverts.

(vi) Check-posts.

(b) The méin recommendations
made by the Group in this regard are
as under:—

(i) A high priority programme of

construction and improvement of
the export routes on the national
highways designed to remove the
existing deficiencies.

(ii) Enactment of legislation to
remove octroi and octroi checkposts
and drastic reduction of other check-
posts.

(iii) Issue of a total of 10,000 All-
India “Green permits” for trucks to
enable them to move on the Natio-
nal Highways and within 50 kms.
from them (for delivery and pick-
up of cargo) throughout India with-
out any hindrance.

(c) This recommendation was con-
sidered by the Inter State Transport
Commission on 21-9-72. It wasg noted
that, under the wvarious zonal schemes
for goods wvehicles, which had been
formulated by the Commission, about
7,200 zonal permits were likely to be
issued by  different States ali owver
India for long distance inter State
operation. The bilateral and multi-
lateral agreements concluded by the
State Govts. also provide for grant of
a large number of regular inter-State
permits (about 45,000) and a still lar-
EBer number of temporary permits. In
view of the above, no action was con-
sidered necessary on the recommenda-
tion.

Govt. Have subsequently in 1975 in-
troduced the scheme of National Per-
mits to facilitate long distance move-
ment of goods traffic by road.
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Recruitment of LA.S. officers
Central Coal Field Ltd.

2010. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) whether he has received the
detaileq report regarding the corrup-
tion in the Central Coal Field Ltd.
sent by Bihar Colliery Xamgarh
Union, Swang Branch by the letter
dated the 4th January, 1978; and

(b) if so, the action taken by Go-
vernment in this regard?

THE MINISTER OF ENERGY (SHRL
P. RAMACHANDRAN): (a) Yes, Sir.

(b) The position is being ascer-
tained.

Number of cargo carrying vehicles

2011. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the total number of cargo car-
rying vehicles like trucks, tempos
ete. in India as on 1st January, 1978
and what was their number at the
end of the 1st and the 3rd Five Year
Plans respectively:

{b) the inial length of surfaced
roads in India, national highways
length as on 1st January, 1978 and
what were these lengths at the =nd
of the First and the Third Five Year
Plans respectively; and

(c) total i=ngths of surfaced roads
i the States of Maharashtra, West
Bengal and Tamil Nadu as on 1st
January, 1978 and what were these
lengths at the end of the First and
the Thirq Five Year Plans?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). The infor-
mation required is being collected from
the State Governments and Union
Territory Administrations and will be
laid on the Table of the House, when
it is received.
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Recruliment of LA.S gfficers

2012. SHRI PADMACHARAN
SAMANTASINHERA: Will the Mins-
ter of HOME AFFAIRS be pleased to
state:

(a) whether Government propose
to further gradually decrease the
number of I.A.S. officers;

(b) if so, the facts thereof,

(¢) the total number of 1.A.S. offi-
cers allocateq state-wise; ang

. (d) what 1is the percentage of
Guect recruitment and the percentage
by promotions fiom State services?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
The strength and composition of State
cadres is determined by the Central
Government 1n consultation with the
Stale Governments Under statutory
rules this exercise 15 ordinarily under-
laken once in three years The objective
15 1o nx the strength ot each State cadre
at an optimal level so as {o subserve
the admimstirative needs of the Slales
and the (entre  As . part of this
penodical exercise the ¢ entr.l Gov-
ernment will examine, 1n consultation
with State Govert ments. the possi-
Inlity of reduction in the sirength of
each cudre or otheiwise

{e) A statemeni giving  the total
numbers of 1AS oMicers allocated
State wise 18 appended

td) Except 1or the 1AS Cadies of
Jammu & Kashmir and Sikham, the
number ol persons appoinied to the
IAS by promotion and seleclion from
State Services shall nol, at any time,
eseeerd 44-1/3 per cent of the number
ot semor posts. under the Sfale Gov-
croment and the Central Deputation
Reserve  The remaiming posts are to
he filled hy direct reerimiment

In the case of 1AS Cadres of
Jammu & Kashmir and Sikkim, the
number of pergsons appointed {o the
TAS. by promotion and selection from
State Services shall not, at any time,
exceed 50 per rent of the number of

senior posts under the State Govern-
ment and the Central Deputation Re-
serve. The remaining posts are to be
filled by direct recruitment.

Statement
Total Number of IAS Officers allocated
State-wise

Name of State Total Noof
autln- 'nﬂi.crn'
rised  in posis

streng-  tion
th as on
1-1-1978

Andhra Pradesh 269 241
Assam.Meghalaya 170 135
Bihar 301 284
Gujaratl 201 169
Ilaryana 148 132
Himachal Pradesh 102 B4
Jammu & Kashmir 107 B84
Karnataka 219 190
Kerala 142 114
Madhya Pradesh 324 283
Maharashtra 294 260
Munipur-Tripura 120 77
Nagaland 48 35
Onrissa 181 170
Punjab 154 146
Rajasthan 1898 177
= wkim 41 2
Tuamil Nadu 269 237
Union Territoties 172 135
Uttar Pradesh 497 351
West Bengal 264 230
ToOTAL 4221 3538

Ahmeg Woollen Mill, Ambernath
(Maharashira)

2013, SHRI R. K MHALGI- Will the
Mimister of INDUSTRY be pleased to
1efer to the reply piven to unstaired
Q No 2025 dated 30th  November,
1477 regarding Ahmed Woollen Mill
Ambernath (Maharashtra) and state.

{a) when did Government ask the
munagement of Ahmed Woollen Mill
2i Ambernath Dustt. Thana (Maha-
1ashira) to make all cfforts 1o utilize
the full labour potential;

(b) what is the strength of the
workers employed at present in the
said Mill;



167 Written Answers

(c) whether the management of the
Mill have responded to the instruec
tlons given to them by Government
and 1f not, what reasons management
aasigned for the same, and

(d) whether Government are gatis-
fied by the explanation forwarded by
the Management?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) (a)
to (d) Government adivised the Mill
in November 18977 to do 1its best to
mmprove 1ts production and labour
utihization The management of the
Mull has reported thal they were mak-
ing arrangements for adequate finances
with the fin incial institutions and that
they are domng their best to improve
the working The results of then
efforls are being ascertained

Government employees in
Lakshadweep

2014 SHRI R K MHALGI Will the
Mimster of HOME AFFAIRS be pleas
ed to state

(a) the total number of Govern
ment cmplovees class wise 1n the
Union Tletrilory of Lakshadweep

(b) how many of them are perma
nent and how many are tempotaiv
even after putting scivices for a
perind of tcn vears and moic and

(c) the 1caons for not making
them permanent®

TITE MINISTER OF STATT IN TIIE
MINISTRY OF 1OME AFFAIRS
(SIIRI S D PATIL) (a) The Cil
posts under the Central Government
have bcen  reclassiied as  Group
A, B, C and D in place of Class I, IT,
III and IV in the Department of Pere
sonnel and  Admunistrative Reforms
Notification No  21/2/74-Dstt (D)
dated 11 11-1975 The total number ot
Government employees n Laksha-
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dweep Adminstration group-wise is
given below:—

Group Total
A ]
B 65
C 1050
D 635

Total 1759

(b) Details of the number of Gov-
ernment servants who are permanent
and the number of temporary Govern-
ment servants having a service of ten
years and more are furnished below

Tempuary L
L oEnment senvanis

Gyomip Prooan nt haoang 1o yoars

s anlmae
A [ N1l
n 17 al
( 10 1h=
I¥] 107 15
._-'_72 "’_I

(cy Many of these temporary Gov-
ernment servants have been made
quasi permanent  Howeler to take
expeditious action in the matter a
Speaial Cell has heen set up by the
Lakshadweep Admmstiation

faeely afcaga forer &t wma

2015 st guw fax
T A2 FTE AYo GVHIT ¢
7T Aragr e afrtage 7 o
AT &) 91 FAT 3

(7) gz ad ¥ fr =fus
feeniler &7 g9r A9 F10 F F19v7
ot R qfrag fAmr & ww AT
1977 & Joar w frauegr 1977 A
a7,

(=) * ar /T A @17 # oman
<TmI qF FEATE FT o @ E
e

() famsit afeaeq trusw &Y a1y
af %Y fadiy foafq w7 8 7
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whegn it ofcegn siwrer %
swrdt Tow st (st wie W) ¢ ()
o, T

() 5@ agr vz 0

(n) wAfem wisst & sqEC
frwr &Y s, 1977% A, 1978
% 1334.91 @ @ g7 fqEw
WRTgMT R 0

Delence Research Establishments in
Madhya Pradesh

2016. SHRI SUKHENDRA SINGH:
Will the Minister of DEFENCE bhe
pleased to state:

(a) the total number of Defence
Rescarch Establishments in the coun-
L1y and how many of them are situat-
¢d 1 the State of Madhya Pradesh;
and

thy whether Governmeng have any
Plan 1o starl large scale electromc
indvstrics 10 the State of Madhya
Pradesh to mecet the defence require-
nicnts?

THE WINISTER OF DFFENCE
(SHRI JAGJIVAN RAM): {a) The
total number of Delence Research

Establishments in the country (in-
cluding field laboratories and those
concerned with aspects of type certi-
fication and airworthiness) 1s 42; out
of these one - the Deience Research &
Development Establishment, Gwalior
15 located in Madhya Pradesh.

(h) No, Sir.

Suspension of Pensions to Freedom
Fighters in Kerala

2018. SHRI K. A. RAJAN:

SHRI C. K. CHANDRAP-
PAN:

Will the Minister of HOME AF-
FAIRS be plcased to state:

(a) whether Government havye 8top-
ped he central pension for some of

the freedom fighters in Kerala and

have asked them to repay the whole
amount they have received so far;

(b) if so, the number of persons to
whom the orders are being sent and
what is the reason therefor;

(c) whether the State Government
has requested the Union Government
to withdraw this order; and

(d) if so,
thereto?

Government's reaction

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI S. D. PATIL): (a)
Yes, Sir.

(b) Pension has been cancelled in
03 cases. Of these, 21 persons had
taken part in the Cochin Police Strike
and had suffered imprisonment on
that account and in one case the suf-
fering was in connection with the
Malabar Special Police Strike, These
Police Strikes have not been recog-
mised by the Government of India as
part of the national freedom struggle
for the purpose of grant of pension
under the Freedom Fighters Pension
Scheme. Earlier pensions had been
sanctioned on provisional basis as it
was not clear that their sufferings
were connected with the two Police
Strikes.

In the remaining cases, the appli-
cants had furnished co-prisoner certi-
ficales from ceriain M.L. As. who are
reported to have issued such certi-
ficates and incorrectly. These certi-
ficates have not been accepted as
adequate evidence in support of the
sufferings claimed by the applicants.

(c) The State Government have re-
quested for waiving of the recovery
in the case of the participants of the
Police Strikes only.

(d) Some of the participants of the
Police Strikes have taken the rratter
to the Kerala High Court and the
matter is sub-judice,
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Simplification of Forms used in Gov-
ernment Departments

2019. SHRI SURENDRA BIKRAM:
Will the Minister of HOME AFFAIRS
be pleaseq to state:

(a) whether Government are tak-
Ing measures to simplify the forms
used in Government departments for
the benefit o general public and also
effect economy in paper; and

(b) the results achieved so far
in reduction in number of forms, eco-
nomy on paper and printing?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI S. D. PATIL): (a)
Yes Sir. A Task Force has been
appointed to make recommendations
for the rationalisation and simplifica-
tion of forms and standardisation in
form sizes—specially these used by
the public, for achieving functional
efficicney and economy in Adminis-
tration.

(b) The Task Force which was ap-
pointed in February, 1978 has not yet
completed its deliberations.

Formulating Policies by C.LSF.

2020. SHRI NIHAR LASKAR: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Central Industrial Se-
curity Force held annual coordinating
conferences of the Deputy Inspectors
General and Commandants to formu-
late policies during the last three
years;

(b) if w0, when was the last con-
ference held;

(¢) any proposals to hold such con-
ference in 1978; ang

(d) the number of CISF Units visi-
ted by the Central Ministers in 19772

TIIE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRL S. D. PATIL): :a)
No, 8ir.

(b) Does not arise,
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(c) This is being examined.
(d) None.

Increase in the Retiring age of Terri-
torial Army Officers

2021. SHRI NIHAR LASKAR: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government propose
to increase retiring age of Territorial
Army Officers, Officers of the Infan-
try; and

(b) if so, what is the present retir=
ing age and proposed increase in the
retiring age?

TIIE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and -
(b). The present retiring age of Terri-
torial Army Officers of the Infantry
is as under:—

(i) Major and below—50 years.

(ti) Li. Col—52 years or a tenure
of 4 years of service as Lt
Col., whichever is earlier.

There is no proposal to increase the
retiring age, at present,

Report of High Power Sivagnanam
Committee on M/s Nindustan Tractor
Company

2022 SHRI MADIIAVRAO SCIN-
DIA: Will the Minister of INDUSTRY
be pleased to state:

(a) whether a High Power Sivagn-
anum Committee wus appointed by
Government to conduct a comprehen-
give analysis of M/s Hindustan Trac-
tor Company's operation;

(b) whether the Committec has
submiatted its report; and

(c) if so, the detlailed recommenda-
tions therein?

THE MINISTER OF INDUSTRY
(SHR1 GEORGE FERNANDES): (a)
and (b). Government appointed =
Committee on 23-6-1971 under Indus-
tries (Development & Regulation)
Act, 1951, under the Chairmanship
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of Shri M. Sivagnanam, Industries
Commissioner, Government of Guj-
arat, for the purpose of making a full
and complete investigation into the
affairs of M/s Hindustan Tiactors
Limited, Baroda., The Committee
submitted its report on Tth Octaber,
1971.

{c) Particulars of major recom-
mendatiuns 'observations made by the
Committee are given below:--

(i) A competent professionally
qualified Gencral Manager should
be appointed, lo work directly
under one Managing Director, in
place of itwe Managing Directors,
which leads to conflicts of authority.

(i1) The company should have
adequately defined lines of control,
adequate financial and production
p!lunning, opportune uand planned
investment in the capital gouds and
properiv  systematized mveniury
contiol

{un There should be a Fin: ne:al
Adwvizer Controller who should in-
troduce a scientific system of man-
agement information and cost ac-
counting

{iv) The Committee felt that the
Managen.ent was not adopling sound
finuncial policies which ultimately
resoited i loss of production and
S ol e, g The management
at that time alsn  loacked “profcs
sional skill".

vy [t was found thut the Works
Munager did not have full authority
over cerlamn branches in the fartory
whose aclivities  direetly  alfected
the production. It was also recom-
mended that the Purchase Division
should be under the control of one
authority only,

(vi) The capacily of tha plan!
was nol being fully utilised gener-
ally due to non-availability of raw
malerials and components, arising
from the paucily of fund-s

(vii) An immediate induction of
cash to the tune of Rs. 175 lakhs was
recommended to revive the com-
pany.
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(viii) The prices fixed for both
35 HP and 50 HP tractors manu-
factured by this unit were found to
be the lowest as compared to the
prices for similar tractors of other
tractor manufacturers.

2. In pursuance of one of the re-
commendations made by the Commit-
tee, the seling price of the tractor
was increased by Government jn Feb-
ruary, 1972. Despite the increase In
price, the production of tractors In
the unit could not be maintained at a
reasonable level. In fact production
came to standstill in November, 1872,
and a large number of workers were
retrenched.  Government, then, as-
sumed the management of the under-
taking under the Industries (Develop-
ment & liegulation) Act, 1951. The
Gujarat ?gro Industries Corporation
Ltd. were appointed as Authorised
Controller, The period of manage-
ment by the Authorised Controller
has been extiended upto 11th March,
1979,

Sophisticated facilities for making
Submarines

2023. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of DEFENCE
be pleased to state:

fa) whether ; decision for setting
up sophisticated facilities for making
submarines entirely on country’s own
technology has been taken;

(b) if so, whether negotiations for
purchase of licence and technology
for the same were held with some
foreign countries; and

(¢) if so, the outcome thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
The need for indigenous construction
of submurines has been recognised by
Governmentl. Since complete know-
how for building submarines in our
own ghipyards 1s not available, initial
construction has to be undertaken
with foreign collaboration. Technical
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discussions are accordingly in pro-
gress with a number of foreign ship-
yards. A decision will br taken
after evaluation of the various offers.

Charges against an IPS Officer

2024. SHRI ROEBIN SEN: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether enquiry against an
1.P.S officer and erstwhile Superin-
tendent of Government Printing re-
garding the allegation of printing
bogus ballot papers during the last
Lok Sabha election has been complet-
ed; and

(b) if so, the result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) The enquiry
relating to the printing of auplicate
Ballot Papers in the Government
Press, West Bengal in connection
with the last Lok Sabha Election is
not yet complete

(b) Does not arise.

Employees of Bharat Coking Coal Ltd,

2025. SHRI A. K ROY: Wul the
Minister of ENERGY he pleased to
state:

(a) the percentage of direct and in-
direct, piece rated aad time rated, un-
derground and surface, workers and
officers among the total employees of
Bharat Coking Coal Ltd,; at the time
ot nationalisation and now, and the
relative expenditure on them as
wages, salaries and other amenities;

{(b) whether since Nationalisalion
the expenditure op non-production
forces has increased putting the col-
lieres at perpetual loss; and

(¢) if so, what action Government
propose to take to reverse the trend?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
to (¢). The information is being col-
lected and will be laid on the Table
of the House.

MARCH 8, 1078
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Harbour at Farakka
2028. SHRI SASANKASEKHAR

SANYAL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to refer to the reply given to Un-
starred Question No. 487 regarding
Harbour at Farakka and state the
steps taken by Government so far
and what further steps are contem-
plated in the matter?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): A provision of Rs. 1
lakh has been made in the Annual
Plan for 1978-79 for undertaking a
feasibllity gtudy of proposal for in-
troduction of Inland Water Transport
beiween Haldia and Farakka Re-
quirements of shore facililies and
handling facililics at Farakka are also
proposed to by included within the
scope of this feasibility study.

Benefits to Madhyy Pradesh Govern-
ment Servants for serving Territorial
Army Service

2027 SHRI NIHAR LASKAR: Wil
the Minister of DEFENCE be pleased
to state the benefits gianted by Gov-
ernment of Madhva Pradesh to Gov-
ernment servant, for serwving in the
territorial army such as:

(i) increments in the service,
(1) cash awards,
(1) other facilities?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM)- (1) Mil

(i1) (a) Three cash awards of Re.
100/- cach have been instituted by the
State Government for being awarded
to the three best “Other Rank”
tramnees of the Infaniry Battalion of
Territorial Army located in Madhya
Pradesh.

(b) Cash gwards of Rs. 2,500/~ and
Rs. 1,500/- each are given by the
Siute Government to those recipients
of Territorial Army Decoration and
Territorial Army Medal, respectively,
who hail from Madhya Pradesh.
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(i) Termtorial Armry personnel are
allowed to draw full civil pay 0
addition to pay and allowances drawn
from Defence Services Estimateg dur-
ing the period of traimng

foamt & qoitwowr & fag s
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WTIH JTEHT KTRAT YR T W A FA
vty

FAGT ¥
HETHT Eon 8 AT i o
saus (SeET) CELIEE (] 6 ¥y ATH
veus () 6 4 [9 HTE 12 g
v e (IIT) o TT[7 HTR 8 49 5 AW
yrae (FwRare) 7 &[4 AT 18 308 71
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Wagon-Loaders Employed in Khotadih
(Ramigan;) Colliery

2031 SHRI RAMANAND TIWARY
Will the Mmmster of ENERGY be
Ppleased to state:

(a) whether seivices of 800 Hari.
Jan wagon-loaders employed in Kho-
tadih (Ranigan)) collicry were termi.
nated durlng emergency,

(b) 1f so, the reasons therefor and

(c) steps taken or proposed tp be
taken to 1emnstate them?

THE MINISTER OF ENEHKGY
(SHRI P RAMACHANDRAN) (a)
No, Sir

(b) and (¢) Do not arse
TR & wUT T JevEA
X At e
2032, WY AT TWIT  wwi
ot e fag
T @I AT g ANTA FYowEn
=¥ fw

() a7 1977-7R & dr @ 3207
¥ ¥T3 FT Teqred T 7Y qra’ fowr #Y
wFar S AR T

() 9 fasr v amoFar & fa i@
F.2¥ F 77 FT JoeA fa sifva s
3w faar g, w

(w) fet famr & fqe= Tar Fi-
argr & af & ¢

I WY (8 ATH HATATEN)
(F) @ (q) a@wET 3= A
#FT W1 I £ O Aqr azT av vg Ay
AT

Report on Bank Credit Problems te
Small Scale Sector

2033 SHRI C K CHANDRAPPAN
SHRI PRASANNBHAT
MEHTA

SHRI NATVCRLAL B
PARMAR

Will the Mimstee of INDUSTRY
be pleasced to state

(a) whether 1t 1> a fact that the
Commuttee headid by Shm K Purn
has submutted its report on Bank
credit problems tp small seale sector,

(b) 1f so, what are the main fea-
tures of the 1ecommendalions made
by this Committee,

(c) what are the reactions of Go-
vernment about those,
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(d) whether Government have de-
cided to act on the basis pf these re-
commendations; and

(®) if so, the detalls thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b) The muin features of the re-
commendations are:

(i) Sumplified application and ap-
praisal forms to be adopted by all
banks for advances upto Rs. 25,000
and advances between Ra. 25,000
and Rs. 2,00,000.

(1) In the case of margins there
should be no insistance for small
umits; lor viable schemes of techmi-
cally qualified entrepreneurs’ muni-
mum margin requirement should be
llexible, entreprencurs should be
peinutted to introduce equity con-
tribution in stages according to re-
quirem.ents; setting up of a soft
'oan assistance fund or a National
Equity Fund.

(1ii) Banks should depend on
viability of project; in the casc of
smull loans the pructice of obtain-
g third party guarantce in a
routine manner should be discon-
tinued; unencumberced industrial
assctg obtained as collateral secu=
rily should be released from the
prior charge whenever legitimate
need arises; banks ghould accept
eguitable mortgage

(1v) Repayment programme should
take inlo account surplus generaling
capacilty and for this purpose ade-
quate start-up period for repay-
ment  should be given; interest
should be collected in easy instal-
ments after the unit starts operat-
ing surpluses; repayment prugram-
me should be reviewed and re-
scheduled in the case of power cuts,
recession or natural calamitiea,

(v) Discretionery powers of
Branch Managers should be re-
viewed to ensure 60 per cent {o 80
per cent of credit decisions at the
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branch level ifself; application
forms of small loanees should be
disposed off within 4 weeks.

(vi) A slab System of inlerest
rate should be adopted; special con-
cession in interest rate should be
given to gick units under rehabili-
tation; concessional interest rates in
backward areas; bank should not
levy service charges on advances to
small scale industries; banks should
normally obtain refinance frcm In-
dustrial Development Bank of India
and if decides not to do 3o, pass on
its own concessionary interest rales
on such loans.

(vi1) Under Bill Rediscounting
Scheme, bills of small scale indus-
trial units may be accepted without
any specific limit being fixed.

(vin) Banks should make fuller
utilisation of Small Industries Ser-
vice Instilutes for project evalua-
tion, rehabilitation of sick units, re-
covery of dues and market assist-
ance; Governmenl to take sleps to
upgrade the gkills in Smail Indus-
tries Service Institutes; the entre-
prencur should furnish data to the
bank and discuss the plans with
the bank.

(ix) A Commiltee under the
Chairmanship of Development Com-
missioner (Small Scale Indusiries)
with representatives of small indus-
try, Reserve Bank and bankers be
appointed to watch the implementa-
tion of the Report.

(¢) The recommendations are under

the consideration of the Government
of India.

(d) and (e). Do not arise.

High powered Commiitee on Bank
Credits
2034 SHRI G, M. BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK:
Will the Minister of INDUSTRY
be pleased o state:
(a) whether the High Powered Co-
mittec on the Bank Credit problems
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of small scale industries has recom-
mended recently that the banks should
give up conventional security oriented
approach and grant loans on the basis
of viability ol schemes

(b) whether the Committee has
also recommended that t{he routine
procedure of obtamning Third Party
guarantees, speclally in the case of
small loans, should be dispenseq with,
and

(c) whether the recommendations
have since been considereg by
Government 1if so, with what results?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) (u)
Yes, Sir.

(b) Yes, Sir

(¢) The recommendations 1re under
the consideration of the Government
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Khadi and Village Industries
Commission

2038 SHRI T A PAI* Will the
Minister of INDUSTRY be bleastd to
state.

(a) whether the last Budget pro-
vided for Rs 36 crores to the Khadi
and Village Industries Commission;

(b) it so, how much of it has beeu
spent; and

(e} how many additional jobg have
been created as a result in the vear?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES)' (a)
In budget Estimates for 1977-78 a
provision of Rs. 35 crores was made
for Khadi ang Village Industries

Commission under Plan Items (ex-
cluding a provision of Rs. 40 lakhs
for Science and Technology Scheme).
Subsequently, in the Revised Esti-
mates the provision was increased to
Rs. 4465 crores (including Science
and Technology Scheme) for the year
1977-78. [

(b) The exact amount of expendi-
ture inecurred during the year 1977-T8
will be known after the end of the
Financial year.

(c) It is estimated that additional
employment opportunities for about
5.14 lakh persons will be created 1
the current year.

Increase in the Price of ¥arn

2037 SHRI P. K. KODIYAN:
SHRIMATI PARVATHI
KRISHNAN:
SHRI CHANDRA SHEKHAR
SINGH:

‘Will the Minister of INDUSTRY be
pleased to state:

(2) whether it is a fact that the
price of yarn has been on an increase
for the last few months;

(b) if so, the details thereof;

(c) whether it is also a fact that
the weavers all over the country had
decided to observe February 17, as
anti-price-rise day to protest against
the price spiral and against the pro-
monopolists policies of Government;
and

(d) il so, the details and action
bemng taken o reduce the price of
yarn and to ensure adequate supply
through public distribution system?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). The wholesale price in res-
pect of cotlon yarn reflects 3 marginal
upward trend in prices during the
last few months Wholesale price
index in February, 1978 stood at 201.5
as against 200.9 in Januarv, 1978 and
196.9 in December, 1877.
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(c) No, Sir.

(d) The price variations are reflec-
tive of normal market forces. Effec-
tive action for reduction in prices of
yarn can be taken only through effec-
tive reduction in prices of inputsg like
colton and it is not considered neces-
sary at the present moment to inter-
fere with normul market [orves in
these sectors also.

Adoption of first point Sales Tax
Levy System by Delhj Administration

2038. SHRI P. K KODIYAN: Will
the Minister of HOME AFFAIRS be
plersed to state:

ta) whether the Delhi Administra-
tion has adnpted the fir~{ point sales
tax levy sv<tem 1n 1rspect of some
items of common use; and

() if so what are the details of
the new sy.tem and what will be its
effect on the price level?

THE MINISTER ©OI" STATF 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 8§ DN. PATIL)" (a) anA (b)
According 10 the provicioas of Scction
5 of the Delhi Sale< Tax Act, 1975,
saleg tax at the fir<t point has been
levied on certain commodities trom
time to time—The syv<lem is nat new
and has been 1n vopu, sinee 1961 1n
Delhi. The hst of first point goods
has, however been revised a number
of times and recent'y on 1 2-1978

Under the first point «<v<tem of levy=
ing sales tax, the tax is pavehls by
the dealer who imnorie min Delhi ar
manufactures cuch ponds when he
sells the same for first time 11 the
Umon Territory of Delhi, and where
he 15 not lable to pay tax undcr the
Act, the tux 15 payahle on the sule by
the ecarhest of the succew-ive dealers
liable 1o pov tax under the Acl The
incidence of tax in a first pont lewy
gystem. is less when compared with
the incidenc~ on the last stane of :alc
because the tax in the latter case
would be leviable on price which
would be inclusive of the profit at all
the intermediary stages.
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Survey Report Conducteg by Cemiral
Statistical Organisation Re: National
Income

2039. SHRI PRASANNBHAI MEH-
TA: Will the Minister of PLANNING
be pleased to state:

(a) whether the findings of a survey
of economy in 1876-77 conducted by
the Central Statistical Organisation
reveal that while national income
rose, the per captta income shd be-
couse of the overall increase of tweo
per cent 1n population;

(b) if so, what are the main details
of the survey report; and

(¢) what steps are being taken in
view of this swvey report?

THE PRIME MINISTER (SliRl
MORARJI DESAI): (a) Yes, Sn

(b) According fo the Q.uh E<ti-
mates, the rational mcome in 1976-77
1= estimated at Rs 40.164 crores (at
1970-71 prices) as compared ‘. Rs
39,626 ciores in 1975-76  Thi. mives
an inerzase of 14 pur eent in nalional
income. Dug to an overall inctcase of
2 pm1ocent in nopuletion over  this
peitod the (omesponding per comita
meyme  at 197071 pricer sthows a
marginal fall irom R+ 639 in 1975-70
to Rs 655 in 1976-77 At current
prircs,  national  meome n 1976-77
stands af Rs. 64,279 crores with the
per capita income at Re 1.049

ey As a e u't of varous measues
adnuled by the Goivrrnment to in-
creore production and partly  on ae-
count of gond weather, the nalinmal
income 18 eslimoted to have increased
by around 5 per cont in 1977-78 which
would jmply an necrease of »beut 3
per cent in per capita incomre,

The Annunl  Plan for 1978-79 en-
visages a significant step up in the
public sector outlay ie, by 17 per cent
over 1977-78 Plan outlav, The Union
Budget for 1978-79 alssp indicates a
number of measures to gtep un the
rate nf investment and growth in the
economy.

The Medium-term Plan for 1978—
83 is also being formulated which will
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be placed before the National Deve-
lopment Council shortly. Thiz will
indicate the details of development
programmes and policy measures pro-
posed to be followed to increase the
per capita income during this period.

Import of Cotton

2040 SHRI BHAGAT RAM: Wil
the Minister of INDUSTRY be pleas-
ed to state-

(a) the figures of cotton imports for
the past five years;

(b) at what price per tonne was it
imported and from which countries;
and .

(¢) what wa« the price of Indian
cotion per tonne for the same period?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) (a)
to (c) The niormation 1« berner col-
lected and will be laid on the Table
of the Iou«»
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Expenditure and Functions of Textile
Commissioner’s Office

2043 SHRI T A PAI: Wil the
Minwster of INDUSTRY be plcased to
to state:

(a) the expenditure incurred on the
Textile Commissioner’s Office in 1975=
76, 1976-77 and 1977-78,
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(b) the staff strength of the orga-
nisation in 1275-76, 1978-77 and 1077-
78; and

(c) the essential functions of the
organisation?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):

——— . —— ————

(a) Year Expendi-
ture
(s 1 lakhs)
197570 . w7 47
1976-77 . a2 87
1977-7H . th-a5
(upto Jan.78)
(b} Yem Stall Suengih o
Gazetied Non-
Crazetted
197570 104 il
107077 104 AR
1977-78 . a0 8oy

(The above firures do not include
posts in Weavers' Service Centres/
Institutes of Handloom Technology, as
these have been transferred now to
the office of the Development Com-
missioney for Handlooms).

(c) Following are some of the essen-
tial functions of the Textile Commis-
sioner:—

(i) to function as a Development
Commissioner for the organized sce-
tor of the textile industry and also
to exercise regulatorv functions in
terms of warious textile control
orders 1ssued under the Essential
Commodities Act, 1955;

{11y to function ag the DGTD for
the textile sector;

(ii1) to afford technieal gwdance
and render advice to the industry in
its techmira! problems particularly
relating to modernisation;

(ivy to monitor the trends 1n
textile production ang distribuiion
Capacities of Cigarettes by India Th-
baceg and Vizir Sultan
2044 SHRI SOM NATH CHATTER-
JEE- Wil the Minister of INDUSTRY

be pleased to state:
(a) whether Government are aware
that while the monopolistic cigarctte

MARCH 8, 1878

Written Answers 192

combined of India Tobacco and Vizir
Sultan, are registered with an instal-
led capacities of 24,000 million and
8,000 million cigarettes respectively
they produced 35,000 million and 14,000
million cigarettes respectively in 1873
and 1974;

(b) is it not a fact that their licensed
capacities were amended recently to
36,000 million and 16,000 million ciga-
rettes and this effectively amounts to
45,000 million and 20,000 million ciga-
\rettes respectively lin view of the
blanket 25 per cent excess production
allowed for ILT.C. and V.S.T.; and

() if so, the reaction of Govern-
ment thereon?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c). The production of these two
Companies jn the years 1973 and 1974
were as follows:

1973 1974
Tndia Tobaece Co EITR! 42077
\asar sultan & Co, 14497 12850

India Tobacca Co and Vazir Sultan
Tohacco Co. were producing cigareiteg
under the Registration Certificates
1nsued under Section 10 of the LD.R.
Act which did not mention any capa-
caity. However, in terms of the am-
cnded TDR  Adl, 1973 the Registra-
tion Certificates  wele endorsed m
197¢ for the following capacities:
AMallion preces

N TICT 1l . . . ixencs
AT Varn Sultan Tobaero () 1himnn

In terms of the general industrial
licensing poliecy of the Government,
the Companies holding industrial
licence or Registration Certificates ars
permitted 25 per cent excess produc-
tion over and above the capacilies
specified therein based on certain con-
dition .

Power Crisis in Delhi Vis-a-Vis
Caleutta

2045 SIHRI SOM NATH CHATTER-
JEE: Wil the Minister of ENERGY be
pleascd to state:

(a) whether Delhi is having more
power crisis than Calcutta; and
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(b) if not, the reasons for giving
more importance to Delhi than Cal-
<utta by setting up another power
unit at Badarpur, Delhi?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b), Delhi js slightly betler off
than Caicutta in availability of power
because of hydro backing from Bhakra
System. Badarpur Thermal Power
Station is a regional station to provide
assistance tn 1lhie neighbouring States
of Punjab, Haryana, Rajasthan and
Uttar Pradesh after meeting the de-
mand of Delhi, Extension of Badar-
pur by 210 MW has been sanciioned
Tecently keeping in  view the long
tctm needs of Northern Region. Suffi=
cient gencirating capacity has been/is
heing sanctioned to mect the load
growth jn Calecutta,

Loss Incurred by Coal Indusiry

L0468 SHRT SAMAR MUKHERJEE:
SHRI 8§ C. MURUGAIYAH:

Will the Mimster «f ENERGY be
pleased to state:

(a) whether the coal industry has
=siffered o Inss of Rs 140 crores alter
the notionalisation of this industry;

th) if go 1easons therefor;

(c) whdat action Government pro-
poses to take against the inefficient
management who are solely responsi-
ble for this heavy amount of losses;
and

(d} what steps Government propose
to take to realise this loss in the coal
industry without increasing the price
of coal?

THE MINISTER OF ENERGY
(SHRI P. RAMACIHANDRAN): (a)
The provisronal accounts show  that
the accumulated losg till 31-3-77 is
sbout Rs, 182 grores

th) Thy main reasons for the losscs
ArC-—

(1) The National Coal Wage agree-
ment result'ng in substantial in-
crease in the wage bill of the com-
pany, hecame effective from Ist

3903 L8—-17.

January, 1875, but the price of coal
was revised from 1st July 1075.

(ii) While revising the price of
coal from 1st July, 1975 the Gov-
ernment allowedg a price increase of
Rs. 1750 per tonne only, even though
the Intey-Ministerial Commitiee,
which went into the question, had
rccommended an  increase of
Rs. 21.80 per tonne on the basis of
the cost of production,

(iii) The demand for coal did not
come upto the levels anticipated
while fixing the price.

(iv) The cost of production has
gone up on aceount of ex-gratia psy.
ment 1n lieu of bonus. increases in
the cost of stores, machinery, power
anel other inputs.

(¢) The losses are due tg factors be-
yond the control of the management.

(d) In view of the impact of any
1ite 1n the price of a basic fuel like
coal, Government has decided not to
1evi-¢ the price of cval at present.
Steps. are, however, being taken to
efleey economies, improve efficiency
and 1educe the cost of production.

Coal ghortage in Yamuna Nagar and
Jagadhari

2047 sHRI SAMAR MUKHERJEE:
Wil the Minister of ENERGY be
ploused to state:

inY whether Government are aware
that Yamung Nagar and Jagadhari are
experiencing acute shurtage of coal;
and

(b) the steps taken to improve the
situution there?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
Accarding to the available information
nn acute shortage of coal has been re=
poited from Yumuna Nagar and Jaga-
dhaii.

(b) Does not arise.
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Retirement age of Secretaries in
Government Departments

2048. SHRI R. V. SWAMINATHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(8) whether it is a fact that in some
of the departments of the Government
of India, Secretaries retire at the
age of 60 years;

(b) if so, what are the departments
where such rule is in existence;

(c) whether Government are con-
sidering to change them and aiso bring
them at par with other Government
departments;

(d) if not, the reasong for the same;
and

(e) if so, from which date?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S D. PATIL): (a), (b), (d)
and (¢). In the Departments of Ato-
mic Energy, Space and Electronics, the
age of retirement of Scientific and
technical personnel is 60 years, except
in the case of temporary appointees,

(c) No, Sir.
Manping of posis in functipnal areas

2048. SHRI R. V. SWAMINATHAN:
DR. SUBRAMANIAM

SWAMY:
SHRI MANORANJAN
BYAKTA:
Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether Government had deci-
ded not {o accept Administrative Re-
forms Commission’s view that all
posty 1n a functional area should be

staffed exclusively by technical per-
sonnel;

(b) if so, what other recommenda-
tions are being accepted by Govern-
ment which had not so far been acce-
pted; and
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(¢) whether Union Government are
congidering to have a thorough change
in the administration by considering
some recommendationg of the A.R.C.?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S, D. PATIL): (a) to (c).
Government have already laid a state-
ment on the Table of the Lok Sabha
on 17-11-1877 which contains details of
Government decision on ARCs recom-
mendations. Since then, there has
been no material change so far as
ARC recommendations on Personnel
Administration are concerned,

Obscenity in Tamil Films

2050, SHRI D. B. CHANDRE
GOWDA:

SHR1 ISHWAR CHAUDIIRY:

Will the Minister of INFORMATION
AND BROADCASTING be pleaseg to
state:

(a) whether Chief Minuster of
Tamil Nadu has warned against
attempts ty introduee kissing in Tamil
Films;

(b) if so, whether any other States
have ulvo expreised the similar views
in this regard; and

(¢) 1f so, the detaily therceof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR]I 1. K. .
ADVANI): (o) A report to this cffect
had appeared in the Press

(b)y No, Sir.

(¢y Does nol grisc.

Alteration/deletion of Article 370

2051. SHRI SHYAM SUNDER
GUPTA;

SHRI G M. BANATWALLA:
SHRI MUKHTIAR SINGII

MALIK:
SHRI ARJUN SINGH
BHADORIA:
Will th. Ministey of HOME

AFFAIRS be pleased {o state:

(a) whether the Chief Minister of
Jammu and Kashmir has given a state-
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ment in Calcutta that Article 370 can-
not pe altered or deleted without the
eoncurrence of people of Jammu and
Kashmir; angd

(b) if so, what is Government's re-
action thereto?

THE 2IINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 5. D. PATIL): (a) The Gov-
ernmen’ have seen news reports to
this eff- ¢t which appeared in the press
in February, 1978,

by As had been stated earlier in
reuly to Unstarred Question No. 2144
on 29 Jupe 1977, the Government do
nol propose to abrogate Article 370 of
the Constitution.

Coal production during 1975-7T6 to
1977-18

2052, SHRI SHYAM SUNDeR
GUPTA: Will the Minister of ENERGY
be pleased to state;

(a) the production of coal during
the lust three financial years, year-
wise and production estimated for
1977-18;

(b) whethor the production of coal
has gune down during the year of
1977

(<) what is the average daily out-
put of voa! vl present as comparad to
the daily averaee last year; and

(d) whether any concrete steps
have heon taken to boost the produc-
tion of enal and to mect the demand
of endd and if g0, the details thereof?

THE MINISTER OF ENFRGY
(SHRI P RAMACHANDRAN):
Cual production during the last three
veprs gngd e himati 4 for  1977-78 s
amen helaw:

{in million tonnes
1974-75  10~5-76 1976-77 1977-78
(estimated)

88 41 9y 6y  I101.04 101

thy and fe) There has been shight
drop 1n production during 1977-73 on
account of interruplions in  power
supply to coal mines, strike in explc-
sives/tactory at Gomia and unusually

heavy rains. Coal production has
plcked up and the average daily rate
of production in January, 1978 was
3.76 jakh tonnes compared to 3.63 lakh
tonnes in January, 1977,

(d) As a result of steps taken to
boost coal production, the average
daily production in the month of
February, 1978 has come up to 3.43
lakh tonnes as against 3.13 lakh tonnes
in November, 1977. The demand for
coal will be met during the current
finuncial year.

Revision of planning priorities

2053. SHRI SHYAM SUNDER
GUJPTA: Will the Minister of PLAN-
NING he pleaged to state:

(a) whether Government have seen
the press reports that appeared in the
Times of Indwc dated the 3rd Feoru-
ary, 1978 under the caption “Radical
changes in plan priorities essential”
wherein the Deputy Chairman of the
P.anning Commission had stated that
Planning priotities will have to be
revised radically if the promise of
bringing basic ~crvices within  the
reach of the poorest in the next decade
i. to be fulfilled:

(b) whether he hag also stated that
the expansion of social services in the
countrv has so far not brought propor-
tionate benofit to the people; and

(e} what is Government's reaction
thereto?

1:E PRIME MINISTER (SHRI
MORARJ! DESAI): (a) and (b), Yes,
LR

{¢)y The Planning Commasslon 18
p* ‘bering the draft Five Year Plan for
1975-83 basei on the objecfives of
preatly mercased employment oppor-
tenilies and reduced poverly. (Gove
erumont expeet the Commission to
spgoet wavs of ensuring that certain
hasir services are made available to
iko poorest gections of the people
within g definite time-frame. The
draft Plan is shortly to be considered
by the National Development Council
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Investigation into alleged firing at
Mr. Sanjay Gandhi'z Jeep in Amethi

2054 SHRI SHYAM SUNDER
GUPTA Will the Mimnister of HOME
AFFAIRS be pleased to state

(a) whether the investigationg in
connection with the allered incident
of firing at Mr Sanjay Gandhi's jeep
near Ameth on the eve of Lok Sabha
elections last March have been com-
pleted and found baseless by the
CID,

(by whether any u 1)1 has been
taken aganst the Judiual Officers of
Ameth; Distiict of U P for acts of
omission and commission In connec-
tion with this episode, and

(c) 1f s0 the details thoreot?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI § D PATIL) (a) Yes, &ir

(h) Accerding to the Government of
U P no judicial officer of Ameth: Dis.
trict has been found gwlty of any act
of ¢mission o1 ¢ Immission in respect of
this 1ncident

(c) Does not arise
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deganisations for Develop-
ment of galand Water Transport

2058 SHRI SHAMAPRASANNA
BHATTACHARYYA: Will the Minis-
ter of SHIPPING AND TRANSPORT
be pleased to state:

(a) whether Goveinment are aware
that the Estimate Commuttee of the
Lok Sabha in their 74th 1eport in 1969
regietfully noted that one of the
majot factors holding up develop-
ment of inland water tiansport was
the absence ot neces-aly technical
orgamisations 1n the State, and Cen-
tie,

(b) 1 s0, what are ihe recommen-
datior ~ they made in this matter,

(¢} whether the Centrc has mmple-
mented their recommendations,

(dyv 1if so, the details thereof, and

(1 1f not, the reasons thereof?

THE MINISTER OF STATE IN
CH\RGE OF THE MINISTRY OF
ST'PPING AND TRANSPORT ‘SHRI
fHAND RAM)  (a) Yes Sir

b o tatument s altached

t¢ ¢ o) The projosal for aug-
mentation of tethnical posts i the
IWT Directorate al the Centie 15
under consideration Ag regards the
States the necd for setting up of scp-
arate organisation separate  cells in
eath State Government which could
be mac > responsible for dealing exclu-
st tly v th IWT matters had been
tiken up and emphasiced on the State
Grivinn onts All the State Govern-
munts concerned, with the exception
of Jammy & Kashmir have set up then
scparate orgamusations/cells for deal-
ing with I W T. matters. The remain-
11 g State Government namely the Gov
einment ot Jammu & Kashmn .ag also
beun requested to follow suit

smmm:

The recommendatlon.
E<timate Committee are as reproguced
below —

(1) The Committee have been in=
formed that “In March, 1867 the
Ganga-‘Brahmaputra Water Trana-
poit Biard was merged with the
Dnectorate wit1 a view to streng-
then the Directorate Depending on
the development of Inlandq Water
Tianspott bdscd on the recommens=
¢iton of Inlang Water Transport
Cumnuttee rccently set up, the
questien of further strengthening
tn W1 Dneclorate will be con-
sidered The Commiitee hope thet
ol 1ecelpt o the report of the IWT
Committee the recommendations
made thercun will be speedily exa-
mined and those accepted by the

Ministry jmplemented witlwut de-
lay »

(Recommendation No §)
» . [ ] -

(11) The Commuttee regret to note
that although the Inland Water
Transport Committee (1958) had
pointed out 1n clear terms the lack
¢f technical orgamsations 1n  tne
@faies which hampeied the deve-
lopment of Inland water transport
t1 sound basis very lhittle hag heen
done by the Ministry 1n this diree-
tiun  The Commuttee are un \appy
tc be told that even now “onn of
the major factors regarding the
dcvelopment of inlang water trane-
poit 15 the abscnce of proper tech=
mial o1ganisation in the States and
that “in the absence of suck orga-
risation ng properly conceived re-
ciona) pirojects could be framed in-
dicating 1n detail the cost of deve-
lupment and maintenance of wal r.
ways trafic suiveys ete” The
Co~-imiltr are constraineq to vb-
serve that the Ministyy which was
responsible for developing inland
water transport and effecting ne-
cessaly coordination with ~ther
modes of transport, has not bestow-

ed the necessary  consideration,
which they should have to the
question of setting up of cound
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technica] organisation in the Stales
The Commuttee feel that the matter
should have been vigorously pursu-
ed by them with the State Govern-
ments concerned,

(Recommendation No 13)
- - L] L]

(1) The Committee note that
following the Conferences of the
State Ministers-in-Charge of Inland
Water Transport mn June, 1968 some
of the States have already taken ac-
tion to set up suitable orgamsation
or at least separate cells whih
could be made responsible for deal-
ing exclusively with the formula-
tion and execution of inland watcr
transport schemes The Committee
hope that other State Governmen‘s
w.ould be persuaded to strengthen
their orgamsations, i1f considered
necessary 1n the light of the schemes
to be implemented during the Fourtn
Five Year Plan period

(Recommendation No 4)
Employees working in Inland water

Transport Directorate, Patna

2059 sSHRI SHYAMAPRASANMNA
BHATTACHARYYA Will the Minis-
ter of SHIPPING AND TRANSPORT
be pleased to state

(a) whether Government have con.
templated to take all the temporary
employees and workchaiged staff
working as casual 1n  Inland Water
Transport Directorate, Patna on per-
manent and regular basis, and

(b) if so, when and detailg thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) No, Sir

(by Does not arise
Vessels of Inland Water Transport
Directorate leased out to private party
2060 SHRI SHYAMAPRASANNA
BHATTACHARYYA Will the Mins-

ter of SHIPPING AND TRANSPORT
be pleased to state

(a) whether some vessels of the
Inland Water Transport Directorate
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are going to be or have been leased
out to some private party for opera-

tion;

(b) if so, 18 it not agamnst the
recommendations made by the Bhag-
waty Commuttee,

(¢} whether Government are con-
sidering to set up a workshop of its
own for the Inland Water Transport
Durectorate vessels, and

(d) 1if not, the reasons thereof”

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) No, Sir

(b) Does not arise 1 view of reply
it (a) above

ity No Sir

(d) Setting up of a workshop has
n t been found to be economical

Setting up of Projects for gas turbine
Gﬂmto"

2061 SHRI SHAYAMAPRASANNA
BHATTACHARYYA Will the Minic~
t>r of ENERGY be pleased to state

(a) whether the Chief Mimster of
West Bengal has requested for the
setting up of some projects for gas
turbine generators, and

(b) if so the 1eaction of Govern-
ment thereto?

THE MINISTER ©OF ENERGY
(SHRI P RAMACHANDRAN) (a)
and (b) The West Bengal State El-c-
tricity Board have submitteq a pro-
posal for installation of gas turbine
ttnerators at the following locatons
n West Bengal —

1 Gouripore 1x20 MW
2 Haldia . ax15 MW
3 Siligun: . a5 MW

The project 15 under appraisal by the
Central Electriaty Authonty for
techno-economic approval
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Funds for spac, Research

2083. BHRI P. RAJAGOFPAL
NAIDU: Will the Minister of SPACE

be pleaseqd to state;

(a) whether Government are con-
templating to set up more funds for
space research; and

(b) if so, the funds alloited for this
year?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The Voted Grant for Space Re-
scarch for 1877-78 is Rs. 4608 lakhs as
against the previous year's figure of
Rs. 4114 25 lakhs.

Construction of Radio Statipng Build-
ing In Andhra Pradesh

2084. SHRI P. RAJAGOPAL
NAIDU- Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether the Radio Stations n
Andhra Pradesh are having their own
buildings; and

(b) if not, whether Government are
contemplating t0 provide funds for
constructing their own buildings?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI)- (a) As already stated
eatlier 1n reply to Lok Sabha Unstar-
1ed Question No. 3411 answered cn
13-7-77 All India Radio has four
stations in Andhra Pradesh wviz,
Hyderabad, Vijayawada, Vishakha-
patnam and Cuddapah. At Hydera=-
kad and Vijayawada, all technical
in<tallations are houseqd in buildings
cwt ed by All India Radio. At Visha-
khapatnam and Cuddapah, the trans-
niiitters and the receiving centres are
lucateg 1n buildings owned by All
India Radio but the interim studio
facilities are provided in rented build-
ings A section of the administrative
oflices at Hyderabad and the entire
office set-up at the other three centres
are présently housed in rented ac-
commodation.
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(b) The schemes for setting wup
permanent studios at Vishakhapatnaom
and Vijayawada and for construction
of pdditional office accommodation at
Hyderabad are already under imple-
mentation. A scheme for setting up
permanent gtudios at Cuddapah has
been included in the draft Roll-on-
Plan (1978—83) but its implementation
will depend upon the availability of
rescurces and relative priorities,

Research to Improve Bullock Cart

2065. SHRI P. RAJAGOI’AL
NAIDU; Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state the results achieved so far of
the research that was being conducted
Lo improve the bullock cart?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHiPPING AND TRANSPORT (SHRI
CHAND RAM): Varioug organisationg
like the Indian Agricultural Research
Institute, Pusa, Indian Institute of
Management, Bangalore and Central
Road Research Institute have lately
taken up various aspects of the im-
provement of bullock cart, and the
Government of India have also set up
a Steering Group in the Ministry of
Shirping and Transport to coordinate
rescorch on tne subject. But since this
activity has only been taken up re-
cently. it 1s too early to expect any
specific results as yet,

Dismantling of Samachar News
Agency

2066. SHRI R. K. MHALGI:
SHRI EDUARDO FALEIRO:

Will the Minister of INFORMATION
AND BROADCASTING be pleasod to
stale:

(a) what is the present position of
Central Government's decision to dis-
mantle Samachar News Agency;

(b) what are the causes of delay
for its full implementation; and

(¢) what action Government have
taken or propose to take to remove
the said causes and when?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K,
ADVANI): (a) The news agencies
have agreed to start independent
functioning with effect from the 1Bth
April, 1978.

(b) The causeg of delay as kmown
to Government are both financial and
cperational.

(e) The Government have alresdy
sanctioned some financial assistance to
cnable the news agencies to start in-
dependent functioning. At the re-
qucst of the agencies, Government
have agreed to examine the question
of any further financial assistance,

Review of Cases of Government Em-
ployees Compulsorily Retired during .
Emergency
2067 SHRI R. K MHALGI:

SHRI S. S SOHANI:

Will  the Minster of
AFFAIRS be pleased to state:

HOME

(a) whether Central Government
have completed the review of the
cases of Government employees in its
various departments who have been
compulsorily retired during emcr-
gency;

(b) 1f 30, with what result; and

(c) it not, the 1easons for <delay
and when it will be finalized?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D PATIL): (a) to (e).
T':esumably, the reference in part (a)
1€ to the premature retirements order-
ed during emergency. Instructions
hav¢ already issued on receipt of re-
presentations, cases of those Central
Government employees who were pre-
maturely retired during emergency
zhould be reviewed. This review is
being conductegq by a number of ap-
propriate authorities in different Min-
istries/Department and their attached
angd subordinate offices. According to
the jnformation received so far, urders
for the reinstatement of 3281 em-
ployeeg have been issued.
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Status of Belgaum City

2068 PROF, P. G. MAVALANKAR:
Wil] the Minister of HOME AFTAIRS
be pleased to state:

(a) whether Government are aware
that stalemate and tension both conti-
nue between the peoples and the Gov-
ernments of Karnataka and Maharash-
tra on the dquestion of the status of
Belgaum city and othei neighbouring
border areas;

(b) uf so, whether Guvernment pro-
pose to take any fresh and prompt
imtiatives in the matter with a view
to arriving at a reaconahly satisfactory
reconciliation of the problem;

(¢ if s0, how and when; and

(d) 1 not, why not”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI § D PATIL)' (a) to (d).
The Gorernment are aware of claims
and wounter claims on this 1ssue.
Howeve , ag stated in reply to Un-
starre d Question No 1242 on 23 Nov-
embeg 1977, tne Government do not
ennsidet the present to be the oppor-
tunc tin.e to take up this matter un-
I the State Governments concerned
eon up with mutually acceptable
proposals

Regularisation of Staff and Casual
Artistes

2060 PROF P. G MAVALANKAR
Will the Minister of INFORMATION
AND BROADCASTING he pleased to
state

(a) whether Government are taking
concrete and effective steps to regu-
larise the services of casual artistes or
contract staff or both working m All
India Radio as well as on the Door-
dar-han all over the country,

(b) if so, broad details thereof,
(c) 1f not, why not,

(d) is it a fact that station Direc-
tors of AIR and TV at various centres
are giving a break in service by giving

break to casual artistes and/or con-
tract staff after every 14 days; and

(e) if so, whether Government are
not gowng back on their promise re-
garding regularising the said staf?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) to (c). Normally,
casual artistes arc engaged on short-
term contract, to meet specified pro-
gramme needs ‘Therefore, ordinarily,
the question of their regularisation
does not arise.

However, somre casual artisteg have
been working as such 1n Akashvani
and Doordarshan for the past some
vears After careful consideration, a
proposal has been formulated that
those who have worked for a total
period of 365 days during the previous
three financial years or have worked
for 240 days in any one of these years,
may be considereg for regularisation
subject to their being other-wise suit-
able in all respects und all the con-
cerned competent authorities agre-
eing to the proposal The total num-
ber of such eligible casual artists is
137 (Akashvani 62; Doordarshan-75).

(d) The normal time span of con-
tract of casual artistes 15 14 days.
Generallv it ;5 not a continuous one.

(e) No, Sir

Working of Khadi and Gramodyog
Commission

2070. PROF, P G MAVALANKAR:
Will the Mimister of INDUSTRY be
pleased to state

(a) whether 1t 1= a fact that the
working of the Khadi and Gramodyog
Commussion in the country 1s getting
increasingly expensive, ineficient and
generally far from satisfactory;

(b) if so, steps being taken by Gov-
ernment to rectify and improve the
situation; and

(c) whether Government propose
any changes in policy and/or person-
nel of the said Khadi and Gramodyog
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Commuission and 1f so, what are they,
and when are they likely to be imple-
mented?

THE MINISTER OF INDUSTRY
«SHRI GEORGE FERNANDES) (a) No,
8Bir

(b) Does not arse

(c) The Khadi and Village Industries
Commssion was reconstituted for a
period of three years up to 3lst March
1080 Some amendments to the Khadi
and Village Industnes Commission Act
1956 gre under consideration of the
Government It 1s the intention of the
Government to strengthen and intensi*y
the activities of the Comrms=ion to
develop the rural sector of the economy
in pursuance of the new Industnial
Policy

Visit of British Shipping Mission to
Indm

2071 PROF P G MAVALANKAR
Wil the Mimister of SHIPPING AaND
TRANSPORT be pleased to ctate

(a) whether a Brnitish Shiyping
Mission wisiied India in  January
February this year,

(b) 1f so the purpose of the said
wvisit the personnel of the visiting ex-
perts and the broad outhine of their
discussions and negotiations with their
counterparts in India and the places
they wvisited here,

(c) whether any contracts/agree
ments were signed as a result of this
visit, and

(d) if so facts thereof®

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) and (b) An eight
member Team consisting of Chairmen/
Managing Directors of six major British
Shipyards and a represeniative ecach
frrm a firm of ship brokers and British
shupbwilders headquarters’ staff visited
India 1n January-February 1978 The
purpose of the Teams wvisit was to
ascertain ov plans for development of
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Indian merchant marine and also ex
plore the posmbility of selling ships to
India n the coming years. The Team
had discussions with the shupowners in
Bombay Calcutta and Madras and also
with concerned Government Depart-
ments 1n New Delhi

(c) No Sir

(d) Does not arise

Sinking Indian Freighter M V
Radiant Near Bombay

2072 SHRI G M BANATWALLA

SHRI MUKHTIAR SINGH
MALIK

Will the Mimster of SHIPPING AND
TRANSPORT be pleased to state

(a) whether a Cochin bound Indwan
freighter MV Radiant sank near
Bombay on 20th February 1978

(b) 1f so estimated loss as a result
thereof and

(c) the cause of the 1ncident”

THE MINISTER OF S1ATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI!
CHAND RAM) (a) Yes, Sir

(b) According to the information
received from the owner. Agents
(Collis Line Pyvt Ltd) of the ship thev
have filed a petition i1n the Bombay
High Court for compensation to the ex-
tent of Rs 9 8 milon (inclusive of cost
of removal of wreck) The non-peti-
tioners are

(1) capt T Micheal Master of
ALTONA

{n) Green River Corporation—owner
of ALTONA

(1) BELGRAVIA Mantime Co Litd
Managers of the Vessel

(2w) T M Bakshi & Co Ltd
Bombay Agents of the Vessel

(c) Due to collision with the (Greek
Vessel M V ALTONA.
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»  Emaller States

2073. DR. SUSHILA NAYAR: Will the
Minisier of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that smaller
States have made much faster progress
than the large ones; and

(b) if so, whether there is any
proposal to split some of the large
States into smaller units?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
S. D. PATIL): (a) As stated in reply
to Unstarred Question No. 2771 on the
6th July, 1977, the size of a state does
not necessarily have g relationship with
production or prosperily or progress of
a Stale.

(b) Presently, the Government are
not formally seired of any such pro-
posal.

Units for Preparing Chilleg fresh
Neera

2074. DR. SUSHILA NAYAR: Will the
Mimster of INDUSTRY bhe pleased ‘o
state:

(a) the number of units for pre-
paring chilled fresh ncera and an
alternate drink to toddy and what is
the expenditure on onc such unit;

(b) whether there is any proposal
to expand and increase the numter
and capacity of existing wunits for

making tad gud out of fresh neera;
and

{c) any other schemes for providing
alternate employment to tappers who

will be thrown out of employment due
to prohibition?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
There are 89 chilled fresh neera umits
in various Slates which were set .D
with the assistance of Khadi and Village
Industries Commission in 1976-77. Ex-
penditure on each neera units differs
according to the capacity of the anit.
Unit having catering capacity of 500

a4

liters per day requires capital expendi-
ture of Re, 155 lakhs and workling
capital of Rs. 20,000/-. Unit of cater-
ing capacity of 300 liters per day wi.l
involve capital expenditure of Ra.
70,000.00 and working capital of Rs.
12,000.00. Units with lesser capacities
will need lower invesiments depending

on the quantity of neera and facilities
available,

(b) Palmgur and other Palm products
programme of the Khadi and Village
Industries Commission envisages ex-
pansion of capacity of existing units
and setting up of new umts for veera
as well as palmgur making. During
the year 18978-79 it is proposed to set
up 34 additional neera -atering unijts
and 8 palm candy unlts. Assistance
will also be given to 6000 individual
producerg of palmgur.

(c) For tappers who will be thrown
out of employmen{ due to prohibition,
the Khadi and Village Industries Com-
mission would endeavour to provide
gainful occupations under its Palmgur
and other Palm products development
programme,

Excesses during Emsrgency

2075. DR SUSHILA NAYER: Will the

Minister of JIOME AFFAIRS be pleased
1o slate:

(a) whether requests for enquiry
inlo specific cases of excesses during
the emergency are still pending;

(b) whether it is & fact that some of
those responsible for excess are now
in positions of prominence and are

thwarting the proposed investigations;
and

(¢} what Government propose to do

to give justice to the aggrieved par-
ties?

THE MINISTER OF STATE IN TIIE
MINISTRY OF HOME AFFAIRS
(SHRI S, D. PATIL): (a) to (c). The
Shah Commission is inquiring into the
case of excesses during the emergency.
Only after the receipt of the report of
the Shah Commission would it be possi-
ble to know who are responsible for
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excesses and to take further action.
There 8re no reports of thwarting of
investigations.
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93 Wt 97 5| FeEm sl ¥ fav
T SITRAREGY Y gmramar sy
gorrQ [forat yfoesly owme afafedt

¥ IV SR ATEY AT SR WIS R
¥ WA & w9 F ey ST oAy § o
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w? smeliwaT(y & Amvek ¥ o AT
w7 so wiymw (gt fa 100 TWE ¥
fiw ) mor wAw  eFEEdEt
T eaw aTsuTiCEy (gt 10 ser Awr
100 o5y & A9 g)) W Tl
wrarefeat ¥ aradyr ¥ Armr v fgrd
wgroeT & ww & frar oA 8 wATe
¥y ferfeat § ¥ s wemr omAr
arifins fawra 0 & fagar % &
sfrard wyre & fag ward & amr
a1 ¥ Iowor g s frer faar o
g R 1 @ &V e, g, 34f
wifs $¥ wrEfas wqT ¥ e &
w14 g2 Sfags yerw qwar § 99 T
JTET XY AAR G AGT Gl
wn & vy i agrww & ey RO

HTEAAT FT TAF IQTH] ¥ Rewnr
s & o wafy v defal @
e ffaene, & fau qws, deefot
F goTL ST T T afeal ¥ svi
sfrel o ot & ofs wifz s7 &
fere oY ®or fior oA & 4

(w) aw® o ¥ IareA ew
waqr % AgT o At § 0 feg
AWE T 9T 4 5N Sfq 40 e
*T LY OFIY qAAT AT R afx
AHE W INTEA O AHw ST ¥
fear mar & Forwr ¢ 4,014,686
IR ¥ wfuF 7 4,04,686 gHAT
§ ®WE AT W9AT T ATHT AfAfany
g & A ), faud sere awed
#1 § IUL aqTq a5 Ga & wfaw
a1 TT ITHL FT 4T WSIHT WrHY §T
qt wrft & 1 foafafea sae & = e
A 9T TR F @A ¥ OO 8T
€k g —

(1) fagsiy st |y 7 § fAaiy
fFar T me
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(2) wrehn wwr = Fom
fore  wTeww ¥ A W
fram fyar @ Taw

(s) aws srorEr 7 dare fan
war waw for1 813 686
gwyr & yius A g,
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(4) wgerdy wfufa gra ward or
® A FTewrAl § wArar
war o, Frad wegw aeen
¥T g Ivgeer (3) A Fret-
Frear ver & wfow T 81 )

(w) mw% FTwc ww ¥R RY

5 gty gt F faarenha

fawrem

U arenfam SeETEA Iq1EA
(zomx Yo 27 #) garT Ao TANR

1976 1977 1978
QT 1485 9 20_ ¢ 3 32n¢ 0
afamars 1540 v 1156 1 1540 ©
HETes 449 2 5+6 1} 560 0
TOEgTH 1ht 5 149 8§ i50 0
arg 8En 307 5 280 7 410 0
g . 84 14 $7 4 32 0
wTlEw 20,2 a 2 20 0
gfsam g 15 4 1o 2 15 0
fewr== AW 45 3 a 5 0
T ZAA auT A 37 Q1 Q0
qfe#t 11 01 0
om 4076 4 5396 § 2001 0

el w1 Jemen wie farom

2079 ®Y uRfag W w@w .
U1 SR Al 7@ AT FY FUT 4
\i 7

(%) a8 1974~75 1975-=76
YT 1976—77 ¥ 2FR 2w ¥ w@%
sfr ¥ PN ¥ SawT SR fa
# oA W e § i s 1977

78 WYX 1978—7) ¥ TAT WFY 47
OR¥T7 4T 7

(r1) =gz & grazq & far =
g v ot afeEy ¥ oam
gdterr AWy 7 #R

() 1 &wEeT A AWOAT QU
FTX FY g 47 ® g ¢ o
afr of), @ sE% T aToq f W
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s oY wiw € gelvaT W oTw g
fiar ardoay 7

wuiwr s (R ek warfew) :
(%) v d el & fefaw q0¥
¥ wzel ¥ gener o 3w fawer
¥ TYAw ure¥r & §aw ¥ oifie
WTAETA dorr fawTn g quT 2 X A
Y § 1 [oearere ¥ oW wg | XY
7T o A—1744/78] 1 1977-
78 WYX 1978-79 ¥ WA I~qTaT
WY fagror | R femr mar g 1w w
auf & argare faercr frmfamt gro
aqt1 & enare 9T feqr amda

(m) &t & fravw ok fast ac
T 1-1-78h fraawgerfem mar ¢
ag frmsw au@ A ¥ %99 Fo  awTH
urz} fafigdy vl ¥o aatw wrer fafade
¥ agaw A Ao mgrune wped fafad
gt fafus sgay & &0 @1 ww
:Fﬁ'm-qﬂi’lﬁﬁwrﬁﬂm Lag
B ¥ e ® qwg ¥ § A gy faaer
3T AT 21 [weaTRT § WY | |
wfwyg wsur ow A 17434/78]

-

() 1978-79 &% wAATRE
3,25,000 &< K AT FY gaAT 7
11 0w%) foaw) g5 anedw STy srwar
3,78,000 TeT) ® &, ¥ A §
T} | FTWE WATA, 1.68,000
et £ afafom smar & fag &
qrfzaY &1 vt areAw fem o § ) ww
wwrT fanfe woar ot o w9 & fan
qaiw & 1 faarce fadas gz o &
ag wm § fo =gex 30 W samoR-
sifn wiv fawre wY eyrar fudem
W ufiw ovr afel & egedt fag
vt wufa wq g wrieAY ¢
3903 LS—8

wrwveersh & fufiew St grer 20-got
wrd W WY Swrew

2080. Wt T FEw twmw
T oger Wit seTow quT ag Iy
v w4l fe -

(%) = o wwradl, 1978 ®Y
wrrwraren fafow arfnfoas ¥t &
sarfa ‘faman’ sdwr & 20-gelY
Frdww waT agd SuT FAt # swar
w wf ot ;

(&) afx gt, o w7 TFWT TOTT
1 ¥® Aify ¥ fawra & ;

() afc =y, o =7 o W frwrdy
garer ¥ qF w7 waw W g §
I% wad oy et qrar mar § , Wi

(v) «fx g, @t =it arfofes
Ft & I wfewfal & feeg wr
s Y wE g ?

geaT wit gETow st (ot wm
v wreAnit) (%) o, T

(@) o, ot .

(w) w (w). srefwe ars &
qraTT 9T ¥ Ayferal w1 frafraa st
fear mar § 1 faem arw Wi &
agr fasset & wmare 97 wfawifat &
fogg wraws sréarf € oot

e st e WY ge-
wifaw Wt wonf

2081. oY wgwWw : W W
et ag xoTA W gAr w4 fie -

(%) w1 qeaT QEqat e §rer
*9E B T ST WO oy
aret wfeark wr 2 orer e frarar
war §, =i
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(w) ufsgt, o gwoerws §war -
warr Tk g ¢

et st (o i wnbrie)
(w) ot =i

(w) s &Y wgr sear
Industries exceeding licensed capacity

2082, SHRI AGHAN BINGH
THAKUR: Will the Minister of INDUS-
TRY be pleased to state

(a) whether Rama Krishna Commit-
tee on industrial regulations and pro-
cedureg has observed that several me-
dium and large industries are exceed-
ing their licensed capacity for items
which are now reserved for small scale
industries;

(b) 1f so, the names of the indus
tries which are exceeding their licen-
sed capacity; and

(c) the action Government propose
to take to prevent this abuse?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
The Study Group on industrial Regul3-
tions and Procedures have inter alia
observed that “in cases of several pro-
ducts which have been reserved for
small scale sector, large and medium
industries are already producing ihese
items. While no further expansion of
capacity will be authorised for these
items, 1t 18 a fact that a number of large
and medium units have far exceeded
their licensed capacity in terms of pro-
ducts”,

({b) Some of the industries reserved
for exclusive development in the amull
scale sector where production in respect
of a number of undertakings has ex-
ceeded their licensed capacity beyond
25 per cent are tooth-paste, laundry
<oap, domestic electrical gppliances and
afscuits.

(¢) The 'production in the large scale
seclor of {tems reserved for small scale
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eector is vegulated jn the following
MaNNer; =

A. (i) Units already licensed are

not allowed to expand their capacity.

(ii) In casé¢ an i‘em is exempted
from industrial lcensing jrocedure
and 15 reserved for the small rcale
sector, a Carry-on-Businesg licence
is issued in case an entrepreneur had
taken effective steps/commenced
production before the date of reserva-
tion

B. (i) Industrial undertakings
holding Registration Certificate have
all been advised now to submit their
Certificates for endorsing the pro-
ductive capacity thereoa

(1) New Industrial Licences tor
manufacture of items reserved 1lor
small scale sector are not now issued
unless the proposal 1s for 100 per cont
export on a continuing basis

The Statement on Industnal Policy
made on December 23, 1977 emphas:ses
that where large scale umis, whether
belonging to large houses or not, are al-
ready engaged in the manufacture of
items since reserved for small srale
sector, there would be no expansion 1n
their capacity

Setting up of Industries in Tangpal,
Bastar District of Madhya Pradesh

2083 SHRI AGHAN SINGH
THAKUR: will the Minister of INDUS-
THY be pleased to state.

{a) whether a decision had been
taken to set up some industry at Tang-
pal in Bastar district of Madhya Pra-
desh;

(b) if so, when and where the in-
dustry ig proposed to be get up; and

(e) the reasons for not setting up
the same so far?

THE MINISTER OF INDUSTRY
(SHR! GEORGE FERNANDES) (a) 10
(c) No decision has been taken ‘o set
up any industry in the public sector at
Tangpal in Bastar District of Madhya
Pradesh. However, the Government ot
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Madhya Pradesh are engaged in having
a detailed feasibility study assisted by
the IDA (an afiliate of the World Bank)
for the industrial development of
Baster District based on wood procves-
sing industries Bastay District has
also been selected as industrially oack-
ward and ag such 1s eligible for conres-
sional finance from term- ending finan-
c1al insitutions under the Backward
Areg Development Schemes The luca-
tion of central industrial projects 1s
based on techno-economic consdera-
tions

Changes in the pattern of press
ownership

2084 S G MURUGAIYAN
SHRI C K CHANDRAFPAN
‘Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) whether Government have a
proposal under consideration to re
structure the present pattern of press
ownership to make 1t conducive to
freedom of the press and

(b) 1f 50 the details and the gteps
being taken in this regard?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRIL .
ADVANI) (a) and (b) It 1s proposed
to entrust this problem for study by the
Second Pre.s Commussion which is
expected to be set up shortly

Aslan Highway Project
2085 SHR] K LAKKAPPA Will the
Minister of SHIPPING AND TRANS-
PORT be pleaced to state

(a) detamils of the Asian Highway
Project,

() what 15 the lengty of the com-
ponent of the project 1n India and its
estimated cost

(c) whether the Indian compoment
has been completed, ang

(d) if not, by what date 1t 13 sche-
duled to be completed?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF

SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) to (d) The Aslan
Highway project is a Scheme formu-
lated by the UN Economuc & Social
Commission for the Asian and Paafic
Region for the development of a net.
work of international highways by the
countrieg concerned from therr own
resources connecting the countries of
the region with each other This
Scheme covers at present 64 363 Kms
of roads of which 15689 kilometreg fall
within India Almost the entire length
of the Asian Highway routes in India
are part of National Highwayg or n
certain cases some State roads These
are all existing roadg except for two
small missing links—one of about 5
kms near Tanakpur (U P) on the Indo=
Nepal border on the western smde a2nd
the other of about 3 kilometres near
Galgalia on the Indo-Nepal border on
the eastern side 1n West Bengal Whle
the missing link near Galgalia has al-
ready been taken up for construction
the one near Tanakpur 15 tied ap with
the route 1n Nepal which 1s yet to be
taken up by the Government of Nepal,
Other routes from India are however,
available for joining the Asian Highway
network 1n Nepal

ufeie gefivie dwrdt, wogqe #
aw st faerfed oc s ot of ofn

2086 »it goifer wt : wr
Tt R Oy AgTA ¥ Far w47 R

(%) ™™ af wrédAw swwde 4
T wrage ¥ @w i faefedt o
oo fredt arufe = o o

(&) w1 T AT wias =7
v ot wafy A g ol

() afx wft, o sowrT w1 fawre
T NETC WOEE TR qE afgwrd
¥ faeg wr wrdamft v w1 ¥ 7

Wt Hwwe ¥ Tew st (s
We fog) (%) =% 1977 ¥ oo
14 437 30 w0y (wWhtg gwTL WrT
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ot ¥ vz wie fiw & a) W
ot Wt ¥ af o |

(«) ¥ 2,900 waw wTEN
Wt § ad fer Mg ¥ 0 wa w9
“wwwmmiQt faedt & qa feqr war

(w) &= q fear myr @ wow
oqT AgT g

Statement Correcting Answer to
USQ No, 2838 dt. 13.12-77 rex: New
Brand of Cigarettes

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMAR]
ABHA MAITI): In the statement
referred to in the reply given to part
(d) of Unstarred Question No. 3836
answered in the Lok Sabha on the
14th December, 1877 M/s, L.T.C. Ltd.
(3 Units) were included at S. No. 1.
It has since been brought to the notice
of this Ministry that the non-resident
interest 1n the equity share capital of
M/s. LT.C Limited has been reduced
to below 40 per cent level with effect
from 24th May, 1977 and hence it has
ceased to be a foreign unit with effect
from that date. The corréect position
as on the date of the reply is that
M/s. Godfrey Phillips Ltd, Bombay
are the only cigarette manufacturing
unit with more than 40 per cent non-
resident interest. Serial Number 1 of
the statement and the entries relating
thereto referred to in reply to part
(d) of the Unstarred Question No.
3838 answered in the Lok Sabha on
the 14th December, 1977 may accord-
ingly be deemed to have been deleted.

2. As the information necessita-
ting the correction was receiv-
ed only on 11th January, 1878 and by
then, as the Lok Sabha had been
adjourned, It s regretted that this
statement could not be laid om tha
Table of the House earlier,
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1242 hrs
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER IMpuUsTRIES-
(DEVELOPMENT AND REGULATION) ACT,,
ANnNUAL REPORTS ETE.

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): 1
beg to lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (2) of
section 1BA of the Industries
(Development and  Regulation)
Act, 1851:—

(1) 8.0. 15(E) published in
Gazette of India dated the 13th
January, 1978, regarding the con-
tinuance of control over the
management of Shr1 Janki Sugar
Mills and Company, Doiwala, Dis-
trict Dehradun (Uttar Pradesh).

(ii) S.0. 100(E) published in
Gazette of India dated the 16th
February, 1978 regarding the con-
tinuance of control over the
management of Messrs Hindustan
Tractors Limite, Viswamitri,
Baroda.

[Placed in Library See No. LT-
1717/781.

(2) A copy each of the following
papers (Hind: and English versions)
under sub-section (1) of section
6818A of the Companies Act, 1856: —

(a) (i) Review by the Govern-
ment on the working of the Heavy
Engineering Corporatfon Limited,
Ranchi, for the year 1976-77.

(1i) Annual Report of the
Heavy Engineering~ Torforition
Limited, Ranchi, for the year
1976-77 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General théreon,

{Placed in Librgry. See No, LT-
1718/78).

(bY ) Review by the Govern-
ment on the working of the
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Mining and Machinery Cor-
putstion Durgapur, for
the year 1978-77,

(i1} Asmual Report of the Min-
ing and Allied Machinery Corpo-
ration Limited, Durgapur, for the
year 1976-77 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon,

[Placed in Library, See No. LT-
1719/78].

(3) A copy of the Annual Report

(Hindi and English versions) of the
Centra] Institute of Tool Design,
Hyderabad, for the year 1076-77.
[Placed in Library. See No. LT-
1720/78].

(4) A copy of the Annual Report
(Hindi and English versions) of the
Small Industry Extension Training
Institute, Hyderabad for the year
1976-77. [Placed in Library. See
No. LT-1721/78].

(5) A copy of the Annual Report
(Hindi and English versions) of the
Institute for Design of Electrical
Measuring Instruments, Bombay, for
the year 1976-77.

(6) A gtatement (Hindi and
English versions) showing reasons
for delay n laying the reports
mentioned =at (3). (4) ang (5)
above [Placed in Library See No
LT-1722/78]

NOTIFICATIONS UNDER MERCHANT
SHIPPING Act, 1958 Dock WORKERS
(RrcuLATION OoF EMPLOYMFNT) AMDT.
RuLes, 1978 ANp ANNUAL REPORTS ETC.

THE MINISTER OF STATE 1IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): I beg to lay on the
Table:

(1) A copy each of the following
Notifications (Hind1 and English
versions) under sub-section (3) of
gection 458 of the Merchant Shipp-
ing Act, 1958:—

(1) The Merchant Shipping
(Rates) Rules, 1977, published in

Notification No. G.8.R. 1708 in
Gazette of Dudin Juted the Bith
December, 1977,

{il) The Merchant Shipping
(Registration of Sailing Vessels)
Amendment Rules, 1878, publish-
od in Notification No. G8.R. IT0
in Garette of India dated the 18th
February, 1978,

{Placed in Library. See No. LT-
1723/78].

(2) A copy of the Dock Workers
(Regulation of Employment)
Amendment Rules, 1878, (Hindi and
English versions) published in Noti-
fication No. 8.0, 268 in Gazette of
India dated the 28th January, 1978,
under sub-section (3) of section 8
of the Dock Workers (Regulation
of Employment) Act, 1948, [Placed
in Library. See No LT-1724/78].

(8) A copy of the Annual Report
(Hindi and English versions) for
the year 1976-77 on the working of
the Seamens Provident Fund
Scheme, 19668. [Placed in Library.
See No, LT-1725/78].

(4) A copy each of the following
papers (Hind: and English versions)
under sub-section (1) of section
819A of the Companies Act, 1958: —

(i) Review by the Government
on the working of the Cochin
Shipyard Lirmted, Cochin, for the
year 1876-77.

(i1) Annual Report of the
Cochin Shipyard Limited Cochin,
for the year 1978-77 along with
the Audited Accounts and the
Comments of the Comptroller and
Auditor General thereon
[Placed in Library See No LT-
1726/78].

(5) A statement (Hindi and
English versions) explaining reasons
for not laying the Annual Accounts
of the Shipping Devclopment
Fund Commttee for the year
1976-77 within the stipulateq period
after the close of the accounting
year. [Placed in Library. See No.
LT-1727/78].
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Jure (Laxcznam¢ anNp CONTROL)
(AMENDMENT) OnpER, 1978 Axp Nomx-
FICATION UNDER INDUSTRIES (DEVELOP-
MENT AND REOULATION) Act, 1951

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): I
beg to lay on the Table:

(1) A copy of the Jute (Licensing
and Control) (Amendment) Order,
1978 (Hindi and English wversions)
published in Notification No. 5.0.
79(E) in Gazette of India dated the
8th February, under sub-
section (6) of section 3 of the

Essential Commodities Act, 1055.
{Placed n Library See No. LT-
1728/78].

(2) A copy of Notification No.
§0. 77(E) (Hindi and Englsh
wergions) published in Gazette of
India dated the 7th February, 1878,
issued under section ® of the In-
dustries (Development and Regula-
tion) Act, 1851. [Placed in Library.
See No. LT-1729/78].

NoriFicATIONs UNDER ALl INDIA

SpRVICES AcT, 1951 AND COMMISSIONS

or INnQumy (CENTRAL) AmbdT RULES,
1977

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHR] S, D. PATIL): I beg to lay
pn the Table:—

(1) A copy each of the following
Notifications (Hindi ang English
versions) under sub-section (2) of
section 3 of the All India Services
Act, 1851:—

(i) The All India Services
(Death-cum-Retirement Benefits)
Fourth Amendment Rules, 1877,
published in Notification No.
GSR. 1700 in Gazette of India
dated the 24th December, 1877.

(i) The Indian Administrative
Service (Pay) Second Amend-
ment Rules, 1978, published in
Notification No. G.8.R. No, 5(E)
in Gazette of India dated the 4th
January, 1978,

MARCH 8, 1078

Strength)

gulation, 1978, poblished in Noti-
Beation No. G.SR. 43 1n Gazatte
::T&m. dateq the 14th Janumry, -

(iv) The Indian Administrative
Service (Fixation of Cadre
Strength) Second Amendment Re-
gulations, 1978, published in Noti-
fication No. G.8.R. No, 44 In
Gazette of India dated the 14th
January, 1978,

(v) The Indian Administrative
Bervice (Pay) First Amendment
Rules, 1978, published in Notifica-
tion No. G.S.R. 45 in Guazette of
India dated the 14th January,
1978,

(vi) The Indian Administrative
Service (Fixation of Cadre
Strength) Third Amendment Re-
gulations, 1978, published in Noti-
fication No. G.S.R. 46 in Gazette
ofwtndia dated the 14th January,
1978,

(vi1) The Indian Administrative
Bervice (Pay) Third Amendment
Rules, 1978, published in Notifica-
tion No. GSR. 215 in Gazette of
India dated the 11th January,
1978,

(vii1) The Indian Police Service
(Pay) Second Amendment Rules,
1878, published in Notification No}
G.SR. 216 in Gazette of India
dated the 11th February, 1078,

(ix) The Indian Police Service
(Pay) First Amendment Rules,
1978, published in Notification No.
GB.R. 217 in Gazette of India
dated the 11th Februmry, 1978,

(x) The Indian Administrative
Service (Recruitment) Amend.-
ment Rules, 1978 published in
Notification No. G.B.R. T6(E) in
Gazeite of India dated the 17th
February, 1978,

(xi) The All India Services
(Death-cum-Retirement Benefits)
Amendment Rules, 1078, published
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G.::aﬂﬂuﬂnn No. uu”.lsﬂ:
v.armr o, l‘

-
(Deﬂg-c-um-ﬂ‘\tvment ‘Bmaﬂtl)

Seconl' Amendmimt Rules, 1678,
published in Notification No.
GSR. 253 jn of India
dated the 1Bth February, 1978.

(x1if) The All India Services
(Leave) First A dment Rules,
1978, published in Notification No,
G.SR. 254 1n Gazette of India
dated the 18th February, 1978.

(xiv) The Indian Administra-
tive Service (Regulation of
Seniority) Amendment Rules,
1878, published in Notification
No G.S5.R. B0(E) in Gazette of
India dated the 22nd February,
1878.

[Placed in Library.
1730§78].

(2) A copy of the Commissions
of Inquiry (Central) Amendment
Ruies, 1877, (Hindi and English
versions) published in Notification
No GSR 1716 in Gazette of India
dated the 81zt December, 1877,
under sub-section (3) of section 12
of the Commissions of Inguiry Act,
1852 [Placed in Library. See No.
LT-1731/78]

*

See No LT-

1242 hrs. .

RE' STRIKE BY DEVELOPMENT
OFFICERS OF LIC.

SHRI SAUGATA ROY TBarrack-
pore): Sir, the Development Offi-
cers of LIC will be going on strike
from tomorrow onwards for a month
I have given a notice under Rule 377
to this effect and also Calling Atten
tion Notice, It is a vital matter.
About 7600 Development Officers will
be going on stnke from tomorrow.
The Minister should make a state-
ment.

MR. SPRAKER: I am looking into
it.

.+ SHRI SAUGATA ROY: Whea will

1 be able tp know, it?

MR. SPEAKER: mmnutulm
it, you wilf how

SHRI SAUGATA 'ROY: Sir, 1
have given notice -under proper rule.
Let the Minister make a statement

MR. SPEAKER: Mr. Roy, I have
allowed under 377 five notices today
and I will allow another five tomor-
row. It ig very likely that you might
get your chance tomorrow if you have
not got it today,

SHRI DINEN BHATTACHARYA
(Serampore): 7600 Development Offi-
cers of LIC are going on strike, A
full discussion is necessary on this
subject.

SHRI SAUGATA ROY: Sir, can
you not take it up at 2 O'clock to-
day?

MR SPEAKER: Tomorrow a short
notice question 1s allowed

SHRI SAUGATA ROY: Itis a
very vital mtter. Sir, you allow it.
1 have given proper notice.  What
more can I do?

MR. SPEAKER: You ust glve a
formal notice.

SHRI SAUGATA ROY:
aie not allowwng it.

Sir, you

MR. SPEAKER: Dr, Vasant Kumar
Pandit

dtedt weate fog  (EYfrarege):
weger wgrey, KX W we w1 gw Afze

war § v oo (vEma )

MR. SPEAKER: Please give it in
writing.

wter wenfix Ty : &9 fowr w€

dar
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1244 hrs. -

RE: REPORT OF INQUIRY COM-
MITTEE ON SHRI JAYAFRAKASH
NARAYANS TREATMENT .

wt wofrew wfy (T ) : wwm
wgreg & siv ¥ fgwr qr o o
Yomam @ ) st sEwew
ATCRA ¥ eAreey & ATT F arfw w ALY
¥ fid e darem wr ¥ &
€ ¥ 1 28 D H g IWIT
aqf st 2w W oo ¥ wEw
¥ oy f& ag foid  gmae W
e 7 @AY A A A
g 12 arde w1 oA
=T FAHFW ATTAT T WHA THE
wga aedwT X wAwT Wv @ &
srgr weqr wifa &7 aravg fwar smam
WX I FITC AN @ FET &
AT WG ) wA@ WA 7 amar
% 9% W TEA T AGET FT F
W "W ¥ 98 TOT AEr vEr )
WET AT WA TFWE FT @
g T o odey ¥ aw W
FHIT 97 W EET TN qY ITwr
GroaEw mr g
SHRI KANWAR LAL GUFTA
(Delh1 Sadar): It is an important
matter and 1 endorscc whai he savs
The Minister should carry out the
instructions of the Speaker; he should
come here and place the report on

the Table of the House You should
ask him to do so.

MR. SPEAKER: Furst of all 1 shall
find out from the record what the
directions of the Speaker are?

SHRI KANWAR LAL GUPTA: The
directions were that he should lay
the report on Monday positively, He
has not Jdonc that,

SHRI SHYAMNANDAN MISHRA
(Begusarai): On that day you were
pleased to remark: “You mav circu-
late it, both in Hindi and English to

thg Mambers; you may do it by Mon-
day. Without the peport there could
be no discussiom; therefore you had
better not have a discussion now:; let
the report be circulated and there-
after we will fix some time for dis-
cussion if pmecessary, let the report be
circulated by Monday.” The hon, Mi-
nister replisd thus:

“Gfer dAwa X w7 & AAR
scgow ? "

“I will do as you have directed,” The
hon. Minister is committed tp presen-
ting the report on Monday; he did
not do i{ on Monday, even today he
has not been able to do it. If any
hon. Member draws the attention of
the House to the failure on the part
of the Minister, the hon. Speaker has
to take notiee of it.

St WAt T Tt . weae SRy,
w7 X @rwarc w7 favarw femrar
SAYETE W AT ATH W AT AH
ot @ sowsww R F Ay wFyw
@A AT FALT AT, FEAN & yav
TF FATGH! 6T agrar 2@ & 0
12 AT{r 1 I &7 979 e wATAT AT
W & war W ag wfEq fr
@9 & amx w1t wgtrT WET 97
o ¥ qaE T oag ar o 43 8,
ag AW, FMfow @,  wvE T 5
w1 A

MR. SPEAKER: [ shall find out
from him.

SHRI KRISHAN KANT (Chandi-
garh): He has to present both  the
Hindi and English versions. The
trouble 1s in translating in Hindi You
can direct him that at least the Eng-
lish version should be presented; the
Hindi wversion might be presented
after 15 days. But because of the
Hindi version the whole thing should
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not be delayed. That is my submis-
sion to you.

o wawewrw qw gt wwioh
#3 §, = ¥ et fawan @fag

MR. SPEAKER: The Minister ‘of
Parliamentary Affairs may kindly in.
form: the Minister that he had pro-
mised to place the report by Monday
but he had not yet placeq it and that
I would like to know why he had not
done s0; he must do that Immediately.

THE MINISTER OF PARLIAMEN-
"TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I will
convey it to him.

MR. SPEAKER: He will inform
the Minister immediately.
oft st oy Wt ;. weme W,
gg W9 FAATEY, WA ¥A7 fawars
fomr 7g & WA w17
CHOWDHRY BALBIR
TOoSe—

MR. SPEAKER: You have given
notice of g privilege motion. I will
examing it. )

STNGH:

12.50 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Growing incidents of delay in arriva!
and departure of Indian Airhnes
planes T4S

DR, VASANT KUMAR PANDIT
(Rajgarh): 1 call the attention of
the hon Minister of Tourism and
Civil Aviation to the following matter
of urgent public importance and re-
yuest that he may make a statement
thereon:

“Growing incidents of deciay in
arrival and departure of Indian Air-
lines planes. cancellation of soveral
flights at the last moment and n-
efficiency in the servicing and
maintenance of planes, resuiting in
fall in the prestige of Indian Air-
linea™

Airlines (CA)
qdw witc avre fownor o Y (off

qeivew  Wfvw ) : v,
Wi T A T TN @

wfinfas § fom o¢ sToitew w1
frdawr g g, FJEwor ¥ fag
arffoas,  ofcamrarems, goffaad
it yfm seeron & wefe
Farl & s @1 arelr ¥far
R W w7 JEA—e
‘g'—frm ¥ G Wt o w
™ IJyA wfwfm g o9 @R
wront APt § o qx e
w1 % frdawr T g, wEr-
gror % faw wYaw, s
gframt o7 fafag 7 FTTON

qAFT, 1977 ¥ 6.37°, ¥ HIET
wAad, 1978 7 5. 887, 97 7 wmAT
AT 91 | WEl a% & ‘’’ &
waa WA g Afvdr w5 @aw §
wqi @Ey e o1 BF From A
gt & fom o wredae w1 frgaw
@ gt @, ww v AT s
AT 1977 W 48, 147, F wIHT
Jwady, 1078 W 44.05%) g TaATYT )
T HaW A, @ ‘®m’ F "o
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[ ged:aw wYfrn)
o I wOOT W dAw ¥ geATeTs
feqfs ® mafmr sTar  YrAvEw
a- —

T wqTE sfawa

1976-77 1977-78

qAEIC 37.22  48.41%
fagraz 36,26 50.53
ECLiif 40.64 44 05

Iqa frafa sTwronr gegam A
graw  uar fwa & qfomressy qizq
F 7AeT AQYATE & EEEAl 9 qoate
guwgar %t feafa geaw gf 4 ifs ad

* xwowm ¥ e wewifes
wzAar A & 1 RAr fr gy
frcr Beoee §, e ¥ wmafe
feafr wr wary fre® af wft oufiy
¥ TR gEd AT & geAr ¥
wfew w@r &

A vl IwET & ar &t &
FROT FATA FF dadas aR
(waiq @8 Frewr faw o SR
w1 fagaw gAar & 1) waar @R
FTOU W AW g’ Faaia @A
(wrfa i Fro fom 97 FTeeThA
w1 wrf  frgam a@ Frar ) 1 Tw
g ¥ guHAens  feafa  foe
aFv g —

wa W w I

“ qull q_d "I!"

1976-77 1977-78 1976~-77 1977-738
T 9 93 130
FrasaT . . . 4 54 137
A 4 93 157

gof e & i 1977-78 F 11 M
Fét ¥ A ST ¥ {7t
oo & qfvoreea®d T ®Y 0 ITET
#) geqr IAW TGH F a9 7 FA A
gAY & QT | H AE IIAT T
qFEs ¥ aga w9 oY, Fafw s1qre0T
¥ frgaw @ a1ge & w0 & fwoms-
TyeT @ ¥ 7k IEEL & qATAH A feafa
gav faepw fardm 20

GETOT W GIT § FOWUT B “2fe-
wa feedw fearmfaf@dy” & smare

WIF] quT< gWT §, e fr A fag w7
fagor § =z § —

e ferty

fearafatsrt
1976-77 1977-78
TAFER 97.71% 98,008%
frgra 98.297, 98,719,
Falt 97.937, 98.33%

24

.
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¥ W T w30 g g fy Wt
T Wl ¥ e} & 9 e &
frawer & amge % §

et it samal & w fer Wy
ot wzarelf W W ¥ W wHX ¥ fag
avt erdt wx RPaut % ait F doR
srrefy &, forrdd wverwer & W &
avt wrat g oefy gt weara oY o
7 oY § WY ogt Wi wrawers qwar
wTaT g SUATQ WAt o smeft &
w xfear, ¢ fraa qarom, s
wrrida sfarfedy oz e famras
fawrr & wfawfat v oF wfafe a=r
£ wf & W wrEeE & oA
At N afer w00 9 daTAw w5
ot oy 2dfh

DR. VASANT KUMAR PANDIT.
Hon, Speaker, Sir, I read the stute-
ment with rapt attention. There 1s
nothing new in what the hon.'Minister
has told us. It is our daily experience
that before going to the awrport we
ask on telephone when the plane ;s
leaving Every time the answer is
“Yes, 1t 15 leavipg on the point of de-
parture time”. But at least for four
have we are kept waiting there with-
out uny attention the passcngers.

AN HON MEMBER It 15 a very
common experience.

DR VASANT KUMAR PANDIT.
There 15 no arrangement even to give
them breakfast. Only last week I
wag to fly from Delht to Bhopal and
we were kept waiting for four-and-
a-half hours. Ultumately we were
told that there was failure of some
machinery There 18 no coordinaticn
at all. After all, the plane originates
from Delhi. The previous night
wherefrom did 1t come? When was
the defect getected? When did the
staff come to know that the defect
could not be rectified? It is now
hundred times better to go by rail
than by the present airlines,
Sir, none on this side believeq in
the Emergency or subscribed to it, If

Airlines (CA)

the hon. Minister studies the figures
for the previous years, he will find
that with the same machinery, staff,
with the same weath®i™ gnd _under
the same conditions the efficiency
was 100 times much betier than what
it is today. Today there is no coordi-
nation, there no meteorological co-
ordination. I found on one day a
plane from Bombay was diverted to
Lucknow while three planes from
Delhi airport took off at the same
time. If it was a question of
fog, then how did it only affect
the Bombay plane and not the planes
which took off from Delli? There-
fore, the hon. Mimnster must give
us an assurance that the entwes ser-
vicing of the planes and theur mamn-
tenance will be looked after much
more carefully then it is being done
now

ot qeitem  wifrw @ wemw o,
o ATy ar S A & faa g,
37w fafeae e & gue of@faa &
< & sfer s e A faw
safrrrg wer w1 fas fem &, afe &
vowt faffma s G g M Fr At &
IAE AT FEM N7 Fgm—afy
fofy sufag or wlowrd & Fror &
ge 7 ¥4 gk @ o feel eiew &
WTO GFT ZWT, @) IOH wrdargr
WY | AT AIE A FATAT ¥
waTgwTT wiwfa ¥ wzex ot §, SEE
g Wt 3o warw w frew Wy ¥
AT € L L,

SHRI MADAN LAL SHUKLA
(Jan)gir): As the plane was late, Dr
Pandit could not reach in time for
the Meeting.

DR VASANT KUMAR PANDIT:
The hon. Minister....

MR. SPEAKER: You have asked
the question. What he savs 1 that
it is not sufficient that statistics are
satisfactory, but service also must be
satisfactory.

DR. VASANT KUMAR PANDIT:
Will the hon Minister be pleased to
place on the Table of the House the
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[Dr. Vasant Kumar Pandit]
Report of the Committee which he
has appointed?

SHRI PURUSHOTTAM KAUSHIK:
It will be placed on the Tahl. of the
House

12.58 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
THIRTEENTH REPORT

SHRI VADVENDRA DUTT (Jaun-
pur)' Sir, I beg to present the Thir-
teenth Report of the Commuttee on
Private Members' Bills and Resolu.
tions

12,583 hrs.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS, 1875-76)

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) Sir,
I beg to present a tatement showing
Demands for Excess Granfs in respect
of the Budget (Railways) for 1975-
76

12.59 hrs.

SBUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS) 1977-78

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE) 8ir,1I
beg to present a statement showing
Supplementary Demands for Grants
in respect of the Budget (Railways)
for 1977 78

1300 hre

MA I TERS UNDER RULE 377

(1) Terrmmnation of Services of 22

Harnan Conservanty Workers 1n
Babina Cantt Area, hans:

=Y T ATCAY ATaE (GATET):
wHg weay wgreg, & fram 377 &
wrrty aga § wgeaydl sw w@igw

Ruls 377 248

LB B o ST ]
gfar # 22 gfam vt woO w5
wol & stw we T} ¥ I wygt eard
fwar wrar wifige @, oyt o Arwdr ¥
ot frerer far war ) W St Wi
&y & wwrh & oy 4 fy sw B
=% G Wt W At & et faar
arr o fir ok 79! & ¥y ¥T D 2,
o vk vy & fag Ot 9% qfare
% fog feudt guwordt feafe @Y AwaY
£, TN SRTT G STT AT §FAT S |
A WA Xk Aot ¥ wvw v @ E
% et faar wrer wnfyg, feal st
wfafreaar ot feqfe & 7@ @ a7
wrfae 1 B wdwifan & feg A 77
wge @1 woarmw @ wWif6 IAF 39T
a1 /v ®) arar wwt Y qd sar
qeen &1 gaeAr *< aw wATF 1 w1
weqt AT 9T WAT IAF A9 HAAT
21 gz warg wi? ad=feay + Ama
ags wiaw g star § wfe ooardy
YT o7 A 9T IAF ATY AT AT
WY gAreT mpEgre wvA # gafem
¥ wrrd e g7 22 gfeea awré
A F1 g7 At 9 fran wTE
v 57 ALy a6Y ot wqry foear iy o
F2raz vfra 7 1 Wt TRIF ey
ar v wH w¥A § IART FqEr fvar
srar arfgm o & gqF &AW 22 Ffrew
aRrE FE=TfaT &1 A9 o7 fag
FI AT HTAT 2 )

(1) IMPENDING DLMONSTRATION RY
STUDENTS IN BIHAR

o AT fag (WIrAT7) @ ems
#grEa, #§ st wamfa & w9
frm 377 % waa, fere 1 sy
gTT, WEMHT 18 ATF |1 UF AT
17 Wi yEEe At fardr €7 g
¥ @ g AR WO AR ¥ AR
N W wrmg wo =g g froea
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W 39 argR W Al e § o fie
1974 ¥ TaR fiear o1 1 Yo chaw
fg & wwwd ot wfew s
waar & aad w1 forw amdom ) fage
¥ for 1974 ¥t profer g aveh
¥ o ant frarfeny & ot f e
I AT W qfer Wl g & A & W
for wrmw W wmi w6 oz
wr fadig war & fargndT Y ad v 72
¢ afr aft qazAT ® feandd, s
AT, JAT I, WIW TAT qWS ATy
avit v wrT w1 % R £

ST HETXT, WA WYY gUEAT %
forardt v savia Y Fard w7 R A
ferarrfiamt 7 ot 12 ot A @ @ e
arrrary g Fwmd w7 o,
wzard &1 a7 wvar, fomn ¥ wnge
Wraaa 37 awlr S ol 3 qeTgams
farar mar g1 werTd AT qry FHw oF
trar grmy ria-r &t fRwrw
*T¢ 757 ¥R A4y Iarar W@r | foar ¥
wrqA afrags faqw o == ¥ gw
A 7 w7 o o oady #ror § fE
fme 71 fam 4t fazre =1 ST AR B

™™ 29 fRaFart ) @ofrourio ¥
ETT T2Y AFA TIT AAF FAFTHT 19T 47 ¢
4°% wA grarT Ffaarea ¥ quEy
firrare v @) 9 wwEAT ¥ TWE
farndt fasq wwmr mar) fage ow
a7 97 Faex wvx & fo dwe B
F2T T wiEgd wrrArg frandt ofar &
T A A gaiw Ay ¥ wyr @
frafar 7 Tae g7 AL TEw g
g TE FAT oF awsA & fawrdt f
T8 77 TR § afew woit gt ¥ frandt
%% X B o ¥ o ax wey § e
s W gEn fedy aog & 9 T

gl
wmaT & wax wrw wiow
RT6AR A GTRTT WY 27 wrgaw § e

Rule 377 250~

1974 ¥ fuwtfagt & WY 12 goit arm
W TAT 9T WWT IWE} AACSATY fHar
g oY fagre ¥ feT wvraT Ay
fuogr< o qar awd argAt & SreeTEw
Y srseTer YT oY ¥ WTRY waAw
FE ¥ N T car § Wi fwawr
ofy wggEw ot ¥ ety frar § Wi
T & i ot gty e i ol wlasaT
YT T@ WX ag ¥@a W wE W
WTHS af—aAT8 gTAT & a7 79T F—
TH WY T WU IE WENwT FT WD
T W FEAT

Wt A 4 wa 14 fearar w5
#rodioude BT GEAT AT FTHT 4T
15 femmr &1 @ Afews w9
#FE guT) Aa ¥ ¥y A 37 ¥
18 #iw 771 f&v fagre @ ox e
o gTerT F AT A T E | 19 Wi
F1 ofradr frer anfr F1 ogww seor
AT T VET & | MINF AT § WIT HAAT
ai@t & afamr ¥ wu faagw ? f+ faar
faar & st arvg gt A @l 4w
IAFY faor w 9oy ¥ FAT 9T 5
FIH A I wAT At fev famv ow
oF wha weddr @i awqe qrer 71
UERAT BT WAL

() PLIGHT OF BRICK-KILN WORKLRS
IN AND AROUND DEeLHT

st Wi wew @t (aFeEE)
# o% wfa wgeayol fagg £ O AE
®T eqra faarn =gt 71 auw wage
sar FAFT < g §) ooy fewlt
% @ AN IATH T AOgY  AEET
FETa IR 1502 ay T
we£ agr & fam & q=rE goT & A7
AAZT R FIT F 1 IT AWE A
fama afasr gfom v feE am
0 & Troeam wrfe smat F 3dam
¥ ra W ¥ weEr e ¥ odwe
1 § o farer ammr dey #
g FTHF wrm owar 3 o
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[ s STy eqTay
7% g ¥ ¥ grar arar & e gw g}

Fum ¥ g aaf fae dar ¢ mfa

% draw |/urA glar @ aw frem
FLAT &1 ATIRY G FT WOV grar fw
fgara fasrert & arg gA@Y 747 frar

fa=ms A wyar freer fagr 9T &
w7 v fAwe & ag gz w7 foar
arT @ f ar ar 7@ &var q3r T
@Y At gaF afare & Swr &A@
T e s st ofra &
w1 was=t va fagr w@mAr & g
zafan ot fear wraT @ artfy gas daa
& N oFH FFA & fAm onTd ) @Er
q7 T2 FT A WIfEw ART IAFT @RI
FIARTIE @9 § 9 a1 @i aqr s
Wi ore w7 FAF fAen §u1 fawra
fear smr &1 & FWF g @ @y
2 o feara framr o s &
I% wwg IW qAEr ¥ ¥ e
#ifow £77 # €1 96 afr= 19 £]Y
grifag & =1 7 @ faar s &,
W1 wiferE & R F@T wH oA W &Y
A1 W gA%r @ M g w9 AW
T a7 faemelt we 3% A ¥ feer
a4 o1y B 7 Troweg wfe feey #
o1 & WX A FEr wAT dEw g g,
g AT EITy FAf AT TA R
W 2T 9 W aE A qETy A
wifire 7Y §1 39 TwIC ¥ IAK W™
saTg g T &\ Wy qre woar

MARCH 8§, 1878

. o Rule 3T 252

ol ¢ w1 wiqA wAr § &few
Tawr oy fow <Y &1 9% s 3AN
arq g <7 §, ¥k A &) 9T
TE ¥ WA FoT Aven v wdr
gt gfrar &t &1 ki At ave
¥ Bf wofierfr =t aek o § ST o
w31 ¥ wrdwr wva § fs Iae aTw
TIHT AT AY | ¥F FAGLT 7 A
W 97 uT R gRw W fear ar, @
W T W, T A T 9
afew gy grark Ay g & s
00 g f% & 79gr ®1 9y 39w gy
¥ gw X G JATEAT IT®! TR

¥ fgmmer & worgdY fymmy uﬁrtﬁ'\w
¥O A O AT AIFTT AT W7 ¥

gy wifgw

(1v) HARDSHIPE FACED By ToBacco
GROWERS IN ANDHRA PRADESH

SHRI SAMAR MUKHERJEE (How-
rah) Sir, under rule 377 of the Rules
of Procedure and Conduct >f Business
of the Lok Sabha, I want to raise the
following urgent 1ssue and request
that the Minister concerned may make
a statement on that

The tobacco growers in Andhra
Pradesh, particularly in areas hke
Guntur, Krishna, Nellore and Kham-
mam districts wheire Virginia tobacco
15 grown, are suffering a lot since the
tobacco traders in general, and the
monopoly traders like ILTD etc 1n
particular, are refusing to purchase the
stock They are compelling the gro-
wers to sell at a distress price, which
meang only 50 per cent of the normal
price The growers who ame already
faceq with a terrible loss due to the
cyclone, are mow put to further ruin
by the traders They refuse to pur
chase tobacco gt the indicated prices
fixed by the Tobacco Board since they
are not statutory They also refuse
to limit grading only to eight cate-
gories, and want to grade as they like
Since the Government doeg not pro-
vide funds to the Tobacco Board to
purchase stocks at a fair price in sea-
son and dispose it of later, the gro-
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wer 15 not protected at all Taking
radvantage of this, the traders are
forcing the growers to sell at distress

This year, the traders have delayed
the opening of the market Even
wow, though they have formally open-
ed, they are offering low prices The
price for a particular grade which
used to sell at Rs 1000 15 now Rs
500 So, the Government has to take
stepg 1mmediately to protect the gro-
#wers by taking their stocks with ad-
vance payment and compelling the
traders to purchase the stocks at fair
prices and {f they refuse, their licen-
ces should be cancelled

So many telegrams and messages
have come It 1s a very serious situa-
tion 1 appeal to the Government to
take note of 1t and to to tne viscue of
the growers immediately

(v) Reported Refusal by  sugar
Mills to buy sugarcane at officially
hxed rate,

st ggA A@e (ATNST) o weow
Y, X 19 AT TT AT ATET FTATA
wF 331 E) TR frTT FY o gy
FIAN I | T7AT F a7 wfwarare
T T AT FET T AR /1T 37 AR
F A 37 fafigas § m F o1 =g
URCF 9z A7 § | 07 77A T fye,
FregAl w7 fad ar @Y 7€ ) aw
gy &Y e A, W fuffra e @
13 %o 50 ¥4 & ¥ A7 o, ag wWr
FE RA B 1 AY WIT FAT X TR i
FT A%Y §, °gr A% ¥ 3T faa )
% ot w1 7 WY uroF o AR
2 1 afww o aifess w23 & e sy
HOETT o EATEY 77917 & | EEA TAEY
wrar "9y fa¥r § gy zArr fareme war
FIEAE F7 AFT B 1 13 vo 50 4R
218 X wY g Aar7 A & 1 wwr w1 @
o, A g TR & wET qhwma &

Rule 377 254

fram 1w a ¥ frwm oY ww
wwTT TATY & fordy, Tewnr fgwe sy
% fay 23 wwET ) qg Ay @,
WY g frammary am @ &, o
A, AT S W Py Ty Fag A ww
qrt & oY qwr & | aw A &
ANy awr g Afey | ef=w O W
areT g7 o ot faw 18 97 ) ghizwy e
My, T ot A sl ) ooy oW
¥ oar & | ag e w3 fag F e
WA &1 A" I a7 AR T AR
70 AR TA T TT ZAT | A FET AT
T § foera &1 f & T w4t dar
faar ? waAT | A SaTeT wAr 9T T
e WY [T g AT | AT TATFAT A
A1 SATZT WEET GIT N WIT IEE!
fadmt ¥ §w 7 fadoll et W0 ANA
21 A1 Foram & w=wt fea ar 3o fpr ?
T ATHIT §1 e #7 Faaven faz
! frema o1 ag ¥77 ovg FF 9 oy
gt faar * /Y1 | AT 98 777 B AR wEF
w T w1 TEY # ) W A7 90 R P
=g w3aT g@4 Suwer fEar At AT
e, fagir ara foet 7 faa fea
qT &5 d1@ ZA, JaAr ar Fi |

oty fafarzs Yt fav fafeer
) fam 77 59 faar ®) 1 F9-8-99
w5 ¥ A frarst davgr an ? faw
g ferare ) arw femrgd, =@ AYag
i fa=m AT ;A firra @@ Aamd
gwa faam A & fair ) \Yfady,

1 hope, this Government wall take
note of this Otherwise, tomorrow
you must not blame me that 'you did
not gring this to the notice of the
Governemnt’
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13.1€ hrs.

HINDUSTAN TRACTORS LIMITED
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS) BILL®

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): I
beg to move for leave to introduce a
Bill to provide for the acquisition and
transfer of the undertakings of Hin-
dustan Tractors Limited, Vishwamitri,
Vadodara, for the purpose of ensuring
the continujty of production of goods
wiich are vital to meet the needs of
the general puhlic and for matters con-
nected therewith or incidental thereto.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to provide for the acqui-
sition and transfer of the under-
takings of Hindustan Traciors Limit-
ed, Vishwamitri, Vadodara. for the
purpose of ensuring the continuity
of production of goods which are
vital to meet the needs of the gene-
ral public and for matters connect-
»q therewith or incidental thereto”
The motion was adopted.

SHRI GEORGE FERNANDES- I in-
troduce { the Bill.

13.17 hrs

RAILWAY BUDGET, 1978-79—GEN
ERAL DISCUSSION—Contd

MR SPEAKER' Now,6 we take up
further general discussion on the
Railway Budget for 1978-79 Shri
Govinda Munda may continue  |his
speech.

SHRI GOVINDA MUNDA (Keonj-
har): Mr. Speaker, Sir, in comparison
to my neighbouring States, West Ben-
gal, Bihar and Madhya Pradesh, ac-
cording to the Indian Railway’s Re-
port 1876-77, jt is found that my
State of Orissa as well as my consti-
tuency is very very backward and
poor but rich in minerals
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13.18 hrs,
[Dr. Sushila Nayar in the Chair)

SHRI GOVINDA MUNDA: You
will see that due tg lack of rail com-
munication, we are facing too much
difficulty in exporting our minerals
from Keonjhar district. Keonjhar
distriet is an Adivasi area with full
of minerals like iron ore, manganese,
bauxite and other minerals in and
around Banspani and Jakhawpura area.
Due to lack of rail communications, .
we have to export iron-ore via Raj-
kot and Kharagpur to Paradip. For
this, we have to spend an additional
amount of Rs. 15/- per tonne. We
have been demanding for the comp-
letion of the Jakhapura-Banspani
railway ling for the last 10 years.
The hon. Minister, Mr. Dandavate,
saud that the Jakhapura.Banspan, rail-
way line is already completed. That
is I would request the hon.
Mimster, through vou, Sir, to kindly
look into the matter again seriously.

SHRI B. P. MANDAL (Madhe-
pura);: On ; point of order, Sir.
The hon. Member has used the word
“false”. That s uunparhiamentary.
That word should be suybstituted by
the word “wrong”.

SHRI GOVINDA MUNDA: It is
wrong: I correct it

Keonjhar has a lot of mineral
weulth and 1t is famous for exporting
a large quantity of iron ore and bau-
xite The people from: Keonjhar dis-
trict, specially the Adivasis, have not
yet seen g train, what to speak of the
railway line. Though it is now thirty
years since we achieved Indepen-
dence, it is very surprising for us that
this is the condition there. The
annual royalty from Keonjhar district
from minerals is Rs. 180 crores. The
Government are getting a royalty cf
Rs. 1.80 crores. But I am sorry to
say that after such a long time even

*Published in Gazette of India Extraordinary, Part 11, Section 2, dated 8-3-1978~
4Introduced with the recommendation of the President.



257  Biv. Budget, PHALGUNA 17, 1800 (SAKA)

the Government is not taking any
sction. I am very glad to hear from
the hon. Minister that Jakhapura
Bamapani raflway line has been taken
up recently. I would again urge up-
on the hon. Minister to please expe-
dite the work on the Jakhapura-
Banspai railway line and to complete
it as early as possible.

I may further point out that one
passenger train should be plied from
Barbil. The Tatanagar-Barajamda
passenger train should be extended
upto Barbil. It is very essential for
the people of Barbil which iz a very
thickly populated town and it is also
a mining area. The Tatanagar-Bara-
Yamda ‘passenger train should be ex-
tended to Barbil and the Barbil sta-
tion will serve Kiriburu Bolani and
Joda. Here I may point out that
there would be no financial implica-
tion for expanding the passenger train,

Regarding employment, the rail-
ways have employed 1.4 million peo-
ple upto now. May I know from the
hon. Minister through vou as to how
many adivasi employees are there in
the railways upto now category-wise”

The second thing is that our Gov-
ernment is very much inierested in
sppointing ladies at the reservat.on
counters. Here I would like to re-
quest the hon. Mmster through you
to employ adivas ladies in the rail-
ways and ag we will be very happy
about it,

SHRI B. C KAMBLE (Bumbay
South-Central): Respected Madam,
I wish tp make s few observations
with regard to the Budget which was
presented by the hon. Railway

" Minister. I may say that this budget
is partly good and partly ro‘ten; this
is partly good for thig reason that
there are certain provisions made
with regard to increase in promotion
percentage, jandate khanna and sleeper
concession, This is alsg good with
regard to second class accommodation
and th is also welcome.
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So far as the provisions with re-
gard to backward areag are concern~
ed, there is only an assurance, noth-
ing concrete; and the hon, Minister
must know that communication is one
of the ways of civilising people and
as such all those who are living in
the backward areas, have remained
uncivilised for the simple reason that
there are no communication facilities.
He has assured us about restructur-
ing the Railway Board and amending
the Indian Railways Act which is as
old as 1800. I would submit that in-
stead of restructuring the Railway
Board or amending the Indian Rail-
wayg Act, he should scrap this old
Act and bring entirely a new Bill
which will be based on the provisions
of the Constitution and in which the
Directive Principles of the Indian
Constitution shall be embodied. What
15 the use of this Act which was fram-
ed by the Bri‘ishers? Therefore, it
ig no use pleading that an amendment
to this Indian Railways Act should be
made.

I would like to draw the attention
of the hon Minister to the fact that
1 have read his speech very carefully
and I very sincerely regret to say
that there is np word in his speech
with regard to backward classes or
SC&ST or with regard to their re-
servation in services or with regard
to any other thing pertaining to them.
There js staff of nearly 50 lakhg and
the budgel is nearly of Rs 2200
crores. When such an instrument is
being used. when we are talking
about socialism and nationalisation,
what is the experience and what are
the practical results that we are

gotting?

The Railways are the main thing
which should prove that they are the
real instrument of nationalisation—
for showing the path of social trens-
formation. IL seems to me that the
hon. Minister has completely missed
the point with regard to the Sche-
dyled Castes, There js a brochure,
and that brochure iz with regard to
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the provisiong for the Scheduled Cas-
tes and Scheduled Tribes, [ would
drow his attention to Chapler III of
the brochure and I would suggest to
him that this Chapter be scrapped—it
pertaing to exclusions and certain
exemptions with regard to the affairs
of the Union, That ig one thing.
Another thing is, in the same bro-
chure, chepter VII, rule 9, pertains io
de-reservations. 1 submit, a large
number of posts in various Classes,
Class I, Class I1 and Clasg 1II, are
dereserved. [ submit very sincerely
that this i unconstitutional and ille-
gal. What js being done is mercly on
the strength of the Government.
Whatever beneflis are Likely to accrue
to the members of the Scheduled
Castes and Scheduled Tribes are
denied to them.

The Railways' assets have increased
nearly five times since 1852. But
what 1Ig the percentuge of net re.
venue receipts? Have they corres-
pondingly increased”? [ find that only
one per cent hag increared, There-
fore, the hon. Railway Minister
should look into the maiter whether,
when assets have been growing, the
revenues which are accruing to the
Railways are prouperly ascertained.

I would further submit that, in
Clas; I hardlv three to four per cent
has heen filled up, in Clasg II, hard-
ly five Lo six per cert has been filled
up, even in Class IIT hardly eight per
rent has been filled up. There are
various Ssuggestions made by the
Commissioner for Scheduleg Castes
and Scheduled Tribes It iz the statu-
tory duty of the Commussioner to
make certain reports, recommenda-
tions and suggestions. I am really
sorry that the hon. Minister has not
taken anvy note with regard to his
Depariment so far as these catcgories
of people arp concerned, He has taken
note of the youths, the females and
various other categories like univer-
sity teachers and all that. But he has
completely failed to take not of such
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a vast population which is nearly one~
sixth or one-fifth of the population

of the whole of India. That is why I

feel that this is a Budget which is

partly rotten. I hope the hon, Minis- °
ter will make the mecessary amend-

ments, I hope, he will Iook into this

matter without losing any timne.

He has made certain proposals
with regard to construction of new
railways and various categories of
works, and the expenditure that is
involved is running into crores of -
rupces, My point is this. Are the
Railways going to be run like a com-
mercial undertaking? Or, are the
Railways going to be run really as an
instrument for social transformation?
At least from now onwards, the Rail-
way- should cease to function as
mercly a commercial undertaking. T
find that in the administration, bet-
ween what the East India Company
was running and the present admin-
istration, there is not much of a diffe-
rence, though there may be a little
diffcrence, After all, what was the
usge of having nationalised? Suppose
the Railways are ‘transferred to Tatas
or Birlas. The same will be the re-
sult. Therefore, we would like to
knaw what precisely is aimed at
when we talk about socialism, when
we talk ahout nationalisation. He is
surh 2 good Minister, Madam: he is,
very good-intentioned Minister. There
fore I think that whatever suggestions
I have made, he will look Intp them
at once and see that whatever amend-
ments are made are effectuated.

Finally, I would like to say that
there are a pumber of people who
are worricd about what ig called the
‘consideration zone' with regard to
promotions  Certain members from
thr Scheduled Castes end Scheduled
Trihes who are promoted once are
likely to be demoted, and some have
been demoted ‘Therefore, so far as
these matters which are very vital—
about the bread and butler of these
poor people—are concerned, these
matters should be looked into.



261 Rly. Budget,

I think that so far as the services
of the Scheduledq Castes und Sche-
duled Tribes are concerned, the Min-
ister should at once call for the papers
and look jntg them immediately
himself.

With these words, even though
there sre certain deficiencies, I think
this js a partly good budget. But,
still, some Iimprovement as I have
suggesied should be made.

With these words, I close,

SHRI RUDOLPH RODRIGUES
{Nominuted—Anglo-Indian): Madam
Chalrman, 1 rire to support our bud-
get as presented by the Hon. Railway
Minister, But [ would like to begin
with just one or two commentg by
way of introduction. He has been
given so many acolades and such
congratulations that I am reminded
of a story about Clearance Darrow.
When he had won a very intricate
ca-¢ on behalf of a legal client of his,
the Jady said fo him; “Mr. Darrow,
how (an 1 thank you? You have
done sy much for me”. His imme-
diate reply was “Madam, cver since
the Pheenicians invented the use of
Money, there iz only one answer to
that question™ What I regret is that
we have not been able to thunk cur
Hon. Railway Minister adequatcly for
presenting such a budget!

This tudget has been called g bud-
ge' of ‘vushions’ by many commen-
tators [ would like tn make a sug-
gestion— by wav of praise and by way
of a helpful sugge-lion—that it con-
taing many vcuchions, some obvious,
some not =1 obvious, come hidden
and -~ome extremely dangerous. The
first cushion js an obvious one—'the
amenitivs th't kave boen provided to
the travelling public. Madum Chair-
man, I would like to say that this is
a cushion with which none of us can
quarrel. Bu there are several other
cushions. First there js a cushion in
the expenditure  Then, there is the
rushion in the revenues and then
there is the cushion in time.
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The first cushion—t*he cushion in
expenditure—l would like to explain
as follows, In allocating one’s resour=
ces, there are three types of alloca-
tion. What we call ‘regional alloca-
tion' ig as between regions and here
I have no gquarrel with the Hon.
Railway Minister who seems to have
done a good job decpite the accusa-
tion that he has allocated, regionally,
much too much to his own State.

Th2re is another kind of allocation
which we call ‘functional allocation’
and here I would make a suggestion.
In Calcutta we have what ig techni-
cally called the MTR, an underground
railway. In the underground that
whispers along the lanes of Calcutta;
we have another name for it. We
call jt the second ‘Chasnala’ because
of the amount that has gone into it
while hardly anything has come out
of it.

Yesterdny the Hon. Member from
Howrah, Shri Samar Mukherjee,
showed to us how little had been
given {o the Howrah-Amia Rallway—
just Rs. 40 lakhs when the need was
Re. 10 crores. I would humbly sug-
gest to the Railway Minister that be
reallovates Rs, 5§ crores given to the
M.T R.. close down this second Chas-
nala and give it to the Howrah-Amta
railway with immediate effect.

There je another cushion of expen-
diture, which we call a structural
cushion, that is cxpenditure between
different people so that in the reallo-
cation the pour would benefit more
‘han the rich. Here. I would gay that
we have fallen far short of what
needs to be done for the employees of
our railways. I say this with a1 hesvy
hear{ that there is a great chasm bet-
ween wha' we had promised to our
workers and what we have given
The chasm is the chasm of the bonus
Almost overy <peaker hag touched
upon this matter. I have iust one
storm-signal tn remind 1he hon. Rail-
wav Minister of—whoen —history
comes to be written, it would be
stated that the 1974 railway strike.
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and the bonus issue in particular, was
a prelude to the 1977 March elections.
It is my fear that they would use the
same issue in 1978 to get what they
want by way of a return to power.
Thiz bonus issue is something that
we have sat on for much too long a
time in spite of the promises in our
ion manifesto, despite the pro-
mise of a Commission that has been
set up to look into these matters, I
would go further and say that apart
from this we are si'ting not on a
cushion, but on & volcang here.

There is another cushion. We have
in the railway budget provided
Rs. 6.30 crores by way of educational
amenities to railway employees One
wonders why this particular amount
cannot be really bornc as a Grant
from the Education Mimstry? This
would be another saving in expen-
diture here.

There is still another cushion,
which I would like to refer to. We
have abolished progressively the idea
of classes in our rallway travel We
wan' to compliment the Railway
Minister on having declared publicly
that the Railways shall phase put the
ACC first class But. 1 would again
say this with a heavy heart that the
C:ug strltiﬂcatmn amongst pur wor-
kers still continues What justifica-
tion js there for Class I, I, 111 and IV
stratification amongst our workers?
There are class I people in so far us
their efficiency goes, their work goes,
among the Class IV workers and 1
say this without any reservation that
there are Class IV people among those
who occupy Class I berths Why
can't we rename this kind of strati-
fica*ion in keeping with our sp-called
socialistic jdeas?

MR. CHAIRMAN: You have al-
ready taken eight minutes, please
conclude in two more minutes

SHRI RUDOLPH RODRIGUES:
Madam Chairman, I am a recently
married man; I have thig difficulty at
home, but I did not anticipate thet I
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would have it here also. Kindly give
me some more time,

MR. CHAIRMAN: Please conclude
within two minutes.

SHRI RUDOLPH RODRIGUES:
There is another class-conscioug thing
that we are doing. I come from the
cduca‘ional sphere and 1 admire the
concessions given to the students by
way of travel. In his budget speech,
the Railway Minister has also given
certain concessions to the pressmen.
This may be good, but what j5 the
justification” A common man, a
cobbler, for instance, has to pay full
fare whatever class he travels by and
a well-to-do student or a pressman
has to pay half or gets some conces-
sion. This seems to be un unsocialis-
tic practice on our part.

There is still another cushion to
which 1 would like to refer and that
1s the cushion of inefficiency; ineffi-
ciency not because of savings that our
Railway Minister hag so well-cffected,
but inefficiency by way of under-
utilization. We have, as you are
aware, more than 250 million tonnes
of carrying capacity for our freight,
but even in our largets, we are no-
where near achieving this 250 mil-
hon-tonne capacity.

There 15 a second, I would say, in
fact, a more serious deficiency, by
way of a cushion in our operational
efficiency and thyg ;5 with regard to
time The Chinese have a saying
which when translated means. Hea-
ven ncver delaya a traveller. But
all of us know that where Heaven
does nol succeed, our rallways often
do! And inter alia the reason for
this is: if we look at the statements
given in the Indian Railways, the
Year Book, on page 13 we find a com=
parative analysis between what we
spent in the last 3 years and what
we are spending in 1877-78. There is
an average increase in 1977-78 against
the previoug three years in every
item of expenditure but there is a
decrease in one item. That is gignal-
ling and gafety, things which are
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directly related to the speeding up of
our railways.

There iz another thing I would like
to say. That is with regard to cor-
ruption, Here much hag already been
said. I will not take the time of the
House except to mention just one
thing. And that is when one of my
friends recently went to Calcutta, in
making a booking he stood for 3j
hours jn the line. The tokep indi-
cated that berths were awvailable and
geats were available, But after stand-
ing in the queue for 3) hours, he
and others were told that that was
not a correct indication and ‘we do
not have the time to change it’ And
this led to a lot of trouble. Behind
this there is a story which I need not
explain to the House,

In conclusion I would like to say
that there are several untapped sour-
ceg which have not been touched.
We are sitting on a cushion which
will become a problem for ug in
1977-78.

First of thigs is that we have not
seriously thought of tapping adver-
tisement within the carriages which
go up and down the country by way
of revenues for our railways. Now, I
know our recent Budgetr has jaid
certain strictures on this but I am
sure our Railway Minister coulg get
an exemption for this quite casily.
There is another cushion and therc
is a lot of weight on this. We have
said very magnanimously that wc
have reduceq our reservation fee for
sitting from 50 paise to 25 paise, Are
we aware that it costs more than 25
paise to prepare each such reserva-
tion. This is really a trenmendous
waste, if I may say so.

Finally, if I can say a few words,
from the list 1 have before me and
the order given here concerning the
responsibilities of our Minister of
State for Railways, there are, some
things I would like to refer to in
passing. One is amenities that are
given to the travelling public. Morz
than once in the last six months I
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travelled to and back Mm Calcutta
to Delhi, There have been cases of
passengers dying and requiring medi-
cal uttention but at the railway
statlions there is hardly any medical
advice or facility given to them and
they are passed on to the next station.
1 have a concrete case where a lady
passenger was almost dying but
for our stopping the train and threa-
tening tp squat in front of the train
and not allowing the train to move,
that person would not have been
alive to say.

I have glso a request to make in
regard to luggage. We are aware that
in inlernational air travel they have
moved from g control on luggage on
the basis of weight to ® control on
the luggage on the basis of volume.
You have to think about it very
seriously as passengers get intp the
compartments. Here I am not talking
of the luggage carried in the luggage
van but I am talking of the luggage
carried with us. Here we find that
the weight may be right but the
volume will be inconvenient to fellow
passengers.

One suggestion to our hon. Railway
Minister. We have hardly any time
to study the numerous documents
given to us, Can we not find a way
where the Budget speech and those
things which need to be kept secret
and separate may be given on the
floor of the House but all other data
may be given us well in advance so
that we can come better equipepd
here,

I would like tp once again thark
our hon. Railway Minister, but alse in
conclusion I would like to say not as
a warning but as u sort of caution.
He is aware that he is the seventh
Railway Minister in nine years. He
has made a good beginning and as the
Chinese say, the Ilongest journey
begins with a single step. But I am
afraid that particularly on the bonus
jssue and the railway discontent
which is round the corner there may
be other derailments in the Ministry.
1 hope this does not happen,
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In conclusion 1| wish to add my voice
of congratulation to him for his excel-
lent budget. Well done and with
good intentions, but good intentions
have never been enough.

SHR] A, SUNNA SAHIB (Palghat):
Hon. Madam Chairman, at the very
outset, I would like to point out that
the hon. Railway Minister was com-
pelled to formulate his Budget pro-
posals in a particular set of circum-
stances, I should be explicit in say-
ing that he did not increase the
railway freight and passenger fare
because of the impending Elections
in four States. It ig ironical tha: ais
colleague, the hon. Finance Mimster,
who presented his Budget on Febru-
ary 28, had no such compunction in
formulating his taxation pruposals.
His melliflupus voice hid his malevo-
lent intentions for taxing the common
people. He has increased the dra-
conian excise duty on almost alt the
consumable items including petrol,
diesel, coal etc, He has invenled a
new levy on Electricity also. I won-
der whether the surplus of Rs. 65
crores shown by our Railway Minis-
ter in his Budget will not becume
Rs. 850 crores surplus if he i3 not
going to increase the freight aad
fares in & Supplementary Budget. 1
would like to hear him as to how he
proposes to tackle this issue.

In 1977-78, the Railway Minister
for the first time showed a surplus of
Hs. 89 crores and in 1978-79 the sur-
plus is of the order of Rs. 65 crores.
The hon. Minister of Railways might
explain away this reduction of Rs. 24
crores in the surplus by staling that
the operating ratio 15 likely to go up
from B4 per cent to 85 per cent, I
am sure that the House would like to
hear the reasons for increase in the
operating ratio also as well as for the
fall of Rs. 24 crores in the surplus.

We must bear in mind that the
Railways are the life-line for the
economy of the nalion. None can deny
that the share of Railways in the
economic growth is substantial. In
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June 1977, the hon. Railway Minister
budgeted for greight tratfic of 220
million tonnes, WNow it hus fauen
short by 6 million tonnes. It is not
primarily due to the fact that the
traffic offering was not there, It is
on account of the inordinate delay at
the transhipment points that the
Ireight traffic got reduced by 6 mil-
lion tonnes. Besides the delays, the
wagons usually become the godowns
for business men. It hag been esti-
mated that the Railways lose annual-
ly 20 per cent revenue on account
of inordinate delay at the tranship-
ment points leading to considerably
less wagon turn-round and also the
hold-up of wagons at destinations. If
this continues unchecked, the Rail-
way deficit might rup inty a thousand
crure as 1s the castc m the General
Budget.

The hon. Members who preceded
me referred to the question of Bonus
for Railway workers. I would only
say that the hon. Railway Minister
and his colleague in the Cabinet, Shr
George Fernandes were the arndent
advocates of bonus for Ruailway wor-
kers and they played a key role in
the 1874 Railway strike which threa-
tened to turn the country's cconomy
into shambles. Now both of them are
not vociferous about giving bunus to
Railway workers. On the other hand,
the Railway Minister 1s trying to
appease his workers by hii sweet
words and by giving certain fringe
benefits, At that time, sitting 1n
opposition they used to make the sleep-
ing baby cry by pinching and now
sitling on the Treasury Beuches they
are singing lullaby to make the baby
sleep. Thig will land them in serious
trouble and I request the Railway
Minister to sanction bonus to the
HRailway workers,

The Railway Minister looked o0sk-
ance at the Junata Party Member
who said that he had given new
raillway line in Maharashtra, which is
economically advanced, while he had
not sanctioned any new lines in back-
ward areas of Karnataka, Andhra

9The original gpeach was delivered in Tamil.
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Pradesh and Tamil Nadu. The pitcure
is no different in Kerala, which is my
State. The Kerala Coast-line, which
is a bee-hive of activities, is bereft of
a rallway line and unfortunateiy the
Railway Minister also has berated
the importance of Kerala Coast in the
economic growth of the State. We
have the gigantic Idikki Project, yet
there is no railway line nearby. The
bhon. Minister of Railways should
consider the rail requirement of
backward States like Kerala before
conceding to the requests of economi-
cally advanced States like Maharash-
tra. His professeq love for socialism
should find a way out in his scheme
of activities and he cannot afford to
be a sectarian.

The hon. Minister announced in his
Budget speech that a new Division at
Trivandrum would be constituted in
Kerala. While welcoming whole-
heartedly the creation of another new
Division in Kerala, I um constrained
to state that in no way the interests
of Olavakkot Division, which was
constituted in 1956 after a long and
arduous struggle by the people of
Kerala and which is now working
economically and efficiently, should
be ullowed to suffer. This Division,
the Olavakkot Division, which is in
existence for the past 22 years, has
been contributing Rs. 9 crores annual-
ly to the Railways. The employees
of the Division are zealous about the
jurisdiction and they have never
hesitated to shed their blood and
sweat. I would appeal {g the hon.
Railway Minister that the present
jurisdiction of Olavakkot should not
be altered to make the new Trivan-
drum Division. It the Olavakkot
Division is bifurcated, it will become
a beast of burden for the Railways
in Kerale. Let the new Trivandrum
Division be formed and let it become
a success. But we want that the
jurisdiction of Olavakkot Division
should not be snatched for having a
new Division.

You will be surprised to know that
there is no retirlng room in Olavak-
kot though it is a Divisional Head-
quarter for the past 22 ye8rs. The
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hon. Minisier should look into this
long-felt need of Olavakkot Junction.

Sir, if an Income-tax Officer is asked
to calculate the written down wvalue
of Railway Assets, he wil come to the
conclusion that it is ml so far as the
Railway assets ure concerned, He
would have taken intp account the
annual deprecialion allowed on such
assets, I refer to this because the
Railways by now must have paid
back to the General Revenues in-
terest, capital ete. for the investment
in Railway Assets and nothing need
be paid hereafter. This is of para-
mount importance because the Rail-
ways must have funds for their
development and they cannot go on
paying to Genera] Recvenues for
nothing. I stress that the contribu-
tion of Railways to General Revenues
must stop forthwith,

While I agree to the abolition of
Airconditioned First Class coaches
which run more or less empty, 1 am
unable to appreciate the idea of hav-
ing second-class air-conditioned coa-
ches. The classless trave]l is being
ushered in and at the same time a
new class is being created. The
Minister must look into this and see
whether it is needed.

The Railway Minister has provid-
eq a sum of Rs 168 crores for 28 new
lines. Well done. But for the pre-
sent only four new lines are being
taken up for execution. That means
the remaining 24 lines will not come
about in my life t{ime and this pro-
vision of Rs. 168 crores ig just hood-
winking the people. 1 am sure that
the hon. Ruilway Minister who
believes in what he says will not only
usher an era of egalitarianism on the
Railways but will also endeavour to
fulfil the long-felt railway needs of
the backward areas in the country.

With ihese words I conclude my
speech.

14.00 hrs.

SHRI YADVENDRA DUTT (Jaun-
pur): Madam, I thank you for permit-
ting me to speak on this Railway Bud-
get. Before I say anything further, I
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think that it is due to the present
Railway Minister that we have been
having two consecutive budgets In
which he has not put up any charges
in the shape of freights and fares and
1 congratulate him for the same, It
seems that there is a tendency in the
Railway Department to comsider the
Fallways as a money earning proposi-
tion. It is my unfortunate experience
and 1 think the experiences of so
many of our colleagues also that
whenever a suggestion is sent to them
that this is necessary for public ser-
vice, we get a very delightful and a
very meaningless officialised answer.
And may I with your permission guote
here an example of mine? I sent a
letter gaying that the shuttle of
Akbarpur to Tanda which spends a
whole day resting comfortably at
Akbarpur Station earining nothing,
may be extended to Jaunpur. I was
surprised to receive an answer from
the officials saying that it could not
be done, because the railway track
cannot take that shuttle. It is sur-
prising 4 Expresg Trains are running
over that very track. A number of
passenger trains are running over that
very track and yet I was told the top
Brass heads sitting in their ivory to-
wer of the Railway Depariment feel
that an ordinary shuttle cannot run
over the track. What 15 This answer
that they gave? It would be doing a
very great service to the people of
that area 1f the shuttle 1s run upto
Jaunpur. What 1 wish to say is that
this mentality should be put a stop
to. Thig is a vast couniry and 1n
proportion to our geographical wvast-
ness the Railway communication 1is
insignificant. We have done someth-
ing, but they are not up to the mark
if we were to see the railway map—
the entire Central India, Madhya
Bharat, and the entire North.Eastern
area—cxcepl for a few lines here and
there—s a total blank. Don't people
live there? Don't they need a
quicker transport? But the wise men
sitting in the ivory tower feel that if
a line is put up, 10 per cent or 5 per
cent return will have fo be there. Let
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me remind them that the Ruilways are
a public service. It iz a public utility
and it is not money spinmer or earner.
This mentality must be first put an
end to. When rallways are extended
to backward areas, we will have rail-
way communication and opening of
trade and commerce and a vast trans-
port system iz made available to our
people. And over and above that, a
vast transport facility is available for
the mobilisation of the entire defence
needs of the country at any given time
and at any given place.

I will not name any one. Let me.
give you one example. The battle of
Bomdila was lost for sop many reasons;
one of the simple reasons was lack of
adequate supply which wag not availa-
ble because adequate railway trans-
port was not available. The north-
eastern frontier areas are vulnerable
areas. Every great power—I am not
ashamed of saying that this country
18 & great pnwer—-—plans itg railways
with strategic and defence needs in
mind. But here it is planned by the
beauracratic mind and I am not
sorry to gay that it is a rotten
mind; it does pot apply itself
to a problem it only looks to the
file and paper which has no relevance
to facts in lfe, Therefore, may I
suggesl to the Railway Minister that
for his future planning, when he takes
up the needs of the backward areas
and the needs of the economic develop-
ment of the country, he must also take'
note of the strategic and defence needs
of this country. With that in view he
should ask the defence department to
put one of their transport experts on
that committee and see that the fur-
ther development of the railways is
an integrated one and is not a plece-
meal one. Here it is integrated only
on pressureg and I regret to say that
I hope they will have a defence man
on their planning so that wherever the
need for mobilisation is there, the
hnes are there to serve. This integra-
ted picture will have to be brought in.

We need grealer passenger ameni-
ties. I had the good fostune of
travelling a good lot this time by rail-
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ways. 1 had an airconditioned ticket,
first class from Bombay to Delhi. The
pir conditioned compartment in 5 down
was an apology tor an air-conditioned
Compartment. 1 am sorry to say.
Whenever it rained, we had to find out
an umbrella or rubber sheet to cover
ourselves inside the compartment.
What a nt! 1 wish my friend
the Railway  Minister, Shri Sheo
Narain were there. And the food? Itis
good idea to have one rupee janata
meals. But let me tell you this. I
have seen it. It is only five puris of
this size and this much bolied potato
with a lot of red chillies in it. If he
thinks that this is the janata khana
and the janata can take it, I am
amazed ' at Mr. Sheo Narain.

SHRI C. M. STEPHEN (Idukki): He
will give more.

SHRI YADVENDRA DUTT: He
will give; but he ghould try to give
still more. Therefore I am bringing
this to his notice; do not make janata
khana a mazak, give something decent,
somthing solid khana.

My friends are pround of deluxe
trains. If you were to look at the
plates in those trains, they are so
unclean that they are not worth cating
in. You have to look at all these
amenities and facililies of passengers. |
do not say of the first class, but look
to the common man. 1 do not want
to repeat because I have written about
them to Shri S8heo Narain and he
knows them very well. You ask for
water and 1  doubt whether you
would get waler in the railway. I am
only hinting it. Mr. Sheo Narain knows
my views.

Then, there should be more passen-
ger tralns moving. Our trains are
overcrowded. We MPs might pri-
vilege and get earlier reservations,
But the trains are so overcrowded for
the common man that it looks to me
that they are packed like sardines or
even worse. More passenger trains
should be there between intermediate
stations. Mail emd Express trains
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should be speeded up so that less time
is taken. If your Rajdhani takes omly
sixteen hours from Bombay to Delhi,
I do not see any reason why you can-
not speed up other trains. My sugges-
tion is that the Varanasi-Delhi Ex-
press, running from Delhi to Varanasi,
which leaves Delhi at 9.40 AM and
reaches Jaunpur at 2.30 or 3.00 in the
afternoon, you can very easily cut
down two hours times. The Jaunpur-
Allahabad shuttle, which is a distance
of sixty miles, leaves Jaunpur at 4.25
and reaches Allahabad at 10.30. I
wonder how it takeg six hours to
cover sixty miles. They have beaten
even a snail. Even a snail can go
faster. You can cut down three hours
over it.

The next question is protection and
security. The hon. Railway Minister
had admitted that about 127 cases of
suspected sabotage have taken place.
1 say that in just ten months, 600
cases ol sabotage have taken place in
the Railways; out of that 600, 300 were
established as cases of sabotage. Why?
Why are they taking place? What are
you doing for the protection of your
lines? You may have village patroll-
ing. You have got long lines to pro-
tect. Is il not a fact—Mr. Sheo Narain
will answer me—that it was those who
were supposed to be protectors who
were the looters in the Deluxe when it
colided at Naini. One of your re-
porters nephews was robbed at Ghazia-
bad when he was coming after marri-
age. Newspapers are full of sabota-
ges, loots and decoity cases. The pro.
tection has to be increased, made
more efficient and more effective.

Then, may I request my friend that
he should take survey lines in North
India also? I am not one of those who
attribute motives to the Railway
Minister—North vs. South; but it s
unfortunate that—an impression has
gone round that new survey lines and
new railway lines that are to be laid
are supposed to be in the South. In
the areas which are backward like
Eastern part of Uttar Fradesh, Madhya
Pradesh, Arunachal Pradesh, Megha-
laya, Nagland and all these areas, more
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survey lines should be formed and
more lineg should be built With this
point 1n view, may I demand 4
very important Line in Jaunpur—I am
quoting from the Census Report on
Carpet Looms Weavers of Varams:
Jaunpur 15 one of the centres of carpet
weavers in the country—there only
220,201, 520 130013, 027 per cent
of the people are employed in carpet
weaving Why? It 18 because there are
no roads and no trains Therefore,
I ask the Minster to take a survey of
the Barsat: station via Mot which 18
hardly a distance of eight to ten miles
and if that Line 15 surveyed and laid,
the entire southern part of the dis-
trict will be opened up for greater ex
port of carpet for greater weaving of
carpet by bringing 1in greater amount of
raw-material and that will be a
great help to the people of that back
ward area in their economic develop-
ment

As I said earlier while giving an ex-
ample the shuttle between Aklarpur
and Tanda should be extended to
Jaunpur because that will serve the
entire hinterland of the Northern part
of the area May [ ask the Railway
Minister to look into these halt and
fAag stations of Mani in the disinct?
Why do you give your stations on com
mission basis’ Mani 1, 4 station where
they have on commission bams the
sale of tickets—6l/4 per cent commis
sion What 1s the sense of it Bulld
a proper station build a proper plat
form bwild a shed and let the trains
go and serve as many as 30,000 people
What happens today’ In Mani there
wag previously a railway wicket there
was a wicket keepers hut and that
is supposed to be a seling ticket hut
and whenever a contractop feels like
1t, he comes, 1f he does not feel like
coming he does not come, May I
ask him to look into this and do the
needful”

Then, the arez between Bombay
and Jaunpur and eastern UP Is very
heavily populated A lot of people of
eastern UP are in Bombay Dunng
the marriage season they have to book
six months 1n advance and even then
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they do not get a ticket Therefore,
Eastern UP and Central UP. people
lving in Bombay should be given one
facility Eithery you extend the
Janata Express which terminates at
Allahabad to Jaunpur or you start
4 bogie from Jaunpur at least twice
« week to Bombay

In the end may I suggest one thing?
It has been said about the labour and
the workers of rallways that the Gov-
ernment should be a model employer
and a model employer should be the
hrst to give them the bonus and a
model employer should be the first to
take the representatives of labour in
the Raflway Board aa shareholders
in the management and I am sure you
will improve your railways with their
practical knowledge also

May 1 also say that development is
held up for lack of funds’ May I sug-
gest that as 1n America and 1n Europe
the rallways are an autonomous body
and they raise funds as loans and
securities by 1ssuing them in the mar-
ket It 18 a public utility So, why
not tackle your Finance Department-
ment and your Government to say that
the Railways be authorised for the
18sue of bonds, for the issue of loans
in the markef to raise money aganst
their assets and on that loan you
start your expansion and your building
programme?

With these few words, [ support
the Railway Budget as 1t stands

SHRI DHIRENDRANATH BASU
(Katwa) Madam Chairman first of
all T would say about restructuring
of Raillway Board On the restructur
ing of Raillway Board the hon Minis-
ter hag announced that as agawnst 5
permanent Members and 8 Additional
Members the Raillway Board has been
re-constituted with 5 Members and 3
Advisers What are the responsibili
ties of the Raillway Board Members”
Che responsibilities are there to see
that the decisions taken by the Minis-
try are implemented These are the
functions of Raillway Board Members
When there has been decentralisation
and more powers have been given to
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General Managers and Divisional
Superintendenisy and they have ade-
quate powérs to see that decisions of
the Ministry are implemented, I do
not find any necessity of keeping this
Railway Board. This Board originally
sponsored by the British Government
or British regime still continues.
There 15 no necessily for it. The hon.
Minisler is aware that over Rs. 16
crores are spent for this Board. What
for? This money may be spent for
the weilare of the employees, for pay-
ment ol bonus to workers and this
should Le done in that way.

Madam Chairman, ii will be seen
from the records, trom the speech of
the Railway  Minister that out ol
36,000 rarlway crossings, 22,000 cros-
sings are not yet manned. There is no
employce at these 22,000 railway cros-
sings. 1t 1s horrible. 'That i1s why
acvewdents occur. The workmen at the
rallway crossings work for more than
20 hours a day. None of them works
tor less thon 16 hours Why should
they be puid so little? Why are not
they pawd adequately? The Railway
Minister should have come iorward
with a provision in the budget to pay
them adequately. This is very wrong.

The lower grade employees are not
geling any advantages. We have al
ready heurd that many casual and
temporary employces have heen dis-
missed 1n the Kharagpur workshop.
Nothing has been done for the remn-
statement of these workers. In 1974,
many workers were dismissed and
muny workers wcere not panl. Muny
disputes have nol yet been asettled.
Government should have come forward
to settle dispuies without delay.

Then about the expansion of 1ail.
way lines and the!r development. You
will be surprised to know that in many
villages throughout India, there are
no railway lines. In my constituency
of Katwa, there is no line from Bur-
dwan to Monteswar, or from Kalna
to Monieswar. There has been no

electrification ot railway line
from Xatwa to Bandal and no
doubling of railway lines from

Katwa to Bandal and from Bongaon
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to Barasat—for which thousands of
proposals and thousands of memoranda
have been put up to the Railway Minis-
try for consideration. Nothing has
happened, To our surprise, there is
no provigion in the budget this year
too.

May I reqguest the hon. Railway
Minister, through you Madam, that a
provision for the various items of
work on the rajlway lines I  have
mentioned earlier, should be made in
the budget, so that the plight of the
people of the locality is removed?

The Minister of state for Railways
18 here, He will also agree that there
is no necessity for maintaining this
Railway Board. We are maintaining
white elephants. This money can well
be utilized for the welfare of the rail-
way workers.

The bonus issue is gtill pending. It
is not being paid. The Railway Minis-
ter should have come forward with a
proposal, and with a definite provision
in the budget for paying bonus to rail-
waymen.

Tt ig unforiunate that the persons
displaced during the strike in 1874
have nol yet been remnstated in full.
All of them should get their jobs; and
payvments ot all arrears and dues
should he made. ] appeal to the Rail-
way Minister, through you Madam,
that all these steps should be taken
by the Railway Ministry.

With these ohservations I conclude.

w5t Tm gae gwrd (Jmel)
awrifa ngrT, g7 417 A1 IW q9NL
uraT F, T 30 qEt § wr oY oA W
Fwz g arar a1 | fresr T St
WAMAT T FEI AT 47 H/IT WA
FY 7 F7AT oY, TH T qAL T AATOR
w7 fear ¢ f% fak wamew 7 ) v
E) w=aT ¥, wATT g TH 3w W) e
av AEY AT @FAT #, IAF fAd agwiEAr
FT TECT & AI7 ACTIAT I AwTT & o
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& T weAY o %) wgr€ TAT TR
g, weawrg dar wrgan § fe o o et
¥ ¥ it dgaw & § O awwar
oo %Y § 1 afx It qaw 9 I
o &Y a3 by fael F g qw A Y A
o AWt ®) off o gaw faspr fs fad
WA & AT T Y @ W e
fisar ar ww § afes WA wgamT
& wagdf, wdafeagi Wi yarfasfat
Y AT FT woB TWEX T AT AT FHFAT
&+ & 373 frdew w2y wngar g fr @
ggh WY A AIFT AnsAl A grafaq
§ & T ¥ aEeTHl w1 ag @ |
FAHY FHET DA WY § | wg W qE
WAt oy TR R EdTgm @
wrarw S5 7} § TN Wt aga @rF
for gt gg § Sfr o sl oz g
mvrcar & fearr v wifgy Wk
fare 7% I win

F) U FE FT 9970 FAT T0F87 )

@37 o A€ WE "o & fawiop v
gam ¥, & I wgar wgar e gaw
SATET T 4T I8 T §O G g€
& | FORIT WY T F1A T § WK
gtA g reT st aeag g e
foet @df #1 wrafawar &1 afeT gar
fagre T ¥ oF foow &7 & wwd
9T 7y 93 fagd aew K aEw ¥
W s & faaio § ad @ o
far war g, AfwT a1 T 9% wia-
wrfea} ar wrafea # 19d) § WA
& awz ¥ wu ffm wd €, R
31-3-80 AF = FIAW 91, g:X
faar waT & | g9 WY wgET ¥ fAw
qg HTAT g § OF gAY oE Y
wrr Wi 9w ag fagd fat s srafaw
AT WA §, v # o vk are vy 4k
£, o a avg # rwa) w0t gE, 1w v
T e e wfEd
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At wgm X ugw  frok awe
wrew ¥ vy ar fF g s ¢
& et f fa wg smroand § o' go
s % T i swoaTdt < 8,
afeT §o wmal & I e o Afr
o ¥, IV T FTR IEAE Y § )
g% wgar wrgd & fr ar o) feelt fadw &
w10 ar woAr Ivar fifa ¥ wreer Iw
fai  swer wr § wgi e wfen
fasra g wifgd @1 1 & forw G o
TE N W ASGE, g @AaE,
fagi wror a% T Ad Y | wg
wgraer §Y AreEl & fawrg ¥ fayr oy
@ g, 36 7T A 0w dal ¥ and
# Wt wrd wo gy | # owE are
sty oY wrag frar & fs w6
| AFT gAY & Afordr | g
wivaraa Wt fzar qr v g4t ST g
#2 3q R T TN A1 wEy o vy
Maogmmrfm g F @mae =
ATEA FT W AE W | AfFA ag FH
6 A W aTA oY g7 CE) 579 AT & qve
RygaAT s gl mar § 1 98 0%
I WIOT & | TR A sAnta W)
nor & T SN T e v aw o
wre ot gure a1 aifs sEr =mnfa
W ag |

AET TF W= K geew g, #
HY g $T T aefigT qogw ¥
ST ol A1 WA § 1 agr 93
TET Uw Fo uHo wY wtw? fazr fzar
t,ﬂqﬁﬂ'o UHo fa ¥ nix foaw
At ¥ wui § fir 77 oiw = a% ¥ ug
Ec i i

Hdr o AT & ey ¥
W AATT @Rl W A g WY
Aelt AT A AqWA AT ¥ 99 T
fafezat foradt § 1 whimrfcat & qra
e T W O free oRY & 0w
wg fae ¥ o Sgwsw T &, a=ar
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% 9% e ¥ v R | g XaT TR
fir wfigwrfoat & ot @2 womt @
&, 5oy ey doperer feree 3 &1 forer s
gy Ak §  smafawn freedt wifyg,
7% Wizt WY gzar o Wr § | 9 T
wrezTar & 1 ¥ wogat § e =i meea
WAE A E |

gATR TR ¥ Fovdwa, W,
¥ forr wg w1 weTeR §, W@ W
gl A oft w9 g 1w wgew A
wgr & fx wg o qeen ¥ 38 wEw 931
@ 1% s wmg wew froag
TH WEITHTC ®] G F7A & (oG wee ¥
o I o 957 |

et d=F Ay wdw  AREl ®
are WY aga w7 AT & ) a7 fawe
w21 T oy &, oY fowe amg o980 =1,
oI, 79 WA A A g Ifaw arer o
FHGH AT T AT § W= N
wrar fimar & 1 3T fRde ¢ fr e
2y wifz yor & fom 3B w0 AR
S AT A A g A wifgn 1 oSw
révdi #1 a3 wd e W\ gfem g
qwre fear o & ) we wEea foe
TE® W9 E9E ¥ w0 W) gw-
gfewr § at ¥ 5w @ §, ot W w®
o fam o aY S

¥ o=t 7T ¥ fet qog w®m
fF ag wF-gegE Wd A & 41y
#frarn ® witIw faed o
Hxem A ae & we g $3 gt
Y over 21 Fawre wRY ST AYET E 0
g s o fararg § fe oA AX
TRTEl 97 sgrsifagaw frarc w6
SHRI RAGAVALU MOHANARAN-
GAM (Chengalpatiu): I am really very
glad that after a very long time to-
day I am given an opporiunity to

speak on the Railway Budget. 1 hope
the hon. Minister will definitely say
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somthing in reply to the points that
1 am brining to his notice about the
grievances of the railway employees
in gereral and particularly on the
Southern Railway,

Before dealing with the merits and
demerits of the Railway Budget, 1
would like to congratuate the hon.
Railway Minister on taking quick ac-
tion whenever we approach him to re-
dress the grievances of the employees
or whenever we write a letter to him
to look into the grievances of our rom-
stituencies.

The railway officers have already
instructed their subordinates to refund
the compulsory deposit amount to the
railway employees, but more than two
or three months have passed and still
this has not been done. There has
been inordinate delay in the refund.
ing of thie amount to the employees
of the Southern Railway. I do not
know ihe exacl reason lor this delay,
especially when it is their own money.
I request the hon. Minisier to take
necessary steps for refunding this
amount without further delay.

Regarding recruitment, 1 would
like to point out that in each and every
depariment of the rallways, there are
some experienced persons. Whenever
the railway needs hands, they adver-
tise and take candidates only from out.
side, they never consider the applica-
tions of persons of experience in the
railway itself. There is a hue and cry
that at least 50 per cent of the total
requirements should be taken only
from the railway employees them-
selves. They advertised that they
were very much in need of 15/20 te-
chnical assistants, but after two or
three years, not even a single person
has been recruited. There has .en
so much delay. I request the Minister
to see that first preference is given to
the Railway employees at every leverl
because they are the experienced per-
sons in the Railways,

With regard to class I officers, they
are not at all treated at par with the
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class I officers of the Central Govern-
ment. There is no equal treatment
with regard to the privileges and henc-
fits enjoyed by IAS and IPS officers
and they are not given such benefit
as are given to their counterparts in
the Central Government. I request the
Minister to kindly look into it also

With regard to promotion, there re
some classmates of mine who came out
of college in 1955 but still they are
working as Accounis Clerks m  the
Southern Railway. When I met one
of my classmates 1n 1956, I asked
him as to what he was doing. He said!
that he was working as Accounts
Clerk 1n the Southern Railway. Five
years later, again I asked him the
same question and he told me that he
was working as Accounts Clerk Only
last week, again I met him and <till
he told me that he was working as
Accounts Clerk. So, for the past 20
years people have been working in ‘he
same post without getting any promo-
tion. 1 request the Minjster to see
that if a man reaches the maximum
of the scale he should be given auto-
matic promotion irrespective of any
vacancy. If no vacancy is there, nad-
ditlonal scale of pay should be given
to him. The hon. Minister may also
kindly see that each ramilway employce
is given promotion at least in  ten
years' time irrespective nf availability
of vacancies.

With regard to confirmation, in the
year 1966-67. 1089 temporary officers
were recruited in connection with the
construction work., I do not know
what is the exact reason for not con-
firming these officers. A najoritv ol
the railway officers are not confirmed
till today even after pulting in 20 and
more years of service

With regard to claims. the railway
claims are not being sellled properly.
Due to this, passcngers are sullering
a lot. 1 ecan cite an example The
claim of a private perly was seitled
after one year though the amount in
volved was Rs. 4000/-only,
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With regard to Railway Service
Commission there are six Rallway Ser-
viee Commissions throughout the
country to recruit the entire stafl of
the Railways. I think the Rullway
Serviee Commission is responsible for
malpractice and delay in recruitment.
In the ycar 1957, an advertisement
was made for recruitment. The appll-
calions were gent to the concerned
authorilies but they were recrulted
only in 1958-—after iwo years. In the
snme way, last year, an advertisement
fur the post of some Commercial
'lerks appeared in the papers cspecinl-
1y in the Madras Paper ‘The Hina".
Uptil now, they did not inform the
candidales whether they had been
selected or not. There is no intima-
tion at ul’y I request the Minister to
tiog at all. I request the Minister to
ing one Service Commission for each
Zonal Railway.

With regard to passengers, there are
certain things In my  Chegaloa'ta
constituency, there is a railway bridge
which connects the southern part of
the Stute. That is the only way to go
to Kanyakumari and other places. If
the gate 1s closed, we have to wait
there for hours together and the entire
traffic is stranded there. You cannot
eo to Kanyokumari; you cannotl go to
Trichy and other places.

There is another gate at Gummidi-
poondi. There is a road from Madras
1o Calcutta, There is only one road
There is no other road along the sea
shore. 1f the gate is closml, you have
to wait for hours together. Once 1
went to Gummidipoondi from Maidras
city to adress a public mecting, When
the road was closed, [ was waiting
there for -4 hours. By the time lhe
pate was wopened and I reached the
place, the meeling was over. There
was no other go cxcepl lo cancel the
meeting. This 15 the situation there.

Then. therc is the Egmore rallway
station [rom where we can go through-
out the southern districts of our State.
The railway station was constructed
50.60 years ago. The passage of the
bridge is very narrow. Not even 3
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to 4 four can walk together. Every
two minutes there is a train. We
have to crossthe bridge for going to the:
the main road from the platforn.
From the platform to reach the main
road through the bridge, it takes at
least 2 hours. While I spoke on the
Railway Budget last year, I mention-
ed the same thing. After getting down
from the train at the Egmore railway
Station, from the platform it takes Z
hours to reach the main road. T1f the
hon. Minister does not believe that,
I can invite him to come to the Egmoie
railway station. If he gets down from
the train at 5-30 P.M., it will tak2 at
least 2-3 hours from the platforim: to
reach the main road. I hope, he
will look into it and do somthing 1o
remove the hardship.

There was a tax on the railway
tickets purchased by the passengers.
The entire tax used to go to the State
Governments. Now, they have remov-
ed the tax and enhanced the railway
fare and the entire amount goes to
the Central Government. The Startc
Government is not in a position to
get even the tax on the tickets pui-
chased by the passengers.

Finally, we have to come from Mad-
ras to Delhi and we have to iravel
for 1-1/2 days. The food served on
the Tamil Nadu Express and the GT
is horrible. We are not in a position
to take it. We have to spend 1-1/2
days in the train. The food supplied
is horrible. If the hon. Minister hap-
pens to travel by the GT or the Tamil
Nadu Express, I ask him to taste the
food. If he tastes the food, the lonee-
vity of his life will go down.

These are some of the grievances
and the difficulties experienced by
the railway employees and the pas-
sengers. I hope the hon. Minister will
take the entire responsibility of re-
dressing the grievances of the passen-
gers as well as the raiway employees.
I am sure the hon. Minister of State
will definitely take note of these things
and do something in the matter.

With fhese words, I conclude.
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=t Mo o MY (FaTT) :
gamfa AgEar, & 39 a9 771 F&EE
AR HET FAT § TG a9 Z TV
FIal FV T A FAr HERT FT A
ATHIGT FIAT AEAT | 9T AT A
o faum & gwrE & 17§ | D9-
I AT & qEH F aR § AR fewed
F aTe ¥ W1 WE TeETHIL &l @I 2 |
7z atq afganifaagl 78 8 af=
qgT g3 aF A AT TET & | 7 gAT gArs
aiEal ®1 g1 o § a1 7 38 "7E
9EA AT ATA & 79 T A A OF AT
A ag 3z f& 99 § faed-
HEHITETE 0l § FAGT T qLH 91 T2(
a1 a1 37 TE—F 3w TG F 41—
FSFTE AEIEA 7 770 H ATH 92 § FA
T 1 &7 TGF F FHY | H graw R
A aar Fer Ay, Fmed A g,
913 F1& o1 agq ¥ 2T § e o
R AEA AT AT AT OAH AT HIAT
atfee 7 H#Y Sea) quTar i 9w A1
F | ¥ 9EET F G AT A ;T DT
o F1 FATE arfog 2 3 Y7 WT F
faro wfasr 3 & o o day 98 w39
aF @1 A& 3 T AT # groFw wfeoz
mfewT #1 Fa & fagm =12 adsr
T &1 AT A 31 | IFT 7 FA9 AT ATHA,
afe® AT 19 gATY TFgE AART qaT
AY g TS W W ATET AT @ 9,
IAF WHT W owAH Fr FE FH ok
i3 fFar iz ag mreawe fzan i =2
=@ FAR FT I AT FT @tal Fq7 4
T &4 q T ag GuT wYer 2w, a
fawma wifas, & @g=h oF Srvar
7", AfF 3aT Tor 98 @lerar, atew
S/a AN T2 JAT, G THi FL2R
d 12 AEAT 98 F =, a2 AL AW
mafaul &1 agt F [T | A a8 ZH0
f& ga2 1% &= 3aFT fawmm 71, #fem
< fowma ¥ amsz aie @@ A |2
#¥d z fomr s 9T ) 29 At 6 8 asl
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( ot wi<e #to wgEl )
g T Y e e o s
AW WP IORT T TT WTUATEY B qY |
T ag ¥ A e g o 8, vEm
Qwk ¥ fad g ®TwOT B, W 9T
et & Giwar g o & vew fadr
T ol wERT W A AS 2w g, A
I ot g § AT g, ¥ a4F g
e § finT ot T TRE OO WY T
gk -

qarefy wgean, qafs g gredr
ol 30 ame g1 7 §, X WA 2w Wy
g S fivar §, SfeT s
o v ¥ 7 X gw ool aw
gura-r & wfer @ ar e an sfe
Yar ) v T & 4 9@ v § froary
WEN-F-HEAT WEAHTT W WA WY )
frfew aarr st ag ¥ A @ fr ag
s & fod, grnT v ¥ fod,
s w3 A forY dar g 2

W §T Q@0 FTO—AT W A
R A7 wAwa WY ag adnar @ fw
fae® gw a§l & wraa 4 sAwT 471
grrmer TAE A wee fwar & &
o fior dwat 2, o & devE A B
FHEC HTATE, O AN 17 FTAT AT
g o wrad gee{y saT O ST
FAuTH i Y 7g frarer 2a @ R
fs #q-4% o qrw yr faeer o, 3
wNT AT At wradr a8 fer a g
HOETT WTATHAY NIT AT AAY T
ait \ qufy ag ST faamra & 3,
qry et WAt Arfge fie 5@ weraT
wt % g foar s EwAT & 1 WY ww AT
amardfFr kA g AT & 1
I § Fgr W A4 8, § Prawer
grFgTET A X 1 IR QU RETHIC
ghhagamay, ™ 51 L &
forg 3% wEw SUF ST A1fRd, dfew
ag TowlodiYo W THA A TT 7 gmT
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ut gt o3 423 wd ¥, geq wwk X
g i §imr | 3w wifge fe anfoa-
fafyz w3, s ¥ Iy s we
4% w{, o0 & AT gy W GEAT
. &

s avr § abwfeay & gaw ¥ sy
agat F o eurt Iue ved & oAy
T ¥—F gy o @ N aw
T T f—ym uYr wodk S &
agr & 80 Sfawe ol w1 Nefeat frm
ardT 4, v foodr ¥o a6l ¥ & ag
¥ ver f e war Iy sfererer 7 & A
ot iET A AT §?
& sg am ®t ot wrwT fe agr o
B3y w8, wew et
ol wgd Aot ¥ el wfraY &
o= gy ot At &, e v oAl ot
TFIF AN AR AT § 1 L AT &
w7 Ty TR, TN A T A §—
i gvar w1 §—wrwr off Ko et
# 40 wfawa @ *FEr o R
ify qgT & am qX ¥ 7o fem
T FT TS KO KT T4 WA g
WY TRk 1T & S @re gy e ¥ o
8 JaT 2 & FAw 9T W
15-7-77 #1 f92y et fw ga ag
& dfms afag wfvm fFg azg &
®™% 37 afeT o A ¥ gy AT
qear  fr ¥@ qF 9T oY @ ITHT ¥
wary AF wvar &) § oY qw wwear
7 fa ag aY afoere afay svtaT & am
T ui AF WU Y W 9k
AT FT T JT TR

fad aw W oAw wd s g,
a7 W & ofx ¥ o T A
g T S Ee™ qaf g o
aEH qF &Y IXETH AT | GG T
aer mge ¥ WX Iwage i wERE
mnmmmtlﬁfﬂf(ﬁm
¥ dry o7 FrEeT dew 221 feeniE
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gulR s A sy AT 1592 5 fimz
aeft mE W2 ¥ 15 femrdteT Wt 78T
¥ 1 fomelt & gt 630 feirex
¥ AT faeet @ agi ogwA W 15 62
25 fame @7 § 1| TR W GRETST HA
Fwd & s ohrge & wage WA 5oy
feam wfuw a0 o & 1 AT
Qv feat ugy §% wwary 7 gar ar
fe @ & mr mfear so0 W
400 fe=rRT ufy 92 #r @ @
st # ' &) wR oam fooag wEY
aficat i 2m @t 7Y 2 waife gare aw &
UF €2 § 15 famlEeT 51 gaty Wy
arar 21

St e & 9z uw wIm HTE,
Y 5z us @2 Or aq 2 3faa 2
wgerm, & TFez F09 | growt fasa
i ow fids Wiz et 1 AfoEmA &
8 WIH U EAT § WL 5 &I TG AY
g9 & 71 ¢ afeq o @ qa ¥ wr
wrat £ f s s agifE eare wig
feese @ 2 1 3z T A A
A1 3| & #re w1 e a8 =,
9 %8 T8 ¥ fqu g @@ &
wgifs #9 «r & WA 39 g2 ¥ feg
fea & 1 s G e @ ) ST 4@
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¥ qraqz $o Al gur ¥ quwar g
fr T8 o ¥ ¥ I Qo WET
Tt § W T At ¥ 3e A g e
HIAUT 4

aifadrara & Wiv & 13 ¥ wgar
g | w5y urw @ fe woreara # e
o4 ®W T £ Afew X wor wiwd
¥ zm g v oF o Y 9T 600, 600
wrEHY JuT AT 9T 43 gw & 1 KA
gz fry & f s fa=d 9T 60 mralt
FOT A AU IgMEr § 11 Fes¥ 40
I NI A 2 EA F TSy ¥ AW
66T % HWTRHT A | BY VR FTHTS
AN gAT arfgr f& T ¥ v
amiFr A den 9 dT K T O
al TRy &4 & fan & AfwT
39 F9 ag 7@ a1 Hr gfuwfai
& 57T (& Wt gudr I W i WA
& @I WY, af g Affew AT TEAT
¥R § IO AT ) WIT SEET
1 A a7 | T AR AW
gaT | Tt Ay gt & fr e Ady
FL T, s-ARm FT A w § AP
W g7 T A famr qmar | 5@ W
@ig ¥ 41T wr & 41 I8 ATHA TALH
gt wifgy o

AN AT R A @A FETE |

d@re fast ga% @t O o1 |G 3
arq wad & f& gure 3w § afqat aga
= ZRY & Ul o ast & v aRa
g 2 W1y 9% 3s uEl ¥ sqiEr
W, = g S iR 39 T w97 YT
AN wrEnt F5A1 & 6 79 0 az @12
faelt & | wTAT TR ATt H oarf
At wgf faar s awAr | WA T
awg = # T ¥ &, A T
w7g g ifgw fas 38 wrard & o
@1 7 fa e v & fog g1 1 OF
THT ¥ F1 e H AT ARG )
¥y xg @ # aga fowr afew faad

SHRI P. P. KADAM (Kanara):
Madam Chairman, I thank you for
having given me an opportunity to

speak .

Last year, while participating in
the discussion on the Railway Budget
I had requested that the West Coast
Railway Project be taken up. 1 had
also profusely quoted the late hon.
Mem.ber, Shri Nath Pai, and said
that that was a project so much dear
him and so much debated by him. I
am very happy to note that the hon.
Minister has given an assurance that
the Project would be taken up imme-
diately. The Project would be a great
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boon to the Konkan area of Maha-
rashira, to the coastal area of Kar-
nataka and also to certain portions in
Kerala. I request that the project
may be expedited.

Next, I want to stress about the
Hublh-Karwar railway-line, which 1s
a matter which has been agitated for
nearly 100 years. At the beginning
of this century, in the earlier Survey
Settlement Reports I could find cer-
tain references to ihis, but it was not
taken up. Of late, its importance has
been stressed but, unfortunately,
though a survey has been undertaken,
on one pleg or another, it has mnot
been taken up. Now, again, a re-sur-
vey has been ordered, It is our res-
pectful desire that, for the develop-
ment of the hinterland of fhe west
coast, this port 1s a must. This would
give a great flllip for the export of
iron-ore from the Bellary-Hospet
area This export would cost about
Rs. 32 or Rs 34 leys per ton if 1t 1S
exported from Karwar rather than
from Madras. This would give a
speedy filhp for the development of
the Karwa: port and now that the
Suez Canal is under navigation, this
port is going to be the nearest for all
the steamers that pass through the
Suez Canal into the Indian Ocean.
Considering all these things, this port
is a must.

I also stated last year that vast un-
tapped forest resources are still await-
ing export and whatever expenditure
that hag to be incurred will surely be
met by the export of the raw mate-
rial. And, further, I had suggesfed
that, this being a backward area_ this
would give a great fillip to the deve-
lopment of the area.

Lastly, there has been a great de-
mang for the wheel and axle sets plant
in Bangalore. The Government had
agreed o his projecy and spent about
Rs. 1,50,000,00 for leveling the luctory
site and building a compound wall for
subsequently the project has been
stayed—we do npt know exactly for
what reasons. We also go not know
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of the Planning Commission is com-
ing in the way. But anyway, since
the manufacture of wheecis and axle
sets is a must and as it is going to
save a lot of foreign exchange, this
project must be speeded up and there
should not be any cause for staying
it.

With these words and without wast-
ing pme 1 thank wyou and resume
my scat.

=it wAgT Ww (wege) o A
qfq wera, & wmowr @er AT g
WY AR I TAC 97 G TT HAGL
fear | & TAwr Awdw w4 ¥ @
wer gwT g | fAwr o Zw #Y qeaT
Iq T F GaTETT Wi =@y & g
& AmgAr qx fdr =iy 2 ofa
AT ¥ AT 79S g1 § a1 wward
oY 9 gRY & | AT & AT "
g ¥ darar #1 AT AT S
S, gAY WE A% 9T ¥ AgTaAr
faeret & 1 THET WAT WEATE 97 gEAT
2 o am femEam 9w W ST
gEr
SHRIMATI PARVATHI KRISH-

NAN (Coimbatore): Is he giving a
reply on behalf of the Minister?

SHRI MANOHAR LAL: No, no, I
am not giving a reply.

SHRIMATI PARVATHI KRISH-
NAN: I thought vou have become a
Minister!

st ®AWT s ATl wETEET,
wit gv 7a1 2 ¥ f5 wfus Semw
giF &, g F A ov8 g §
agdt 7€ AT F(FWFH FAFAL N
ag &% & fr wfas Semes &1 a9y
sfcdama ¥ & U WE T &
TEAT 9T AFA 30 W FrAETA X
wA" ¥ WY F@ FEAT AT ¥ &R
at gwy gy & v fear & fF o YR
oz wega ger &, Ewr & wwda
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s ¥ foqagrgwr g | g wrwr @
ZATT AT AT § S T HaAY ot wmew
qu w3

R A Fr TSA GTYT F wHT H
TS AAAF AT ETE | SHAE
QT TV 2 T € Ko @ fEAT WIAT &,
ot fir aga wwit vww &) FreifE o
G TE LTYT WK PH oaWs A
22 FL ¥ ®o FATRT HIT T&T T&T |
afsw @Y =T S @H T 9w
o fFor M &0 W FT9 g1 AT
¢ | wfag & w=t wgEw ¥ wgav e
T 22 FLE To IMA IF 97 W AT
2 57 97 v T W7 g g T
fager A% ¢4 a7 & faae 57 )

15.00 hrs,

TR § N K AR 42 %@Ar
f& oo “or & Amfowr § 9y groor
e fF AN TR FAE
a1 39% 97 faAmT H g ava wHAT &
o gar At fx & & ogaw A AdY
gawr v ag # fr Yo owEes
g FIFN g 2, FrEnfE v oA St &
g1 & % oFreze F I " avan
faffmr 2 AT 3@ %7 )R & fama
gazaTd ¥4 g afr f&v @ aw
qMER fF F0 T T T & g
gaFr it T fzanr @ Gramr aifws,
s st az greom aw 1% 2 R oawrer
™ AT AT AT AL BiE B
varfra &1 9 7 AVE T w8
¥t 2 oq fAm mwrEzE FW & T
o w1 T AvAr AfER o adEm
o wAT AT WL AMAE JH FAATEA
¥ 1974 1 797 wI¥ 7 AFF Anw
faar qr = faq a7z ¥ A=
FIAA ATET T FHANCG! TL TG 77
fry @, saifeat &) ARE ¥ wawaT
frwrar war 9T, IART FHIT AR
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ferar i T 91, 9% Fewl o ot
FTET TAT 4T FAET GIAT FCAA & for,
T aF Al & fadg & A G et
T AT T FAiAfeR & FH=nfa
¥ gEETE 7 AAgT T @1 W Q¥
aw & Y= afgar s w1 whearE T@ T
a7 | 99 99 & Jear AT a7 TE g
HIT AT &7 F217 welr &, War fadew &
f£ g sH=frdr & Tmw & @
93 q2 A1 § W I A w1 A
a7 graT TfgT Wi 3w gAer faear

arfer, oY wdr Amr 2

T g § X JAM K 14, 7 @
e s @ "1 2,61 WA
Faw Favd & ) qg fert fawerr &
fr 3 ¥ w7 et FE a7
FIUT AT FW FA L WA
FAe FHAE T A A,
oT AT WA T T w7 @ g ahw
10, 15 &1 ¥ 19 57 2 &1 FHEET
araz & & 240 fam & amg wTRAY WY
TR FY AT Afgd | Ffew @I ww
AT g & 1 Fog ag gt @ o wfaerd
M IE FHATT & FH F G2 G
w7 ¥y & wiv fowr smw 9T W0
qEY TAT JTaT § IOwT TE q1 IEH
#& T 1A & | gAfAY & vy fn dgwer
e B ATATME §T & fAg amo
@& eqr 3 forAE IT%T e A

TE AT qH I TR oA ¥
F2AT E | 7T 9 T A0 5 @ Aw A
i #1 are forwrae ¥ fF oar wed
A wET T & | wa R g e A
AR T aga o aw gy A
t | T O & eET S T SIS
Hferhe g1 7 a1 o9 WA & 1 gy
¥oa P g1 W frger ¥ fAm
ST A AE@Ed TS FHAE FL 0 -
gwer Gar e g § s ww A
T § WK 39 R T w9 g
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aa 7R ¥ a2 fF wrw samr
TIIE HT TELF 1 a1 31 F3MET ATH
arfF F97 TeIr F Aear fraery
G

ZHR I o9 Har W@ 48 gq £
ST T & JATHA & AT 2 | g1 a8
®r g fF ot Lot 9] g W &
@ 2 SR Taeg ar AT frarig
TR 9% fFgT Sar & ar 37 3FIET AT
fgar siar @ s gaq afvae F qIed
FAM Y FF F2 37 a7 2 | A gAQ
g fF aF) Faat #1, 92 fqad IR
ArTIAT A HIC fFaaet F w7
& fag ag 3% @& & i w1 &y JF
qifF gasr AVFIA g7 g 1 "AU
HAY St ¥ 7T & fF a3 77 a2 fa=ie
FI AMfd g F1 FH A7 TF |

grfadr arg #§ FToE AT T B/
F1 FZAT 02T § | 39 § Fgq 9
TR Y &1 AT A Aty FH T
FE, A AT A2 2T & 1 11 I
F1 #ee fesely w29 9T FAT HWEAT
T g1 A8, S98 UF framaT a1 Oy,
TG ASY FEAT T | AfFA 7S aF
FG 91 A1 AT & | IT FAT AZES
F 3H T AR FLAF FT TF &TH
241 =rfga |

TF a7 | HIT FZF0 FArgar g
FRAAR A FEAIL & A4 F 0F
g qear & famd & 27« ardr & A
U Ef6F 9, AT, IF FAg W
W & | qg 9T UF EY 9T 7 F grAv
913 F 1| A 9T FAA[ AN Z1 AT 2
fF w9 oY RSz g 9Fa1 & 1 gud
IAT FWeI H AT W A AT T@T T,
31 g1 {5 ga 9o & fRag< g =iz
feq aear & fF 99 ae o aF
IS o1 Aa7 a7 qar & ) fat of
qIq a3 FIS TFEISZ ZT AFAT 2
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§ #edr wgea ¥ fAgew & fF
™ 97 A AR & avs 92 sfEa
VI 3 | w& AT & 5 S a3y gaa
far 2, well St SAat aXE eaTT 3 |

F WA Er 3T FAT ¥ A7 AW
TEIq AT 8, SAFT gH FHAT F9A 2 |

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): The Railway
Budget presenteq by the Minister has
been very nicely dressed up as to ap-
pear a very encouraging one because
it has the only merit that fares and
freights have not gone up. Therefore
for the users and for ths pavsengers,
on the surface, it may appear that it
is a Budget which is very encourag-
ing because it is going to be a sur-
plus budget and yet the fares and
freight. have not been raised. But a
deeper study will show exactly where
we are because I do not think that
we should be misleq by the window-
dressing and the sweet words of the
Minister.

For instance, you have to view it
in the background of the general bud-
get and I am certainly not confident
that the Minister will not later come
forward with a fresh supplementary
Budget to augment his resources.

Apart from that, when you take it
in the general context that is existing
in the country to-day, in the general
state of economy in the country, we
find that even the =2stimates of the
traffic that vou are likely to carry,
that itself is being affected. The Mi-
nister himself has said at one place.
‘There has also beeri a less offering
of traffic by some industrial sectors
due to varied reasons. The same trend
continued in December,” This speaks
of November and December and my
fear is that the same trend continued
in January, February and March also
because we know, for instance. the
crisis that has been there in the sugar
industry, the sugar-cane growers not
being able to offload their sugarcane
and many of the sugar factory own-
ers going on strike and many big



297 Rly. Budget,

sugar mil-owners and sugar monopo-
lists falling in arrears. At the same
time there is another example. But
for want of time I cannot go into all
those things. There is the shortage of
pig iron in the country. With the
shortage of pig iron, you do not have
to transport pig jron by rail and on
account of that the small engineering
indusiry gets affected and their goods
are not there to be transporteq back
again. In this background should the
Minister not have told us what he is
going to do? Because here we find
in the book Indian Railways—Year
Book, the Railways themselves have
said “that the increase in production
which isre!evant to the performance of
the railways was however rather low.”
That ig in 1976-77 and what is going
to be the increase in production now?
Has he taken that into account? Be-
cause after all the revenue.earning
capacity of the railways, particularly
that of freight earnings, will definite-
ly be affecteq by the general economy
and it cannot be viewed in isolation
from the general econon:ic conditions
in the country.

Secondly, the general budget has
also introduced an =xcise duty on
electricity and coal twg things which
are vital for the running of the rail-
ways. And what will happen to
the running cost of the Railways?
What will happen to your estimates
then? We would like to know about
that. I hope that when he replies to
it he will make some mention about
this and take us into confidence as
to what he proposes within the exist-
ing Budget to meet these new re-
quirements which he is going to be
called upon to meet.

Then the other point which disap-
points me is this question of social
burdens, because ‘social burdens’ have
been plaguering the railways for a
very long time. The Minister when
he was in the opposition was very
vociferous on that particular point but
now what does he hag to say? He
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just says something in a milk and
water fasion:—

“As the hon, Members are aware
the Railways have been bearing a
considerable amount of additional
expenditure by way of gocial bur-
dens.”

I don’t know why he shoulg state this
because he was himself aware of it,
but anyway, this is what he said.

“Perhaps the time has come when
this question has to be considered
in all its aspects and a portion of
this burden is shared by the Gene-
ral Revenues.”

when he was here on this side of the
House, I remember how he used to be
most vociferous and vehement on this
point.

I thought that he has had one year
to go into this mater, And yet, what
does he say about it? He only says:

‘I am going to have it examined.’
All  these years he was speaking
about it from here, he knew about it.
I would like to know why he talks
in terms of socialism, why he claims
to be a socialist and yet he allows this
kind of thing, for the capitalists to
continue to exploit our people in one
more way. that is, through the Rail-
ways by having this so-called social
burden. In other countries, Social
burdens are borne by the GoVern-
ment. Why cannot they be Borne by
the Government here? The Minister
does no answer that question at all.
All he says is:—

‘It needs investigation and exami-
nation.’

That is all; May I ask: What was
he doing all these years when he was
speaking on these things? ,Did he not
investigate? Did he not go into it at
that time? Could he not have come
out with something more positive in
this budget? Instead of this he just
iomes and makes this kind of a state-
ment.
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Then, he says, he is giving a ‘New
Deal to the Workers’. That 15 the
title that is given here. I would like
to say that the word ‘mew’ should be
changed to ‘raw’. A raw deal has
been given to the workers.

Since 1974, six demands are there to
be settled. Regarding Bonus, you
have thrown their demand out of the
window giving a petty fogging swim-
mingpool or a (ommunity-hall or
something or the other here and there.
Why promise workers bonus? Why
fight with the workers gn this? You
betray them: when you get on to the
treasury benches. I would like to know
this, when he talks jn terms of demo-
cratic atlitude and all that. If I may
quote, he =ays:

“This deal for the employees is
motivated bv my democratic pers-
pective of conducting railway admi-
nistration in full cooperatinn w-th
the railwav employees and their
trade unions.”

The only cooperation that he gets is
from a few chamchg unions which he
has He has not had any fresh look,
nor has he given a new deal as far as
industrial relations are concerned. He
has not cartied out the commitment
that he 1s morally committed to do, to
discuss with the Action Commuttee of
the NCCRF. These things are still out-
standing for vears and years. He
has become a prisoner 1n a gilded
cage, the prisoner of the Railway
Board 1n the gilded cage of his seat as
a Railway Mmister That 1s what I
would like to say. Why 15 it that
apilatione after apitations are taking
place? Why 1s that there was a hun-
ger-sirike jn Samastipur? Why is 1t
that there 15 a dharna now going on
in Olavakkot division by the Open
Line Works emplovers” Why should
there be a dharna there? It 35 for
two things: one 1s, de-casualisation—
this 15 what they want, they want
absorption into permanent vacincies,
increasing of gang strength in order
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to help to maintain the track and to
safeguard against accidents. These
arc the demands that are there. Why
is it that those demands are not met-
He talks about Joint Consultaive
Machinery, ec. etc. He cen go on
talking about the Permanent Negotia-
ting Machinery and all these things.
In fact, once when he wos replying
fo a question, this is what he has
said:i—

“Staff representations received
from any source are given due con-
sideration and necessary action 18
taken, The demand:. of a!l calego-
rjeg of stafl are considered and solv-
ed through the wvarious stages of
the permanent negotiating machi-
nery and the joint consultative ma-
chinery.” g

Bug all this has not led to the prob-
lems being solved, with the result that
today you have got such large num-
ber of problems. Large number of
posts 1n Class IIl ai¢ manned by
Class IV employees and vet they are
not getting any officiating allowance
Why? Abolitton of casual labour
has indeed become a mockery. Why?
A large number of cowtl cases for
payment of overtime are pending and
for arreas of pay and illegal retrench-
ments All these things point 1o the
poour state of labour relations.

In Quilon, labour courts alone, to
quote you an example, there are 1,500
cases and there are 165 cases are In
the High Court of Kerala. If one has
10 go through all the cares that are
there throughout the country, they
would outnumber even the number of
emploveecs who gre there 1n the Rail-
wavs and many of these originated as
far back as in 1973 Theiefore, what
pils the industrial relations? Why is
it that vou keep on harping on the
new Indusirial Relations Bill? Why
can't you, in the meanwhile, start
talking with the representativea and
have discussion with them on the
outstanding demands and see that
they are solved? For example, the
loco running staff had been drawing
attention again and again about the
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hours of work. The ten hour duty is
more on the paper and not in practice.
It is very important as far as acci-
dents are concerned.

Similarly, in regard to the North-
Eastern Railway Mazdoor Unipn led
by Shri Sarjoo Prasad and Shri Ved
Prakash Sinha time and again .* has
been upheld by the Allahabad Higl
Court as the only registered waion
and not the other one. So, where is
your Joint Consultative Machinery and
where 15 your permunent negotiating
machinery? Why is the North-Eas'ern
Railway Union which is there on the
Registrar's book and which has been
upheld by the Allahabad High Court
not granted recognition by Shri Madh":
Dandavate and his democratically 1un
Ministry? Similarly, _what happens
about the restoration of recogniiivn
the South Eastern Railways Union
which has a demorratically electcd
leadership of Shri Indrajit Gupta and
Shri Roy Chaudhury? So, there is no
gnswer. We only have (bis—whut
shall I say to it—that generalisation»
are being made by the Minister
whereas, 1n practice, we find that even
as regards the operation staff—he is
talking about accidenis— you do not
even think of lifting of the b n on
the creation of new posts which are
required for operational purposes’
Take for instance the question of As-
sistant Slation Masters in Gooty St-
tion who, time and again, have been
bringing to the notice of the adonis-
tion that there is no relieving Assis-
tant Station Master. They have put
very heavy traffic (o deal with both
in tern.s of goods and in terms of
passenger traffic. Yet there is no re-
lieving assistant station master there

Similarly, when new posts are he-
ing sanctioned as a result of the new
super-fast trains that have beep intro-
duced they are sanctioned only for
those trains which had been introdu-
ced since 1977. It is not done fcr i1he
new trains-—-fast trains—which had
been introduced in 1974, 1975 and
1978. Where are you going to draw
your yardstick unless and until you
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start talks with the workers
and have discussion with them.
you have not increase the staff—in
You ate supposed to increase the slaff
order to safeguard against accidents
and so on. Many an accident that
take place are atiributed Ly the Mi-
nister to either sabotage or to mecha-
nical failure. But, in the final analy-
sis, I would say that you can attribute
most of them to human failure lor
the simple reason that whatever so-
phisticated device you may have,
who is to operate that cevise? It is
operated by man, human mind and
human brain. That js to say, these
devices are operated by them and, if
human mind or human brain suffers
irom fatigue and if he 15 nol given
rest sufficiently, who has got the sua-
rantee to see that the machine is
functioning properly or not? What
happens it the machine is not func
tioning properly?

Aparl from this look at the manner
in which machines agre maintained—it
15 horrible 1o say the least. Even to-
day 1n diesel shed in this country wsnd
in the electrical or diesel loco sherd,
there 1s what is known as cannibalism,
which 15 frequently resorted to. Shr.
Sheo Narain Singh. do you know what
15 meant by cannibalism—it does nt
mean your eating up Prof. Dandavate
or Prof. Dandavate's eating you up.
Canmibalism. as far as the machine
goes, is thal when the spare parl 1s
nol available the same 1s taken from
another engine and put into the cn-
gine under repair. What happens is
1his.

Then there are a large numbers of
machines that arc still there for get-
ting them repaired and so on. And,
at the same time, you find that space
parts are not there. You highlight ‘hc
sophisticated instruments. Take the
case of the spectrogroph. This 15 w1
instrument which can identify or noint
out where the defect is in a diesel lo-
comotive. 1 doubt whether you have
seen it at all. Why are you nodding
your head? Ilow many of them do
you have? I will tell you. There are
seven such machines on the railways.
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[Shrimati Parvathi Krishnan]

When I was 1n Guntakal, the spectro-
graph needed a spare part or replace
ment of the electronic indicator that
was there For two years that 1s peud
g sanction here The tforeign firm
that set-up that spectograph has 'nd -
cated that they will replace that .adi
cator free ot cost provided that the
Indian railways pay the {ransport
charge~ For lack of sanction of traus
port charges this particular indicator
13 not bemng replaced We are being
told of the efficiency What affl-
ency [ would Lhke to know' Flundreds
and thousands ot such examples aive
there but in the Limited time thii we
have we cannot go into all those 1
am only trying to highlght ¢t s
very important thungs I'his links up
with the accidents It 18 no use say
ing sabotage sabotage and sabotage
You are doing nothing by way of =t
ting with the workers and going into
the guestion of maintenance et

Sir comung to re-structuring o. th
Railway Board the Additionual Men
bers 1n the Railway Board are now
called Adwvisers It Just 1 cha .
in the name You call {iem Addi-
tional Member or Adviwer the point
remaing that the bi®se¢ UDucture ™.
mains exactly the samc Even with the
question of delegation of powers tar
as the compulsory depos{ stheme |
concerned there was total contusior
the cvclone aftected uneas of South
In Madra it wes puwd to everyore
from Class 1 officer downwards where
as 1n other places 1 was held up
Dharna 1s going on just now in Por
nur-Olavakkot Division ¢  Southerp
Rarlway io get this mone which 1oy
are supposed to get A strike hada 10
be resorted to in the Signal an' Tele
communication Workshop at Podanui
This 1s the decentralisation

I am svery glad that the Vhnister
has come Therclore T would lhke to
Iink up this question of accidents als0
with the question of work morm= nd
the guestion of having a happy and
contented railway worker which 1s a
must for anv rail 3
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Sir, I would also like to say thus
When you give us the labour costs of
per capita, you give ug the figure of
Rs 6320 for 1976 77 But this figure
includes Class 1, Class 11, Class I1II and
Class IV I would like to know the
break-up of the cost Everybodv *fries
to say that the railway workers are
the hest paid Prot Dandavate knows
that they are by no means the best
paid  On the other hand they are
miserablv under-paid 1 would hke to
know what 18 he going to do about
this?

Lastlv  Sir the Viimister has saiG
nothing aboul the progress ol electr
fication and particularly, he has not
indicated as to what 15 going to be
done alout the clectrification ot the
Madras Gudur and Madras-liruvellore
whith has been pending for 1 lang
time In the Southern Rallway Temin
Nady 15 sorely neglected as lar 15 the
quiction of conivulsion lrom metie to
broqad-gaupge 15 concerned Vst parts
of Tarml Nadu continue to be served
by melie gauge and there 1s no 10d -
cation 15 to when you are going to
sev that the Dindigul Tirunelvelll s>
fior s taken up In fhe South-West
of Tamil Nadu there 1s broad gauge
whereas Scuth-east 1s neglected It
has tecn neglected by the railways for
veals and years and ycar ifter ear
we ome with this demand We know
hov much time 5 wasted and how
husiness and passengers suflel on ac
count of transhipment from Egmore
to Madrns Central Esven the Stations
are not the sime s you have n
Lucknow for instance You have to
go from one Station to another Ihe
other thing that I would hke to 1dd
15 whv 15 1t thit the Nilguis Express
1s not dieselise | All the other t1 ms
in the South-West Broad Gauge CTec
tion of Southern Railway aie diesel-
1sed The business commumty
the workmng rcliss and everyhody clse
ire traveling from Commbature and
Nilgiris —the Qucen of the Hill Station
to Madras But that 1s not dieselised
Why® I would like to know why that
should not be dieselised Moreover
in the Kovai Express, the air condl-
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tioned chair coach has been wnth-
drawn This Express train has been
widely used by the public The peopie
who cannol afford to go by car be-
cause of the hike in the petrol price
may hke to go by air conditioned
Chair Ca1 and thereiore vour income
would go up I would appeal to you
to restore that coach

When I have raised on the floor ol
this Hou-e not once but twiue the
qucstion of integrated transport poli-
cy the hon Mimister has saxd 1t shall
be my constant endeavour to keep an
eve on the mtegiated iransport s/~
tem His eyt 15 07 1t but theje 18
no reflection of 1t in s speech I
would |l he to know what 15 done to
divert the long-lead traffic to the rail
wavs and leave fhe short lead traific
to roalwiys Whether the Mimisler
has taken the trouble to sce {hat a
relerence 1S made to the  Plannming
Commussion  for alteration 1n the
teims ot reference of this? That s
an issurince Re gave Therefore Sir
1 hwe my serivus doubts as to bow
constant 15, his endeavour because I
think the endeavour 18 absent wher
thc speech dies not 1cflect it nor does
the rcport reflect 1t at all

¥ waew ¥ wew wAr (W fw
AW ) TSR wERA, W Ww
FTHAT AACE T T 79 797 Ao

FT TET 0 LeIVEAT FIH FT WIF@T F217
tegr 1

9 A9q TA] IWE 97 | &l
H 2 AW F W oW 7 ogw
I3 AT ¥ IT OEEHr 97 woAT
T A oS & O v A
FrT f5 =1 & awy v, 77 gt ¥
AT A FE B AT g TEF § IAT
art ¥ WY s Pasre woe 7+ ) & A=
w1 a7 favare femmar g fr 2% faewr
W A IV HT FATE €T ¥ A
w1 qTeT wer | Gy A fyer fefer
FT FT9 §—H 9T ¥ sTrar—arar faar
g A oo Sarrgm. .
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st W PR wreRt (wEAq)
w7 ¥ fadrr ?

st ferar Aveae ;1 wite & fyeor

St W17 TRCC wrenY : U wEHT
& wre & fzara & g arfed

st foxr Ao 2 " ¥ 93 AT
& woAr FiRT A Ed FT@T E
for wradYa wewdt & oY 99 ST A
¥ awe 1 @ fear g 9wy &
AW mratdes ¥ A WY gAv WY
HETET FT GO 771 94 fewr 7 AR
FarE AY # f foes A o 7f 7 Gar awz
FET AT | T F&T F qEaifa qEedr
FaraxFrtgarare fFg & 5% fog
¥3IT A AT AR E | & fAa A
o FY g7 Ay g fe g 7= ey
SY FT ATAT F¥ AYE & OAT Afefwae
faerm &, g o & ag fowdy e
FT I7T SUTET TRAAYT & | o qAT
& F7viY TvgE aF ad g, afes iRy

BECH F AT AT T G 0

AAAT & TAY gl & G AA7 T
=i FraT & | 7T AT T
SaqT 7 qATL T wae faar 7

SHRIMATI PARVATHI KRISH-
NAN On 2 point of order In the
morming a long discussion took p'ace
and the whole House on the adv.ce
of the leader of the House de-
cided to forget about it Now I do
not think it 1s proper to refer to it
now It should not go on recoid

MR DEPLTY SPEAKER He will
not talk about it any more he may
continue his speech

st firw wromw ¢ dar sfrae
19 TE W AR |
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IMer Afga & favarw femrar
£ % 91T sameat Sw e | A s
FTRATEA I 1 77 ¥ Fzfor w7 wram
w7 fiFaT @ giTag @ar 91 39 ¥ A19-
| ATT ATAT W gy WO ) 2w
HATAAT a7 AT TET T .
(swmava) ... 7@ & & Q0 #R )
9 IW & 17 g7 I /T ATt
2R | OF qrTOArT gAY oF @Ay
gAT FIM, TEY ATT ATAT AT S grm
WY AT qrAr WY A 0 Im AT R
A famm Fardza i | (wwaw ) |

az @1 g1 o€ AYAT FY aqagr
gfrodt Far? g Y AT g7 wRr AT R
gfradi FY asTeren wraa F7E1 8
I FAT ST A TR 7 w0 2 R 7w DT
fog sT @ FY 27 T 1 IT FT A
HF AT XAT Z | AAAD AT FAT 7
AT 7T & 1 & A 2Pl & ogar 3,
wif fomme fefmafer | wd ate
fefmfrer =12 a1z #from &) oz
=ATE WG AL}

st 7t T wwTRY (waTT) coAd,
gfam g =nfem

=t fer A @ wTT ATAW
&\ TRW Y FAY § W oAeE W
# ot arzar g fF #Fem oY 37
ffeneday +F foraa fr o 73 | gwvdr
R o A wAA 2 A v afraa
& fAu, osoeT TR Wi Gy
g F AT s AT AT aRE 7T
ez fragwa 21

qw wradte meen : Prfemfom ot
1597 /2 7 |

=t fpg Arcma 15 9 = W

gt =, a7 )
st fo WMo maf (FaTEIAT)
giedt | w1l 2N w=a 7))
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Wt faw wromer @ 9g & fordo
ﬁmmwg.

SHRI DHIRENDRANATH BASU:
What about the Railway Board?

sft firer arcrawr 39F A€ 6T e
TR feard gqamr @ gatewT of
arzd= 29 T a@) frwran £ & fv S
w1 GFE FAA { %0 &AAT fAIAT &)
mFEfaT g TR o @ E
&t |1t g gy, FEAR W R oA
2AMY AT wrAAT FOUR WA T §
q g A9 qgr AEY 2 ) § gW A qudr
¢ 5 ag S wnwa g1 AT A T
ST Y 1 A AT AR 3 6 e
3 TW @ & omfiEEw ¥ famogwy
11 4T Ao gl THo ¥F wmyafuyy
w1 7Tz et 3 9 14 7R dm
&1 nutgee fEar 2 O ew 0w amm
VAT AT W FT TE & AR AT
Fem & fAU | W 7 A 7 wEr

You shoot me wou kill me why are
you killing innocent pas-engers®

& o 37 mfaar 7 9war smgaT g ot
#¢ afraa av gady afmaw & aw e ar
it Y a1 ¥ AT 0 W WA
wv 72 # % za 7 3w 9w a9 o
T E AT & 7 & wgen g fwowTw
qF W7 AT 2, 7Y fAfrze #1 AT
gF9 ¢ wfET s e ®) a3
TAMTAET | AT gEHIG 2 A1 ST AL
HHRELT 1 AT A )

7% Wt fowraw 2% fF frwei &
€ wEAE 7 | frge AW AR A Al
frague o avaz & & wvaar g B dar
DN AFA T AR AT RIAF AT R
F\ 7 faeeit g W TerqTA WY W@ F
a7t A ot grAw g7 R
& oeft qeard T 9T ) A A wET O FEr
f & a=f wafau amr g fie w@r ax
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Wit wY freraa & s Fordoe & fag
ITFITY, 1T /LT, TIGTF 37 T
ag sy mowv fowe Famar & A
T AT HANT F1 A7q TTESA  HY
foear & 1

AsTA WFITA, 4 TAIT W@ owET
q7 | (wwmyer) @z A g @ar fmr
fir fagd Arq |17 € A1 7FT WA,
II5 AFEE | EATTT AN OF AqAw 3
FERT AA wAM T 793 Prar g
(sqxra) A & afr Tav g

TSTA HI1TA, TR FOTT AN FEAT
2, 7 17 sT0L1 A BT g fagv fafaeey
&7 | 77 fxeq wafafzs & 1 & "Fx
A4 FT BHT A £7 TFI FAH AT
w1fifzs % vo17 1299 frArsla nads
AT | TZAY HFAT BT FHA TTAFATH
vEAig ¥ 2390z fwar 1 AT "
7Y ¥R A4 TG F | (oW

qiFfr #Y, =@ WY AT wA 2
| wEa & f gfFaa £imar ) (saaam)
g 39 %yl fF a7 gfge, a7 g3
g1 AT FW vder T, TA AT qE
FHE | TART A § AT 9@, A
g7 FT T, 1 sww fafrer
o7 qTM | "7 gfqe oF T #nl,
Hre-aTT gfaad we|r T &1 Wy
gfrad & gl | gEy 4 dm oI
qT gu ¥ AT &1 gw fefrcfia s
2, gy Te & v A g\ 2
a7 gf T a3 %, ¥ 39
T P oendt F wearaTe W 9T ) gngw
a7 9z =T mm § | 97 $9 S g
HTZ , 99 geaT v @ ¢ 1 fusawea
Sft @gr w7 § 1 FWA IAY wEy fF W
o Tght fv a# srew fafreet awman
oTg, AEY AT B W ESATE S, WA
T AT Y R AT | A AR T w2
wr foar fir § AT @0
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o Wt T AT . AT
¥ At ¥ O At ge Tt wer o

o fom Ao . T WgT R W
qEE | AT YR A § WA
{8 1 ag T 57g o 7 oY frard ) Y
T JAMH TR AR 2

ST WFIEE, g I q9E g
oo mua dw e @0 (wwae)
0 §ieT W W GHT AW wIOET
% FAw F gnfafew R F oW
A o wafafes swr @@ 0 Afew
TR 7 AA=R grm, s g e
waA & frm feamd 2t 1 g R
T a7 1 (sdam)

THWTT KT AT A gETIr fAeeT
3 w41, & ¢ favam fren w2 w0
7 fr faa fam 3= ewdy mamw qur
ar 37% AWt fer g greee_m@
g | 7 AT T F WA g | qrAHaT
7 WF WoS! TAAYAC g VEI & | BHE
fo & w9 AFALT T ggEAE AW OE
fir e WEaw ¥ w firar 0 = T
FH{ WY weraE §F o 2 fe s
83 WU WU Y 3FF F1 & | aF 69
A WO & g gl & ) gy wer &
T FBT A &7 wea whastfor &Y
F71 § fiv vz amew m e Wl oY
F1 D11 ATE AR FTOF AT qE
I & SeTed 5T TEegHe g )
areT A g w @ 1 gwR awnfrar
1 IfaT o #3w 2 ) Enw oWy
fre 3 = &% o 7R W o S wR
AT AT TR Y1 ST EHTY WEEC E, I
g & wgar § Br ogr wowr W ST
g faed & == oy A &Y
qradt gafaw s 72Y ara e 6T T2
wTH ¥ |

w A ¢ fr g femdde &
WTHI FIRTHOT § | G WA aga e
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[=fr forg 7iTram|
I g | & SIF gEaIg Jd@1 § A
FHATAT 1 {1 AT IATE | AfTAT
aiat & A FLAT g 5w oF A

FATHT TF W AIGHT a1 AT |

aEa Fr grq T FrOTET | TR
X ® fasmaa 1, § S99 7@ S@r
Al | FHF qA ¥ qFloH FHEY
481 g | g AT 3z, 19 4T &I | S
saFr foae geEfr &t ot B I
WA TOIAT | 9 W=\l & a1y § oI

IS F FAGT Fam 2 |
SHRI K. P. UNNIKRISHNAN (Ba-
dagara): I commend the hon. Minis-

ter on his excelient maiden  perfor-
mance.

=t wAt vw FwEt(Fa) - F Sar
ST & oF a9 qed1 £ 7w oag o
qf@as @@ 2, 99 5 g7 aweEn
A ad FW &, a1 "l SF @ oA
qqe A g fF I8 0F @ A1 37
q% 6 FLG 9 a8 9o J91T o9
AR S AT 04 a1 9 a8 TS
F FIH FA @ & | FB GAT TFE@qT
ams g ?

=t feg Mme ;. §9 5gr  fav amrer
s #1 feg & A feard v & 0

SHRI PURNA SINHA (Tezpur): Mr.
Deputy Speaker, Sir, I congratulate
the Railway DMinister for presenting
this practical Budget. But at the same
time I have got my regrets, Las!
year, in the last Railway Budget. in
regard to backward areas, I had men.
tioned about the grievances of the pec.
ple of the North-East. It is not one
State, it is six States together. About
the problems of North-East there are
some pious wishes expressed in the
speech of the Railway Minister in
which he said that he had made ap-
peals to the Planning Commission and
the Ministry of Finance to provide
him with the funds for ihe prowvision
of new lines in the backward areas of
the country. But then at the same
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time he also stated that the North-
Eastern Council has proposed cons-
truction of some new lines, short lines,
for the Member States. The propo-
sals are also the pending before the
Commit'ee set up by the Planning
Commission and a decision on them
will be taken shortly.

There are demands for 13 lines in
the North-Eastern region. These 6!

1. Silchar-Jiribam rail link

2. Jogighopa/Panchratna-
Darangiri rail link

. Balipura-Bhalukpong rail link
Gauhati-Burnihat rail link
. Gauhati-Dudhnai rail link

. Lalaghat-Lalabazar-Sairang
rail link

7. Murkongselek-Passighat
8. Tipling-Itanagar rail link

[l

[}

=]

9. Amguri-Tuli rail link
10. Tezpur-Bhomoraguri extension

11. Dharmanagar-Kumarghat-Agar-
tala

12. Kumarghat-Kallashahr

13. Akhaura-Agartala- Sabcoom-
Beloniea/Belonia RS.

These 13 lines in the North Eastern
region are the shortest possible lines
for which there are demands in the
country. As far back as in August
1977, the Minister was pleased to as-
sure me that these projects are being
taken up. But after that so many
months have passed. The constrainis
placed before the Railway Ministry
by the Planning Commission and the
Finance Ministry in not providing
funds for these backward regions nave
hurt the feelings of the people of that
area. There is necessity that the
Railway Ministry should extend rail-
way lines to the capital cities of the
States in North-East. If the cities can-
not be reached, at least the lines may
be extended as far as possible, to the
hill regions for the betterment of
communications and transport faziii-
ties. You cannot now lay a railway
line upto Shillong which is 4,900 feet
above mean sea level, but you can
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presently go up to Burnihat which is
the nearest point to which the rail-
way line can be taken easily so that
the remaining distance can be cover-
ed at less expendilure by road trans-
port. In this way you cannot ap-
proach Bomdila which is the Hepd.
quarters of Kameng District. But you
can reach Bhalukpong from where
motor transpo:rt can lessen the lead
and ihe cost on the consumers 1n that
region. You may not be able to reach
Ianagar, but 1 do not believe that
ltanagar cannot be reached. Itanagar
18 the ecapital ot Arunachal Pradesh
which 1s accessible. It 15 almost at
the plains area of the hill region of
the State It could be reached hy
rail, but there is no project taken up
though we have demunded a railway
line irom Gahpur to Itanagar In tnms
way the Lackward regions of my area
have heen neglecled Uy the Ralway
\imistiy in view of the cvonstraints .m
pused by the Finanee Mimistry and the
Planning Commission on all new pro-
weels envisaged by ol

I tind from the present budgel tnut
only Rs. 47 lakhs have Leen provuled,
out ot Rs. b6 crores which are avail-
dable o1 ewlension of new lines in the
couniry The progress ol conversion
ol (Gaubhati Bongaigaon metre gauge
I ne into broad gauge has been wery
slow. The late<t anticpated cost 1s
only Rs 2479 Takhs The appros:-
mate expenditdie 15 only Rs. 380.000
The provision  for 1978-79 is Rs
R 248,000 The remmning works  wall
cost only Rs. 18 51 lakhs tlow long will
this project tuke® Th.s 15 anolher
instancve of a slow public sector indus-
irv type of functioning. where thngs
are lakmng a long time, and are lw-
hind schedule The need for thig pro-
1ecl was agitated by people for a 'ong
time, 1 e for len years. Why should
it take so much time? The estimate
for the Caleutin Metropolitan Ratlw.y
protect has gone up from Rs. 120
crores o Rs. 240 crores As wears
pase hy, the estimated expenditure
will rise; and the cost of construction
will be 4 or 5 times the original esti-
mated cost. These projects cannot be
delayed. We want these things {o be

completed soon. If they are delayed,
the cost will go up. The cost of the
Calcutta Metropolitan Project 15 going
to be Rs. 250 crores, because of phase-
hy.phase construction. Small poriions
of work are taken up and small
amounts of money are sanciioned, from
year to year. So, it takes a long time.
1{ one project is takem in hand, it
should be completed. The Calcutta
project serves a population much less
than a crore. But in the North East.
the population 1s more than 2 crores.
They don't need so much of money.
We have asked the North  Eastern
Coancil fo bwld a 1au-cum-ioad
pridge across the Brahmaputra bet-
ween Silghat and Tezpur, in order to
link up both the banks of the river m
the Central portion of Assam. It will
bensht not only the people of the
plains of Assam, but also people in
the hilly regions of Arunachal, Naga-
land. Mampur and others It will cost
onlv Rs 27 crores more than what
the road bridge wid cost. The Riul-
ways can easily provide Rs. 27 crores
i order to augment the eilorts made
by the North Eastern Council and the
Awsam Government, to improve =om-
munjeation in the Stale. [ hope the
Hailway Ministry will look nto this.

The need for the extension of rail-
wiys hus been vowed. nol only ULy
Members on this  side, Lut also by
those from the other side. As Mr
Qureshi, the ex Railway Minister
sanl, we should develop the railway
system n Mampur. Mizoram, Aruna-
chal. Mizoram and Tripura. I would
request the Minister to look into this
matter with ureater urgency, so that
people nced no longer remain 50 back-
ward as they are. The eatension of
railways will help improve the econo-
mic conditions of the people During
the last Chinese aggression, the rail-
wav line was eatended to Morkang-
chalak. That area was very back-
ward. It hag since been developed to
a great extent. If railway line 18 ex-
tended {0 other areas in the North
East, people will find means of com-
munication. And the foresit produces,
produced in Arunachal and other fub-
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Himalayan territories will be brought
to the industrially developed areas,

and peopiwe’s economy will be benefit
ed

I guite agree with the statement of
the Minister of State for Railways
that there should be one umion 1n
Indian Raulwavs The policy of the
Government 1s tihat there should be
one union 1n one industry tor the
purpose ot having negotiation, and
joint consultation in all matters But
at the same time the interest of the
casual lavour has to be protec ed
There are more than 10 lakhs ot
casual labour all over the conntiy
and they have been working for mare
than 10 to 12 years We have to j13-
tect thet1 interests In cvery zone
every division we And a large wum
ber of people who are being employ-
ed as cisudl labour for years on end
and still they are not being given the
temporaty ©1 guadst petmanent stilus
The lot of these people should be 1m
proved and they should be abso ue
There v u talk of emploving n7e
men 1n The railwavs in order to sive
better service to the people This ov
porturuty should be taken advantage
of 1n order to convert these casual | -
bour into quasi permanent or peim.-
nent emplovees as that would h»e a
step 1n the nght dintechion

Coming to better wagis for railwan
workmen 1t 15 verv will known to
the House ind the Mimstry that the
creation ol the Boothaungum Comin i
tee whith has been set up bv the
Governn ent for the purpose of assecs
ing the wi2e pruce and remuneral on
policy has been rejected by the 1ep.«
sentatines of all trade unions of wore
keis all over the country Theretore
mnstead ol wating for the consirdira
tion ot 1t rcport the Ratlway Minastry
shoul | aevise thenr own policy for the
fixation of remuneration for workers
of dittereni cale ornes 1n the dill -n
regions ©of the country Standari
wages may be fixed for thum e -
where and amen ties must also Le
provided to them
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At the same fime, I must also men-
tion the hving conditions of rallwey
men working in the border areas ol
the couniry In the North East, there
are some stations where there 15 no
human habitation nearby The rau
way employees there do not have the
tacilities of electiicity or drinking
water They live in sub human rcon-
ditions 1 have seen railway men
slecping on the verandah on the piat-
form or the waiting shed because they
have mno other accommodation I
would say that they should be provd
ed good housing lacilhities habitable
accommodation and good drink rg
watel Ihen wherever possible the
stations should not be at such 'oca-
tiong where theie 18 fear of erime hy
dacoits or thieves of railway propeity
One impottant safeguard in this res
peet 15 the provision of elecinicity
which should be done whereier pos
sible

With these words I support the rail
way budget  But again I hope the
Rulw 1y M mster will lookh mmto the
grievances whitch I have vouwed o or
lLer and improve the railway system
n the backward areas of the countiy
specially 1n the bordering North E t
area and trv to remove the grievs-
ances of the people as early 18 pos
sihlc

SHRI SAUGATA ROY (Barrack-
porc) Mr Deputy Speaker Sir there
has lready been a lot of dehate on
the railwav budget and o very 11=
teresting and amusing intervenbion bv
Shri Sheo Narain the Mimster of
State for Raillwavs With that inter
esting nterlude I do not want to
repeat what has been said ¢ irhier

1 would request the House to look
at the railwn bLudget [rom a difltes-
ent angle My experience or under
standing in the past has Leen that the
outlook or orientation in all earlier
rdailway budgets has been either poli-
tical on personally political If I may
explain 1t a little further, normally
what happens 1s when 1 Memher
from a particular State becomes the
Railway Minister the people from
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that ares expect improvement in the
raflway communication in that >rea.
So, you see that during Shri L. N.
Mishra's tenure ag Railway Minister,
the Samastipur broad gauge line was
completed. When Shri Kamlapati
Tripathi became Railway Minister, the
Howrah-Delhi Deluxe train was made
to be routerdd through Varanasi, and
people from Varanasi got jobs in the

railways. No guch aspersion can he
made against Shri Dandavate. In ‘ect,
he has neglected his own area in

thinking of a national outlook for the
railways, there ig no doubt ebout that,
but his approach to the Railway Bud-
get has Leen basically political.

I 1 may say so, this Railway Bud-
get wus presented on the 21st Feb-
ruary, when his own State was going
to the polls on the 25th February
Shri Dundavale very well could uot
present a Buadget showing an increase
in passenyer fares or freight., There-
fore, he had to present a Budget which
had fo be neutral. And so is the Bud-
pet. It is tinth neutral and colourless.

That 18 not to say that I do not
congratulute h.m on the good things
that the railways have done in the
past year. In particular | want to men-
tion the umprovement in catering that
has been promised. That is definite-
Iy a boon to the lower class people
who travel.

1 also rongratulale and welcome the
iwlea of introducing classless  trauns
which in a democratic polily like ours
18 ahsolutely essential. In this res-
peet, I want to mention the Gitanjali
Express on board which I had the
fortunce to travel. I think it is a new
concepl 1n railway catering and rtail-
way travel altogether. Also, I want to
thank the Railway Minister for having
a plan to make the calering emplovees
permanent.

But now, as I was asking, what
should be the outlook of a Railway
Budget? Should the outlook of a Rail-
way Budget in a country like ours l'e
to say that the railways have no defi~
cit this ycar, that we are producing
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a surplus, that we have not increased
fares and freights? Or, should it be
to say that this year the railways will
contribute s0 much in a qualitative
way towards the improvement of the
economy, towards the improvement of
the structure, because it has to be
understood that in a backward coun-
try Like ours, raillways form not an
important but the most important ond
integral part of the development of
the economy?

I am sorry that orientation is not
there in this Railway Budget. The
orieniation 1s not towards develop-
ment, the orientation is towards pre-
senting a surplus. That is why, as
many other Members have already
mentioned, both the plan allocatioa
and the allotment for new lines have
gone down this year. The outlook of
the railways should be that they
should increase efficiency, that al less
cost they will be able to earn more
revenue, that they will tax more thuse
sections of the people who can pay
more and that the increased earning
will be spent on the wellare of the
railway employees, on the welfare of
the poorer passengers and, mosl im-
portant, on the construclion of new
railway lines. And from that angle,
this Budget, I must say, in spite of
the surplus that it shows, is very dis-
appointing.

Before I go into the causes of the
disappeiniment, let me mention that
the big surplus that has been shown
cannot last because with the General
Budget showing a deficit of Rs. 1050
crores, the Railway Budget cannot
hope to remain surplus for very long.
The immediate impact of the deficit ot
the General Budget will be escalation
in the cost of fuel, and it should not
be surprising. and we should not
blame the Railway Minisler also, 1if
he has to come again with a revised
Budget estimate because of cosl esca-
lation. So, the desired outlook, T say,
is missing in this Railway Budget
Something 1s mentioned about rew
lines. When we take a backwardi
area, their main demand is that some
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new rail lines should be constructed.
Let us judge for ourselves as to how
much rail mileage have we added to
the railway system after Independ-
ence. When the Britishers left, we had
34,000 miles of railway lines. liow
much have we added to this?

16.00 hrs.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): Now
it is 61,000 kms.

SHRI SAUGATA ROY: This 15 not
even double. The reason ;. that orien-
tation towards development was mot
there. You go to Trnpura, the only
demand of the people of Tripura 1s to
have a rml Lne which goes through
Agartala. You go 1o Cachar, theu de-
mand 15 that the hill sectifn irom
Gauhati to Silchar may he bult
through the plains. You go to Megha-
laya They want a railway line upto
the foot of the Garo Ilills. You go
fo West Bengal vou go 10 my consli-
tuency. West Dinajpur, which has ar
area of 200 nmules but the railway line
15 in 5 kms. only. MPs have come
and MPs have gone. Promises have
been made but not fulfilled. IL.ook at
Howrah-Amfa Raillway line. Martin
and Co are operating there. They
can operate as a privale  company.
There are promises in this year's Bud-
get for the construction of more rail-
way lines Bul 40 lakh 15 not the
money al all, ag the Mimster knows,
in building a railway hine With re-
gard to the i1ailway line in the Sun-
darbans, we see that survey will be
taken up next year. We have the
Metropolitan  Transport Project 1n
Calcutta. Out of a total outlay of
Rs. 250 crores, you sanchioned 11
crores in the current yeai's Budget ard
115 crores for the whole Siath P'an
period. How uare you going to iulfil
the aspirations of the people?

‘With regard to railway lines, open-
ing up more areas should have been
the concern of the Railway Minister.
When we reach a certain level of if,
then the question of consolilation
comes in. But we have not reached
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that stage of development 1n our
country when we can say that we can
consolidate. In a backward county
like ours, the first priority should be
on the development of new lineg and
opening up of new areas whether it
is Assam, NEFA, Meghalaya, Tripura
or Manipur. That outlook has been
missing from the Railway Budgets
for the last 30 vears. And that out-
look 1s missing in this Railway
Budget also,

Of course, the Railway is the big-
gest public enterprise. 15 lakh peo-
ple are woiking in the Railways. One
out of every hundred Indian 15 on
board the Indian Railways everyday.
It 15 & very bif network. So, the
gue-tion 15, how is 1' to be ruled? In-
spile of delegation of power the Hail-
way Board js still ruling. The main
concern of the Railway Board 15 fo
present a clean face to the Pariament
and to the newspaper reading public
in the big cities ‘That 15 what they
do with the Railway Budget They
know that the Minivlers have come
and Ministers have gone Madhu
Dandavates have come and Madhu
Dandavates have pone, 1 expecied
this year that Mr. Madhu Dandavate
would take a bold step. When every
Ministry ecan function without a
Board, why can’t the Railways?

PROF. MADHU DANDAVATE: To
put the record straight, if the Budget
is unsatisfactory, I wholly own that
responsibility. I do not put the blame
on the shoulders of the Railway
Board because jt 1s not their job. It
is my responsibility gnd I take it

SHRI SAUGATA ROY: You have
bevn verv fair {0 vour officers. But
you should also be fair to the public
at large in the country. It is all
right, you defend vour establishment;
it is your establishment now. But
you have a bigger establishment alse,
a bigger constituency also and that
constituency is the people of the
country. I say, let a new outlook
prevail in the whole railway adminis-
tration.. .,
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That is why I say that a new out-
look is necessary at the whole process
of the Railway budget and a new de-
velopment-orientation js necessary for
the Railway budget. It is necessary
for the Railway Ministry to come out
of thig strangle-hold of the Railway
Board with the most yptodate stream-
lined apparatus which will be refiect-
ing better the hopes:and aspirations
of the people at large.

Again, the attitude of the Railway
Mustry 1z reflected in two small
‘words. In the Raillway Budget, 1t is
stated that due to “social burdens”,
we have to incur such and such expen-
diture. That is mentioned in the
Railway Minister's Budget Speech.
When you are doing something for
your employtes, why do you call it a
burden? Is there not a better word
in the dictionary? Can't you call it a
“goeial responsibility”? ‘When you
call it a burden, it 15 reflecting your
psychology. You are taking it as a
burden. It 1s not a burden. It is a
social responsibility of the railways.
If 1 may say so, the Railways have
been very far behind in fulfilling the
social responsibilities towards lakhs
of casual workers who are still work-
Ing in the railways. Their problems
are there; their problems will come
up again and again. The people are
born as sons of the casual labourers.
They join the railways as casual
labourers and they continue so till
the end of their lives. There are
many of them. Can’t the Railway
Ministry take a decision once ang for
all that—uptill now what has happen-
ed has happened—from 1978 onwards,
we have a 10-year phased programme
in which time we will end the casual
labour?

PROF, MADHU DANDAVATE: In
the Budget Speech. the expenditure
incurred on the staff has not been
described as a social burden. Only
where we havae been carrying on

traffic below cost and having un-
economic lines, where we have been
losing, all that we have called a social
burden. All over the world, that is
described as a gocial burden. I have
not described salaries ang other bene-
fits to the staff 45 a social burden
which is of the order of Rs. 170 crores.

SHRI SAUGATA ROY: If you are
running uneconomic lines, why do
you call it a burden? Why don't you
call it a responsibility towards the
backward area? Ig it not the reipun=
sibility of the Government to remove
regional imbalances? I wanted to
mention it as an example and the
outlook that is prevailing in *h¢ rail-
ways. I stand corrected. But the
point that I want to make still
remains.

A decision has to be taken bv ‘he
railways in regard to casual labourers,
There are a large number of cusual
labourers. The system of casual
labour should be preserve an end to
once and for all. Let there be a
phased programme for that You
have done a good work for the cater-
ing establishment. For all other
establishments. vou should see that
these are made permanent establish-
ments of the railwayvs. For construc-
tion work, we can understand But
for every sort of job in the railways,
vou have got contract labour. You
give it to the contractors. Why don’t
you have a phased programme, say,
for 10 years in which you will aholish
all contract labour in the railways?
The Prime Minister has given a 10-
year unemployment remowval pro-
gramme and a 4-year nashabandi in-
troduction programme. Why can't
you have such a programmeg in the
railways to end the casual labour so
that the people will have some hope
in the future, that the system will be
discontinued.

I do not want to talk about the
bonus. It has been very much talked
about. But I would say this much.
I know, the railways do not have that
much of a surplus; they are not able
to pay 8.33 per cent bonus this year.
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Why can’t the Railways recognise the
workers’ right to boous? FKven if
tiey pay Re. 10-as bonus, the right
to bomus will be recognised

But that token of recognition of the
right of railway workers to have
bonus has not been recognised. I had
an occasion to raise it in the House
and I will raise it 1n future also whe-
ther you pay bonus this year or not.
Let us have an assurance from the
Minister that the right of the railway
workers to have bonus will be re-
cognised.

Another point is about the Ticket
Examiner. When [ was travelling by
same train I found that the job of the
Ticket Examiner was a very difficult
Job. They have been away from their
house throughout the night and they
do not have any place to sit; they are
not treated as running staff and all
the benefits which are given to the
running staff are not given to them.
I would request the Railway Min.ster
to kindly look into this aspect.

‘Then there 1s one point about
doubling the Sealdah-Bongaigaon.
Bandel-Katwa line, The West Bengal
Chief Minmister has written to the
Railway Minister abbut it and he has
also requested for the extension of
rallway line from Kalvani to Kalvam
township. 1 would request the Rail-
way Minister to see that thus doubl-
mng work 15 taken up at the earliest

My last point is with regard to
safety in the railways about which
we had full discussion in this House
also I am glad to find that after the
discussion took place in the House—
either the Railway Mimstry has got
good luck or the fortune has been
more favourable to the Railway Min-
ister—no serious accident has taken
place We do not want that any
serious accident should take place.
We are only insistthg that all possible
steps for safety should be taken to
avold these accidents It was men-
tioned that RPF was emploved to find
out sabotage, but, till now, not a
single person has been arrested for
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causing this gabotage in tw sallways.
Regarding those two accidents, you
mmmﬂeldn‘hmmdm
started a single case againdt any per-
son. That is a very serious thing.

1 think I had mentioned sarlier also
that the railway staff do require more
rest becawme fatigue is one of the rea-
sons which causes rallway aceidents.

will be taken in future also especially
for the loco running staff so that
safety could be ensured. One person
out of every hundred 15 travelling by
rallways every day.

Whether we like it or not, railwsys .
are the most important transport
today in our country; whether we
have an integrated transport policy
or not, whether road transport im-
proves or not, whether inland water
transport 1mproves or not, raillways
will continue tp be the most import-
and transport system in the country
for the next hundred vears. So, I
feel that we should take an overall
picture of the raillways and give it
the shape of development orientation
so that it can fill up the gap of de-
velopment and the gap of reg'onal
imbalances.

With these words, I fimish my
spesch

SHRI PALAS BARMAN (Beslur-
ghat): I want to draw the attenpion
of the House and the Mimater to the
very insufficient grant that has been
allocated for the opening of the new
railway lines. Thig 18 very disappcint-
ing to Members like me who represent
areas without any raillway link with
the outside world.

The Wes¢ Dinajpur District in West
Bengal which 1s on the borders of
Bangladesh 15 one such district. OQur
district headquarters, Balurghat town.
is also without any rallway link This
district was formed after the parti-
tiors of Beagal by the division of the
old Dinajpur distrie{ of undivided
Bengal. The old Eastern Bengal rail-
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links in the district are at Kalivagan)

the N. F. Railway which 18 about
90 km and Malda which is about 110
km away from Balurghat.

West Dinajpur district is a rice-
producing district and there are
about 22 rice mills. For all transport
needs, these mills have to depend on
road transport, trucks and lorries,
which simply adds to the cost of pro-
duction.

The supply of all consumer and
industrial goods also come from out-
side through road transport, and the
prices of the goods are higher than
at Calcutta due to high transport
charges In the rainy season, the
prices rise abnormally.

Passengers’ communication from the
distriet to the outside world is also
mainly dependent on road transport
and, therefore, ig costlier

Then I have to draw the attention
of the Minister to the strategic im-
portance of West Dinajpur district and
Balurghat town as an area situcted
on the Bangladesh border. This was
sufficiently proved during tHe time of
the aggression of Pak-army at the
time of the Bangladesh crisis in 1970-
71 when this district and Balurghat
town came under armed attack from
the Pak-army stationed in East Pak-
istan. All military and defence sup-
plies had to be carried to this front
by the slender road lnk that we
have with Calcutta through National
Highway No 34

The West Bengal Government has
been representing to the Railway
Ministry and the Central Government
for comnecting Balurghat with N.F.
Railway from Malda side. Three
surveys were also undertaken. But
every time the proposal was put off

line. 1 would submit that lh;l‘lml

the people of Balurghat about the
line on 15-8-1054—when he visited
the place. Such an assurance was
also given by late Shri Lal Bahadur
Shastri on 2-4-1965 when he was the
Railway Minister,

I have no manner of doubt that
development of trafic would, in
course of time, more than make up
the losses and yield sufficient profit
because the potentialities for develop-
ment are there.

It may please be noted that about
four lakhs of Scheduled Castes and
Scheduleq Tribes and backward com-
munities are hiving in Balurghat and
the adjacent grea of Malda district—
depending upon cultivation. The land
in these areas ig fertlle, but for lack
of communication facilities, they are
bound to sell their products at a
loss—losing proper markets—and are,
therefore, in abject powverty Con-
struction of a railway line will im-
mensely help them m ameliorating
their conditions

1 have also pointed out the strategic
importance of this area which also
requires to be connected with the
rest of the Railways in the country

1 would, therefore, urge on the
Railway Minister to give some thought
on the matter and accept the long-
standing demand of the people of
West Dmajpur for a rail link upto

Balurghat.

=it el wm g (Fedomane):
wrAAT, IqTSAR O, T welt ot A Y
wrgd w1 gfagifes aoe o fisar §,
gak fag & xark & qur § o
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=fge 91 )
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ATAT, qTawT armerdr gefr fis
waTEA & A e o fag fee fort
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it & o werdw 7 fet AbEw
FOTT & sRiAU adw T goere ®Y
gt AT € anse I
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gow wamar aar § fe swm AT ¥ g
q<idlz WY foefry sy % 8 gz 8
amr g Fodus #Y got & ag wfaw
¢, afra fe WY g g fear wmar
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¥ qw w9 welt wEaw W
e g fr s ag s ave sw
frar ¢ WiR 7y faa fro § fe gfaa-
forr am & wOFTT F MUT 7T QY FHE
fear adie & AT TR BE HFIW FY
Wt W wEmE X TR F awe W
foemr | ¥ W F wa f w Wd
qA- HT TqAT FAT F |

MR CHAIRMAN  There are so
many Members in the list who want
to participate in th,_ rdebate on rail-
way budget 1 would therefore re-
quest the Members ts fimish their
speeches within t{he allotted time 1
want to accommodate as many Mem-
bers as possible

SHRI Hukmdee Narain Yadav

it g ¥ Ao anea (wEad):
garefa  wga qan  agy K
W R AP Y gewEs W og ot
W we & fw 37 a9 w1 37 =M
2 wrw fFar & &fem 3 wEy S Y
foaar gegare foar omo S@d egTm
Bqarg W A &7 go 9T swHAiEy
g § o o qeid ¥ mw
T wat WT @ GG W GEAWT
fem &

Iarger faar wrar O fF wwdEr
¥ o w1 aga weeT gwT ¥ Y9 miwar
g ¥ g9F oY, @feT oua-dr '
T & arg WY o I mifear Sw wmy
¥ wwdt § 1 97 OF AT AT IAEH
W I ¥ ¢ fF wrr Fwfat &
qq TOETT &1 ey SiE W@ S
A 9T |/gY aw ¥ fawre feaqr
ITH! qF WEATE {7 Wy R ag aonTe
It A g7 wwft &, I ) fawe
$T gt § W oraw wH A o
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QAT T AT 47 =@
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T 4T AT WA FATE 7Y AT WHAT oY,
g W wrgR & fawTe w & W oY
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#aT gww sy ¥ fag ST wUw
fear qr fr e oF af WA w7
fareerve farar o\ Brfer it qu § fie
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wodar o wF weR &1 fRRIC A

it waferd, fex gomwgT ¥ Al
«ﬁr&‘wimw‘ﬁgt#mﬂnﬁr&
ST qgeraT & qrefr AT wgrer ¢ wfyd,
ag gzar agfady 1| ¥W a3y A W
frera oo ¥ femrmar g o e
9T ¥ qUFETgT 9% TE qTT v Q)
wf &, afer a7 3% FaeyT & o8
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TeE ¥ will il sy sp T et fe g
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ar i

wwert § 33 gt fge wr T g W,
et ¥ farearererar 3, o & foar fara 310
Iq & ot ow four wEr ar 1 & W
Gere w3 ¥ for qenfon) & qeriaere
W ¥, aw qafr A W @,
T fet 98 & 1% aher Wi §E gy

goere, ar s dead, Wy w0 eyt
AT X TF T AT gt ) e R
8§, A ot T o wt wlt o ST
P rwad | WA ¥ WO
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¥ oy A aw st i aidt & «r afeay g anelt W goar & gfer
v ¥ wyfe % @ W W frawe ¥R e wwwragw t 1 vl
A E W whY veke WY aoeTT ¥ Ty Tw et fw ¥ Tw wrew w1 e
g ¥ §, veifs 3w R g wifgn | kel & qog g e
weae g At ¥ aft awic W AN wT qur gur § W de ¥ 9w 0

FIETT T Ay AT W@ R, T ww g
g aer gve € faw Wy ¥
nel wgEw w7 ¥ At ¥ ot ok &
wrar Tifgy |

ot frarer st §, 1 St RTRT
THT WY q W FWT §, AQT A4 ¥ ;W
T areara &t gfear A R
N faer wgadl 85 H/w aF wita-
W AT A AT R 1 IW 85
fayrdarges i adr § 1 w7 fog
"gr IWE wrgA 1 frern g Arfaw )
TgT goTfad ATEA #1 gew wgd faer
waErgAT g 1 WY fast w1 qgT
¥ o\ wgwT W Aemad § WA
wTEA Y WA wre feam wm, ar
®RIT ®T WIA-ATA A &9g F9 I
st =TT WY AT | 98 e ArA g v
Fraaet g 1 fasfiam s = @
FE g 1 FAATL FFT FTERI
aF ¥t fow 2 d@mEr @ @7 A
STAT A T UAMT AT § Fad+r
HGANT HIT HATHG TH AAT TANE A
XM TI 9% TMT F A AT
WTEl &1 v & oy few o At
UF 9431 F A IT FEN | OHT
e fageY § S=a JrAr Aaredr AT
APAT g AT 78 Frg= o Tvwar wm
WT T 7 AArad 1 fees g
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¥4 77 ¥ 77 AR A A =T=
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Ay &1 drr faar W O wnE A9
¥ og ATyl 6T AW | T Y 85

o 37 AN ETEE W qU Fy W
YT gveTe W) sq RAT wifEQ )

s atq ¥ fog & ey werAT
g fe gw fers, frifo o
TR ®Y WA A qT T HC AW
s o freddt A gfaeay 3@ | A
w7 qry 7R fieare Aare ff o7 755 fr
W AW & A o §fW s § S dAay
# wwy & fag wgi & 97 frem &
qq w1 WY gx gfewr feerlt arfe « wre
TR quTE w7 Hfwar serfoe & & 2
e w0 TaTa ¥ wAw gw frAmr
¥ YT AT § WHO 97 94T 7@ AT
Y Wt wg FAw o feg
farart & fam o oy w3 39y welt
s ®Y ofreT wifge 1 9 frfem = @
Ia=t Wy ¥ ¢ YferT a1 9 e
& & qar et 7Y &, aF < 2N AT
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o wwz W ¥ vy faa fe
geaT ¥ wrow av guadY ¥ foer st
& are oot #r o€ ot gEEr @
Ire aw w & forar & | Mfen & @
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wrfcay wy fime & o fodl Wi od v
r g o Fra A wRiY T Forrey g
¥ qf qget o a7 gt ¥ forrd e
saradt Y wf, e fat ot fedfiom o
TAT O WY ®q qrar sraar Crawy vy
af Ty § @Y wa forg marg A aven
wfaerd A wrAv ST 1 qd wE
ATHT § FWIH-AN FC TF-UF ATHT ¥
*TH qT R | gATH ¥ FTOVT, QA
F qT700 o AT WIw W@ §, W wiw
Ay ¥ Forasy 1€ dvy 7Y 3% Farg
TR ¥ werd ¥ ¥aw 3T Afew

aF [ATA WTAT FAUT qT7 T |
ZH A WYA gATE W 9T § W7 dmA
fremmmam asmas § 1w g fr
258 faq a1 260 feq soyme TR
FTA A ATEHT Y FGTAY FATAT FATAIT |
AramTrEM I I & & 7 AW
FT T, FAT FT A;ATHT FT F797 Afer
= 7Y =qrdt 7Y frar v | oA Y AE
ZH af & Q1 U ¥4 7 A FTH 74 I
g 9T F g4 T wEV AT §9 G
AEY A AT ITRY FTH 97 A Fopav AT
AT A% AW FY §a7 AHv & Ferar AT
& | mweArg fediwn 7 A73 gogar A
TR J 9T FI7 W7 XY 777 ITF WHHT
w gx ot far | g8 wEew ¥ O
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e 7 ¥ fger fifag, wfes sawr
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FTH CEET ATH A AT ATOEG | Ay
T WY ¥ TS STH ey § WA |
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¥ ¥ sz frar I AT @eow
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AT ¥ FqA7 T 79 & @t
I @A & g o & M F
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W EHT | TF &Y €0 9% T59T IATTA
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=¥ werrar fadfy it # arfagt
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fre et &'y wrat o A Y 9 |/
g S R A AT
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fegr v ve wa &) AT a0 TG
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wifiglh 1wl Forr fire witwrerr
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% atwe gitur dr § fr el
Gz 3 ¥ AT WY WIA AT w7 J-ame
aw fawr § 1 oo o gfer wTw d—awn
fay e gowre § 1 wETSETT WY
fawm  qom R FTIOT W A @ R
—%H ¥ ford qrasT s § ) e fe-
Tdt & g wyd gFRE # v
™ g —w® fo o § A g
#fer gad qo-w9 gw W A@ W ¢
fr gt fagre & ot frow T §—
20T AT W &, I W AT
&Y 7 &, S g AT & w1 A
iy 0% faar @ 1 98 1w s Y
a7 2fEy " gardy [|-ATET *F w19
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wt qeaqt § WY IaraT @, I WA
# gvsa el bt sewt fame v
Hifad @ w0 F qw 7 1 w2 ;U
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Ffga gt fagre & fAg fawaeq aw
T § ) 79 Avt W ¥ fal agmm
g g

T meET & wig ¥ gw qow av
qFNGH F@ATE )

SHRI G. M, BANATWALLA (Pon-
nan1): Mr. Chairman, Sir, we are
discussing the Railway Budget. In.
deed the Budget has several Jlaud-
able features like no increase in the
railway fares and freights, more of
passenger amenities and several con-
cessions to the staff and others.

But, Sir, after the hon'ble Minister
has had the advantage of one full year
in his office one expected that he
would give a new deal to the budget
itself. The Indian Raflways are the
second largest railway system in the

1978-Y0—Genl.
Dise.

world and are the nation's largest.
public undertaking. As such, we all
expected that & new deal will now be
given to the Railway Budget itself—
that there will be 4 fresh thinking and
new approach to the railway budget.

Unfortunately, however, the Bud-
get looks in this particular respect,
There are, ] may say, three major de-
fects in the thinking of the budget
and in the approach that has been
taken to the railway budget.

Sir, in the very first jastance, the
Railway Budget has to be viewed in
context of the stark realities of the
prevalent economic situation. It ean-
not be taken in isolation. It must
have a relevance to the present eco-
nomic situation in the country But
one ig sad to find that due relevance
to the prevalent economic situation is
not indicated in the railway budget.
For example, the present economy
shows all the trends of sluggishness,
recession in demand and inflationary
potentialities. I am sorry to say that
the railway budget pught to have
taken all these factors into considera-
tion. We have a surplus budget. Con-
gratulations to the hon'ble Minister.
But more important than a surplu-
budget is the consideration of thea:
stark realities of the prevalent eécono-
mic situation as I am pointing out.
The railway budget ought to be a
too] or an instrument for stimulating
the economic growth of our couniry.
On the contrary the bus has been mis.
sed. No doubt, I must congratulate
the hon'ble Minister on not having
increased the railway fares and
freights but the need was—in view of
the demand recession and in view of
the inflationary potentialities in our
economy—for a downward revision of
the fares and freights. At least I
must strongly plead for what I may
Hescribe as selective reliefs to the
travelling public.

For example, relief ought to have
been given by reducing the fares of
say, the local passengers. That is the
treatment one had expected from the
hon. Minister, But it is rather mis-
sing and nnfortunately missing in the-
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frennt budget. Of course, we are
.1old that there 15 a Committee and that
Committee will go into this gquestion.
But the hungry people today cannot
be asked to wait for food to come a
year after. Therefore, soma conces-
sion at least on this particular line of
selective reliefs gught to have come
in the budget, especially in view of
the present slupgish character of our
.economy.

-Secondly, another major defect of
our budget 18 its lack, I should say,
in long term perspective in develop-
ing the railways. 1 was really at
pains to find out any long term pers-
pective in developing the railways, in
this budget. I will illustrate my point
with reference to this particular fac-
tor now, that 1s, the absence of this
long term perspective in developing
the raillways 18 very clearly evident
when we look at the roling stock
position during the last 11 years. Ac.
cording to available data, the size of
the rolling stock has been stagnant.
For example, 1n the year 1065-66, we
had 11,743 locomotives. In 1876-77,
the number gtood at 11,010. There 1s
actualiy a decline in the number of
locom.otives during the last 11 years.
Then sumilar 1s the position as far as
the numbe: of wagons is concerned.
In 1965-86, the number stood at 37
lakhs wagons. In 1876-77, the num-
ber waz again 3 97 lakhs. Se, we find
a compiete stagnation and if we have
a long term perspective for the deve-
lopment ot Indiun Railways, then this
stagnation must end. But unfortuna-
tely. the Railway Budget does not
show that 1t has come to gnps with
this particular problem. Let us look
at the fignnis in the present budget
and w- find that Rs 237.15 crores have
been provided for the rolling stock
But when we look at the break-up of
this figure, we find that Rs. 2203¢
crores have been provided for stocks
already ordered and a paltry sum of
Rs, 1882 crores is earmarked for new
acquisitions. Then, if we look gt the
break-up of this flugure, with respect
to new acquisitions, we find that
they include Rs. 8.95 crores worth of
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wagons, Rs. 805 crares worth of
carringes and Rs, 8.38 crores worth of
locomrotives. We therefore find that
the railway budget totally lacky in
any a long term perspective which is
absolutely necessary for further deve- -
lopment of owr railways.

A third grave defect of our Rail-
way Budget which I am presenting
before the Railway Minister, not in
any spirit of confrontation, but for a
sympathetic consideration of those
particular points, is that the budget
fails to consider the present poiicy of
industrial development. At least it
has been adequately considered. The
Railway Budget cannot afford to ig-
nore it; otherwise there will be serioug
bottlenecks, For exemple 1f Rajas-
than i1g expected to have increased oro-
duction of cement and foodgrains, this
particular fact has to be reflected in
the provision for new lines of ronver.
sion of metre gauge into broad gauge.
These have been neglected and there-
fore 1 say that the budget in<‘~ad of
receiving a new deal from the dyna-
mic Minister is on the same path,
namely, it is a routine budget One is
therefore not much inspired, I should
say, ag Tar as long term perspective is
concerned Of course certain conces-
gions here and there and amenities
have been granted. But I should say
that the major problems have not been
adequately tackled by the Railway
Budget. True to the spirit of being
a routine budget and the failure to
tackle major problems the staff ques-
tiong and labour have also reccived
a raw deal. There 15 a total silence
with respect to the bonus fissue. It
has alreadv been pointed out that
some concessions here and there have
been granted but the major issue re-
maing at stake We have been told
of the Boothalngam Commitee and
other things But the Minister him-
self had championeq the cause of
bonus for the railway employees and
now he wants time to reconsider; this
shows the somersault that he has
taken on this particular issue and the
employees have been left high and dry
by this unfortunate political some-
rsault which is really a betrayal of the
employees. I am however gure that
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must simply say that as far as Kerala
is concerned, when one travels one is

of the platforms and see what ameni-
ties are available at the stations, I
have on several occasions drawn the
attention of both the hon. Minister and
the respeclive railway authorities but
the same stereo type replies come:
things are under consideration. I
only hope that these maters will re-
ceive proper, sympathetic and due
consideration al the hands of the Rail-
way Minister,

SHRI P. RAJAGOPAL NAIDU (Chi-
toor): Though I am in the Oppra.lion,
I have to say with emphasis about the
efficiency of the hon. Mimister in  un-
derstanding the problems faced bv the
railways and 1 appreciate the interest
with which he has tried to solve the
problems Last year I guggested to
him about sharing the social cost with
the government Sister Parvathi Kri-
hnan and I knew that he was fighting
for sharing the social burden pre-
viously also when he was jn the Op-
position.

I am very glad for it and she came
boldly with that suggestion and she
prompted us to fight for it and tee
that a share is taken., If a share is
taken for the Railways, they ‘may re-
quest the hon. Minister to spend it
for developmental activities. Here it
is said that the Railways have to pay
somre dividends to the Govermment. 1
do not know why the Rallways have
to pay—dividend at the rate of five
and a half per cent to the General
Revenues.

PROF, MADHU DANDAVATE: It
is aix per cent.

SHRI P. RAJAGOPAL NAIDU: If it
is six per cent, I gtand correciad. We-
must lessen it and see that the Rail.
wWays get more money by lessening it.
Therefore, the Minister must find out
a way tp see that the Government
agrees to lessening the dividend and
by that he can get more money for
developmental activities,

The other thing is, today the foreign/
exchange reserves are more and there-
fore, the Minister has to see whe-
ther the foreign exchange reserves
can be utiliseq for developing the
railway lines, These are the three
points I wanted to say with regard to
finances.

Then the Minister himself said one
good thing. He has sald in para 20:
“Railways are an integral part of the
infrastructure for the economic growth
of the country and therefore, they
cannot remain static in a growing
economy.” 1 agree with this totally,
But I want the Minister to translate
this into action. Here I would like
to quote an example. We wanted to
link line to be converted into broad
gauge from metre gauge ie, from
Katpadi to Tirupathi, which 1g less
than fifty miles. The Government has
said that because of traffic and other
factors 1t is not possible for them
to convert it. Now 1 want to say that
they have ignored—I do not know
whether it has come to the notice of
the hon. Minister—some other points.
Unless the infrastructure is built up
ie. the communications are built up,
it is pot possible to develop indus-
tries. That line is wvery important
because an industria) complex is com-
ing at Ranigunta and about Rs 10
crores are going to be gpent to build
up that industrial complex.

The other thing is, in Chittoor, one
of the largest markets of jaggery,
from where jaggery is being export-
ed, because there is no broad gauge
line, if the merchants or the produ-
cers want to send the jaggery, they
have to carry it from Chittoor to-
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Ranigunta by lorry; they have to un-
load it there gnd load it agein on the
railway carriages. That means, they
.are incurring huge losses. Not only
that, there is another importance for
that line. Those people who want to
.80 to Gudur or Vijayawada or Cal-
cutta, have to go to Katpadi from
Madras, from there to Gudur and then
to Calcutta. If this line 1s converted
into broad gauge, then they can go via
Tirupathi, Ranigunta and reach Cal-
cutta and the distance will be very
much reduced. Therefore, this Lnk
line which 18 very impoitant much
must be taken up. It connects the
Southern Railway with South-Central
Railway It connects two railway di=
visions, In that way, the Mimster
has to take up all the lines which are
useful as lnk lines and the wholBS
survey must be made, not only from
Katpadi to Tirupathi, but throughout
India. If there is any link line which
connects two divislons and which is
also very important with regard to
industrial development and transport,
it is quite necessary that the Govern-
ment should convert that line into
broad gauge.

The other thing is with regard to
developing railway lines in backward
areas. I do not know whether back-
ward areas have been defined by the
Railways If not, they must be defin-
ed. After defining, backward areas
must be taken up It 1s quite hear-
tening that in the North-Eastern part
of India jt has besn chosen to take
up some short railway lines. Like
that, 1n Rayalaseema also some short
lines have to be taken up. I can tell
you one thing. If the line is connec-
ted from Bangalore to Chittoor wvia
Mulabagal and Palmaner, then people
can straightway go to North. Simi-
larly if the line is connected from
Bangalore to Jalarpet and then to
Madras, then they can go to Caleutta
via Gudur. So, short-distance lines
which can shorten the distante may
be taken up.

I am very glad that fast moving
“traing are being introduced. It is a
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very good thing, But when fasf, moy.
ing traing ane intreduced,. the linen
also have to be strengthgped. If they,
are not strengthened, these is a pos-
sibility of coping with apcidents,
Now, one-fourth of the teack is to be
renewed and that must be done guck-
ly and for that money is necessary,
That 18 why [ have suggested to ask
the Finance Minister and get soma
foreign exchange so that it mav be
completed goon.

With regard to amenities, I am glad
that the Minister hes sald that he is
going to increase the allocation from
Rs. 4 crores to Ra. 5 crores. But it is
not enough. There are go many di-
fAculties for those people who travel
in passenger trains. For ghort dis-
tance traing there are no amenities at
all and the bogies are not good. The
old bogies are being run on these
lines Therefore, s0 much money is
required for providing amenities in
these passengers trains There are
rail users’ consultative commitiees
They are giving 80 many
suggestions and implementing them.

With regard to safety, the Minister
has taken much interest and alio has
done something. But he must find
out other means also to provide safe-
ty because the people are very much
afraid to travel in raillways Anyhow
I am glad that the accidents are be-
coming lesg after taking safety mea-
sures.

Now, the Minister is delegating
some powers after restructuring the
Railway Board and he is contemplat-
ing on devolution of powers also. In-
stead of delegating powers, devolution
also is quite necessary. It is better
to devolve power to the lowest level
80 that decentralisation of power is
there and at the lower level quick de-
cigions can be taken-and local prob-
lems can be solved

We are having production units
which are producing locomotives and
other things. I am very glad that we
are sxperting these things to other
countries and we are taking contracts
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books. There are two kinds of food,
One is food for stomach and the other
is food for brain. And, theiefore,
books are quite necessary for the s0-
ciety. And if concessions are not
given for the transport of hooks
through Railways, it is quite difficult
to popularize books. Tourism also
we have to develop. It must be inte-
grated into Railways. If tourists want
to go to places, concessions should be
given to them.

With regard to integration of road
and railway transport, a committee
should be constituted; or the Minister
should take interest and see that opti-
mum utilization is made of pas=enger
and freight traffic.

PROF. DILIP CHAKRAVARTY
(Calcutta South): I would like to
congratulate the Ralway Minister,
Prof Madhu Dandavate gnd also his
deputy, Shri Sheo Narain for present-
ing a surplus budget in successiong
There has been, I find, a substantial
improvement in many respects, on
Prof Dandavate's own interim bud-
get presented last year .

But I have one doubt. After look-
ing gt the budget proposals presented
by Mr. Patel, particularly those rela.
ting to indirect taxes—which we will
have occasion to discuss—I doubt
whether the surplus shown in the
Railway budget will be eaten up by the
proposed indirect taxes on"@ number
‘'of items.

I alsp congratulate the Railway Mi-
nister for the concessions given to the
users of the Rallways and the im-
Pprovements in the railwaymen's ser-
vice conditions, without any rise in

1078-7-»Tend- 350
Disc,

fares and freights. He needs also a
further congratalation for re-instaiing
rallwaymen affected by the 1874-
strike. This we consider, ia & record
pestormance; and we are proud of it

Apart from this good work, I would
likg to emphasize a few pothts. The
Shah of Iran has come out boldly
with a plea for connecung Iran with
Europe and Asia by railways. Not
only Europe—I would say—but Africa
can also be linked up by Railways
with India, and then through Burma
to China and far-eastern  countries
When the Railways were introduced
in India, Karl Marx made a statement.
He had predicted that however help-
ful the Indian Railways would be
for the British imperislists, it would
ultimately hasten the end of the Bri-
tish Empire. 1 would suggest that
expeditious steps be taken by the
Indian Railways for having some new
projects, in order to engirdle the three
continents with railway lines. [t will
hasten the procesg of freeing the peo-
ple of these countries from feudal and
capitalist exploitation. Already,
Indian Railways hays a big part in
building railwaygs In Iran, Syria md
other countries of Asia and Africa.
It may be expedited with conscious
objective and efforts.

Indian Railways are one of the big-
gest—if not the biggest—consumers of
steel in India We have the know-
how for making steel Still. we are
exporting huge quantities of iron ore
to other countries. Itmeems to me a
very odd planning of Indian economy.
Can Railways not make their own
steel? I have a suggestion: will the
Railway Minister and the Industry
Minister git together and end this un-
economic process of exporting iron
ore—instead of steel or at least pig
iron? India has not yet got much of
oil; but it has enough of coal and iron
ore. Why not utilise them in a better
way? I am going a little beyond the
Railway budget. I will stop here, at
this particular point,

The Railway Minister had assured,
in the last budget, that he would
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undertake a re-structuring of the
Railway Board. There may be diffi-
culties in abolishing the same; and I
realize them., Of course, this re-struc-
turing has taken place and it 18 a step
1in the rnght direction; but unfortu-
nately, 1t does not go far enough. The
railwaymen have been demanding
that at least 50 per cent of the mem-
bership of the Rallway Board should
go to the representatives of the rail-
waymen themselves This demand 18
at least 50 years old, if not more Some

thing should be done in this direction
also

“Comung to the extension of railwavs,
I teel the eastern part of India, parti-
cularly Assam, West Bengal, Tripura,
Bihar and Orissa have not received a
fair deal. Trnipura lacks railway lLne
Burma should also be connected with
Assam 1 feel that much more needs
to be done with regard to thus part.-
cular need of the country

Here I would like to refer to some
problems contronting my own State
There 15 the Sealdah Bongaon line, to
which reference has becn made by my
hon triend Shri Saugat Roy I endorse
his views The doubling of the Bon.
gaon line 1s most urgent The Ra.l-
way Minmister thinks it will not be oro-
fitable I do not agree with lum
Whatever thit may be it has got
strategic impuitance, connecting Inha
with Bangladesh Moreover, hundreds
of thousands of refugees from Bangla-
desh Live on both sides of this raillwiy
line. Shortening the time by doubl'ng
the line will diminish the rush very
considerably of people who flock to
Calcutta The cost 1s also neglipible.

Then I come to the circular rallway
in Calcutta I mentioned this point m
my budget speech last year also I
do not know about the future of the
MTP Now time is being consumed
and money 15 flowing in driblets from
the Railway Ministry for the comple-
tion of the project I mentioned last
year, and 1 repeat 1t, that the traffic
problem in Calcutta 18 perhaps worse
than anywhere in the whole world.
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The tube railway is the correct solu-
tion, no doubt, but its snail's pace does
not rawe any hope that we shall see
it operating in our life time. But the
circular railway 18 a much simpler
proposition. On the Ganges side also
there are railway lineg from Dum Dum
to Sealdah, Ballygun; to Kalighat.
Only a hitle inking up at the two
ends in north and south, the circle
will be complete The railway offic'als
who do not want this, have shown
very much inflated amounts as cost
of the scheme With two stations at
the two ends, north and south, two
statlons in the east and west n the
middle, and with about 10 flag stations
at distances of about one kilometre
each, the circular railway can be run
at a very low cost, which will he a
very smaul fraction of what the experts
sav, but will give relief to mullions of
people of Calcutta and the suburls,
who flocks to Caleutta daily from the
north and south and also from the cast
and west

About the light ralways, 1 would
like to be a little il unconventional
Everybody in the country has Leen
declaring that every metre-gauge Las
to be converted into broad gauge That
15 necessary and I do not deny 1t
for increasing the speed It will vlso
be more economical Bul this 15 an-
other aspect, which has to be consider-
ed by the Railway Minister Consider-
ing the lack of developmeni in ver-
tain regions in our country I do not
understand why the narrow gauge 18
being discouraged and s allowed to
go out of existence IL1s true that the
narrow gauge can have a maximum
speed of 30 kms while the broad gauge
can have a maximum speed of 60 ks
per hour But, then the cost of run-
ning a mile of broad-gauge line 's 30
times than that of a narrow gauge.
To reach 800,000 villages in India by
broad-gauge may take 200 years, bat
narrow gauge railways can rearh 20
per cent of the villages n ten yrars
at 1/30th of the cost At any rate,
1t will be five times more speedy than
bullock carts, the usual mode of trans-
port in villages Moator buseg or trucks
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are out of the question, as there is no
petrol; even if we had petrol, it wonla
spoil, the air. The air would bhe
polluted. So, I would suggest that a
Sub-Commitiee ghould go into this
matter, I know this may serve the
needs of the village people. As I -md
at the very outset, it is very un-
conventional, not the order cf the day,
but still I suggest it for consideration
of the Minister.

It is most encouraging that the num-
ber of railway accidents have heen
coming down, but it is not understand.
able why the running staff are made
to work 10 hours at a stretch. The
fight the world over has been for eight
hourg a day, including the bloody ist
Muy at Chicage. In the USA ani
other countries. Presently in many in-
dustries already 40 hours u week or
five days has been in vogue. It it not
high time 1o have cight hours in India
in 19787 May we not expect it from
our pogressive Railway Minister? |
hope it will be possible for him to
do somcthing,

About corruption and bribery, there
is no denying the fact that they a'e
rampant i the ranlways, and the Pro-
fessor Railway Minister will find it
rather hard to clean the Augear
stables. It is very welcome that he 18
entrusting 1t to the fuir sex to check
corruption in the reservation depart.
ment . We only hope that the Ewves
of today will check the temptation of
tasting the for'udden fruit better tha
the ornginul KEve. We wish the Rail
way Minister all luck in his experi-
ments with modern Eves.

I hope the new assurances given m
this Budget will be followed up as
quickly and vigorously as he has done
uboul the promises and  assurances
glven in his last Budget in June, 1977.

Where are thousands and thousands
of acreg of land on both sides of the
railway track. This land may be
given to the tillers, particularly the
scheduled castes and scheduled tribes
und the \andless. Their number is in-
creasing. I read an expert report only
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the other day that castor seed can be
grown in these lands, and that they
can be utilised for producing rocket
fuel. I am not an expert. This has
to be examined. I suggest this for the
consideration of the Rallway Minister,

About the Rallway Protection Force
I need not say much because already
sufficient emphasis has been lafd on
it by others, but I woulg like to say a
word about the Railway Safety Fund.
Each State, I understand, has got this
fund. Presently there are 10,000 rail-
way crossings all over the country,
and this fund ig t for constry
ing under and over-bridges. How
many of us have given thought to
this problem and realised how many
man-hours are lost due to the stoppa-
ges of cars, trucks, lorries etc, at
these railway crossings? So, some
thought may be given in this direction
as well

I would like to refer to the trans
terred region in West Bengal, namely
Purulta, I understand that only 25
or 30 k.m. of conversion into broad
guage could connect this town with
Ranchi on the one hand and Jamshed-
pur on the uther. That can open up
new possibilities. And this is a region
which is full of backward classes in
West Bengal.

In the previous Railway Budget pro-
mises were made about concessiong to
teachers, students etc., but every time
I find that college and university
{cacherg are excluded from these
tacilities. As a teacher, I would ke
the Railway Minister to take this luto
consideration and do the needful in
the matter.

ot wgawm wedt (wgEEETe)
AT W o ¥ 9 X qwe agt ©
T § IR AT wewrEAt § IOt aww
i Aagi Ty aga & A
3q, oW FA, SET WA, wwW
TR, WY W N e @
vt ATy AT O A
w § aw owedt § ) (wwew)
mwmﬁwmmmq
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fiare & §, s o w wY amTSEY
Wk § WX qareTE oY a0E W oA X
oy oY AT HA § Tw g 7 T qTA-
Tre ot s Rwr %7 wwr s e 8,
U 4w Y Wi g e oo B o
o F graETE T GTEA
QT Wiy, FT o< e & ey w7 A
wr ok w1 st g wiieg B
X XU N Hfy 70T Ay wret § | gy A
WL FAT et § FF T W@ 9 o
g § ST AHT A G ardis
RURCUE LSl
qQ T A wreR Twy g fr e Wy
TR T # wyw W qAoAw awa w9
T Y e § oY ey ager wvx Frwe
wfew @t g 43 gu ow AW 2
§ oy & fs mad Yoy 7% #, 3q
® T QT a1, AT ®F 7 A AA
Az A d

TR U% AI9 T€ T g8 wEr
¥ fForiizasngud ) et
T sy feate 7 &t o @ guw
WO QUT & fF 1975-76, 1976—77
¥ WETAN 1977-78 A UEATER FH
B¢ &1 T T % % W a0E ®
ATATAT 74T &, W FRET A FH TR
skt foqrd & e T —daee
I ¥ M= ¥ o owfriea g,
FAWT ATAX 197677 T 166 9@,
waf® 1977-78 ¥ wady aw T
AR 191 T T T vy A A
$¥er< Frwr & wwEER 1976-77 |
264§, 94 5 1977-78 &% st
% 28180 1 & wrTw! a8 Y ST
wigaT g f5 37 owit¥=a ¥ st oF
w§, 9% ATETE 1975-76 8 213 oY,
1976~77 % 167 491, #few 197778
¥ A g% IR amrE 251 A%
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gw ) Ty am g g § fe
TRETE ¥ arer a9 §, % ¥ gt
21 v fawfad ¥ & Qur wgge wwar
£ & gt = wegd & |ve o |’
fear o wifegw, ag =t fear o
bt v e ot e
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W IAET TEATT ¥ qATH ATAT TEAT |
TAF! ATE WITHT LATA AT ATIEC,
TAH ZT IR TN A 7 WA At
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7a FAArfcar €1 AETE 14 69 7
%, W gAH fquw AaT @ W& A
IR ATIE 2 61 AT F | gaAy 4=
AT §A WEF W AE § o vt
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¥ & fA7 w7 avr o 5o @
fear 21 wdt % Y9 ¥ 5,51,650
RETT &0 21 WET WA W 14,69
A FHATO TR W 1 WIC BT
AU AT FT AT A 2 61 W
&.mﬁin&mm,a‘:s.sl,sso,
aFmATa ¥ fFw a7z & w19 W= v

t?
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A &, T A TG & W g wie-
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St wgEE e - & g ot ¥
g 5 w9 TET W Arg A AHifd,
T WIIFT FATET HEE F97 )

¥ wradra defY ot ¥ A= g
fr 3iA Wd a9d ¥ fau gediesn
& art ¥ oqr frar 1 & v WY Oy
T wreAT § R ow@r 14, 15 W@
TIFT WX FTHAY W w1 g, qw
av g AR greftzew §1 g9 99
giefieew &1 T8 I FT g awn
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Fu Fady i § fer o A ¥ fag
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faert wifgw, & Ivwr Y faeehy &
I3 T w10 FAK w7 FAA @t )
57 @9 aral #1 a9g ¥ g7 gAoqHe
ArE oo WIT ToHTEoRATLoTHo A WY
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TART TME A w1 avaar e g uix
oTT A WEAY FHET F Fgr A1 97 A
Tde Uﬂ‘oﬁnﬂ'iﬂi’mi ..

Mo wy dxad : Fré oI €
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g &1 & gz w4y wgar fe W g
arenTg g w3 AfeT cRfwawd
agry ¥ fae 37§ afvardy gfqumg &y
faad wrfge 1w aeaRd A q@d
# &Y w3 F3TRC AfEa I TEA ¥ fam
T dfay | & gg w1 Awar g
e Wy ¥ qr gATd UHT qEe
gy & ¥fer wro o WA F wdErd
WISt ¥ @A ¥ IA wAE T W
wram iy Sragda & 31 W A
Wd & aw IwC o gf @ W Aw
AT ATT AR AFY X AFA 7 A
I wery fifwg o 77 72 e
FX A AWA AL AT A%y g AfEHA
qq AEMA aAT & 1 wWifET wwe
X Y FaTaErd W EF W, O
®T § X g7 w4 * TrET waraEr
&1 g g e 1 R ¥ fag Awe
TAr Ifge | WOEr FATET woA A
9T ITF AFA X F faq foeyare 2
o g gk fag wrfme s+
wfge 1

Y WY Ao TFo faw IWMA way
¥, oY WY ¥ TAY wAA AT W oFEr
a7 {5 W qwge wsfgas afe &)
o7 ¥ gX Fgr 41 Fr 7g oF geefegaw
TFT &1 § wrasY wrT & qv oW
Iq g faar a1, g 0% q3g gz F7
HAAT AT | W7 F FZT a1 —

“S0 many hon Members referred
to the question of bouns 1 will
say only one thing about bonus If
our concept of bonus 15 very clear
in our mund, 1f we accept bonus as
a deferred wage and not some -ort
of payment which 1s ex gratwa, so
long as there 15 a gap between the
present wage and the living wag~,
that has to be partially filled up I
hope, the Minisier will take note of
the unamimous view of all {rade
uniong of the country and will not
diseriminate against the industrigl
workers of the rallways,”
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AR F7 F7 A4 A w9 70 ) K W
AT | HeAT ATEAT § 6 a7 A1 B
MY ¥ 9T AT FI1E BT WA B4 9
ST AW IAV AN FIA AT BN R wT
wifadrs & arv % 1 g 7T wET AL
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w7 &AT & & faafew @& A
# wgar wrgar g 5w feedw oy
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ardy wYat wY frgar mrar wifgg, w0
T T T M FE | qF qEF ¥ WL
ot wid fecda 1 301 & A w
& § 3% W9 WE ¥ q d=for
feardiiz &1 fim awg »1 sqagr gar
$ AL WAT IY § 1 qEw & awl
WA 9T W Fefor feadiz afi &1
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Hyglenic condition in the catering

units of the Railways is not upto the
mark.
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Out of 710 persons on managerial and
supervisory posls in catering units
only 184 are imcarted {raining.
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“You are charging four times the
second class fare but what are the
. amenties you are giving? I am rot
welting even drinking water.”
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MR. CHAIRMAN: The hon. Member
may continue tomorrow.

Now. the Minister of Parliamentary
Aifairs o present the 13th Report of
the Business Advisory Committee,

——
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BUBSINESS ADVISORY COMMITTEE
TmxreesTs RxrosT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{Shri Ravindra Varma): I beg to pre-
sent the Thirtesnth Report of the Busi-
ness Advisory Commitiee.

——
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MR. CHAIRMAN: Now the House
stands adjourned til 11 am somorrow.

1800 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,

March 9, 1978/Phalguna 18, 1800
(Saka)
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